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RAJYA SABHA
Thursday, the 3rd March, 2011/12 Phalguna, 1932 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RE: ISSUE OF TELANGANA

@ EEARMEOT gt G ): W, dEIET FT: AFST o
...(@EEaE ).
MR. CHAIRMAN: Q.No. 101. Shri Govindrao Adik.

i TEEAREOr gt G ): W, dEr F: AFCT g
c.(@EEUE ).

SHRI GOVINDRAO ADIK (Maharashtra): Sir, Question No. 101.
-..(Interruptions)...

@ @HNfd ;3T ATFS R &Harddd A & §E IoT Nl
coo(@EauET ).

Higi TH. d@ar CIDES @Fues ): W, [ zg o
& go, s 9§ gt co-(@EAEUET ). ..

MR. CHAIRMAN: You will get an opportunity at 12 0” clock.

@ . @& Mg W, &EE arel @ qE e
g Hc  SEET A W@ w8 .. (@Y )... 3 AHS W WHER
J&d FE AT Codl o (TFEYE )... WHER 3H W Jed
P A | ... (FEEUHE )...

MR. CHAIRMAN: No banners please. ...(Interruptions)...

e IEEREOr ofer W, JEEIEr o AHA Ao WER
oo(@EENE ). ..

i gaefad - @it S .. (@@Eue )... A9 50 AHA P
12.00 §ot 3oT STl ... (@F@UT )...

¥ THUH.  goartedr GREs  ): W, doerer o AT
Ao WHER S0 ThH HAT §as A L. (@mEuE )... WER 3T
e W P AT agt oo WORE ...(F@EWE ). e
W U e JES Ao HA A g W g ...(TmausT ).

it guafd - 39T IH  AFA F: 12.00 & 33T
difT L (FmauA )--- You will get a chance to speak. Why don’t



you raise it at 12 o” clock? ...(Interruptions)...

SHR1 M. VENKAIAH NAIDU: Sir, this is an important issue. It is a
burning issue.

MR. CHAIRMAN: This is not the time for it. (Interruptions) Mr.

Pany, ... (Interruptions)... 39 3« e AT 3T
c.(@EEUE )...  wifer S, 39er SeE W il SET|
- - . (@EaYTT ).-.. Please go back to your seats. ...(Interruptions)...
Please, ...(Interruptions)... Let the Question Hour function. dIfor
S, IMOIGN I AGr HREE co(@mEUE ).



MR. CHAIRMAN: The House is adjourned for 15 minutes.

The House then adjourned at two minutes past eleven of the clock.

The House re-assembled at seventeen minutes past eleven of the clock,
MR. CHAIRMAN in the Chair

RE: ISSUE OF CVC

MR. CHAIRMAN: Question No. 101 ...(Interruptions)... Let us resume

please. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU (Karnataka): Sir, CcvC has
gone...(Interruptions)... We want the response of the Government on

this...(Interruptions)...

@ W R e @EER ): W, gAT  CVC S AFS  Ho
afeq gfar g ..@m@Eua )... W, gAx SRk L] g,
(TEEHE ). ..

MR. CHAIRMAN: Hon. Members, please, allow the Question Hour to

proceed. ...(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): Sir, the court has removed the CVC

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, |1 have given notice on this
...(Interruptions)... Kindly allow me to make my submission
-..(Interruptions)...

MR. CHAIRMAN: Hon. Members, please allow the Question Hour
-..(Interruptions)...

o afEEe aflr W .. @mEue ).

SHRI RAVI SHANKAR PRASAD: Sir, please allow me to make a point

...(Interruptions)...

MR. CHAIRMAN: Don’t make Parliament be forum for breaking news

...(Interruptions)... Please follow the procedures
...(Interruptions)... Mr. Panyji, you are violating the
rules...(Interruptions)... Please do not do this ...(Interruptions)...
3T Tl [qr QT Sreiar| ...(@@usT  )... Please, don’t come
into the well of the House ...(Interruptions)...



SHR1 RAVI SHANKAR PRASAD: Sir, a tainted person has been appointed
as CVC...(Interruptions)...

MR. CHAIRMAN: The House is adjourned till 1200 hours.

The House then adjourned at eighteen minutes past eleven of the clock.



The House re-assembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
WRITTEN ANSWERS TO STARRED QUESTIONS
Status of Navi Mumbai Airport

*101. SHRI GOVINDRAO ADIK: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the present status of Navi Mumbai Airport after getting

required environmental clearances;

(b) whether any time-frame is fixed by Government to complete the

Navi Mumbai Airport; and
(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) The
Environmental and Coastal Zone Regulation (CRZ) clearance to the Navi
Mumbai International Airport (NMIA) project was accorded by the
Ministry of Environment and Forest (MoEF) to City & Industrial
Development Corporation of Maharashtra Limited (CIDCO), a Government
of Maharashtra Undertaking on 22nd November, 2010 and imposed about
sixty (60) specific conditions for construction and operation phase
including general conditions. CIDCO is in the process of fulfilling
these conditions and has tentatively laid down 2015 as timeline for

completion of the project.
Financial status of Air India

*102. SHRI T.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that the Air India has sought Rs. 2,000

crore equity inclusion in the next financial year;
(b) if so, the details thereof;

(c) whether it 1is also a fact that Government had made a

commitment to revive the national carrier;

(d) whether the Air India is also trying to restructure its debt
through RBI; and



(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Rs.
2000 crores has been released over the Financial Years 2009-10 and
2010-11. Air India had sought equity infusion of Rs.3,000 crores
during the financial year 2011-12. To address its hugely negative debt



equity ratio and give Tflexibility to the company in its financial
restructuring process, Ministry of Civil Aviation has requested to
make a provision of Rs.2000 crores during Financial Year 2011-12 and
Rs. 1200 crores has been provided in the Budget for 2011-12.

(c) to (e) Yes, Sir. As a long term solution for revival, Air India
has prepared a
Turnaround Plan which is being vetted by an independent consultant
M/s. Deloitte &
Touche as required by consortium of banks and RBI. Besides,
operational restructuring, the turnaround plan also includes financial
restructuring. M/s. SBI Caps have been appointed as advisor by Air
India for the financial restructuring plan which includes conversion
of the high cost short term loans into low cost long term loans and

other measures to restore the liquidity position.
Changes in the management of Antrix Corporation

t*103. SHRI RAMCHANDRA PRASAD SINGH: Will the PRIME MINISTER be

pleased to state:

(a) whether it is a fact that a decision for comprehensive changes
in the management system of Antrix Corporation, a commercial
institution associated with Indian Space Research Organisation, has

been taken;
(b) if so, the changes to be introduced; and
(c) the justification of these changes at this time?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) to (c) Antrix Corporation was set up in 1992 under
the Department of Space for promotion and commercial exploitation of
space products, technical consultancy services and transfer of
technologies developed by ISRO, as well as to facilitate development
of space related industrial capabilities in India. Antrix executes
commercial contracts with Indian and foreign customers, using the
expertise and infrastructure of ISRO. The activities and level of
operation of Antrix have grown many fold, with total revenue of the
company increasing from a mere Rs. 0.56 crore in 1992-93 to Rs.
1058.90 crores in 2008-09. There have been significant changes in the
national and international market for space-based products and

services over these years. Therefore, it has been considered



appropriate to comprehensively review the structure of Antrix for a

more effective functioning of the company.

The Space Commission, in its 117th Meeting, held on July 02, 2010,
set up a Committee under the Chairmanship of Shri V.V. Bhat, Member
(Finance), Space Commission, with the following terms of reference:

(i) Review the working of Antrix and suggest changes/modifications
keeping in view the change in the scenario at the national and

international level;

tOriginal notice of the question was received in Hindi.



(ii) Review of the existing structure of Antrix and suggest re-
structuring of the same for more effective functioning of the

Corporation; and
(iin) Any other issue relating to functioning of Antrix

Further, Government, on February 10, 2011 has also constituted a
two-Member High Powered Review Committee with the following terms of

reference:

1. (i) To review the technical, commercial, procedural and
financial aspects of the Agreement between ANTRIX and M/s
Devas Multimedia Pvt., Ltd., taking into account the
report of the internal review conducted by the Department

of Space;
(ii) To suggest corrective measures;
(iii) To Fix responsibility for lapses, if any; and

2. In light of the above, to review the adequacy- of procedures
and approval processes followed by ANTRIX, ISRO and Department
of Space, and to suggest improvements and changes, taking into
account the review mandated by the Space Commission at its
117th meeting, held on July 02, 2010.

Appropriate actions for changes will be taken by the Government
after the reports of these two Committees are received.

Boring pump scam in Bihar

t*104. SHRI UPENDRA KUSHWAHA: Will the PRIME MINISTER be pleased to

state:

(a) whether it 1is a fact that a reminder, along with the
inspection reports of several central departments relating to boring
pump scam in Bihar, had been given by several public representatives
on 04 February, 2011;

(b) whether it is a fact that the above said matter has been
investigated by the CBI, in which some bank officers have been

suspended and a charge sheet had been filed against several suppliers;

(c) whether it is also a fact that CBI investigation was stopped

midway; and

(d) if so, the reasons for stopping the investigation midway and
further action Government intends to take to punish the culprits?



THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) Yes, Sir.

(b) to (d) The matter related to boring pump scam in Bihar is not
being investigated by CBI at present.

tOriginal notice of the question was received in Hindi.

10



CBlI had taken up investigation into fraudulent sanction and
disbursement of pumping sets in Bihar State in the year 1981-82. A
total number of 16 cases were registered in CBI, Patna, during the
year 1981-1982. On completion of investigation, charge-sheets were
filed in the court in 15 cases and RDA was recommended in one case.
Out of 15 charge sheets filed, 10 cases have ended in conviction of

the accused after trial and 5 cases are pending under trial.

A public interest litigation, PIL No. 14274/2006, was filed in the
year 2006 by one Shri Ram Chander Singh of Darbhanga in Hon"ble Patna
High Court requesting direction to CBI to hold investigation into the
matter of purchase of pumping sets and boring by Government of Bihar.
But, the investigation was not entrusted to CBI. The PIL was disposed
by Hon"ble High Court by issuing directions to the petitioner to file
representation before Secretary, Rural Development Department,
Government of Bihar in the matter. Thus, the CBI is at present not

investigating any case on the subject.
National and Express Highways in Gujarat

*105. SHRI NATUJI HALAJI THAKOR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the actual number of approved National and Express Highways in
the State of Gujarat and the total length thereof;

(b) whether any proposal is under consideration with the Ministry
for proposed new National and Express Highways for the State of

Gujarat as on date;
(c) if yes, district-wise details thereof;

(d) whether any priority has been given to the non-sources
district viz. Patan, Mehsana, Sabarkantha and Amreli of the State

where there is less number of National Highway Network; and
(e) by when the approval is likely to be given by Government?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P. JOSHI): (&)
The actual number of approved National Highways are N.H. No. 6, 8, 8A,
8B, 8C, 8D, 8E, 14, 15, 59,113, 228 and National Expressway is NE-1.
The total length of National Highways and National Expressways in the

State of Gujarat is 3152 km. and 93 km respectively.
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(b) and (c) Proposals received for declaration of new National

Highways in Gujarat are given in the Statement-1 (See below).

(d) and (e) The details of proposals received for declaration of
new National Highway in districts of Patan, Mehsana, Sabarkantha and
Amreli are given 1iIn the Statement-11 (See below). Expansion of
National Highway network is a continuous process. New NHs are declared

from

12



time to time depending upon the availability of resources and inter-se

priority and availability of funds.

Statement-1

Details of proposals received for declaration of New National Highways

in Gujarat.
SI. Name of Road Road Passing through Length
No. district (km)
1 2 3 4
National Highways
1. Malia-Jamnagar-Okha-Dwarka Rajkot, Jamnagar 340
2. Bhuj-Khavada-India bridge- Kutch 170
Dharamshala towards India
Border
3. 3.Vadodara-Por-Sinor-Netrang- Vadodara, Surat, Bharuch, 245
Vyara-Ahwa-Saputara-Nasik Navsari, Dang
4. Mehsana-Chansma-Radhanpur Mehsana, Patan 165
5. Rajkot-Morbi-Navlakhi Rajkot, Jamnagar 109
6. Palanpur-Gandhinagar-Ahmedabad Ahmedabad, Gandhinagar, 150
Mehsana, Banaskantha
7. Rajpipla-Vapi Narmada, Bharuch, surat, 339

8. Vasad-Padra-Karjan

9. Nadiad-Kapadwanj-Modasa

10. Ahmedabad-Dholka-Vataman
11. Bhavnagar-Karjan

12. Porbandar-Porbandar Port
13. Jamnagar-Bedi Port

14. Trapaj-Alang Port

15. Jkhau Port

Navsari, Valsad, Tapi

Valsad, Tapi, Surat, Navsari, 40

Bharuch, Vadodara

Kheda, Anand, Ahmedbad,
Sabarkantha

Ahmedabad

Bhavnagar, Anand, Vadodara

Porbandar
Jamnagar
Bhavnagar

Kutch

135

80

210

13
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1 2 3 4

16. Gandhinagar-Gozaria-Visanagar- Gandhinagar, Mehsana, 170
Vadnagar-Kheralu-Danta-Ambaji- Sabarkantha, Banaskantha
Abu road

17. Himatnagar-Vijapur-Visnagar-UnjjaHimmatnagar, Patan, Mehsana
120

18. Ahmedbad-Viramgam-Sankheshwer- Ahmedbad, Patan 151
Radhnapur

19. Palanpur-Chandisar-Dantiwada- Banaskantha 65
Mandar-Zalore-Jodhpur

20. Bhabhar-Shihori-Patan-Siddhapur-Patan, Mehsana, Sabarkantha
200 Valasana-ldar-Himtnagar

21. Bhabhar-Diodar-Khemana-Patan- Patan, Mehsana 130
Chansma-Mehsana

22 . Bhachau-Bhuj-Pandhro Kutch 130

23. Chitrod-Rapar-Dholavira Kutch 120

24 . Suigam-Sidhada Banaskantha 40

25. Jamnagar-Junagadh Jamnagar, Porbandar, Junagadh 130

26. Rajkot-Amreli Rajkot, Amreli 72

27. Bagodara-Dhanduka-Vallbhipur- Ahmedabad, Bhavnagar, 180
Dhasa-Amreli Amreli

28. Vadoara-Dabhoi-Chhotaudaipur Vadodara, Narmada 125

29. Bharuch-Ankleshwar-Valia-Netrang-Bharuch, Narmada
90 Sagbara

30. Himatnagar-Ilder-Khedbhrama- Sabarkantha, Banaskantha 130
Ambaji to Abu Road

31. Jafarabad-Rajula-Savarkundala- Amreli, Surendarnagar, Patan 440
Amreli-Babara-Jasdan-Vichiya-
Sayala-Surenderanagar-Patdi-
Sami-Radhanpur

32. Gandevi-Vansda-Waghai-Ahava- Valsad, Dang 120

Chinchli upto Maharashtra Border

15



33. Valsad-Pardi-Kaprada

Valsad, Navsari

60

16



1 2 3 4
34. Gandhinagar-Dehgam-Bayad- Gandhinagar, Ahmedabad, 200
Lunawada-Santrampur Panchmahal
35. Una-Delvada-Ahmedpur Junagadh 11
Mandvi-Diu
36. Vapi-Motapanda Valsad 9.0
37. Vapi-Silvasa Valsad 11.80
38. Bagodara-Dhandhuka-Bhavnagar Ahmedabad, Bhavnagar 130
39. Vanakabara-Kotda Road joining Junagadh 30.00
NH-8E
TOTAL 4878.50
Expressways
1. Ahmedabad-Rajkot 215.00
2. Bamanbor-Kandla 210.00
3. Surat-Nagpur 750.00
4. Ahmedabad-Ratlam 350.00
Statement-11

Details of proposals received for declaration of New National Highways

in districts of Patna, Mehsana, Sabarkantha and Amreli.

SI. Proposal Districts Length
No.
(km)
1 2 3 4
1. Palanpur-Gandhinagar-Ahmedabad Ahmedabad, Gandhinagar, 150
Mehsana, Banaskantha
2. Nadiad-Kapdwanj-Modasa Kehda, Anand, Ahmedabad, 135
Sabarkantha
3. Gandhinagar-Gozaria-Visanagar- Gandhinagar, Mehsana, 170
Vadnagar-Kheralu-Danta-Ambaji- Sabarkantha, Banaskantha
Abu Road
4  Himatnagar-Vijapur-Visnagari-UnjhaHimmatnagar, Patan, Mehsana

120
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1 2 3 4

5. Ahmedabad-Viramgam-Sankheshwer- Ahmedabad, Patan 151
Radhnapur

6. Bhabhar-Shihori-Patan- Patan, Mehsana, Sabarkantha 200
Siddhapur-Valasana-Ildar-
Himatnagar

7. Bhabhar-Diodar-Khemana-Patan- Patan, Mehsana 130

Chansma-Mehsana

8. Rajkot-Amreli Rajkot, Amreli 72

9. Bagodara-Dhanduka-Vallbhipur- Ahmedabad, Bhavnagar, 180
Dhasa-Amreli Amreli

10. Himmatnagar-Ilder-Khedbharama- Sabarkantha, Banaskantha 130

Ambaji-Abu road

11. Jafarabad-Rajula-Savarkundala- Amreli, Surendranagar, Patan 440
Amreli-Babara-Jasdan-Vichiya-
Sayala-Surendranagar-Patdi-Sami-
Radhanpur

Indian students duped by Tri-Valley university

*106. SHRI R.C. SINGH: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government 1is dealing the issue of 1555 Indian
students duped by Tri-Valley University in California;

(b) whether Radio Trackers were fixed on the ankles of students to
monitor their movements;

(c) the details of students, State-wise, suffering due to closure
of Tri-Valley University on the charges of selling student Visas;

(d) whether any consultations have been held in this regard with
the officials of US; and

(e) if so, the details thereof and the action the US authorities
have taken on such barbaric act on Indian students?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S_M. KRISHNA): (a) Yes, Sir.
Government attaches the highest importance to addressing the concerns

of the Indian students affected by the closure of the Tri-Valley

19



University in California, USA, on 19 January, 2011 for alleged
immigration fraud and other irregularities.
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(b) A number of Indian students enrolled at the Tri-Valley
University were questioned and 18 of them, facing investigations into
involvement in the case, were initially detained and released with
radio monitoring devices on their ankles.

(c) Approximately, 1500 Indian students were enrolled at the
university, constituting 95% of the university"s student population. A
vast majority of the Indian students hailed from Andhra Pradesh.

(d) The Government has repeatedly raised with the US Government,
including during the recent visits of External Affairs Minister and
the Foreign Secretary to USA in February, 2011, its strong concerns
about radio-tagging, welfare of the students, and their academic
future in the United States. In particular, Government has asked for
adequate opportunity for students to transfer to other universities in
the United States. Our Mission and Consulates in USA are providing all
assistance possible to the students, including through regular
meetings with them, a free legal aid camp organized in San Francisco
on February, 5, connecting students to attorneys providing assistance
to the students, and issuing appropriate guidance and
advisories.

(e) The US Government has removed radio collars from 12 of the 18
Indian students
and is reviewing the case against the other six. Secretary of State

Hillary Clinton has assured
us that the students would be given fair treatment and that their
interests will be fully
considered.

Setting up Anti-corruption Watchdog Authority

*107. DR. JANARDHAN WAGHMARE: Will the PRIME MINISTER be pleased to
state:

(a) whether he has recently stated that corruption is denting the
image of the country abroad and demeaning Government before the
people;

(b) if so, whether Government proposes to revamp the
administrative practices and procedures in view of Tfast growing

corruption;

(c) if so, the details thereof;

21



(d) whether the Union Government proposes to set up Anti-
corruption Watchdog Authority to effectively check corruption cases;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (@) The Prime Minister
in his address at the
2nd Annual Conference of Chief Secretaries on 4th February, 2011 while
stating that corruption
is an impediment to faster growth, also stated that it not only
dilutes but also negates out
efforts at social inclusion and dents our international image and
demeans us before our own people.

22



(b) and (c) To combat corruption, a Group of Ministers has been set
up to look into all measures, legal or administrative. Two bills have
been introduced in Parliament relating to judicial accountability and
protection of whistle blowers. Besides the Ilegislation, necessary
revamping of administrative practices and procedures are on fast-
track. Several steps have already been taken by the Government in the
recent past to combat corruption and improve the functioning of

Government. These include:-

(i) Issue of Whistle Blowers®™ Resolution, 2004 and introduction of
a comprehensive Bill in the Lok Sabha in 2010 for protection
of whistle- blower;

(ii) Enactment of Right to Information Act, 2005;
(iin) The pro-active involvement of Ministry/Department
through Annual Action Plan on Vigilance as a preventive

measure;

(iv) Issue of comprehensive instructions on transparency in

tendering and contracting process by the CVC;

(v) Issue of instructions by the CVC asking the organizations to
adopt Integrity Pact in major Government procurement
activities; Similar instructions have been issued by the
Central Government on 16th June, 2009 advising the State
Governments to adopt Integrity Pact in major procurements;

(vi) Signing of the United Nations Convention against Corruption;

(vii) Introduction of e-Governance and simplification of

procedures and systems;
(viii) Issue of Citizen Charters.

(d) and (e) No, Sir. The Central Vigilance Commission and the
Central Bureau of Investigation are the two premier agencies of the

Government of India to investigate into instances of corruption.
Irregularity in purchases by Department of Space

t*108. SHRI RAVI SHANKAR PRASAD: Will the PRIME MINISTER be pleased

to state:

(a) whether it is a fact that more than 50 per cent amount of

budget allocation made to the Department of Space 1is spent on

23



purchases only;

(b) if so, the percentage of expenses out of an average annual

expenditure made on purchasing during the last five years;

(c) whether it is also a fact that irregularities in the purchases
made by
the Department-wise reported in the audit conducted by CAG in the year
2008;
and

tOriginal notice of the question was received in Hindi.
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(d) if so, the facts thereof and the steps taken by Government in
this

matter?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) The purchases made by the Department relate
to procurement of materials, components and subsystems from Industries
required Tfor Satellites, Launch Vehicles and Ground Systems. The
procurement expenditure as a percentage of annual expenditure of the

Department during the last five years is as below:

2005-06 : 54.67%
2006-07 : 62.08%
2007-08 : 64.6%
2008-09 : 53.5%
2009-10 : 48.9%

(c) and (d) The C & AG have stated that certain post tender
negotiations were not in conformity with CVC guidelines and GFRs. They
have also suggested certain improvements in the procurement planning
and purchase procedure iIn their Performance Audit Report on
Procurement of Stores and Inventory Control in Department of Space.
The Department has submitted the Action Taken Note (ATN) on the
various observations of the audit to C & AG and also has taken steps
to improve the procurement efficiency in terms of planning,

monitoring, cost-competitiveness and procurement management.
Committee to review aspects of S-band contract

*109. DR. T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to

state:

(a) whether the Prime Minister has recently constituted a high
powered committee to review various aspects of S-band contract between

the Indian space agency ISRO and a Bangalore based private company;
(b) 1if so, the terms of reference of the committee;

(c) whether Government has suffered any revenue losses due to S-

band contract between ISRO and private companies; and

25



(d) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) Government has constituted a High Powered

Review Committee with the following terms of reference:

26



1. (i) To review the technical, commercial, procedural and
financial aspects of the Agreement between ANTRIX and M/s
Devas Multimedia Pvt., Ltd., taking into account the
report of the internal review conducted by the Department

of Space;
(i1) To suggest corrective measures;
(iii) To Fix responsibility for lapses, if any; and

2. In light of the above, to review the adequacy of procedures
and approval processes followed by ANTRIX, ISRO and Department
of Space, and to suggest improvements and changes, taking into
account the review mandated by the Space Commission at its
117th meeting, held on July 02, 2010.

(c) No, Sir.
(d) Does not arise.
Assurance of debt waiver for handloom sector

*110. SHRIMATI BRINDA KARAT: Will the Minister of TEXTILES be

pleased to state:

(a) whether Government had made an assurance for a debt waiver for

the handloom sector;

(b) if so, whether any steps have been taken in this direction;

and

(c) whether Government has any information about the present debt

situation of handloom sector?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) to (c) In
pursuance of the recommendations of High Level Committee, constituted
by Ministry of Textiles under the chairmanship of Managing Director,
National Bank for Agriculture and Rural Development (NABARD) and
keeping in view the observations and suggestion of Ministry of Finance
(Department of Expenditure), a revised package had been submitted to
Ministry of Finance, which was under scrutiny. The proposals inter-
alia include: (i) Waiver of overdue interest and overdue loans of
Societies (ii) Recapitalisation of the balance sheet of Primary

Weavers Cooperative Societies and State level Apex Societies with
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adequate fund support from Government; (iii) Financing the credit
needs of handloom weavers/societies at lower rate of interest with
interest subvention etc. The Handloom Census of India (2009-10) has
shown that 3.06 lakh handloom weavers households are in debt. Keeping
this in mind, in the Budget speech delivered on 28.02.2011, the
Finance Minister has announced a financial package in the Annual
Budget 2011-12. The package, with a financial implication of Rs. 3000
crores, will benefit more than 15000 handloom weavers cooperative

societies.
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Radio tagging of Indian students

*111. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the radio-tagging of Indian students of California’s

Tri-Valley University has come to the notice of Government;

(b) whether this incidence with the Indian students has been

condemned by the External Affairs Minister;

(c) whether action has been demanded by Government against those
responsible for this inhuman act and has also asked for removal of

“radio collars’; and
(d) the full details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S_M. KRISHNA): (a) Yes, Sir.
Following the closure of the Tri-Valley University in California,
where approximately 1500 Indian students were enrolled, for alleged
fraudulent practices, a number of Indian students were questioned and
18 of them, facing investigations for possible involvement in the
case, were initially detained and then released with radio monitoring
devices on their ankles.

(b) to (d) Yes, Sir. The Hon"ble Minister of External Affairs has
repeatedly said that radio tagging 1is unacceptable and should be
immediately removed. Government has conveyed to the US Government that
while 1t acknowledges the right of every government to investigate and
prosecute fraud, the students, who are themselves victims of the
fraud, should be given adequate opportunity to transfer to other US
universities or readjust their status and, should they desire, return

to India honourably.

The US Government has removed radio collars from 12 of the 18
Indian students
and is reviewing the case against the other six. Secretary of State
Hillary Clinton has assured
us that the students would be given fair treatment and that their
interests will be fully

considered.
Establishment of Sports Regulatory Authority

*112. SHR1 MAHENDRA MOHAN: Will the Minister of YOUTH AFFAIRS AND

29



SPORTS be pleased to state:

(a) whether Government has decided to establish a Sports
Regulatory Authority to mediate between National Sports Federations
and other stakeholders, including players, to resolve various issues
relating to functioning of sports activities like providing of funds,

management of election process etc.;

(b) if so, the details thereof and the present status of such
proposals;

and
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(c) the time by which the final decision is likely to be taken in
this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (&) to (c) No, Sir. There is no decision to
establish a Sports Regulatory Authority to mediate between National
Sports Federations (NSFs) and other stakeholders, including players,
to resolve disputes. However, the Ministry has placed in the public
domain a preliminary exposure draft for inviting comments and
suggestions on a proposal to enact a National Sports Legislation,
which inter-alia includes a provision to appoint one or more National
Sports Ombudsman who should be a retired High Court Judge(s) and an
Appellate Authority to resolve any dispute concerning athletes, or
concerning an NSF and/or the National Olympic Committee (NOC), or any
other sports body, including management conflicts or disputes. This
preliminary exposure draft is also available at www.yas.nic.in.

The proposal envisages that the National Sports Ombudsman shall
resolve the disputes though arbitration, reconciliation and mediation
proceedings. Further, it is proposed that any party aggrieved with the
decision of the National Sports Ombudsman may appeal before the
Appellate Authority consisting of a retired Supreme Court Judge or a
retired Chief Justice of High Court as President, a representative of
the Government and an eminent athlete. The Award pronounced by the
National Sports Ombudsman or Appellate Authority is proposed to be
made enforceable under the Arbitration and Conciliation Act, 1966, and
made binding on the disputing parties.

Rehabilitation of sexually assaulted women

t*113. SHRI KALRAJ MISHRA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the number of cases of rape and molestation of women
have increased during the last few years;

(b) whether the traumatized women of such cases are sidelined by
the society and they have to bear double mental agony;

(c) whether Government has provided any financial assistance for
the rehabilitation of these women; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (&) to (d) The National Crime
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Records Bureau (NCRB) maintains data on various crimes. The trend in
rape and molestation cases registered under Indian Penal Code can be
seen from the details given below:

tOriginal notice of the question was received in Hindi.
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Year Rape Molestation

(Section 375) (Section 354)
2007 20737 38734
2008 21467 40413
2009 21397 38711

Compensation to victims of crimes including rape can be awarded by
courts under Section 357 of the Criminal Procedure Code (Cr.PC), from
the fine recovered as part of the sentence. In 2009, Section 357A was
added to the Cr.PC, under which each State Government, in coordination
with the Central Government, is required to formulate a scheme for
compensation to victims of crime or their dependents. Under this, a
victim can get compensation for rehabilitation in cases in which the
court finds it necessary. The compensation can be recommended even in
cases where the trial ends in acquittal or discharge, provided there
is a need for rehabilitation of victims. Compensation can also be
granted where no trial takes place because the offender cannot be
identified or traced but the victim requires rehabilitation. Thus,
while under Section 357 CrPC, a victim is entitled to compensation
only on conviction, compensation under Section 357A is not necessarily
linked to conviction. From the information available, States are in

the process of preparing such a Scheme.

The Central Government has also formulated a Scheme in pursuance of
the Supreme Court®"s judgment in Delhi Domestic Working Women®"s Forum
Vs. UOI & Ors. in WP (Criminal) No0.362/93 with a view to provide
restorative justice to the victims of rape. The proposed "Financial
Assistance and Support Services to Victims of Rape: A Scheme for
Restorative Justice® envisages setting up of Criminal Injuries Relief
and Rehabilitation Boards at the Central, State and district levels
for providing financial assistance of Rs 1.5 lakhs as well as support
services such as shelter, counseling, medical aid, legal assistance
and vocational training. While compensation under Section 357A CrPC is
general in nature and covers all crimes, this Scheme is meant

specifically for rape victims.

Flaws in mock drill at Delhi airport
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*114. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that flaws were detected in a mock drill

at Delhi airport recently;
(b) if so, the reasons therefor; and

(c) the action proposed to be taken to improve the system?
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes, Sir.

(b) There were some procedural reasons behind this, details of
which cannot be divulged on the floor of the House, being SECRET in

nature.

(c) BCAS has taken the necessary action and has directed the
concerned agencies to improve the system. Details in this regard

cannot be divulged on the floor of the House, being SECRET in nature.
Delay in key infrastructure projects

*115. SHRI M.P. ACHUTHAN: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that various Ministries, such as Coal,
Power and Road Transport, have complained against the Ministry of
Environment and Forests for causing delay to key infrastructure

projects due to slow pace of environmental clearances; and

(b) 1if so, the details of these projects and the action that has

been taken by Government to solve the problem?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) and (b) Concerns have been expressed by
Coal, Power and Road Transport Ministries regarding delay in
according/grant of environmental clearances in respect of key
infrastructure projects. As per information with the Ministry of
Environment and Forests, the status of pendency 1in respect of

Environment and Forest clearances is as under:-

SI. Sector No. of Projects No. of Projects

No. pending Environment pending Forest
Clearance Clearance

1. Power Projects 42 18

2. Coal Projects 23 10

3. Highway Projects 10 -

4. Road Projects - 61

A Twelve Member Group of Ministers (GoM), has been constituted on

3rd February, 2011, under the chairmanship of the Finance Minister to
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consider environmental and developmental issues relating to coal
mining and other developmental projects. The GOM will consider issues
relating to environmental concerns emanating from various
developmental activities including those related to infrastructure and
mining and finalise its recommendations within two months, including

the following:-
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(i) the efficacy and legality of existing forest clearance norms

and procedures being followed;

(i1) environment clearance in respect of projects located in areas

with high Comprehensive Environmental Pollution Index; and

(iin) the steps to be taken to ensure that better quality
forests are regenerated in a time-bound manner after mining

operations get over.
Diplomat assaulting his wife

*116. DR. YOGENDRA P. TRIVEDI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a senior Indian diplomat in London, accused of

assaulting his wife, has been recalled; and

(b) if so, the details of action taken by Government in this

regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S_M. KRISHNA): (a) An Indian
diplomat in London accused of assaulting his wife has been transferred

back to India prematurely.

(b) This followed an investigation into an incident involving the
diplomat assaulting his wife. The officer has since been reverted to

his parent cadre.
NAC’s suggestions on RTI Rules
*117. SHRI D. RAJA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the National Advisory Council (NAC)
has made some suggestions on the proposed Right to Information (RTI)

Rules; and
(b) 1if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE |IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) The
National Advisory Council has not given any suggestions on the

proposed Rules. As such question of reaction thereto does not arise.

However, the Working Group on Transparency of the National Advisory
Council has commented on the draft amendment to the RTI Rules. The
Working Group has, inter-alia, expressed the view that there should
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not be any restriction on the length of the RTI applications or that
of one subject matter in one application, Central Information
Commission should have freedom to select its staff and allocate work,
fee may be accepted through revenue stamps and money orders, appeals
should not be rejected on the ground of missing documents, appeal

proceedings should not abate on the death of applicant etc.
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Visit of Chinese Prime Minister

t*118. SHRI MOTILAL VORA: Will the Minister of EXTERNAL AFFAIRS be
pleased to

state:

(a) whether Government is aware of the fact that immediately after
the Chinese Prime Minister’s visit to India, China started citing
Indo-China border to be 2000 Km. 1long, which in fact 1is 3448

kilometres in length;

(b) whether Government 1is also aware of the fact that large

quantities of Chinese goods are illegally imported into India; and
(c) if so, Government’s policy thereon/approach thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (&)
Government has seen media reports to such effect. China disputes the
International Boundary between India and China. China also regards the
State of Jammu and Kashmir as a dispute that should be settled
properly through dialogue between India and Pakistan. Government has
conveyed to the Chinese side its clear and consistent position that

Jammu and Kashmir is an integral and inalienable part of India.

(b) and (c) Trade and economic relations are an important aspect of
the Strategic and Cooperative Partnership between India and China.
Bilateral trade between the two countries has increased from USD 2.9
billion in 2000 to USD 61.74 billion in 2010. During the visit of the
Chinese Premier Wen Jaibao to India in December, 2010, the two sides
discussed various measures to expand and diversify India-China

bilateral trade.
Declining financial status of Air India

*119. DR. BHALCHANDRA MUNGEKAR: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that the share of Air India in the
domestic passenger traffic fell to the 4th rank, even below the low

cost airline of IndiGo;

(b) 1if so, the justification for buying 111 new aircrafts costing
Rs. 50,000 crore or So;

and
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(c) whether it is also a fact that the Air India has to take loans
from
the Corporation Bank for paying the salaries to the staff and if so,
the details

thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) As per
DGCA"s statistics for January, 2011, Air India"s domestic market share

stands at 4th place.

tOriginal notice of the question was received in Hindi.
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(b) The average age of the aircraft in erstwhile airlines in 2003-
04 was 14.7 years and some of its aircraft were nearly 25 years old.
Use of old aircraft was resulting in higher fuel consumption,
increased maintenance requirements, low schedule reliability, inferior
passenger appeal and poor image. Erstwhile Air IndiaZIndian Airlines
had not inducted new aircraft since 1993-94. It was felt in 2003-04
that with the Indian air market growing at a significant pace and with
new domestic and foreign carriers increasing their presence in Indian
Market, it was imperative for erstwhile Air India and Indian Airlines
to induct capacity to cater to the growth requirements of the two

airlines.

(c) An airline can raise short term loan to meet its working
capital requirements that include salary etc. In February, 2011, Air
India took a loan of Rs.200 crores from Corporation Bank as working

capital to meet its obligations including salaries etc.
Terrorists trained in Pakistan

t*120. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pervez Musharraf, the ex-President
of Pakistan, has accepted that during his Government, the terrorists
of Pakistan were trained and sent to

India;

(b) whether it is also fact that present Government of Pakistan is

also following the same policy;

(c) if so, the action taken by Government of India against such

move; and
(d) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S_.M. KRISHNA): (@)
Government has seen media reports on General Musharraf"s statement
that Pakistan trained militant underground groups to Tfight against
India in Kashmir. These reports only confirm the veracity of what

India has been repeatedly saying over the years.

(b) to (d) Terrorism emanating from territory under Pakistan®s
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control remains a core concern for us. This is precisely why India has
sought a firm and abiding commitment from Pakistan that it will not
allow its territory and territory under its control to be used for the
aiding and abetting of terrorist activity directed against India and
for providing sanctuary to such terrorist groups. India has
consistently stressed to its interlocutors the need for Pakistan to
honour its commitment of not allowing territory under its control to

be used for terrorism against India in any manner.

tOriginal notice of the question was received in Hindi.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
BARC working in Agricultural sector

t776. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the PRIME MINISTER be

pleased to state:

(a) whether Bhabha Atomic Research Centre (BARC) has received any
representation to work in Gujarat by using atomic energy in

agriculture seed and agriculture sector;

(b) if so, the details of the time period in which this work would

be completed;

(c) the details of the research work being done in this direction

in Gujarat; and

(d) whether 1local people are in a state of unrest due to the
setting up of atomic power plant in Mithi Virdi, the details of the

steps being taken to do away the unrest?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (@) to (c) Yes sir. A representation from Hon"ble
Member of Parliament, Shri Parshottam Rupala, was received by the
office of Hon"ble Prime Minister and Secretary, Department of Atomic
Energy in this regard. A reply has already been furnished to the

Hon"ble MP on 18.2.2011.

BARC has active collaboration with Directorate of Groundnut
Research (DRG), Indian Council of Agricultural Research (ICAR),
Junagadh and Junagadh Agricultural University. Five groundnut
varieties namely tag-24, somnath, tg-26, tg-37a and tpg-41 have been
released for cultivation in Gujarat through such collaboration.
Besides recently released varieties like tg-38, tlg-45 and tg-51 are

also popular among Gujarat farmers.

New groundnut breeding lines of BARC having resistance to disease
are being evaluated by Agricultural Research Station, Talod, Gujarat.
The Board of Research in Nuclear Sciences (BRNS) under DAE is funding
new research projects for induced mutagenesis in groundnut to develop

stem rot resistance and aflatoxin resistance in which BARC is actively
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collaborating with agriculture universities at Junagadh, Anand and

Talod.

BARC is also supplying breeder seed of Trombay groundnut varieties
every year to agriculture universities, Krishi Vigyan Kendras, Gujarat
State Seed Corporation, National Seed Corporation, private companies
and some farmers. They in turn carry out further seed multiplication
and are distributing seeds of BARC varieties to Gujarat farmers. Feed
back from farmers of Kutch-Bhuj, Jamnagar, Junagadh, Amreli, Rajkot,

Surendranagar, Surat, Bama,

tOriginal notice of the question was received in Hindi.

44



Bhavnagar, Vadodara and near Gandhinagar is highly encouraging.
Farmers are reaping yields upto 5000 kg/ha using these varieties

compared to 2000 kg/ha state average.

(d) Some sections of the population at the Chhaya Mithi Virdi site
in Gujarat who have certain misconceptions and unfound fears regarding
nuclear power, have expressed their concerns on the setting up of
nuclear power project at the site. A structured public awareness
campaign to disseminate factual information about nuclear power, the
project and the benefits that would accrue from it, has been taken up
to dispel such apprehensions. The campaigns have included public
addresses, exhibitions, sharing of information with all stakeholders
including press and media and visits of local villagers to the
Kakrapar Atomic Power Station in Gujarat and Tarapur in Maharashtra.

These efforts are continuing.
Developing of prototype fast breeder reactor

777. SHRI ANIL MADHAV DAVE: Will the PRIME MINISTER be pleased to

state:

(a) whether our country is developing the prototype fast breeder

reactor;
(b) by when it is expected to be commissioned;
(c) the status of the project;

(d) the number of countries that have nuclear reactors using same

technology; and
(e) the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (&) Yes, Sir.

(b) The plant is expected to be commissioned during 2012-13.
(c) The project has achieved physical progress of 66%.

(d) and (e) Russia, Japan and France have commercial nuclear

reactors using similar technology.

Setting up of atomic plants in Jaitapur
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778. SHR1 RAJKUMAR DHOOT: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that Government has decided to set up an

atomic power plant at Jaitapur in Maharashtra;
(b) if so, the details thereof;

(c) whether it is also a fact that the farmers of the area and

major political parties in the State are opposing the power plant;
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(d) if so, the reasons for the opposition of the atomic power

plant; and

(e) the remedial and amicable measures Government proposes to take

in this regard?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) Yes, Sir.

(b) Six nuclear power reactors, each of 1650 MW in technical
cooperation with Area, France are planned to be set up at Jaitapur,
Maharashtra, in a phased manner, starting initially with setting up of

two reactors.
(c) Some sections of the local people are opposing the project.

(d) The reasons for opposition are largely due to the

misconceptions and unfounded apprehensions regarding nuclear power.

(e) For addressing the misconceptions and apprehensions, several
steps have been taken up through structured public awareness
campaigns. These include dissemination of the factual information
regarding nuclear power and project in print and electronic media,
relevant literature in local language, films on harmony between
nuclear power and environment, organizing exhibitions on nuclear
power, visits of local people to operating nuclear power stations in
the country etc. Several debates and public meetings have also been
organized. In this regard, an open discussion with the stake holders
of the project was held by the Hon"ble Chief Minister of Maharashtra
on January 18, 2010 where the apprehensions of the people were

addressed.
Airport revenue related concerns

779. SHRI M.V. MYSURA REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the details of the order issued by the Airports Economic
Regulatory Authority (AERA) with regard to airport revenues;

(b) what exactly is “single till” approach through which AERA

wishes to regulate the airport operators revenues;
(c) the reasons that GMR and GVK are opposing the order;

(d) whether the Ministry has come to know that private airport
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operators are diverting/cross subsidising the revenue earned through

operation of airports; and

(e) if so, the details of such diversion and what action the
Ministry/AAI/AERA has taken or proposed to take?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (@) to (e)
Information is being collected.
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Freezing of salaries of Al employees

780. SHRI M.V. MYSURA REDDY: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that Air India (Al) employees could not

get their salaries of January within the prescribed period;
(b) if so, the details thereof and the reasons therefor;

(c) whether in view of financial constraints Al is planning to

freeze salaries and allowances of its employees for three years; and
(d) if so, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Air
India is facing an adverse cashflow situation because of increase in
fuel prices, increase in interest and depreciation costs, increase in
wage bills and in leasing and maintenance costs. Hence, payment of

salary is getting delayed.
(c) No, Sir.
(d) Does not arise.
Aviation facilities in UP

781. SHRI MOHAMMED ADEEB: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the details of aviation facilities in Uttar Pradesh, as on
date;

(b) the details of deficiencies in the existing aviation
facilities; and

(c) the details of proposals and plans for expansion and
development of aviation facilities in the State?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Airports
Authority of India (AAl) manages/operates seven airports in the State
of Uttar Pradesh namely Lucknow, Varanasi, Kanpur (Civil), Kanpur
(Chakeri), Agra, Allahabad and Gorakhpur. At most of these airports
major airlines like Air India, Kingfisher, Jet Airways, Indigo etc.
operate their flights.

In addition to these airports, AAl also has the Civil Aviation
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Training College (CATC) at Allahabad. The Indira Gandhi Rashtriya Udan
Academy at Raebareilly is an autonomous body under this Ministry. In
addition, State Government is having its own Aviation Department and

managing its airports.

(b) Deficiencies pointed out from time to time have been corrected
by the concerned Organisations on which Directorate General of Civil

Aviation (DGCA) has constant monitoring and surveillance.
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(c) Upgradation and expansion of airport infrastructure is a
continuous process depending upon various factors like availability of
adequate traffic, availability of requisite land, resources,
commercial viability etc. However, various upgradation/expansion works
have been undertaken at Lucknow, Varanasi and Agra airports. At
Lucknow airport, construction of new technical cum control tower and
expansion of apron have been completed. At Varanasi airport, expansion
of runway, construction of isolation bay, expansion of apron etc. have
been completed.

Moreover, Government has granted "in-principle® approval to the
State
Government for setting up of a greenfield airport at Kushinagar (under
Public Private Partnership).

Pilferages of baggage of airline passengers

782. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be
pleased to
state:

(a) whether instances of pilferage of baggage of airline
passengers have come to the notice of Government;

(b) if so, the incidents of such pilferages of baggage of
passengers of domestic airlines, airport-wise during last one year;

(c) whether CCTV cameras are made non-functional by certain ground
staff to stop detection of pilferages of baggage; and

(d) if so, the action taken by Government to stop such pilferages
of baggage of airline passengers?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b)
Yes, Sir. Some instances of pilferage of baggage of airline passengers
have come to the notice of Government. The number of instances in this
regard during the last one year is at an average of 15 cases per
month.

(c) No, Sir. No such report has been received.

(d) The Government has issued AVSEC Circular No. 3372003 for
installation of CCTV and monitoring of the CCTVs is being done by the
Central Industrial Security Force (CISF)/Airport Security Unit (APSU)
and airline security staff. The CISF and APSU are also deploying their
surveillance staff in plain clothes to watch the activities of the
suspicious persons. AVSEC
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Order No. 05/2009 has also been issued by BCAS for deployment of
manpower for the security of registered baggage and aircraft to
prevent security lapses and tampering of baggage at airports.

Passenger security and amenities at Ahmedabad International Airport

783. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be
pleased to state:
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(a) whether passenger security and amenities are inadequate at the
Ahmedabad International Airport;

(b) if not, whether CCTV’s are operational at Terminal 1 and 2 of
the Airport;

(c) whether a Central Enquiry Counter and Centralized phone
enquiry is also not functional at the Airport;

(d) whether full details of flights are not regularly and promptly
displayed at the terminals of the Airport; and

(e) the details of measures taken to remove all these deficiencies
and to make the airport one of the best in the country?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No, Sir.

(b) The CCTVs at Terminal-1 (i.e. domestic) are operational and
installation of CCTVs at Terminal-11 (i.e. International) are in
progress.

(c) At International Terminal, a common counter manned by Air
India is functional. At Domestic Terminal the concerned airlines have
their individual counters which are functional and accessible from the
city side.

(d) No, Sir. The flight information display boards are available
at the airport which are regularly updated by the respective airlines.

(e) The installation of CCTVs 1is under process at Terminal-I11.
Setting up of Central
Inquiry System and Centralized Phone |Inquiry System are under
consideration of Airports Authority of India. Beautification of city
side area has been undertaken. Provision of high capacity car parking
and of two more passenger bridges for Terminal-11 has been made.
Measures to install Common User Terminal Equipment (CUTE) facility for
checking counters in Terminal-11 have been taken.

CAG’s remarks on aircrafts purchase from Boeing Company

784. SHR1 JAl PRAKASH NARAYAN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Comptroller and Auditor General of India (CAG) has
criticized the decision of Air India to spend Rs. 50,000 crore to buy
111 new aircrafts from Boeing Company of USA;

(b) if so, the complete details thereof and the reaction of
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Government thereto;

(c) whether it is a fact that Government has paid hefty amount to
Boeing Company for purchase of aircrafts especially when the rates
offered to other international airlines was much lower;

(d) if so, the details thereof and the reasons therefor; and
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(e) whether Government would probe the matter through CBI and if
not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) As
per established procedure, the CAG has made certain observations to
which the Government®s replies are under examination by the CAG.

(c) Government has not paid any amount for purchase of aircraft.
The aircraft are being purchased by Air India by raising loans.

(d) and (e) Do not arise in view of (c).
Purchase of aircrafts from Boeing Company

785. SHRI JAl PRAKASH NARAYAN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Air India is purchasing aircrafts
from Boeing Company,
USA;

(b) if so, the details of terms of agreements and price, etc. of
each aircraft;

(c) whether Government is aware that Boeing Company have sold
aircrafts at cheaper rates to many countries than being sold to Air
India; and

(d) if so, the comparative rates of aircrafts being sold to Air
India vis-a-vis other countries during the last three years?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (@) and (b)
Erstwhile Air India Limited had placed an order with M/s. Boeing on
30.12.2005 for purchase of 68 aircraft viz. 18XB737-800, 8XB777-200LR,
15XB777-300ER and 27XB787-8 at the estimated project cost of
approximately Rs.34,000 crores. The agreement executed for these
aircraft contains terms of the sale, which include among other things,
aircraft specifications, prices and payment terms, delivery schedule,
product support terms, legal clauses and insurance requirements etc.
The aircraft deliveries commenced in October, 2006 and will continue
till 2014. Till date
38 aircraft have been delivered.

(c) No, Sir.
(d) Does not arise.

Behaviour of airport staff
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786. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the air passengers at IGl Airport,
Delhi are harassed lot due to mismanagement and rude behaviour of
airport staff, mishandling of air baggages and stealing therefrom
etc.;

56



(b) if so, the details thereof; and

(c) the corrective measures Government has taken or proposes to
take in this

regard?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) The
information is being collected and will be laid on the Table of the

House.
Equity infusion sought by Al

787. SHRI R.C. SINGH: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the equity infusion sought by Air India against which

Government has given Rs. 1200 crore;
(b) the reasons for infusing less equity by Government;
(c) the manner in which the Ministry managed with the above funds;

(d) whether it is not a fact that Air India is still demanding for

additional equity to come out of crisis; and

(e) if so, what the Ministry would do for smooth sailing of Air

India?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) Air
India had presented a proposal for infusion of equity capital before
the Committee of Secretaries (COS), which recommended an initial
infusion of Rs. 2000 crore over the years 2009-10 and 2010-11 and
Rs.3000 crore in subsequent 2 years. The Tfinancial position of Air
India has been constantly reviewed by a Group of Ministers (GOM), and
based upon the Turnaround plan presented by the Company, the GOM
recommended an infusion of equity of Rs.2000 crores 1iIn five
instalments of Rs.400 crores each, subject to achievement of specified
trigger points laid down by
the GOM. On achievement of specified trigger points Rs.400 crores were
released in February, 2010, another Rs.400 crores in March, 2010 and

Rs.1200 crores in January, 2011.

(d) and (e) Yes, Sir. A proposal has been sent to Ministry of

Finance Tfor making a provision of Rs.2000 crores towards equity
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infusion in Air India in the next financial year.
Progress of IndiGo

788. SHRI R.C. SINGH: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether the Ministry has studied the rapid progress of IndiGo

during the last one year or so;

(b) whether the Ministry is aware that IndiGo has become the

country’s second largest airlines;
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(c) if so, the details of (a) and (b) above; and
(d) the lessons Air India has learnt from the success of IndiGo?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) to (c) The

details of domestic passengers carried by IndiGo during 2010 are as

follows:
Month Passenger carried (In Lakhs)
January 6.25
February 5.77
March 5.74
April 6.58
May 7.53
June 7.37
July 6.91
August 6.56
September 6.35
October 7.75
November 8.43
December 9.71
TOTAL 84.96

In terms of domestic passengers carried during December, 2010,
IndiGo has become the country®"s second largest airlines as carried
9.71 lacs domestic passenger which is after Kingfisher airlines which

had carried 9.72 lacs domestic passenger during December, 2010.

(d) Government has initiated several measures to turnaround Air
India in order that it retains a substantial market share, even in the

face of growing airlines such as Indigo.
Declaring Air India as sick

789. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the Air India is likely to be
declared sick
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under a new criterion notified by Ministry of Heavy Industries and
Public Enterprises;
and

(b) the details in this regard?
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b)
There is no proposal to declare Air India Limited as a "Sick"™ Company.
A Group OFf Ministers is monitoring the "Turnaround® Plan measures of

the Company.
Land requirement of Directorate of Civil Aviation, MP

t790. MISS ANUSUIYA UIKEY: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that the Directorate of Civil Aviation of
Madhya Pradesh is operational at Raja Bhoj airport from barrack and

hangar No. 1;

(b) whether it is also a fact that State Government needs land
near State hangar and workshop for proper parking of aircraft and

helicopters;

(c) whether Government of Madhya Pradesh has requested the
Ministry of Civil Aviation, Government of India for transfer of
additional 1.5 to 2.00 acres of land and if so, the details thereof;

and

(d) the action taken thereon by Government of India so far and by
what time the land will be transferred to the Government of Madhya

Pradesh?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes, Sir.
(b) Yes, Sir.

(c) Yes Sir. State Government has submitted an application to
Airports Authority of India (AAl) for lease of additional Iland

measuring 4.23 acres.

(d) Wherever State Governments have given land free of cost to
AAL, AAI had
been providing 5 acres of land to the respective State Government to
carry out their
operational activities at the airports. Since the request for
additional land is over and above
the stipulated norms of 5 acres, the request of the State Government

has not been agreed to by AAIl.
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Shortage of pilots iIn commander category

791. SHRI MOINUL HASSAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether there 1is a shortage of aircraft type authorised

pilots, particularly in the Commander category;
(b) if so, the steps taken in this regard; and

(c) whether Government has set up any institute in Maharashtra as
joint venture enterprise under the guidance of Airports Authority of
India?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b)
Though there is no shortage of pilots in the country, due to induction
of new type of aircraft, the Industry is facing shortage of type rated
pilots especially in the Commander categories. This is met by
appointing Tforeign pilots on Foreign Crew Temporary Authorisation
(FATA) .

(c) Yes, Sir. The National Flying Training Institute Private
Limited has been set up at Gondia, Maharashtra as a joint venture of

Airports Authority of India and M/s. CAE Inc., Canada.
Inline baggage screening system

792. SHRI NAND KUMAR SAl: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has introduced a new inline baggage

screening system in the country;

(b) if so, the details thereof and the salient features of the

said system;

(c) the name of the airports identified for setting up of new

system;

(d) the name of the airports in which the said system has been

installed during 2010-11 so far; and

(e) the details of the expenditure incurred in setting up of such

system at the airports during the said period?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes, Sir.

(b) Inline baggage screening system has been installed at Delhi,
Hyderabad, Bangalore, Mumbai and Cochin Airports and the system is
functional at these airports. AAl has also installed inline baggage
screening system at Chennai, Kolkata, Calicut, Ahmedabad and Srinagar

airports which is going to be operational shortly.

(c) Inline baggage screening system shall be installed at all the
airports served by civil commercial flights in a phased manner by the
concerned airport operator. In the first phase, 1inline baggage

screening system shall be installed at all international airports.
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(d) The inline baggage screening system has been installed at
Chennai, Kolkata,
Calicut, Ahmedabad and Srinagar airports during 2010-11 which will be
made operational

shortly.

(e) A sum of Rs. 5,11,13,430/- (Rs. Five crore eleven lakh
thirteen
thousand four hundred and thirty only) and a foreign exchange
component of
US$ 86,70,220 has been incurred by the Airports Authority of India
during the year 2010-11.
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Rationale behind domestic airfair

793. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the number of airlines companies operating domestic flights in

the country;
(b) the names of these companies;

(c) the air fare charged by each of the companies on various

sectors;

(d) whether Government has succeeded in making the companies to
reduce the exorbitant and irrational airfare charged by these

companies; and
(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (@) and (b) At
present, Air |India Ltd., Alliance Air, Jet Airways, JetlLite,
Kingfisher Airlines, Spicejet, Go Air and IndiGo are operating

scheduled domestic services in the country.

(c) to (e) Air fares applicable for domestic passengers are
determined by market forces and therefore are not fixed by Government.
The framework for Regulation of Domestic Air fares in the country is
governed by Rule 135 of the Air Craft Rules 1937 which lays down broad
principles including for maintaining transparency of tariff

publication by the Airlines.

With a view to maintaining transparency in tariff publication,
Directorate General of Civil Aviation (DGCA) has taken TfTollowing

steps:-

Scheduled domestic airlines have been directed to display
established tariff route-wise and fare category-wise 1in their
respective websites on monthly basis and also to notify any
significant and noticeable changes to DGCA within 24 hrs. of
effecting such a change. A Tariff Analysis Unit has been set up in

DGCA to monitor tariff on regular basis.
Losses to Air India

794. SHR1 RAJEEV SHUKLA: Will the Minister of CIVIL AVIATION be

pleased to state:
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(a) whether it is a fact that Air India suffered huge loss during
the financial year
2010-11;

(b) if so, the total amount of loss; and

(c) whether any new steps have been initiated by Government to

revive the loss incurred by Air India?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) As
per provisional estimates, the losses before tax for the first half of
the current financial year are approximately Rs. 3450.57 crores.
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(c) In order to enable Air India to strengthen its Balance Sheet
and improve on the Debt Equity ratio, Government has released an
amount of Rs.2000 crores as equity infusion to the Company and has
also requested the Ministry of Finance to make a Budgetary provision
of Rs.2000 crores in 2011-12 for further equity infusion. A Group of
Ministers (GOM) has been constituted by Government to review the
operational and financial performance of Air India from time to time.
The GOM, among other directions, has also directed preparation of a
turnaround plan for the airline, which besides operational

improvements, also includes financial restructuring.
Reach of MPs in airport area

795. DR. YOGENDRA P. TRIVEDI: Will the Minister of CIVIL AVIATION
be pleased to

state:

(a) whether the Members of Parliament can enter the airport area

without an air ticket to accompany their relative passengers;

(b) if so, then upto which area they can travel, upto security

zone or beyond that area; and
(c) the details thereof?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI1): (@) Yes, Sir.

(b) and (c) Members of Parliament holding their valid Identity
Cards issued by the Parliament Secretariat, can go up to Check-in &

Baggage claim areas of civil airport/civil enclave in the country.
Effect of change in passenger service system

796. SHRI T._M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that a change in the Air India (Al)
passenger service system cost Air India dear due to delay of its major

International flights recently;
(b) if so, the details thereof;

(c) whether it is also a fact that Air India has been experiencing

such difficulties for quite some time; and
(d) if so, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (c) No,

67



Sir.
(b) and (d) Do not arise.
Operationalisation of CASTA

797. SHRI N.K. SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:
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(a) whether Government has intention to operationalise the
proposed Civil Aviation Security Training Academy (CASTA) in the near

future;
(b) if so, the objectives of the said academy;
(c) whether the location for the academy has been identified;
(d) if so, the details thereof; and

(e) the amount of money that has been spent on this project since

its announcement in 1996 and the utilisation thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (@) The
proposal for setting up of CASTA was dropped and a combined Training
Academy called Indian Aviation Academy (1AA) has been created, to
cater the training requirements of Airports Authority of India (AAl),
Directorate General of Civil Aviation (DGCA) and Bureau of Civil

Aviation Security (BCAS).
(b) Does not arise.

(c) and (d) Indian Aviation Academy (IAA) has been established in
the existing campus of National Institute of Aviation Management and
Research (NIAMAR) located at Gurgaon Road, New Delhi - 110 037 on the
land owned by Airports Authority of India.

(e) An amount of Rs. 2.65 Crore (Two crore sixty five lakh) has
been paid to Airports Authority of India (AAl) till date for this

purpose.
Construction of Greenfield airports

798. SHRI N.K. SINGH: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has the intention to construct the

Greenfield airports in the country;

(b) if so, the details of the identified locations where these

airports would be constructed;

(c) the total investment to be made to construct such airports;

and
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(d) by when the construction of such airports is likely to

commence and be completed?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (d)
Keeping in view the enormous growth in air passengers and to encourage
infusion of greater investment iIn airport sector, Government had
pronounced a policy for greenfield airports in April, 2008. As per
this Policy, the promoter seeking to develop the airport has to submit
the proposal to the Government for consideration by the Steering

Committee. Application for setting up of
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Greenfield airport are considered by the Steering Committee/competent
authority for grant of "in principle®™ approval, after they have
completed all necessary formalities of obtaining pre-feasibility study

report, site clearance, clearances from regulatory agencies, etc.

So far, Government of India has granted "in-principle” approval for
setting up of greenfield airports at Mopa in Goa; Navi Mumbai and
Sindhudurg in Maharashtra; Shimoga, Gulbarga, Hassan and Bijapur in
Karnataka; Kannur 1in Kerala; Durgapur in West Bengal; Pakyong in
Sikkim; Datia/Gwalior (Cargo) in Madhya Pradesh; Kushinagar in Uttar
Pradesh; Karaikal in Puducherry and Paladi/Ramsinghpura near Jaipur in
Rajasthan. Necessary action for project development, including
acquisition of land, financing of the airport project, etc. is taken
by the respective airport promoters. The timeline for construction of
airport projects depends upon many factors such as land acquisition,
availability of mandatory clearances, financial closure, etc. by the

individual operators.
Making cancellation charges uniform

799. SHRI TARIQ ANWAR: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that private airlines have increased the

cancellation charges and other service charges in domestic sectors;
(b) if so, the reasons therefor;

(c) whether it is also a fact that cancellation charges varies

from airlines to airlines;
(d) if so, the reasons therefor; and

(e) the steps Government is taking for uniform cancellation

charges?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVID): (a) to (e)
Cancellation policy is airline specific, depending on fare charged and

also differ for different fare buckets on a particular sector.
Introduction of seaplane by Pawan Hans

800. SHRI TARIQ ANWAR: Will the Minister of CIVIL AVIATION be
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pleased to state:

(a) whether it is a fact that Pawan Hans Helicopters (PHH) has

introduced seaplane for the first time in the country;
(b) if so, the details thereof; and
(c) which are the places where it would be operationalised?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) Yes,

Sir. Pawan
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Hans Helicopters Limited has introduced sea plane operations in
Andaman & Nicobar Islands, as a Pilot Project to connect Port Blair &

Havelock and other islands in North Andaman.
DIAL’s revenue sharing with AAl

801. SHRIMATI SHOBHANA BHARTIA: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that the Delhi International Airport Ltd.
(DIAL) has been sharing less than the required 46 per cent of its
revenues with the Airports Authority of India (AAl);

(b) if so, the details thereof;

(c) whether Government proposes to take any steps to rectify the
loopholes due to which DIAL has been able to reduce its revenue

sharing with AAl; and
(d) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) No, Sir.
(b) Does not arise.

(c) and (d) As per Clause 11.1.2 of Operation, Management and
Development Agreement (OMDA) entered between M/s Delhi International
Airport Pvt. Ltd. (DIAL) and Airports Authority of India (AAl), DIAL
is required to pay annual fee @ 45.99% of its gross revenue. AAl is

regularly receiving the revenue share from DIAL.
Controlling the over working of pilots

802. SHRI P. RAJEEVE: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) what measures are in place to ensure that pilots are not over

worked;

(b) whether regular checks are done on airlines in this regard and

if so, the details thereof; and

(c) whether airlines which over work their pilots were fined and

if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (&) and (b)
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Directorate General of Civil Aviation (DGCA) has issued AIC 28 of 1992
which governs the Flight duty time, flight time requirements and rest
requirements of the pilots. The AIC covers both domestic and
international operations. AlIl the airlines have developed mechanism
for the implementation of these requirements. Implementation of these
requirements are also checked by DGCA during surveillance inspections
and safety audits and also by the Flight Safety departments of the
concerned airlines. Any exceedance occurring due to operational

reasons are adequately dealt by providing additional rest.
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(c) No airlines has been fined. However, 3 pilots of Paramount
Airlines exceeded their Flight Duty Time Limitations (FDTL)/Flight
Time Limitations (FTL) and under logged their flying hours. Their
flying privileges were suspended by DGCA. These pilots have since
resigned.

Implementing promotion orders by AAl

803. SHRI SABIR ALI: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether Government is aware that DOPT order No. 36012/45/2005-
Estt. (Res.) dated 10 August, 2010, amending its earlier order No.
36028/17/2001-Estt. (Res.) dated 11th July, 2002, to give effect to
promotion of SC and ST candidates on their merit and seniority basis
with effect from 2 July, 1997 instead of 11 July, 2002, has not been
implemented, so far;

(b) whether Government is also aware that much time has been
wasted by AAl in seeking clarifications to delay the implementation of

the aforesaid amending order dated 10 August, 2010; and

(c) if so, the steps taken to ensure implementation of the said

order along with consequential benefits accruing therefrom?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c)
There are more than 18,000 employees in Airports Authority of India
(AAl) who are working in offices spread throughout India, review of
promotions made since 1997 will involve a huge exercise. Therefore, it
will take some time to implement the said DOPT Orders which have been
received by AAl recently.

Setting up of iInternational airport in H.P.

804. SHRIMATI VIPLOVE THAKUR: Will the Minister of CIVIL AVIATION
be pleased to

state:

(a) whether Government proposes to set up an International Airport
in Himachal Pradesh shortly;

(b) if so, the details thereof and the place where the said

airport is proposed to be set up;

(c) the funds allocated by Government to meet the purpose; and
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(d) by when the work of setting up the airport is likely to start

and the time limit stipulated for setting up the said airport?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) At present,
there is no such proposal under consideration in this Ministry.

(b) to (d) Do not arise.
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Losses of Centaur Hotel, Srinagar

805. SHRI PRAKASH JAVADEKAR: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that the Centaur Hotel in Srinagar is
running into losses and has not been maintained properly for years

now;

(b) whether it is also a fact that CRPF personnel have been
occupying the hotel rooms for years and at a tariff for below the
prevailing market rate;

(c) if so, the details thereof and the reasons therefor; and
(d) the action Government is contemplating in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) The Centaur
Hotel 1in Srinagar is running into losses since 2005-06. The Hotel
Corporation of India Management had earmarked Rs.1.00 crores for
repair of the roof top of the hotel during the year 2006. However, the
hotel was not permitted to carry out the repair of the roof top by

Lakes & Water Ways Authority, Srinagar.

(b) and (c) Yes, Sir. The CRPF personnel were occupying 28 rooms
since June, 1990 at a tariff far below the market rate. CRPF Personnel
have vacated only
12 rooms and are yet to vacate 16 rooms.

(d) CRPF authorities have been intimated to deposit the payment
for these rooms at the prevailing rates, and the payment of
outstanding dues and to vacate the remaining 16 rooms.

111 treatment at Thiruvananthapuram Airport

806. SHRI K_N. BALAGOPAL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has noticed about the complaint raised by
Kerala Government regarding the ill treatment towards the State by
some Central Government Departments in connection with the

inauguration of new airport terminal at Thiruvananthapuram; and
(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) No
such complaints have been received so far from the State Government.
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However, Airports Authority of India has extended all courtesy to the
Chief Ministers, State Ministers and other dignitaries in connection
with the function.

Loan for providing salaries to Staff

807. DR. K.P. RAMALINGAM:
SHRI MOHD. ALl KHAN:

Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether the State owned airline Air India proposed to borrow

Rs. 600 crore from bank to pay salaries to its 31000 employees;

(b) whether the Air India is facing difficulty to pay salaries to

its employees for the last one year; and

(c) if so, the details thereof and the action taken by Government
in this
regard?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) It is not
unusual for an airline to raise short term loan to meet its working
capital requirements that includes salaries

etc.

(b) Yes, Sir. Air India is facing an adverse cashflow situation
because of increase payment of fuel due to a rise in fuel prices,
increase iIn interest and depreciation costs, increase in wage bills
and in leasing and maintenance costs. Hence, payment of salary is

getting delayed.

(c) Government has infused an amount of Rs.800 crores during
February/March, 2010 and an amount of Rs.1200 crores during January,
2011 as equity in Air India. Other measures for its turnaround are
being monitored closely that are arrived at improving the company®s

cashflow.
Delay in payments to staff of Indian Airlines

808. SHRI GOVINDRAO ADIK:
SHRI SANJAY RAUT:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the staff of Indian Airlines and Air
India are facing problems in getting their monthly salary for the last

one year;
(b) if so, the reasons therefor; and

(c) the details of measures taken or proposed to be taken to avoid

such delay in payments to the Airlines staff?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b)
Yes, Sir. Air India is passing through tight financial and liquidity
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crunch making it difficult to meet several of its liabilities. The
airline is also facing an adverse cashflow situation because of
increase in fuel prices, increase in interest and depreciation costs,
increase in wage bills and in leasing and maintenance costs. Hence,
payment of salary is getting delayed.

(c) Sir. As a long term solution to the liquidity problem, Air
India has prepared a  Turnaround Plan. Besides operational
restructuring, the turnaround plan includes financial restructuring to
enhance the cashflow of the company.
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Losses to Indian Airlines

809. DR. K.V.P. RAMACHANDRA RAO:
DR. MANOHAR JOSHI:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Indian Airlines has suffered
continuous losses during the last three years and as a result thereof

its market share has been falling steadily;
(b) if so, the estimated losses suffered during that period;
(c) the reasons for such losses; and
(d) the steps taken by Government to improve the situation?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c¢) Yes,
Sir. Air India has incurred losses to the tune of Rs.2226.16 crores,
Rs. 5548.26 crores and Rs. 5552.44 crores during 2007-08, 2008-09 and
2009-10 respectively. The losses during the first half of 2010-11 are
Rs.3450.57 crores. The losses are mainly on account of increase in
fuel prices, increase in interest and depreciation costs, increase in

wage bill and increase in leasing and maintenance cost.

(d) Government has infused an amount of Rs.2000 crores as equity
in Air India and also directed the airlines to undertake several
measures to enhance its performance which is closely monitored.

Negotiation on totalisation agreement

810. SHRI MOHD. ALl KHAN: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether country has stepped up pressure on the US to start
negotiations on a totalisation agreement that would exempt Indians
working for a short period in the country from making social security

contributions there;
(b) if so, the details thereof; and
(c) the reaction received so far?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) to
(c) This Ministry initiated exploratory discussions regarding India -
US Totalisation Agreement with the United States Social Security
Administration (US SSA) in December, 2007. Three rounds of informal
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discussions have taken place since December, 2007. However, US has
refused to start formal negotiations. In the Ffirst two rounds held in
December, 2007 and June, 2008 the US side had adopted a rigid
technical stand that the Indian social security system was not
compatible with that of the US and did not meet the requirements of
Article 233 of their Social Security Act.
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Finally in the third round of informal discussions held at Baltimore
in the US on 19-20th May, 2010, they have finally dropped this point
but have now raised the issue that such negotiations would be
authorized by the US Department of the State only if the US Social
Security Administration demonstrates that the agreement would be
materially beneficial to the US. After that the matter is under
progress through Indian Mission in USA for initiating a further
negotiation in this regard in the wider context of the India USA
relationship.

Allegation of Pakistan for use of terrorism by India

t811. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan has made an allegation on India for using

terrorism as a means to mispropagate against Pakistan;
(b) if so, the details thereof;

(c) whether Government has given reply to such remarks made by
Pakistan on India in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) and (b) Government has seen reports regarding statements
attributed to Pakistani leaders, alleging that India has used

terrorism as a means of propaganda against Pakistan.

(c) and (d) India"s concerns relating to terrorism emanating from
Pakistan have been clearly conveyed to Pakistan on a number of
occasions. India has consistently emphasized the need for Pakistan to
honour its commitment of not allowing territory under its control to
be used for terrorism against India in any manner. The expression of
such legitimate concerns cannot be construed as a means of propaganda

against Pakistan.
Undiplomatic treatment in US

812. SHRI RAJIV PRATAP RUDY: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that several Indian diplomats have been
subjected to undiplomatic treatment in the recent past in US;
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(b) if so, the details thereof;

the steps taken by Government to ensure that Indian diplomats
and

©)
receive
(d) the privileges of US diplomats in India?

tOriginal notice of the question was received in Hindi.

the same respect as we impart to US diplomats in India;
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) and (b) Government 1is aware that enhanced security
procedures, inconsistent
with diplomatic courtesies and privileges, were recently sought to be
applied at US airports for India®"s Ambassador to the United States and
India®s Permanent Representative to the United Nations.

(c) Indian diplomats are accorded privileges in the United States
under the Vienna Convention on Diplomatic Relations. However,
Government has conveyed to US Government that while it respects the
right of each country to institute necessary security procedures at
their airports, internationally recognised diplomatic courtesies and
privileges, as well as the cultural and religious sensitivities of all
travellers, must be respected. The US Government has expressed regret
for these incidents and has conveyed that it will take steps to avoid
similar incidents in the future.

(d) Government accords diplomatic privileges to all foreign
diplomats in accordance with the Vienna Convention on Diplomatic
Relations.

Assigning of PSP to NISG, Hyderabad

813. SHRI NAND KUMAR SAl: Will the Minister of EXTERNAL AFFAIRS be
pleased to
state:

(a) whether Government has assigned the Passport Seva Project to
the National Institute of Smart Government (NISG), Hyderabad;

(b) if so, whether NISG has completed their assignment;

(c) if so, the details of the recommendations made by the said
institute;

(d) the details of the pilot projects set up so far and outcome
thereof;

(e) whether Government has finalized the location to set up the
Passport Seva Kendras in various parts of the country;

() if so, the details of the criteria fixed for identification of
sites for the said purpose;
and

(g) if not, the time by which Government would finalize the
locations for setting up of such Kendras in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) Yes. The National Institute of Smart Government (NISG)
was appointed as the Consultant to study the existing passport
issuance system and suggest measures to improve the passport issuance
system. At the conclusion of their study, NISG recommended
implementation of Passport Seva Project to meet the growing demand and
to improve the efficiency of the system.

(b) NISG completed the study of existing Passport Issuance System
and submitted a Detailed Project Report (DPR) 1in February, 2007.
Subsequently, they framed the Request for
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Proposal (RFP) for implementation of Passport Seva Project which was
released in October, 2007.

(c) NISG recommended implementing the Passport Seva Project (PSP)
in Public Private Partnership mode to overhaul the entire passport
issuance system in the country. The
basic design of PSP involves the outsourcing of all non-sensitive
front end functions to a
private Service Provider, with Government functionaries retaining all
critical sovereign roles
and responsibilities. The Project envisages the setting up of 77
Passport Seva Kendras
(PSKs) across the country, dedicated Data Centres and establishment of
Call Centre operating 24x7 in 17 languages, and a centralized

nationwide computerized system for issuance of passports.

(d) The Pilot Project was made operational at 07 Passport Seva
Kendras set up in Bengaluru (02), Hubli (01), Mangalore (01), Ambala
(01), Chandigarh (01) and Ludhiana (01). The Pilot Project has been
functioning since its launch in May, 2010. On January 11, 2011,
the 3rd Party Audit Agency -Standardization, Testing and Quality
Certification (STQC) has verified the Pilot Project for its compliance

with reference to the guidelines in the Request for Proposal.

(e) Yes. The Government has Tfinalized 77 locations to set up
Passport Seva Kendras under the Passport Seva Project which is given
in the Statement (See below).

() NISG recommended the location of the Passport Seva Kendras on
the basis of a study conducted by them based on the number of passport
applications received from various districts under each Passport
Office.

(g) Not applicable.
Statement

List of Passport Seva Kendra (PSK) under various Passport Offices

Passport PSKs at located PSKs located in Total No.
Office within the city of other Districts of PSKs
Passport Office within the jurisdiction

of Passport Offices

1 2 3 4
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Delhi Delhi 1, Delhi 2 Gurgaon

Mumbai Mumbai 1, Mumbai 2, None
Mumbai 3
Hyderabad Hyd I, Hyd 2, Hyd 3 Vijayawada, Nizambad,
Tirupathi
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1 3 4
Chennai Chennai 1, Chennai 2, None 3
Chennai 3
Bangalore B*lore 1, B"lore2 Hubli-Dharwad, Mangalore 4
Ahmedabad Ahmedabad 1, Ahmedabad 2 Baroda, Rajkot 4
Cochin Cochin Thrissur, Alappuzha, 5
Ernakulam (Rural),
Kottayam
Jalandhar Jalandhar 1, Jalandhar 2 Hoshiarpur 3
Trivandrum Trivandrum Kollam, Trivandrum (Rural) 3
Chandigarh Chandigarh Ludhiana, Ambala 3
Trichy Trichy 1, Trichy 2 Thanajavur 3
Kolkata Kolkata Bahrampur 2
Lucknow Lucknow Varanasi, Kanpur, Gorakhpur4
Jaipur Jaipur Jodhpur, Sikar 3
Kozhikode Kozhikode 1, Kozhikode 2 Kannur 1, Kannur 2 4
Thane Thane Nasik 2
Madurai Madurai Tirunelveli City 2
Pune Pune None 1
Patna Patna None 1
Visakhapatnam Visakhapatnam None 1
Surat Surat None 1
Bhopal Bhopal None 1
Ghaziabad Ghaziabad None 1
Bareilly Bareilly None 1
Malappuram Malappuram None 1
Nagpur Nagpur None 1
Amritsar Amritsar None 1
Coimbatore Coimbatore None 1
TOTAL 68
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1 2 3 4

PSKs co-located with Passport Offices

Bhubaneswar Bhubaneswar None 1
Ranchi Ranchi None 1
Guwahati Guwahati None 1
Panaji Panaji None 1
Jammu Jammu None 1
Srinagar Srinagar None 1
Shimla Shimla None 1
Raipur Raipur None 1
Dehradun Dehradun None 1

ToTAL 9

TOTAL OFFICES 77

Removal of radio tags

814. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether radio tags illegally fixed by the US Police on Indian
students have been removed;

(b) if so, the details of each stage of diplomatic efforts made by
Government and response of the US Government; and

(c) whether Government has demanded punitive action to be taken
against those who were responsible to order fixing of radio tags on
Indian students?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) Following the closure of Tri Valley University in
California, USA, on 19 January, 2011 by the United States Government
for alleged fraudulent practices, a number of Indian students were
questioned and 18 of them were initially detained and subsequently
released with radio-monitoring devices on their ankles, pending
completion of investigations into their possible links with the

irregularities.
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As on 25 February, 2011, radio tags on 12 of the 18 students have
been removed.

(b) and (c¢) The Government has conveyed to the US Government that
radio tagging is unacceptable and should be removed immediately; and,
that the students, who are themselves
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victims of fraud, should be given adequate time and opportunity to
transfer to other universities or adjust their status and, if they

desire, return to India honourably.

Our Mission and the Consulates in the United States are regularly
meeting a large number of the affected students and providing all
possible assistance to them, including by organising a free legal aid

camp and by issuing appropriate guidance and advisories.

In addition to the steps taken by our Mission in the United States,
Honourable External Affairs Minister personally raised this issue with
Secretary of State, Clinton. Foreign Secretary also conveyed our
expectation of an expeditious resolution of this issue to US officials

during her official visit to Washington D.C. on 14 February, 2011.

Secretary of State, Hillary Clinton has conveyed that the
Department of State 1is working with the Department of Homeland
Security to ensure fair and appropriate treatment of the students and

has assured us that their interests will be fully considered.
Protection of Indians in Egypt

t815. DR. YOGENDRA P. TRIVEDI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the steps taken by India to protect its citizens in the

aftermath of ongoing change of regime and local riots, in Egypt;
(b) the number of Indians brought to India from Egypt, so far;

(c) whether Indian High Commissioner is demanding Rs. 45,000/- for

air tickets from Indian nationals living in Egypt;
(d) if not, the fare being charged from them; and
(e) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) Though the situation in Egypt remains calm after
President Mubarak stepped down on 11 February, 2011, Government are
closely following the developments in Egypt particularly with regard
to safety and security of the Indian community. There are about 3600

Indians in Egypt, of whom about 2200 are based in Cairo.
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(b) to (e) Upon request of the Indian community in Egypt, three
special flights were arranged by Air India, which carried around 670
Indians from Cairo to Mumbai. These three special flights operated by
Air India for bringing back Indians desirous of returning to India,
were non-scheduled, commercial flights. This was not "evacuation® and

Government only facilitated

tOriginal notice of the question was received in Hindi.
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arrangement of the special flights of Air India to Cairo. As mentioned
by Air India and Ministry of Civil Aviation, the fare charged was only
to cover the direct cost of operating the flight on a "no profit”

basis.
Solution to outstanding issues with Bangladesh

816. SHRIMATI T. RATNA BAI: Will the Minister of EXTERNAL AFFAIRS
be pleased to

state:

(a) whether India and Bangladesh are trying to resolve several

outstanding issues before our PM visits Dhaka;
(b) if so, the details worked out so far; and
(c) the progress achieved so far?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (c) India and Bangladesh are working closely to
strengthen cooperation in a range of issues. They are also in the
process of implementing several important decisions taken at various
high level meetings. All outstanding issues between the two sides are
being addressed expeditiously. Considerable progress has been achieved
in many areas including power cooperation, water sharing and related
issues and connectivity. India facilitated electrification of Dahagram
and Angarpota. The US $1 billion Line of Credit Agreement was signed
in the presence of Finance Ministers of both the countries. Other
areas of progress include signing of an MoU on Border Haat, India
allowing the Nepalese trucks to enter 200 meters inside the Bangladesh
border, designating Ashuganj in Bangladesh and Silghat in India as
Ports of Call, holding of the meeting of the Joint Boundary Working
Group in November, 2010 and the Joint Rivers Commission in March,
2010.

Deportation of students from Andhra Pradesh

817. SHRI Y.S. CHOWDARY: Will the Minister of EXTERNAL AFFAIRS be
pleased to

state:

(a) whether it is a fact that hundreds of Indian students mostly
from Andhra Pradesh are facing the prospect of deportation from USA

after a California based University was shut down by authorities on
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charge of alleged immigration;
(b) if so, the details thereof;

(c) whether all the students obtained visa through regular
channel;

(d) the reasons for allegation against these students of illegal

migration; and

(e) the action contemplated by Government to protect the interests

of our genuine students from the fraud committed by the University?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) and (b) Closure of Tri-Valley University in California on
19 January, 2011 for alleged fraudulent practices has created an
uncertain academic future for approximately 1500 Indian students
enrolled at the University, a majority of whom were from Andhra
Pradesh.

(c) AIll students were on valid student visas and authorization.

(d) The students have not been charged for illegal immigration,
but for possible violation of visa conditions, including those related
to class attendance, residence and work.

(e) Government®"s primary concern is the welfare of the affected
Indian students and to ensure that their academic career is not
jeopardized. The Government has repeatedly conveyed to the US
Government that the students, who are themselves victims of the fraud,
should be given adequate time and opportunity to transfer to other
universities, adjust their status or, if they desire, return to India

honourably.

Government has been providing assistance to students, including
through direct meeting with students, organization of free legal aid
camps, and issuing appropriate guidance and advisories.

China’s presence around the country

818. SHRI RAMDAS AGARWAL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government is aware of Beijing’s threat to northern
India as China is surrounding us from all around by strengthening its
position whether it is Myanmar, Bangladesh, Nepal, Indian Ocean side

or Pakistan occupied Kashmir;

(b) if so, whether any discussion on border areas took place
between the Prime Minister of India with his Chinese counterpart
during his visit to Delhi in December, 2010;

(c) if so, the details of discussions/outcome thereof; and

(d) the steps Government is taking to counter China’s expected
threat to North Indian States?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
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AHAMED): (@) to (d) Government is aware of China"s enhanced economic
and technological capabilities in execution of infrastructure projects
in developing countries. During the visit of the Chinese Premier to
India in December, 2010, the two Prime Ministers expressed
satisfaction on the Special Representative Talks on the Boundary
Question and reaffirmed the need to maintain peace and tranquility on
the border pending a resolution of the Boundary Question. Government
keeps a constant watch on all developments having a bearing on India®s
security and takes all necessary measures to safeguard it.
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Chinese railway line in Chumbi Valley

t819. SHRI RAMCHANDRA PRASAD SINGH:
SHRI' RAM JETHMALANI :

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether China is implementing the scheme of laying railway
tracks to Chumbi Valley which is easily accessible from Sikkim and
Siliguri;

(b) if so, the facts in this regard;

(c) whether the interests of India have been ignored with the

implementation of this scheme; and
(d) if so, Government’s reaction thereon?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) to (d) Government is aware that China is developing rail
links in the border regions
opposite India in the Tibet and Xinjiang Autonomous Regions, including
the proposed extension of the Qinghai-Tibet Railway line upto
Nyingchi. Government is giving careful and special attention to the
development of infrastructure in the border areas opposite China, 1in
order to meet our strategic and security requirements and also to
facilitate the economic development of these areas. This includes the
States of Jammu & Kashmir, Himachal Pradesh, Uttarakhand, Sikkim and
Arunachal Pradesh. Government keeps a constant watch on all
developments having a bearing on India®"s security and takes all

necessary measures to safeguard it.
Effects of Pakistan-Chinese Bilateral relationship

t820. SHRI RAVI SHANKAR PRASAD:
SHRI' RAM JETHMALANI :

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that the mutually growing relationship
between China and Pakistan over the past few years is increasing the

concerns of India;
(b) 1if so, the reaction of Government thereto;

(c) whether India has informed Pakistan and China about its
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concerns; and

(d) if so, the reaction of these Governments in response to the
concern of India?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) There are some aspects of the China-Pakistan relationship
which are of concern. These include matters relating to Sino-Pak

nuclear cooperation.

tOriginal notice of the question was received in Hindi.
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(b) to (d) India"s concerns in this regard have been clearly
conveyed to China. The Chinese side has conveyed that their nuclear
cooperation with Pakistan is for civilian use, which is consistent
with their respective international obligations, and is subject to
International Atomic Energy Agency (IAEA) safeguards and supervision.
Government keeps a constant watch on all developments having a bearing
on India"s national interest and takes all necessary measures to

safeguard it.

Exchange of land with Bangladesh

t821. SHRI BRIJLAL KHABRI:
SHRIMATI MAYA SINGH:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that small pieces of land are being
exchanged near Indo-Bangladesh border by both Governments or there is
any such proposal in near future;

(b) if so, the area of land proposed to be given to Bangladesh by
India;

(c) the area of land India would get from Bangladesh; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) to (d) Article 1(12) of the India-Bangladesh Land
Boundary Agreement, 1974, provides
for exchange of the Indian Enclaves in Bangladesh and the Bangladesh
Enclaves in India.
An agreed list of enclaves has been prepared and signed between the
two sides in April, 1997 to this effect. As per the agreed list,
Bangladesh has 51 enclaves inside Indian territory with an
area of 7110 acres while India has 111 enclaves inside Bangladesh

territory with an area of 17160 acres.
Recent uprisings in Arab countries

822. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government’s attention has been drawn to the recent
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uprisings in various Arab countries like Tunisia, Egypt, Yemen and

other parts of West Asia; and

(b) if so, the details thereof and its impact on our country, both
political and

economic?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED) : (@) Government are aware of the recent political developments
in various Arab countries

tOriginal notice of the question was received in Hindi.
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including Tunisia, Egypt and Yemen. Government are closely following
the developments in these countries particularly with regard to safety
and security of the Indian community. Government have also issued
travel advisories to avoid non-essential travel to Libya, Yemen and

Bahrain.

On developments in Egypt, Government conveyed 1its position and
reaction on a number of occasions. When President Mubarak stepped
down, Hon"ble External Affairs Minister said on 11 February, 2011: "We
welcome the decision of President Mubarak to step down in deference to
the wishes of the people of Egypt. We also welcome the commitment of
the Supreme Council of the Armed Forces to ensure a peaceful
transition of power in a time bound manner to establish an open and
democratic framework of governance. We are proud of our traditionally
close relations with the people of Egypt and wish them peace,

stability and prosperity."” Subsequently, we have offered to extend
possible support to Egypt particularly with regard to its electoral
process considering India®"s past and rich experience in this field.

India®s offer has been welcomed by Egypt.

There are around 18,000 Indians in Libya. As the situation in Libya
remains tense, we have started evacuation for bringing back Indians
from Libya both by air and sea. Our embassies in Tripoli, Cairo [to
assist Indians coming out of Libya by land/sea border to Egypt] and
Tunis [to assist Indians coming out of Libya by land border to
Tunisia] are working round the clock and Government is doing its best
to assist in the safe return of Indian nationals at the earliest.
Round-the-clock control rooms are also functioning smoothly both at
Ministry of External Affairs and Embassy of India in Tripoli for

providing assistance in this regard.

This region is home to nearly 5 million Indians. Besides, this
region is also a vital source of our energy needs in terms of oil and
gas imports Tfor India as well as fertilizer inputs. Government
continue to monitor the developments in these countries so that no
adverse impact is felt on bilateral relationship as well as with

regard to the safety and security of Indians residing there.
Transfer of atomic reactors by Russia

1823. SHRI SATYAVRAT CHATURVEDI :
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SHRI MOTILAL VORA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Russia has opined to transfer the establishment

Atomic Reactor to Orissa from Haripur in West Bengal;
(b) if so, the reasons therefor;

(c) the reaction of Government in this regard; and

of

tOriginal notice of the question was received in Hindi.
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(d) by when final decision in this regard would be taken?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (a) to (d) At present, there is no proposal to shift the

location of the proposed nuclear power project from Haripur in West
Bengal to Orissa

Help centres for Indian workers

824. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(a) whether Government has decided to launch help centres in
certain countries to provide legal, Tfinancial and psychological
counselling to Indian workers;

(b) if so, details thereof; and

(c) the steps taken by Government to organize awareness campaigns
simultaneously for the benefit of Indian workers?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHR1 VAYALAR RAVI1): (@)
Yes, Sir.

(b) An Indian Workers® Resource Centre (IWRC) has been set up in
the Indian Mission in Dubai, UAE which provides 24x7 assistance to the
Indian workers in that country.

The objectives of IWRC are as under :

(i) Information dissemination on matters related to emigration.
(i1) Registering, responding to and monitoring complaints received.
(iin) Grievance Redressal and follow up with stakeholders.

(iv) Extending legal, Tfinancial and medical counseling to the
workers.

(c) Information campaigns in electronic and print media are
carried by the Ministry from time to time to spread awareness among
the Indian workers for promoting legal migration and discouraging
irregular migration.

Besides the Ministry also operates Overseas Workers Resource Centre
(OWRC) a 24 x 7 domestic toll free Helpline at New Delhi to
disseminate need based information and provide walk-in counseling to
intending Indian workers for overseas employment.
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Regional Migrant Resource Centres (MRCs) are also operational at
Kochi, Hyderabad and Punchkula for disseminating information on issues
relating to overseas recruitment to the intending emigrants.

Enrolment of NRIs in electoral roll

825. DR. T.N. SEEMA: Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:
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(a) whether any rules have been framed for enrolment of NRIs in

the electoral roll;
(b) the procedure of enrolment;

(c) whether there is any provision for the NRIs to exercise their
franchise through the Embassies in the respective foreign countries

where they are residing; and

(d) if not, the procedure of casting the votes in the case of

NRIs?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (@)

Yes, Sir.

(b) Citizens of India, living abroad, who have not acquired the
citizenship of any other country can make an application in Form 6A
directly to Electoral Registration Officer (ERO) of the constituency
within which the place of residence of the applicant as given in the
valid passport, falls. Every eligible Non Resident Indian may send the
application along with necessary documents duly self attested in
accordance with the rule notified by Government in this regard, either

directly or by post to the ERO.
(c) No, Sir.

(d) The Non-Resident Indians registered with ERO of their
constituency may cast their vote if they are physically present in

their constituency at the time of election.
Workers mislead to UAE

826. SHRI B.S. GNANADESIKAN: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether it is a fact that many Indian workers are mislead to
UAE without any job securities and even the Indian workers are refused

medical care;

(b) if so, the details thereof and action taken by Government to
provide necessary assistance and access to medical care iIn case of

emergency in UAE; and
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(c) the details thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (@) to
(c) The Embassy of India in UAE has informed that they have not come
across any wide spread system, in which workers are misled to UAE
without job securities. UAE comprises of 7 Emirates. In Abu Dhabi
Emirate it 1is mandatory to cover every worker with a medical
insurance. However, this facility is not available to Indian workers
in other 6 Emirates. As far as the personal accidents and life
insurance is concerned, every registered Indian worker in the UAE is
expected to be covered under the Workmen®s Compensation Regulation. In

cases of destitutes, emergency medical care
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is also provided under the Indian Community Welfare Fund (ICWF).
Indian Workers®™ Resource Centre (IWRC) is also functioning at Dubai
for taking care of emergency needs of Indian workers. Besides, every
emigrant with Emigration Check Required (ECR) passports seeking
employment overseas in the 17 ECR countries has to compulsorily obtain
an insurance policy under Pravasi Bhartiya Bima Yojana (PBBY). The

medical benefits in emergent situations under the PBBY are as under:-

(i) If a worker is not received by the employer on his arrival at
the destination abroad or there is any substantive change in
the employment contract to his disadvantage or if the
employment is prematurely terminated within the period of
employment for no fault of the emigrant, the insurance company
reimburses one way economy class airfare provided the grounds
of repatriation are certified by the Indian Mission/post

concerned.

(ii) The insured person 1is paid actual one-way economy class
airfare by the insurance company, if he Tfalls sick or is
declared medically unfit to commence or continue working and
the service contract is terminated by the foreign employer
within 12 months of taking the insurance.

(iin) The 1insurance policy also provides medical cover of
Rs.75,000 on grounds of accidental injuries or sickness

occurring during the period of insurance during employment.

(iv) The insurance policy provides maternity benefits, subject to

minimum cover of Rs.25,000.

(v) The family of the emigrant worker in India consisting of
spouse and two dependent children upto 21 years of age are
entitled to hospitalization cover for a maximum amount of
Rs.25,000.

Indians settled in foreign countries

827. DR. JANARDHAN WAGHMARE: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether Government is aware of the fact that thousands of

Indians have settled in foreign countries;

(b) whether Government is also aware that the Overseas Indians do
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not want to be uprooted from Indian culture; and

(c) if so, the steps that are being taken to give them dual
citizenship?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (@)

Yes, Sir.

(b) Yes, Sir.
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(c) The Government of India does not accord dual citizenship.
However, Government of India issues Overseas Citizenship of India
(OCI) cards to eligible Persons of Indian Origin in various countries,
which is a life long multiple entry, multi purpose visa for visiting

India and accords the right to residency and employment in India.

Reservation in promotion in Government service

t828. SHRI MOHAN SINGH: Will the PRIME MINISTER be pleased to

state:

(a) whether Government 1is aware that Allahabad High Court has
abolished the provision of reservation iIn promotion to Government

employees in one of its orders;

(b) whether Government is cognizant that Centre has to safeguard

the constitutional rights of promotion in Government services; and

(c) the steps taken by Central Government to safeguard this right

of Scheduled Tribes and Other Backward Classes?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (@) The Allahabad High
Court in Writ Petition No. 1389(S/B) of 2007 has, in its order dated
4th January, 2011, inter-alia, clarified that if the Government of
Uttar Pradesh decides to provide reservation in promotion to any class
or classes of posts in the services under the State, it is free to do
so after undertaking the exercise as required under the constitutional
provisions, keeping in mind the law laid down by the Apex Court in the
case of M. Nagaraj. But till such an exercise 1is done and
enactment/Rule is consequently made, no reservation in promotion on
any post or classes of posts under the services of the State including

the corporations, etc. shall be made henceforth.

(b) and (c¢) The Central Government is committed of protect the
interests of
backward classes of citizens, including 1in relation to their
recruitment and promotion in services. According to the existing
instructions, reservation to Scheduled Castes and Scheduled Tribes in
the matter of promotion is available in all Grades of Central
Government Services if promotion is made by non-selection method and

upto the lowest rung of Group A, if promotion is made by selection
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method. Constitution does not allow reservation in promotion for Other

Backward Classes.

Reservation in Services of a State is the subject matter of State
Governments who have to ensure that Constitutional provisions in this

regard are adhered to.
Induction of visually impaired candidates in IAS

829. SHRIMATI BRINDA KARAT: Will the PRIME MINISTER be pleased to

state:

tOoriginal notice of the question was received in Hindi.
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(a) whether visually impaired candidates are eligible for

induction into the Indian Administrative Service;

(b) whether because of denial of their claims, the Central
Administrative Tribunal (CAT) had to intervene and order their

induction;

(c) whether Government has taken any steps to implement the CAT

decision; and

(d) whether there are any more deserving disabled candidates for
induction into
1AS?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (@) Civil Services
Examination (CSE) Rules, 2010 inter-alia, provide that partially blind

candidates are eligible for appointment into IAS.

(b) to (d) The Orders of the CAT Principal Bench in various OAs are

under consideration in consultation with Department of Legal Affairs.
Proposal to amend RTI

t830. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that Government has received proposal
from Government and non-Government sources for amendment in Right to

Information Act;

(b) if so, the details thereof and whether Government is

considering to enforce these proposals; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) to (c) The Central
Government has received some suggestions/communications suggesting
amendments to the Right to Information Act. These include enlargement
of the scope of exemptions from disclosure of information, rejection
of vexatious and frivolous requests etc. It has, however, been decided
that amendment to the Act, if any, shall be made after discussion with

various stakeholders.
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Loss due to not imposing penalties in RTI cases

831. SHRI S. THANGAVELU:
SHRIMATI SHOBHANA BHARTIA:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that information commissioners across the

country have caused a

tOoriginal notice of the question was received in Hindi.
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loss of Rs. 86 crore during 2009-10 by not imposing penalties in cases

where they ought to have done so as per provisions of RTI Act;

(b) whether it is also a fact that the loss of Rs. 86 crore is
only the loss on account of not imposing penalty in cases of delay in
providing information and there are seven more provisions to impose

penalties that were not taken into account; and

(c) if so, the details thereof and steps taken by Government in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) to (c) Some
organizations have conducted surveys/studies relating to Right to
Information from time to time. One such survey/study
alleges that the Information Commissioners have caused loss to the
exchequer by not imposing penalty in cases where they ought to have
done so. In absence of information regarding objectivity of the
surveying organization, research methodology, survey design, scheme
for data collection and its verification etc., it is not considered
prudent to comment on their findings. The Central Government is of the
view that the Information Commissions are in a better position to
decide imposition of penalty in a particular case or otherwise. It is
not considered desirable intervene in the functioning of the

Information Commissions, which is of a Judicial/Quasi-Judicial nature.
Letters to Ministers on discretionary powers

832. PROF. ANIL KUMAR SAHANI: Will the PRIME MINISTER be pleased to

state:

(a) whether DoPT has written a letter to all Ministries, asking
them to
provide details of discretionary powers enjoyed by the Ministers and
the instances in which such power were used by the Ministers and

senior functionaries of the Ministries;

(b) whether DoPT has received the requisite information from all

Ministries and if so, the details thereof;

(c) the details of action taken by GoM on corruption on the said
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information; and

(d) the details of letters received from MPs pending with DoPT for
reply for more than 30 days together with the reasons for not replying

those letters?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) A Group of
Ministers was constituted by
the Government on 6th January, 2011 to consider measures that can be
taken by the Government to tackle corruption. One of the terms of
reference of the GoM was Tfor “relinquishing discretionary powers
enjoyed by Ministers at the Centre". In this context, DOP&T had

written a
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letter to all Ministries asking them to provide details of
discretionary powers enjoyed by the Ministers.

(b) DOP&T had received information from 50 Ministries/Departments
when the matter was placed before the GoM.

(c) The issue is under consideration of the GoM.

(d) Information is being collected and will be laid on the Table

of the House.
Cases of public grievances received by Government

833. SHRI BALWINDER SINGH BHUNDER: Will the PRIME MINISTER be
pleased to

state:

(a) the number of cases of public grievance received by the
Central Government during 2010 and forwarded to the concerned
Ministries, Departments and Offices for redressal, authority-wise with

relevant numbers;

(b) whether the Department of Public Grievances monitors the
action taken by the concerned authorities for the redressal of public

grievances;

(c) if so, the progress with regard to the redressal of grievances
referred to the respective authorities with figures for those
satisfactorily redressed still pending and those which no action has
been taken to redress the grievances with the reasons therefor with
the action taken by the Central Government against those who have been

indifferent and did not take any action on the complaints, etc.; and
(d) if no monitoring is done, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) to (c) The number
of cases of public grievance received and forwarded by the Central
Government through the Centralized Public Grievance Redress And
Monitoring System (CPGRAMS) during the year 2010 (01.01.2010 to
31.12.2010) to the Ministries/Departments/Offices concerned, and

redressed by them is enclosed as Statement (See below).

The Department of Administrative Reforms and Public Grievances is
the chief policy making, monitoring and coordinating Department for

public grievances arising from the work of
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Ministries/Departments/Organizations of the Government of India for
formulation of policy, coordination and monitoring Tfor redress of
public grievances. Directions have been issued to all
Ministries/Departments/Organizations to redress grievances of the
citizens within a maximum period of two months from their receipt. The
Department periodically reviews the redressal of public grievances
under CPGRAMS of Ministries/Departments.

Redressal of Grievances is done by respective
Ministries/Departments in a decentralized
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manner. It is their responsibility to take action against concerned

officials, where there is a Tfailure to take proper action on a

grievance. No such data is maintained, centrally.

(d) Does not arise.

Statement

The number of Grievances received and disposed of in CPGRAMS during

the year 2010

SI. Organisation Grievances Grievances
No. Received Disposed of
1 2 3 4
1. BSES Rajdhani/Yamuna Power Ltd. 16 10
2. C.B.Il. 22 1
3. Cabinet Secretariat 18 0
4. Central Board of Direct Taxes (Income Tax) 776 108
(D/0 Revenue)
5. Central Board of Excise and Customs 691 508
6. Delhi Development Authority 154 24
7. Delhi Police 167 35
8. Delhi Transport Corporation 8 3
9. Department of Agriculture and Cooperation 157 108
10. Department of Agriculture Research and Education 39
8

11. Department of Animal Husbandry and Dairying 54 2
12. Department of Atomic Energy 82 52
13. Department of Bio Technology 14 14
14. Department of Chemicals and Petrochemicals 90 2
15. Department of Commerce 128 36
16. Department of Consumer Affairs 779 129
17. Department of Disinvestment (M/o Finance) 61 0
18. Department of Drinking Water and Sanitation 258 0
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19. Department of Economic Affairs 228 104
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1 2 3 4
20. Department of Expenditure 85 44
21. Department of Fertilizers 22 9
22. Department of Financial Services (Banking Division) 3069
930

23. Department of Food and Public Distribution 204 62
24._. Department of Heavy Industry 415 344
25. Department of Industrial Policy & Promotion 64 32
26. Department of Information Technology 340 240
27. Department of Justice 665 5
28. Department of Land Resources 59 34
29. Department of Legal Affairs 191 129
30. Department of Pension and Pensioners Welfare 622 226
31. Department of Personnel and Training 677 255
32. Department of Pharmaceutical 35 24
33. Department of Posts 1183 818
34. Department of Public Enterprises 107 52
35. Department of Revenue 199 101
36. Department of Road Transport and Highways 930 125
37. Department of Rural Development 174 78
38. Department of Science and Technology 79 8
39. Department of Scientific & Industrial Research 21 0
40. Department of Shipping 115 9
41. Department of Space 23 7
42 . Department of Telecommunications 69659 67072
43. Department of Tourism 105 0
44 . Insurance Division (Ministry of Finance) 684 368
45_ Investment Grievance Redress Cell 3 0
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(Ministry of Finance)
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1 2 3 4
46. Legislative Department 41 2
47. Ministry of Coal 100 6
48. Ministry of Agro and Rural Industries 7 0
49._. Ministry of Civil Aviation 345 58
50. Ministry of Corporate Affairs 1493 0
51. Ministry of Culture 79 31
52. Ministry of Defence 1227 201
53. Ministry of Development of North Eastern 9 9
Region
54_. Ministry of Earth Sciences 33 11
55. Ministry of Environment and Forests 309 65
56. Ministry of External Affairs 2549 722
57. Ministry of Food Processing Industries 21 12
58. Ministry of Health & Family Welfare 897 233
59. Ministry of Home Affairs 2970 541
60. Ministry of Human Resource Development 1611 3
61. Ministry of Information and Broadcasting 635 405
62. Ministry of Labour 3042 1429
63. Ministry of Micro Small and Medium Enterprises 44 13
64. Ministry of Mines 233 41
65. Ministry of Minority Affairs 15 0
66. Ministry of New and Renewable Energy 22 20
67. Ministry of Non-Conventional Energy Sources 12 0
68. Ministry of Overseas Indian Affairs 148 61
69. Ministry of Panchayati Raj 83 9
70. Ministry of Parliamentary Affairs 163 0
71. Ministry of Petroleum and Natural Gas 927 577
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1 2 3 4
72. Ministry of Planning 40 0
73. Ministry of Power 912 817
74. Ministry of Railways, (Railway Board) 4624 2516
75. Ministry of Small Scale Industries 20 0
76. Ministry of Social Justice and Empowerment 292 93
77. Ministry of Statistics and Programme 23 1
Implementation
78. Ministry of Steel 74 40
79. Ministry of Textiles 53 0
80. Ministry of Tribal Affairs 29 1
81. Ministry of Urban Development 538 246
82. Ministry of Water Resources 129 72
83. Ministry of Women and Child Development 118 30
84. Ministry of Youth Affairs and Sports 173 15
85. Municipal Corporation of Delhi 509 8
86. New Delhi Municipal Council 19 11
87. North Delhi Power Limited 5 2
88. 0/0 the Comptroller & Auditor General of India 20 12
89. Planning Commission 42 0
90. Reserve Bank of India 362 59
91. Securities and Exchange Board of India 36 0
92. Staff Selection Commission 6 1
93. Union Public Service Commission 17 0
94. Government of Andaman & Nicobar 30 0
95. Government of Andhra Pradesh 1274 1
96. Government of Arunachal Pradesh 24 0
97. Government of Assam 103 0
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1 2 3 4
98. Government of Bihar 296 0
99. Government of Chhattisgarh 122 9
100. Government of Goa 54 5
101. Government of Gujarat 503 3
102. Government of Haryana 704 0
103. Government of Himachal Pradesh 86 0
104. Government of Jammu & Kashmir 172 9
105. Government of Jharkhand 187 0
106. Government of Karnataka 774 0
107. Government of Kerala 272 6
108. Government of Madhya Pradesh 499 0
109. Government of Maharashtra 1993 0
110. Government of Manipur 22 0
111. Government of Meghalaya 26 0
112. Government of Mizorarn 11 0
113. Government of Nagaland 14 0
114. Government of NCT of Delhi 1582 217
115. Government of Orissa 220 0
116. Government of Puducherry 88 4
117. Government of Punjab 484 1
118. Government of Rajasthan 569 10
119. Government of Sikkim 14 0
120. Government of Tamil Nadu 1642 6
121. Government of Tripura 28 0
122. Government of Union Territory of Chandigarh 71 0
123. Government of Union Territory of Dadra and 10 0

Nagar Haveli
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124_. Government of Union Territory of 18 0

Daman and Diu

125. Government of Union Territory of 14 0
Lakshadweep

126. Government of Uttar Pradesh 1568 5

127. Government of Uttarakhand 203 0

128. Government of West Bengal 711 1
TOTAL 122916 80766

Backlog vacancies in visually handicapped category

834. SHRI RAJKUMAR DHOOT: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that there 1is backlog of reserved
vacancies for disabled persons particularly for visually handicapped
category in almost all the Ministries/Departments organizations and

PSUs and Trusts of Government;

(b) if so, the present status of backlog of vacancies of visually

handicapped in Government, PSUs and Trusts as on date; and
(c) the efforts being made by Government to clear the backlog?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSI0ONS (SHRI V. NARAYANASAMY) : () Many
Ministries/Departments of Government of India and organizations
thereunder have backlog of reserved vacancies of persons with

disabilities.

(b) and (©) As per information received from 69
Ministries/Departments of Government of India, there were 8,335
backlog reserved vacancies for persons with disabilities, including
visually handicapped, as on 15.11.2009. A Special Recruitment Drive
has been launched to fill up-these backlog reserved vacancies, through

which 1235 vacancies have been filled up. Disability-wise information
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of the backlog vacancies is not centrally maintained.
Striking off section 6A of Delhi Special Police Establishment Act
835. SHRI SABIR ALI: Will the PRIME MINISTER be pleased to state:

(a) whether there is any proposal under Government’s consideration

to strike off
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Section, 6A of Delhi Special Police Establishment Act mandating
Centres” nod before initiating preliminary enquiry against the

officers of the rank of Joint Secretary and above;

(b) whether it is a fact that the absence of timely Centre’s nod
to institute inquiry against such officers has resulted in increase of

corruption amongst the bureaucrats; and

(c) if so, the corrective steps Government proposes to take to

contain the wide spread malady in the bureaucracy?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) The matter is sub-
judice before the Constitutional Bench of the Hon’ble Supreme Court of

India.
(b) No, Sir.
(c) Does not arise.

Complaints received by CVC and CBI on

Commonwealth Games

836. SHRI RAMDAS AGARWAL: Will the PRIME MINISTER be pleased to

state:

(a) whether allegations of corruption in several Commonwealth
Games projects have been received by Central Vigilance Commission
(CVC) and Central Bureau of Investigation (CBI) from diverse sources,

including concerned groups and “wronged” parties;

(b) whether CBI and CVC are probing complaints for the alleged
awarding of more than fourteen games projects full of corruption in

CWG “bypassing bidding norms on the ground that there was no time”; and

(c) if so, the findings of Government till-date, project-wise and

action taken so far in each case?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (@) Yes, Sir.

(b) Yes, Sir.

127



(c) As per information provided by the CBI, 5 Regular Cases have
been registered by CBl relating to CWG projects/works. These cases are
under investigation. The details of the cases are given in the
Statement (See below). Further, the CVC has also called for factual

report from the concerned organizations.
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Statement

Details of the Cases registered by CBI regarding to CWG projects/works

SI. Case No. and Section of Law Allegation in brief
No. Date of regn.

1 2 3 4
1 RC-26/2010 120-B r/w 420, 468, The accused persons of
MCD
16.06.2010 471 IPC & Sec. 13(2) entered into conspiracy
with the
r/w 13(1)(d) of PC Act, firm manipulated the
tender
1988 documents of L-1 and
thereby caused undue

pecuniary loss of Rs.
3.62 crores to the Govt.,
in the contract regarding
upgradation of street
lighting on roads in

Delhi under MCD
Jurisdiction and
corresponding undue

pecuniary advantage to
the accused firm.

2 RC-41/2010 120-B r/w 420, 468, It is alleged that the
work of
14.11.2010 471 IPC & Sec. 13(2) hiring of transport reg.
Queens
r/w 13(1)(d) of PC Act, Baton Relay (QBR), which
was
1988 organized by the

organizing Committee (0OC)
of Delhi Commonweal th
Games 2010 at London on
29.10.2009, was awarded
to M/s AM Car and Van

Hire Ltd. Without
ascertaining the
credentials/work

experience of the said
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3

RC-42/2010

14.11.2010

120-B r/w 420 IPC &

Sec. 13(2) r/w 13(1)(d)

of PC Act, 1988

company.

It is alleged that the
work for
providing video screens

reg.
Queens Baton Relay (QBR),
(organized by the

Organizing Committee (OC)
of Delhi Commonwealth
Games 2010 at London on
29.10.2009), was awarded
to M/s AM Films UK Ltd.
London UK at highly
exorbitant rates without
following the stipulated
tendering procedure.
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4

4

5

RC-44/2010 120-B r/w 420 IPC &

29.11.2010 Sec. 13(2) r/w 13(DH(d)

of PC Act, 1988

RC-1/2011 U/s 120-B r/w 420

IPC

It is alleged that Shri
V_K.

Verma and Shri Lalit
Kumar

Bhanot, while functioning
in the capacity of
Director General and
Secretary General
respectively of the
Organizing Committee,
Commonwealth Games abused
their official position
and entered into criminal
conspiracy with M/s Swiss
Timing Ltd. Switzerland
and other known persons
to cheat the Government
of India in the matter of
awarding contract for
timing, scoring and
result system to be
acquired for the CWG
Delhi-2010.

It is alleged that Shri
V_K.

05.01.2011 & Sec. 13(2) r/w 13(DH(d) Verma and other

of PC Act, 1988
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entered into a criminal
conspiracy with Sh. Binu
Naun in award of
contracts for overlays
for different venue’s of
Commonwealth Games 2010,

Delhi at exorbitant



rates. The accused public
servants by abusing their
official position,
cheated and caused undue
loss to the Govt. of
India and corresponding
gain to the four

companies and themselves.

Time-limit for disciplinary actions

837. SHRI RAJEEV CHANDRASEKHAR: Will the PRIME MINISTER be pleased

to state:

(a) whether Government proposes

prescribe time-limit for

disciplinary actions and prosecution of Government servants in the

country;

(b) if so, the details thereof and reasons for such a move;
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(c) whether it is a fact that Government has decided to amend the
Article 311 of the constitution to remove the protection shield of

Government servants; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) The
Government had appointed a
three member Committee of Experts to examine and suggest measures to
expedite the
process involved in Disciplinary/Vigilance Proceedings. In its Report,
the Committee has recommended that a time limit of two months may be
prescribed for completion of minor penalty disciplinary inquiries and
12 months for major penalty disciplinary inquiries. The report of the
Committee is under examination. As part of preventive measures for
checking corruption, it is imperative that Disciplinary Proceedings

are completed in time, and delinquent officers are punished.
(c) No, Sir. The matter is being examined by a Group of Ministers.
(d) Does not arise.
Facilities to SICs

t838. SHRI NARESH CHANDRA AGARWAL: Will the PRIME MINISTER be
pleased to

state:

(a) whether it is a fact that despite making clear provisions
regarding putting the service conditions of State Chief Information
Commissioners and State Information Commissioners equivalent to
Election Commissioner and Chief Secretary to State Government under
section 16(5) of Right to Information Act, 2005, Commissioners in
various States’ Information Commissions (SIC) are not being given

facilities accordingly;

(b) whether it is also a fact that Information Commissioners are
not being given facilities as per law in the absence of issuance of
clear-cut guidelines by Union Government to various States even after

five years of enactment of this Act; and
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(c) if so, the reasons therefor?

THE MINISTER OF STATE |IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (@) Information is not
centrally maintained. However, implementation of various provisions of
the Right to Information Act, 2005 in a State, including those
relating to facilities to the State Information Commissioners, is the

responsibility of the State/UT Government concerned.
tOriginal notice of the question was received in Hindi.
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(b) and (c) The Act itself contains provision about facilities to
be made available to the State Information Commissioners. There is not

need for the Central Government to issue any guidelines in the matter.
CAT’s order for inducting visually challenged person into IAS

839. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Central Administrative Tribunal
(CAT) had ordered the Government in October, 2010 to induct two
visually challenged persons, who were denied IAS Cadre after they had
cleared UPSC Exam with good ranks in 2009, within 8 weeks into

service; and

(b) if so, the details thereof and the reason for not responding

to the CAT order so far?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) Central
Administrative Tribunal, Principal Bench, New Delhi vide its Order
dated 08.10.20 ID in O.A. No. 2369 and O.A. No. 2717 of 2009 filed by
Sh. Ajit Kumar and Sh. Ashish Singh Thakur, ordered consideration of
allocation to IAS to these two candidates within eight weeks from the
date of the receipt of the Order. These two candidates had been
declared successful on the basis of Civil Services Examination, 2008.
The matter is under consideration in consultation with the Ministry of

Law and Justice.
Ballooned estimate 1st of BoT roads

840. SHRI K._N. BALAGOPAL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has noticed about any information regarding

the ballooned estimate cost of BoT road projects;

(b) whether it is a fact that NHAI BoT roads cost per Kilometer is

much higher than other road projects;

(c) if so, the details thereof; and
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(d) if not, whether Government would take some steps

investigate into the exorbitant rates and project estimate of
roads under NHAI?
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT

HIGHWAYS (SHRI JITIN PRASADA): (@) Cost of road construction

increased over a period of time due
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to increase in cost of basic raw material, labour and requirement of
higher specifications/facilities necessitated due to increase in

traffic volume.

(b) to (d) Cost of projects vary from project to project and
depends on various factors like the length of the project, cost of
materials, availability of labour, the number and type of structures
proposed, the technology used etc. The cost of projects is derived
from technical standards prescribed in the manual and prevailing
schedule of rates for the respective areas of construction. The
overall increase in prices in general also affects the cost of
projects. Accordingly it is not possible to make comparison of BOT

roads with other road projects in respect of cost per kilometer.
PMO”s advice to CVC

t841. SHRI SHREEGOPAL VYAS: Will the PRIME MINISTER be pleased to

state:

(a) whether Prime Minister’s office had advised Central Vigilance

Commissioner to resign from his post;
(b) 1if so, whether it was turned down;

(c) whether Government finds itself helpless 1in taking any

decision on this matter; and
(d) the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) No, Sir.

(b) to (d) Do not arise.
Allocation for SC Sub Plan

842. DR. BHALCHANDRA MUNGEKAR: Will the PRIME MINISTER be pleased

to state:

(a) whether according to the census 2001, SCs constitute about

16.2 per cent of the total population in India;

(b) whether it is a fact that as per the guidelines of Scheduled
Caste Sub Plan (SCSP), at least 16.2 per cent of the total plan outlay

should be earmarked for it at the Central
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level;

(c) the percentage of plan allocation earmarked for SCSP of the

total plan outlay;

and

(d) the reasons Government is unable to allocate resources under
the
SCSP?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI
KUMAR): (a) and (b) Yes, Sir.

(c) and (d) The allocation for SCSP in percentage terms has not
always been possible in the past for various reasons, viz. (i) the
schemes being of non-divisible in nature; and (i)
Ministries/Departments not earmarking funds under SCSP as per the SC
population percentage. However, 1in order to ensure proactive
compliance towards allocation of funds under SCSP as per the
percentage of SC population, the Planning Commission has set up a Task
Force under the Chairmanship of Dr. Narendra Jadhav, Member, Planning
Commission to review the operational difficulties in implementing SCSP
and TSP and suggesting necessary remedial measures through re-
examining the existing guidelines and revising the same appropriately
for their effective and meaningful implementation in the future. The
Planning Commission 1is in the process of implementing the
recommendations of the Task Force. The Government remains committed

for the effective implementation of the SCSP guidelines.
Special package for infrastructure in Uttar Pradesh

843. SHRI MOHAMMED ADEEB: Will the PRIME MINISTER be pleased to

state:

(a) whether there is a proposal for providing special package for

development of infrastructure in the State of Uttar Pradesh;
(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government has received any request from the

Government of Uttar Pradesh in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI
KUMAR): (a) and (b) State-specific need based special dispensation is
made as and when warranted through existing programmes/schemes under
Annual/Five Year Plans. The projected outlay for the Eleventh Plan of
the State is Rs. 181094 crore as against the approved outlay of Rs.
59708 crore of Tenth Plan, which is 203.30% higher than the approved
outlay of 10th Plan. This shows State Government would have sufficient

resources for the development of infrastructure in the State.
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(c) No request has been received from the State Government for
special package
for infrastructure in the State. However, the State Government in 2007
had requested for a package of about Rs. 80,000.00 crore for

development of Eastern and Bundelkhand regions of the State.

(d) The Government during 2009 has approved a Special Bundelkhand
Drought
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Mitigation Package of Rs. 7266 crore comprising Rs. 3506 crore for
Uttar Pradesh and Rs. 3760 crore for Madhya Pradesh to be implemented
over a period of three years commencing from 2009-10.

Opening of new ITIs in Punjab

844._. SARDAR SUKHDEV SINGH DHINDSA: Will the PRIME MINISTER be

pleased to state:

(a) whether the State Government of Punjab has submitted a project
for approval for opening of new ITIs under the Kandi Area Development

Programme;
(b) if so, the details of the proposed project;
(c) the present status in this regard; and

(d) the time by which the proposal is likely to be accorded

sanction and funds released for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHR1 ASHWANI KUMAR): (&) No Sir. The Planning Commission has not
received any project for approval for opening of new ITI s under Kandi
Area Development Programme. However, if such a proposal is sponsored
with the requisite particulars, Planning Commission would consider the
scheme on its merits under the guidelines laid down by the Planning

Commission.
(b) to (d) The question does not arise.
Upgradation of vocational training facilities in Punjab

845. SARDAR SUKHDEV SINGH DHINDSA: Will the PRIME MINISTER be
pleased to

state:

(a) whether a project involving a cost of Rs. 45.71 crore for
upgradation of vocational training facilities in Punjab under Special
Central Assistance Scheme has been submitted by the State Government

of Punjab;
(b) if so, the details of the project; and
(c) the present status in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (@) No Sir. The planning commission has not
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received any project involving a cost of Rs. 45.71 crore for
Upgradation of vocational training facilities in Punjab under Special
Central Assistance Scheme for approval. However, if such a proposal is
sponsored with the requisite particulars, Planning Commission would
consider the scheme on its merits under the guidelines laid down by

the Planning Commission.

(b) and (c) The question does not arise.

142



Unique ldentification Authority

846. SHRI N. BALAGANGA: Will the PRIME MINISTER be pleased to
state:

(a) whether Government has constituted a Unique Identification
Authority to issue Unique ID number to each citizen of the country;

(b) if so, the details thereof;
(c) the amount allocated, spent so far on this project;

(d) whether there is any reduction in the amount allocated for
this project;

(e) if so, the details thereof; and

(of) the time by which Unique ID number will be given to all the
citizens?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (@) The Unique ldentification Authority of India
(UIDAI) was set up through Notification No. A-43011/02/2009-Admn.I
dated 28th January, 2009 as an attached office of the Planning
Commission with a mandate to 1issue Unique Ildentification (UID)
numbers (Aadhaar) to all the residents of the country. The number will
prove identity and not citizenship.

(b) "Aadhaar® is a 12 digit random number. It does not contain any
intelligence. A set of mandatory, conditional and optional demographic
data such as name, date of birth, gender, name of parents, residential
address and biometric features such as photograph, all ten finger
prints and iris images will together establish and verify the identity
of a resident.

(c) The total approved estimated cost of Phase-1 and Il of the
project spread over five years from Financial Year 2009-10 to 2013-14
is Rs. 3,170.32 crore. The annual budget allocation and actual
expenditure for the Scheme are given below:

Year Total Budget Total Revised Total Final Total
Estimates Estimates Estimates Expenditure

2009-10 120.00 30.92 26.38 26.21
2010-11 1900.00 - - 67.02 (Till

January, 2011)

143



(d) There has not been any reduction in the amount allocated for
this project,

(e) Does not arise.

() Enrolments have been initiated in Andhra Pradesh,
Chhattisgarh, Delhi, Himachal Pradesh, Jharkhand, Karnataka, Madhya
Pradesh, Maharashtra, Tripura and West Bengal. 22,62,543 Aadhaar
numbers have been generated as on date. The UIDAlI has a target to
enroll 600 million residents by March, 2014.
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Plan outlay for Rajasthan

847. DR. GYAN PRAKASH PILANIA : Will the PRIME MINISTER be pleased
to state:

(a) the total approved plan outlay for Rajasthan for the last five
years, area-wise/scheme-wise;

(b) the actual allocation and actual disbursal to the State,
scheme-wise;

(c) whether substantial funds under Centrally sponsored schemes
have lapsed during the last three years; and

(d) if so, the steps Government proposes to take to ensure that
Centrally Sponsored Schemes are fully utilized by the State and funds
do not get lapsed?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (@) and (b) The information is given in the
Statement-1, Il and 111 (See below).

(c) and (d) No. Under Centrally Sponsored Schemes, Government of
India releases funds which are credited either to the Consolidated
Account or to bank accounts of implementing agencies. Therefore, funds
under Centrally Sponsored Schemes do not lapse at the level of State
Government. However, the administrative Ministries concerned monitor
their respective schemes to ensure timely utilisation of funds

released to the States or their Implementing agencies.
Statement-1

Approved Outlay for Last Five Years

Head of Development/ Approved Outlay (Rs. in crores)
Sector

2006-07 2007-08 2008-09 2009-10 2010-11

1 2 3 4 5 6

1. Agriculture and 249.22 202.37 361.65 685.07 1392.91
Allied Services

11. Rural Development 649.45 823.03 1278.93 1217.48 1305.92
111. Special Area 61.57 61.25 89.24 92.25 96.19
Programme
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1IV. Irrigation and 1065.76 1219.92 1082.94 949.17 853.07
Flood Control

V. Power 1999.65 5109.80 6199.49 7483.97 12434.00
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1 2 3 4 5 6

V1. [Industry and Minerals 199.69 163.93 157.78 140.10 149.43
VI1. Transport 855.94 817.77 678.27 709.60 896.76
VIIL. Scientific 2.52 1.99 3.48 2.20
8.42
IX. Social and Community 3143.91 2985.21 3888.37 5872.65 6655.73
Services
X. Economic Services 219.49 202.28 242.64 100.25 151.69
X1. General Services 54 .22 51.31 37.21 69.26 100.64
GRAND TOTAL 8501.42 11638.86 14020.00 17322.00 24044.76
Statement-11
Central Releases under Plan Outlay for Rajasthan
SI. Name of Schemes Central Releases under Plan Outlay
No. for Rajasthan (Rs. in crore)
2005-06 2006-07 2007-08 2008-09 2009-10
1 2 3 4 5 6 7
A Twelfth Finance Commission Schemes:-
1. Specific needs (Indira - 88.50 113.00 68.50 34.95
Gandhi Nahar Project)
2. Specific needs (Fluoride - 17.50 99.38 - 18.12
and Salt Control)
3. Forest - 5.00 5.00 5.00 5.00
4. Heritage Conservation - 12.50 12.50 12.50 12.50
TotAL A (12th Finance 0.00 123.50 229.88 86.00 70.57
Commission)
B. Plan Schemes:-
1. Formula based Central 289.01 348.49 356.44 392.86 462.74
Plan Assistance
2. Border Area Development 38.35 57.31 76.59 89.16 92.96
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Programme
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1 2 3 4 5 6 7

3. Externally Aided Projects 524.78 470.77 592.24 450.59 261.34
Normal (Loan+Grant)

4. Externally Aided Projects - 29.29 34.67 14.50 87.34
(Back to Back)
(Loan+Grant)

5. Accelerated Irrigation 94.05 13.06 156.53 224.92 187.39
Benefit Programme

6. National Social Assistance 37.54 85.33 159.59 143.16 152.59
Programme

7. One time Additional 18.00 - - - -
Central Assistance
(ACA)

8. National Sam Development 37.57 - - - -
Programme

9. Jawahar Lal Nehru 13.83 148.58 226.80 474.67 76.36
National Urban Renewal
Mission (JINNURM)

10. ACA for pregnant and 2.36 2.42 2.42 - -

11. National E-Governance 8.88 10.95 6.52 13.26 3.70
Action Plan

12. Construction of Goverdhan - - - 6.00 -
Drain to KNP

13. Restoration & Regeneration - - - - 3.91
of Forest Cover

14. Accelerated Power - 48.45 - - -
Development Reforms
Prog.

15. ACA for Chhabara Thermal - - - 30.00 -
Power Project

16. Rashtriya Gram Sewa Yojna - 3.00 - - -

17. ACA for Tourism - 0.41 - - -

Development in
Neemrana
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1 2 3 4 5 6 7

18. Central Road Fund 121.16 138.26 132.57 180.60 158.91
19. Tribal Area Sub Plan 34.91 42 .14 46 .54 52.36 34.00

20. Grants under Provision 22.41 31.60 31.69 31.07 15.00
Article 275(1)

21. Backward region grant - 22.87 302.10 183.50 141.42
fund (BRGF)

22. Consumer Welfare Fund - 0.30 0.03 - -
23. Rashtriya Krishi Vikas - - 55.76 116.88 186.12
Yojana
24 _ Mps Local Area 55.00*
Development Scheme
(MPLADs)
ToTAL B (ANNUAL PLAN) 1242.85 1453.23 2180.49 2403.53 1918.78
GRAND ToTAL (A+B) 1242.85 1576.73 2410.37 2489.53 1989.35

*Central Plan Schemes Monitoring System data is available for 2009-10

only.
Statement-111

Releases made to Rajasthan under Centrally Sponsored Schemes

Scheme 2009-10 2010-11*
(Rs. in (Rs. in
crore) crore)

1 2 3

[001] Department of Agriculture and Cooperation

Integrated Oil Seeds, Oil Palm, Pluses And 30.02 50.71
Maize Development (I1SOPOM)

Macro Management Of Agriculture (MMA) Scheme 47 .91 55.99
Micro Irrigation 57.03 103.50
National Bamboo Mission 2.00 1.13

National Food Security Mission 39.16 62.38
National Horticulture Mission 25.00 30.00
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1 2 3

National Project On Management Of Soil and Health 2.68 0.00

Support To State Extension Programme For 11.87 5.18
Extension Reforms

Technology Mission On Cotton (TMC) 1.32 0.24

Department of Agriculture and Cooperation TOTAL 216.99 309.13

[003] Deptt. of Animal Husbandry, Dairying and Fisheries

Assistance To States For Control Of Animal Diseases 2.50 1.50
Centrally Sponsored Fodder Development Scheme 1.29 1.45
Intensive Diary Development Programme 7.62 2.00
National Project For Cattle And Buffalo Breeding 7.00 0.00
National Project On Rinderpest Eradication 0.20 0.00
National Scheme Of Welfare Of Fishermen 0.27 0.00
Professional Efficiency Development 0.24 0.11
Development OF Inland Fisheries 0.00 0.04
Strengthening Infrastructure For Quality And Clean 0.38 0.00

Milk Production

Deptt. of Animal Husbandry, Dairying and Fisheries TOTAL 19.51
5.10

[011] Department of Commerce

Aside (Assistance To States For Developing Export 6.42 0.00
Infrastructure And Allied Activities)

Department of Commerce TOTAL 6.42 0.00

[030] Ministry of Environment and Forests

Conservation Of Natural Resources And Ecosystems 5.57 7.52
Integrated Development OFf Wild Life Habitats 4.97 2.92
Intensification OF Forest Management (Former 1.50 1.04

Integrated Forest Protection Scheme)

152



National Afforestation Programme 10.66 2.47
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1 2 3
National River Conservation Plan (NRCP) 20.00 0.00
Project Tiger 106.92 22.76
Ministry of Environment and Forests TOTAL 149.62 36.71
[046] Department of Health and Family Welfare
Human Resources For Health 1.00 3.50
National Aids Control Programme Including STD Controll16.68 30.77
National Mental Health Programme 1.17 0.00
Assistance To State For Capacity Building In Trauma 0.00 17.37
Care [0409]

National Rural Health Mission (NRHM) Centrally 733.40 783.65
Sponsored

District Hospitals 0.00 51.91
Healthcare For Elderly 0.00 2.14

Medical Rehabilitation 0.00 0.33

National Programme For Prevention And Control Of 0.00 2.59

Diabetes, Cardiovascular Disease And Stroke [0412]

Department of Health and Family Welfare ToTAL 752.25 892.26
[047] D/o of Ayurveda, Yoga and Naturo, Unani,

Siddha & Homeo

Drugs Quality Control 0.03 1.05

Hospitals And Dispensaries (Under Nrhm) 21.71 57.16
National Mission On Medicinal Plants 1.70 1.00

D/o of Ayurveda, Yoga and Naturo, Unani, Siddha 23.43 59.21
and Homeo TOTAL

[053] Police

Crime And Criminal Tracking Network And System 4.62 0.91

Police ToOTAL 4.62 0.91
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1 2

[056] Ministry of Housing and Urban Poverty Alleviation

Integrated Low Cost Sanitation 0.00 0.20
Sjsry (Swarna Jayanti Shahari Rojgar Yojana) 13.18 14.66
Ministry of Housing and Urban Poverty Alleviation ToTAL13.18 14.86
[057] Department of School Education and Literacy

Adult Education and Skill Development Scheme 45.94 0.50
Inclusive Education for the Disabled at Secondary 0.00 1.14
School (1EDSS)

Information And Communication Technology in Schools 23.00 45.00
National Programme Nutritional Support To Primary 332.27 461.09
Education (MDM)

National Scheme For Incentive To The Girl Child For 0.00 4.55
Secondary Education [0293]

Rashtriya Madhyamik Shiksha Abhiyan (RMSA) 19.38 52.96
Sarva Shiksha Abhiyan (SSA) 1,271.24 1461.82
Scheme For Construction And Running Of Girls Hostel"s 5.16 45.81
for Students of Secondary and Higher Secondary Schools

Scheme For Setting Up Of 6000 Model Schools At Block 0.00 32.65
Level As Benchmark Of Excellence [1324]

Strengthening OF Teachers Training Institutions 20.28 21.55
Department of School Education and Literacy TOTAL 1,717.27 2127.07
]058] Department of Higher Education

580 New Community Polytechnics 1.44 0.70
Strengthening OF Existing Polytechnics 33.40 72 .00
Women®s Hostel In Polytechnics 2.60 3.90
Department of Higher Education ToOTAL 37.44 76.60
[060] Ministry of Labour and Employment

Skill Development Initiative 0.12 0.39
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1 2 3
Upgradation of 100 itis into centres of excellence 1.00 0.00
Upgradation of 1396 govt itis through ppp 55.17 55.00
Ministry of Labour and Employment TOTAL 56.28 55.39
[066] Ministry of Minority Affairs
Merit-Cum-Means Scholarship For Professional And 2.40 2.20
Technical Courses
Post-Matric Scholarships For Minorities 0.32 4.62
Pre-Matric Scholarships For Minorities 4.72 10.85
Ministry of Minority Affairs TOTAL 7.43 17.67
[069] Ministry of Panchayati Raj
Rashtriya Gram Swaraj Yojana 3.00 0.00
Ministry of Panchayati Raj ToTAL 3.00 0.00
Ministry of Road Transport and Highways
E & 1 For States From CRF [0851] 0.00 3.67
Ministry of Road Transport and Highways TOTAL 0.00 3.67
[080] Department of Rural Development
DRDA Administration 30.88 15.47
National Rural Employment Guarantee Scheme 5,942.64 2788.82
Pradhan Mantri Gram Sadak Yojana (PMGSY) 489.41 599.00
Rural Housing- lay 218.01 204.03
Swaranjayanti Gram Swarozgar Yojana (SGSY) 71.29 59.07
Department of Rural Development ToTAL 6,752.23 3666.39
[081] Department of Land Resources
Integrated Watershed Management Programme (1WMP) 219.80 381.29
National Land Records Modernisation Programme (NLRMP)39.02 0.00
Department of Land Resources TOTAL 258.82 381.29
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1 2 3
[082] Department of Drinking Water Supply
Accelerated Rural Water Supply Scheme 1,012.16 1070.35
Central Rural Sanitation Scheme/Total Sanitation 43.53 27.90
Campaign
Department of Drinking Water Supply TOTAL 1,055.69 1098.25
[088] Ministry of Social Justice and Empowerment
Free coaching for SCs AND OBCs 0.12 0.16
Hostels For SC And OBC Boys 16.49 0.35
Implementation Of Protection OFf Civil Rights Act, 1955 1.76 1.75
and Scheduled Castes And Scheduled Tribes (Prevention
of Atrocities) Act, 1989
Post-Matric Scholarship And Book Banks For SCs 53.98 39.00
Students
Post-Matric Scholarship for OBCs 8.33 19.82
Pradhan Mantri Adras Gram Yojana 1.40 21.32
Pre-Matric Scholarship For Children Of Those 5.99 2.45
Engaged In Unclean Occupations
Upgradation of Merit of SC/ST Students 0.08 0.00
Pre-Matric Scholarship For Children of Those Engaged 0.00 5.69
in Unclean Occupations [0980]
Ministry of Social Justice and Empowerment TOTAL 88.15 90.54
M/o Statistics and Programme Implementation
India Statistical Strengthening Project (Issp) [0994]0.00 0.10
M/o Statistics and Programme Implementation TOTAL 0.00 0.10
[094] Ministry of Tribal Affairs
Research Information And Mass Education, Tribal 0.24 0.16

Festivals And Others
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Scheme of PMS, Book Banks And Upgradation of 16.68 8.00
Merit of St Students

Schemes Of Hostels For St Girls And Boys 15.04 31.24

Ministry of Tribal Affairs ToTAL 31.96 39.40

[104] Ministry of Women and Child Development

Icds (Integrated Child Development Services) 335.64 267.66
Icps (Integrated Child Protection Scheme) 2.25 3.32
Indira Gandhi Matritva Sahyog Yojana (IGMSY)- 0.00 8.85

CMB Scheme [1380]

Rajiv Gandhi Scheme For Empowerment OFf 0.00 14.07
Adoloscent Girls [1379]

Ministry of Women and Child Development TOTAL 337.89 293.90

[105] Ministry of Youth Affairs and Sports

National Service Scheme (NSS) 3.18 0.38
Panchayat Yuva Krida And Khel Abhiyan (PYKKA) 3.71 0.00
Ministry of Youth Affairs and Sports ToTAL 6.89 0.38
GRAND TOTAL 11,539.08 9168.84

*Information is Upto 28.02.2011
Projects for naxal affected districts

848. SHRI RAM KRIPAL YADAV: Will the PRIME MINISTER be pleased to
state:

(a) the projects that have already been approved for naxal

affected districts in Bihar State in current financial year; and
(b) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) and (b) The Integrated Action Plan (1AP) for
60 Selected Tribal and Backward Districts has been approved by the
Government in November, 2010 as an ACA Scheme on 100% grant basis with
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a block grant of Rs. 25 crore and Rs. 30 crore per district during
2010-11 and 2011-12 respectively. Seven districts of Bihar are covered
under the IAP,

159



namely, Arwal, Aurangabad, Gaya, Jamui, Jehanabad, Nawada and Rohtas.
Under the 1AP, funds are to be placed at the disposal of the Committee
headed by the District Collector and consisting of the Superintendent
of Police of the District and the District Forest Officer. The
District-level Committee has the flexibility to spend the amount for
development schemes according to need, as assessed by it. The schemes
so selected would show results in the short term. An amount of Rs. 25
crore for 2010-11 has already been released for each of the seven
districts in Bihar. As per the information uploaded on the MIS of
Planning Commission by the districts, the schemes selected include
Anganwadi centres, cycle sheds in high schools, waiting sheds in
Primary Health Centres, roads and bridges, multi utility centres-cum-
community halls-cum-worksheds, school buildings, drinking water
schemes and community halls . In addition, during the year 2010-11 an
amount of Rs. 346.77 crore has been sanctioned for roads with a length
of 339 kms under the Special Programme for Development of Road
Connectivity (National Highways and State Roads) in Naxalite affected
districts of Bihar. Further, out of the total allocation of Rs. 2,000
crore exclusively earmarked for LWE affected districts during 2010-11
under the Pradhan Mantri Gram Sadak Yojana, Rs. 229 crore has been
released to the Government of Bihar and Nominated Executing Agencies
(NEAs) during the current year for construction of rural roads in

these areas.
Children homes in Bihar

849. SHRI RAM KRIPAL YADAV: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) number of children homes set up in Bihar for development and

care of mentally retarded children in Bihar; and

(b) if so, the details of homes set up by Central Government in

Bihar during each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (&) The Central Government does not set up homes
for mentally retarded children. However, under the Central Sector
""Deendayal Disabled Rehabilitation Scheme (DDRS)", financial
assistance 1is provided to the Non-Governmental Organisations for

providing various services to mentally retarded persons.
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(b) Does not arise.
Broadening of Indian skills

850. SHRIMATI T. RATNA BAI: Will the PRIME MINISTER be pleased to

state:

(a) whether India is broadening its skills base beyond a few
centres of excellence and foster innovation on a national scale to

continue its climb on the global technology ladder;
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(b) if so, the steps taken in this direction during the last five
years; and

(c) the funds spent so far for the period?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) to (c¢) Yes, Sir. The Government has
initiated a Coordinated Action for Skill Development with a view to
create a pool of skilled personnel in line
with the employment requirements across the sectors in the economy and

to empower
the human resources with improved, employable and
national/internationally recognized

skills. Accordingly, the National Skill Development Policy has laid
focus on improvement of skill training institutions viz. Industrial

Training Institutes (ITIs), Vocational Training Centres, Polytechnics.

Ministry of Labour and Employment (MoLE) has initiated a process of
upgradation of all 1,896 ITls. While 500 ITIls are upgraded to the
level of Centre of Excellence, quality of vocational training are
being improved in the remaining 1,396 ITls to make these organizations
demand driven. Similarly, Skill Development Initiative, a Centrally
Sponsored Scheme on Skill Development is implemented for providing
modular employable skills to school dropouts, existing workers and ITI

graduates.

The cumulative release of funds on the key initiatives/schemes
implemented by Ministry of Labour and Employment is as under:

Release of funds on key initiatives/schemes of skill development
(2007-08 to 2010-11)

(in Rs. Crore)

SI.No. Name of the Scheme Amount Released
1. Skill Development Initiatives 220.41
2. Upgradation of ITls with Domestic Funding 114.65
3. Vocational Training Improvement Project under 773.50

World Bank Assistance

4 Upgradation of 1,396 Government ITIs through 2479.07
Public Private Partnerships

Special status for Sabarkantha and Amreli districts
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851. SHRI NATUJI HALAJI THAKOR: Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that the Government has considered
special status for such districts those have been declared as non-
source and non-industrial within the para-meter of the norms of the
Union Government;
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(b) if so, the broad details thereof;

(c) whether any proposal is under consideration with the Ministry
in regard to special status to be considered for Sabarkantha and
Amreli districts of the Gujarat State which are found as nonindustrial

and non-sources within the Parameter of the Government; and

(d) if so, the reaction and the rule of the concerned State

Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (@) to (d) There is no such accepted definition
of "non-source and non-industrial™ districts within the para-meter of
the norms of the Union Government. Therefore considering special
status for such districts does not arise. Sabarkantha district is,
however, covered under the district component of the Backward Regions

Grant Fund.
Number of people living below poverty line in Bengaluru

852. SHRI RAJEEV CHANDRASEKHAR: Will the PRIME MINISTER be pleased
to

state:

(a) whether the Planning Commission has conducted any survey about
the number of people living below poverty line in Karnataka and in

particular in its capital city Bengaluru;
(b) if so, the details thereof and outcome therefor;

(c) whether it is a fact that the estimates of Planning Commission

do not match with the estimates of the Karnataka Government;
(d) if so, the details thereof; and

(e) the poverty alleviation and sectoral programmes being
implemented by the Central and State Government to improve the quality

of life of the people living below poverty line in Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) and (b) The Planning Commission estimates

the number and proportion of people living below the poverty line for
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rural and urban areas separately for all India and for each State
including Karnataka on the basis of Monthly Per capita Consumption
Expenditure (MPCE) data obtained from the Ularge sample survey on
household consumption expenditure carried out by the National Sample
Survey Office (NSSO) of Ministry of Statistics & Programme
Implementation with an interval of five years approximately. As per
the latest estimates of poverty available for the year 2004-05 the
number of people living Below Poverty Line (BPL) in rural and urban

areas of Karnataka is 75.05 lakhs and 63.83 lakhs respectively.
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The Planning Commission estimates poverty at the State level only.

City wise data is not maintained.

(c) and (d) Planning Commission is the only agency responsible for
making official estimates of poverty. The State governments are
responsible for identifying the poor households in accordance with the
guidelines issued by Ministry of Rural Development (MORD) and Ministry
of Housing and Urban Poverty Alleviation (HUPA) in the rural and urban
areas respectively. The Planning commission is not aware about any
poverty estimates made by the Government of Karnataka.

(e) The Central Government is implementing a number of poverty
alleviation programmes such as: Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), Swaranjayanti Gram Swarozgar
Yojana (SGSY), Swarna Jayanti Shahri Rozgar Yojana (SJSRY), Indira
Awaas Yojana (l1AY), Targeted Public Distribution System (TPDS) etc.,
in all the States including Karnataka. These programmes are
implemented through the State Government and State level implementing
agencies. In addition, Government of Karnataka is also implementing
certain programmes like Distribution of Waste land to the Landless,
Urban Poor families assisted under Seven Point Charter- IHSDP, and

Ganga Kalyana- Individual and Community Irrigation etc.
Growth in per capita income

853. SHRIMATI KANIMOZHI: Will the PRIME MINISTER be pleased to
state:

(a) the recorded growth iIn per capita income in the last three
years, nationally and State-wise;

(b) whether the rise in incomes, if any, has resulted in changing
consumption patterns and details thereof; and

(c) the number of people, according to the latest estimates that
have been pulled over the poverty line in the last three years and
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The rate of growth in the per capita income
at constant (2004-05) prices for all India and , State-wise recorded
during the last three years is given in the Statement (See below).

(b) Change in consumption pattern of the people is affected by
many factors other than income. These factors are prices of commodity
consumed, prices of substitutes, change in technology, availability of
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product, infrastructure development, and general awareness etc. It
would not be possible to isolate the impact of increase iIn income on

changing consumption pattern of the people.

(c) The Planning Commission estimates the number and proportion of
people living below the poverty line for all India and for each State

for rural and urban areas separately on the
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basis of Monthly Per capita Consumption Expenditure (MPCE) data
obtained from the large sample survey on household consumption
expenditure carried out by the National Sample Survey Office (NSSO) of
Ministry of Statistics & Programme Implementation. These surveys are
conducted with an interval of five years approximately and therefore
the poverty estimates are made once in five years. The latest poverty
estimates are available for 2004-05. The number of people living below
poverty line, as per 2004-05 estimates, is 301.7 million as compared
to 320.3 million in 1993-94. The poverty ratio during this period came
down from about 36% to 27.5%. The poverty estimates for 1999-00 were
also computed, but are not comparable with that of the other years
because of different survey methodology adopted by NSSO for 1999-00

survey.
Statement

Annual Growth Rate of Per Capita Income of all India and States
at 2004-05 prices

SI.No. State/UT 2007-2008 2008-09 2009-10
1 2 3 4 5
All-India 8.1 4.8 6.1
1. Andhra Pradesh 10.4 4.4 4.7
2.  Arunachal Pradesh 10.9 5.8 18.0
3. Assam 2.9 5.4 6.4
4. Bihar 6.8 11.3 8.0
5. Jharkhand 20.5 3.4 4.9
6. Goa 1.0 5.0 8.8
7. Gujarat 10.2 5.6 9.3
8. Haryana 7.5 7.4 8.2
9. Himachal Pradesh 4.4 2.1 3.7
10. J&K 4.6 4.8 5.2
11. Karnataka 11.5 1.7 3.5
12. Kerala 8.1 5.9 9.1
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13.

14.

15.

Madhya Pradesh
Chhattisgarh

Maharashtra

2.9

6.5

NA

6.2
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1 2 3 4 5

16. Manipur NA NA NA
17. Meghalaya 1.4 3.0 6.1
18. Mizoram 8.2 11.4 11.4
19. Nagaland 0.7 NA NA
20. Orissa 7.7 4.2 7.3
21. Punjab 6.9 4.6 5.9
22. Rajasthan 2.7 5.5 2.4
23. Sikkim 4.7 5.4 7.9
24. Tamil Nadu 5.5 5.6 8.2
25. Tripura 5.3 7.4 7.5
26. Uttar Pradesh 4.6 4.2 5.2
27. Uttarakhand 15.9 6.1 8.8
28. West Bengal NA NA NA
29. A & N islands 6.5 7.4 0.8
30. Chandigarh 4.0 -0.1 2.3
31. Delhi 8.2 6.2 7.6
32. Pondicherry 4.9 4.6 3.9

Source: Directorate of Economics & Statistics of respective State
Governments, and for All-India -Central Statistics Office.

Upgradation of State roads to National Highways

854. SHR1 BHARATSINH PRABHATSINH PARMAR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that State Government of Gujarat has
forwarded a proposal for the upgradation of two State roads of Bharuch
District, Dahej-Jolva-Navipur road and Dahej-Muler Anand Jambuar road
to National Highway under Petroleum—Chemical and Petroleum Investment
Region (PCPIR);

(b) if so, the present status of the proposal and action taken
thereon; and
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(c) whether the Ministry has approved the proposal and earmarked
the funds under the CRF and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) No, Sir.

(b) and (c) In view of (a), do not arise.
Construction of Pedestrian overbridge on NH-5

855. SHRI SYED AZEEZ PASHA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Road Safety Forum has been demanding the
construction of pedestrian over bridge at vulnerable spots along the

NH-5 in Andhra Pradesh and on the route between Chennai and Kolkata;

(b) the number of over-bridges that have thus been built on the
NH-5 in the last two years and locations thereof;

(c) the status of the demand of the Road Safety Forum to build
pedestrian overbridge at Gundugolanu on NH-5 i.e. at the crossing of
the NH-5 and State Highways; and

(d) the status in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (&) Yes, sir.

(b) No over bridge has been built on NH-5 during the last two

years.

(c) and (d) In the proposed six laning project for Vijayawada -
Gundugolanu section of NH-5, a provision of flyover has been included
at km. 1022.930 (Gundugolanu junction) which will facilitate safe

pedestrian movement .
Tollage collected in Andhra Pradesh

856. SHRI SYED AZEEZ PASHA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has noted the representation of Road Safety
Forum that high tollages are collected from Andhra Pradesh by the
National Highways Authority of India (NHAlI) as opposed to lower

tollages from other States;

(b) the total tollage collected in Andhra Pradesh by the NHAI in
2009-10 and the current year upto 31lst December, 2010;

(c) whether Government would revise the high tolls downward in
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sector and States where the tollage has been high;

(d) the measures proposed to ensure that tolls are reasonably

priced and efficiently managed; and
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(e) the reasons for high tolls between Vijayawada and
Visakhapatnam on
NH-57

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b) No such representation have
been received by NHAI. Toll rates are applied uniformly in all the
States. The total toll collected in Andhra Pradesh by NHAI in the year
2009-10 and the current year up to 3lst December, 2010 is Rs. 323.69
crore and Rs. 277.81 crore respectively.

(c) Government has already revised downward the rate of 3 axle
commercial vehicles from Rs.3.45 per km. to Rs.2.40 per km. for the
base year 2007-08.

(d) The toll rates are decided 1in accordance with National
Highways Fee (Determination of Rates and Collection) Rules, 2008
notified under NH Act 1956 and also as per provision laid in down in
concession agreement with Concessionaire in respect of Public Private

Partnership (PPP) Projects.
(e) Does not arise.
Construction of Rail Over Bridges

857. DR. T. SUBBARAMI REDDY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the National Highways Authority of India (NHAI) has
been assigned the task to construct Rail Over Bridges (ROBs) in

various States during each of the last three years;
(b) if so, the details thereof;

(c) whether the construction work on the said ROBs has been
delayed;

(d) if so, the reasons therefor; and

(e) the steps taken/proposed to be taken by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b) Road Over Bridges (ROBs)
are being constructed as part of construction packages for widening

and strengthening of National Highway stretches under National Highway
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Development Project (NHDP). Year-wise, State-wise details regarding
construction of ROBs during the last three years are given in the
Statement (See below).

(c) and (d) Delays in construction of some ROBs is mainly due to
time taken in granting clearances by the railway authorities.

(e) In order to expedite implementation ROB works, standard
drawings of ROB superstructures and comprehensive policy guidelines of
recommended practice procedure for fast track construction of ROBs are

in process in consultation with Ministry of Railways.
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Statement

List of ROBs in construction packages awarded during last three years

SI. State NH Description of ROB/RUB Chainage
No. No. KM
1 2 3 4 5
2007-08
1. Andhra Pradesh 7 ROB between Stations Adilabad -Kosai Stations 195.991
2. Andhra Pradesh 7 Adilabad -Manjiri 189.456
3. Chhattisgarh 6 ROB 262/4 at Mandir Hasaud 260.361
4. Chhattisgarh 6 ROB 281/1 at Sarona 280.65
5. Chhattisgarh 6 Narrow gauge Rly. x-ing (Raipur to Dhamtari) 27.02
6. Punjab 21 Railway Crossing No. 121-A at Zirakpur Kalka section 41.001
7. Madhya Pradesh 75,3 ROB at Railway Km. 1240 on Jhansi-Agra section near village Rairu 1.279
8. Madhya Pradesh 75,3 ROB at Railway Km. 1237 on Gwalior-Bhind section near Gwalior 7.79
9. Haryana 21 Railway X-ing No 44-A 41
10. Haryana 21 Bridge 62.903
11. Haryana 21 Bridge 64 .868
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1 2 3 4 5
12. Rajasthan/MP 3 ROB at Railway Km. 1290-1291 on Dholpur Mohari Section 53.145
13. Tamil Nadu 67 Lalapet ROB 183.4
14. Tamil Nadu 68 Four lane between ROB at Chinna Salem Bypass and Attur station 83.25
15. Tamil Nadu 68 Four lane ROB between Valapadi and Minnampalli Station 31.5
(Valapadi bypass)
16. Tamil Nadu 68 Four lane ROB between Thalaivasal and Kattukottai Station. 68.07
17. Uttar Pradesh 28 Gorakhpur bypass at Km 26.00 25.893
18. Karnataka 48 Construction of 6-lane ROB across the proposed Bangalore- 79.69
Shravanabelagla line at Km 79/690 (HAS-SBC)
19. Uttar Pradesh 2,3 ROB near Bhandai Railway station on Agra-Mumbai BG line 34.048
20. Uttar Pradesh 2,3 ROB on Agra-Jaipur BG line between Kiroli and Morhakur Station 13.375
21. Uttar Pradesh 2,3 ROB on Agra-Delhi BG line between Farah and Runkata Station 0.34
22. Uttar Pradesh 2,3 ROB on Agra-Bharatpur MG fine between Achnera and Raibha 8.99
Station
2008-09
1. Gujarat 8 LC No. 87 (Near Udwada) 353.08
2. Gujarat 8 LC No. 17 (Near Alipore Village) 306.67
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10.

Haryana

Haryana

Haryana

Haryana

Andhra Pradesh

Andhra Pradesh

Tamil Nadu

Tamil Nadu

10

10

10

10

18

18

4/6 laning of Delhi/Haryana Border to Rohtak
including Bahadurgarh and Rohtak Bypasses in

Haryana on BOT basis

4/6 laning of Delhi/Haryana Border to Rohtak

including Bahadurgarh and Rohtak Bypasses in

Haryana on BOT basis

4/6 laning of Delhi/Haryana Border to Rohtak
including Bahadurgarh and Rohtak Bypasses in

Haryana on BOT basis

4/6 laning of Delhi/Haryana Border to Rohtak
including Bahadurgarh and Rohtak Bypasses in

Haryana on BOT basis
Kurnool - Dronachalam Section

Nandyal - Panyam Section

section of NH-10
the state of

section of NH-10

the state of

section of NH-10
the state of

section of NH-10
the state of

Proposed const., of four lane ROB between Chintadaripet-Park

Proposed const., of four lane ROB between Chetpet and
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86.108

59.863

70.002

73.039

355.85

290.4-6

2.186

stations

9.376



Nungambakkam stations

SI. State NH Description of ROB/RUB Chainage

No. No. KM

1 2 3 4 5

2009-10

1. Andhra Pradesh 5 Construction of ROB Km. 20/3-4 between Guntur-Vejendla 9/4 of Guntur
Stations of Guntur-Tenali Section Bypass

2. Andhra Pradesh 5 Construction of ROB Km. 421/5-7 between Krishna Canal and 7/2 of Krishna
Kolanukonda Stations on Gudur-Vijayawada Section Bridge

Approaches

3. Haryana 1 Ambala Cantt. 199

4. Punjab 1 Rajpura 230.63

5. Punjab 1 Dhandari- Kalan 311.85

6. Punjab 1 Ludhiana 326.2

7. Punjab 1 Phillaur 332.05

8. Punjab 1 Phagwara 352.6

9. Punjab 1 Chiheru 361.425

10. Punjab 1 Jalandhar- Cantt 373
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11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

Punjab
Maharashtra

Maharashtra

Maharashtra

Jharkhand
Jharkhand
MP
MP
MP

Maharashtra

Rajasthan
Rajasthan

Rajasthan

33

33

Jalandhar- Cantt

Dhule

Construction of ROB instead of Level crossing at 8-B at Malad at
Km. 279/4-5 on PNQ-SUR section

Construction of ROB at 8-B at Modnimb at Km. 398/6-7 on
PNQ-SUR section

Ranchi Road ROB
Ramgarh
Kamptee-Kanhan Bypass
Kamptee-Kanhan Bypass
Nagpur Bypass

New Road over bridge by the side of existing ROB in Km. 163/344 of
Amravati Bypass (Railway Ch.664/7-8 on Bhusaval-Nagpur Section of

Bhusaval Division) for 4 Laning of the project highway
LC no. Existing Br. No. 369/1/chainage 3.899
LC no. Existing Br. No. 49/3 chainage 82.089

LC No. 40 X/3E
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374.75

265/A

79.6

182.35

81.36

87.066

705.82

709.374

20.08

166/344

368.03

48.616

391.6



24 . Rajasthan 8 4A/3E chainage 38.100 6.25
1 2 3 4 5
25. Rajasthan 12 ROB at Sivdaspura LC no. 65-B & ROB at Niwai LC No. 35x/E 25.525 &
[Jaipur-Tonk-Deoli (Km. 18/700 to Km. 165/000)] 68.950
26. Rajasthan 12 ROB at Niwai 68.95
27. Bihar 77 ROB in Hajipur Bachhwara section 0.45
28. Bihar 77 ROB in Hajipur Muzaffarpur section 6.157
29. Bihar 77 ROB in Muzaffarpur Motihari line 15.350
(bypass)
30. Rajasthan 11 Near Reengus Station on Jaipur Sikar Section 296.665
31. Punjab 15 ROB near Jakolari village 14.4
32. Punjab 15 ROB at Gurdaspur byass 42.5
33. Punjab 15 ROB at Dhariwal byass 51.57
34. Punjab 15 ROB at Batala byass 70.23
35. Punjab 15 ROB at Batala byass 78.54
36. Haryana 71 ROB Gudda Bypass on new Rohtak - Rewari line 386.988
37. Haryana 71 ROB on Rewari Bypass in new Rohtak - Rewari line 434 .857
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38.

39.

40.

41.

42.

43.

a4.

45.

46.

47.

48.

49.

50.

51.

52.

Haryana

Haryana

Uttar

Uttar

Uttar

Uttar

Uttar

Uttar

Uttar

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Haryana

Uttarakhand

Uttarakhand

Uttarakhand

Haryana

Haryana

71

71A

24

24

24

24

24

24

25

58

58

58

71A

71A

ROB on Rewari Bypass in Dehli - Rewari Section
ROB (4/6 laning of Rohtak-Panipat (km. 0.00 to km. 73.00) section)

Mew ROB on Bareilly Bypass on Bareilly Kashipur rail line
Extension of 2 lane ROB at 4 lane ROB at Moradabad Bypass
Extension of 2 lane ROB at 4 lane ROB at Moradabad Bypass
New ROB at near the end of Rampur bypass

ROB in lieu of Level crossing within Distt. Bareilly

New ROB at near Fatehganj Level crossing

ROB (Four laning from km 44 to 59 and 59.60 to 75.50 in between
LKO-CNB section between Bhighapur-Unnao section)

ROB at Bawal
ROB at Motichur between Motichur & Raiwala stations
ROB at Jwalapur on Jwalapur-Laksar-Dehradun Railway section

NEW ROB at Nagla Imarti at Roorkee bypass (Vill. Nagla Imarti)
on MB-SRE section

ROB [4/6 laning of Rohtak-Panipat (km. 0.00 to km. 73.00) section]

ROB [4/6 laning of Rohtak-Panipat (km. 0.00 to km. 73.00) section
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436.643

22.745

246.00

159.771

165.405

189.125

216.685

234.812

60

97.902

212

198.4
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11.64

79.875



(Delhi-Panipat section)]

53. Andhra Pradesh 18 ROB across Nandyal - Yerraguntla Proposed line 290/4-6
1 2 3 4 5
54_. Andhra Pradesh 7 ROB between Ankaspur-Armur Stations in Nizamabad-Karimnagar Section 310.750
55. Andhra Pradesh 7 ROB between Ditchpalli-Indalvai Stations in Manmad-Secunderabad Section334/3-4
56. Andhra Pradesh 202 ROB Ghatkesar Bypass as a part of Hyderabad Yadgiri four/six laning 24 .32
57. Andhra Pradesh 202 ROB as a part of Hyderabad Yadgiri four/six laning 418.43
58. Madhya Pradesh 7 ROB in Kamptee-Kanhan Bypass 4.973
59. Madhya Pradesh 7 ROB in Kamptee-Kanhan Bypass 1.397
60. Madhya Pradesh 7 ROB in Nagpur Bypass 21.9
61. Karnataka 13 ROB at Hospet-Hubli railway line near Hitnal cross 286.75
62. Karnataka 13 ROB at Hospet-Vyasanakere railway line near TB dam Circle 296.7
63. Kerala 17 ROB at Km 197.03 197.03
64. Kerala 17 ROB at Km 187.024 187.024
65. Kerala 17 ROB at Km 312.13 312.13
66. Gujarat 8A ROB between Adipur - Anjar Section 10.021
67. Gujarat 8A ROB at Km 356/930 356.93
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68.

Goa

4A

ROB between Karmali and Tivim stations

139.11
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Long term programme for modernization of roads

858. SHRI MAHENDRA MOHAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether according to a report inadequate transport
infrastructure of the country are impeding overall growth in the
country;

(b) if so, the details thereof;

(c) whether Government is formulating any long term programme for
modernization and upgradation of roads; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b) This Ministry is not aware
of any such report mentioning about the inadequate transport
infrastructure of the country impeding overall growth in the country.

(c) and (d) This Ministry is primarily responsible for the
development and maintenance of National Highways (NH) network in the
country. The State Governments are responsible for development of
roads other than NHs. The development and maintenance of NHs is a
continuous process and the works for development and maintenance of
NHs are taken up based on the traffic density, inter-se priority and
availability of funds. However, under the various phases of the
National Highways Development Project (NHDP) the following length of
NHs is programmed to be developed:

Phase Name of Project Length (km)

NHDP Phase-1 4-laning of 5,846 km. of Golden. Quadrilateral, 7,498
981 km. of NS-EW corridors, 356 km. Port
connectivity, 315 km. other NHs

NHDP Phase-11 4-laning of 6,161 km. of NS-EW corridors, 6,647
486 km. other NHs

NHDP Phase-111 4-laning of 12,109 km. of NHs 12,109

NHDP Phase-1V 2-laning with paved shoulders of 20,000 km. 20,000*

of NHs
NHDP Phase-V 6-laning of 6,500 km of selected stretches of NHs
6,500
NHDP Phase-VI Development of 1000 km of Expressways 1,000
NHDP Phase-VIl1 Construction of ring roads, flyovers and by- -
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passes on selected stretches in cities/towns

*out of the 20,000 km length about 5,000 km length has been approved
by Government under NHDP Phase I1VA.
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Other major programmes include development of about (i) 6,418 km
length of roads
(3,513 km NHs and 2,905 km State Roads, etc.) under Phase A of the
Special Accelerated Road Development Programme 1in the North East
(SARDP-NE) including Arunachal Pradesh Package. Phase-A of SARDP-NE
and Arunachal Pradesh Package are targeted for completion by March,
2017 and June, 2015 respectively. Phase "B" of SARDP-NE, covering
about 3,723 km length of roads (1,285 km NH and 2,438 km State roads)
has been approved for preparation of Detailed Project Reports only;
and (ii) about 5,478 km length of roads (1,126 km NHs and 4,352 km
State Roads) has been identified for development Special Programme for
development of roads in the Left Wing Extremism (LWE) affected areas.
It has been targeted to sanction all the works under this programme by
March, 2011 and award them by June, 2011.

Poor connectivity of roads

859. SHRI MAHENDRA MOHAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the connectivity of roads is very poor in various

States;

(b) if so, whether Government has requested the State Governments

to improve connectivity of roads to ensure the industrial development;
(c) if so, the response of the States iIn this regard; and

(d) the steps Government proposes to take to provide assistance to

States to improve connectivity of roads?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI  JITIN PRASADA): (@) This Ministry is primarily
responsible for the development and maintenance of National Highways
(NH) network in the country. The State Governments are responsible for
development of roads other than National Highways. The total length of
the NH network in the country at present is 70,934 km. The average
density of NH network in the States/Union Territories (UTs) is 21.6
km/1000 square km of area and 6.9 km/lakh population. This figure
varies from 5.6 to 210.5 km/1000 square km and from 0.6 to 181.6 km

per lakh population in various States/UTs.
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(b) and (c) This Ministry has not made any requests to the State
Governments for improving connectivity of State roads to ensure the

industrial development of the nation.

(d) This Ministry has no specific schemes to provide assistance to
the States to improve connectivity of roads to ensure the industrial
development. However, this Ministry allocates funds to the States for
development of State Roads of Economic Importance and Inter-State

Connectivity as per the provisions of the Central Road Fund Act, 2000.
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Unified toll rate provisions

t860. SHRI PARVEZ HASHMI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a TfTact that on roads and highways being
constructed on the basis of Build-Operate-Transfer (BOT) Scheme

concerned companies are charging toll-tax;

(b) whether any such provision exists in these rules that these
companies can change the toll rate according to their convenience or

sweet will; and

(c) whether there is a proposal to make a unified rule regarding

toll rate of different States?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) Yes, Sir.

(b) No, Sir.

(c) User Fee (Toll) is collected at various toll plazas, on the
National Highways, permanent bridge, bypass or tunnel forming part of
the National Highway, as the case may be, in accordance with the
provisions of National Highway Fee Rules applicable at the point of
time of notification or agreement and contracts executed and bids
invited. Presently National Highway Fee (Determination of Rates and
Collection) Rules, 2008 and as amended from time to time Iis
applicable. These Rules apply to all the National Highways throughout
the country uniformly. These Rules apply to both Public Funded
Projects and Build-Operate-Transfer (BOT) Projects.

Dilapidated condition of bridge on NH-103

t861. SHRI UPENDRA KUSHWAHA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that due to dilapidated condition of
bridge on Baya river near Jandaha on NH-103 in Bihar, the transport
movement on this bridge is completely suspended, even as this highway
is one of the major roads in Bihar; and

(b) if so, the process adopted so far for construction of the said

bridge and until when it would be completed?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) No, Sir. The light vehicles are
being allowed to pass through this bridge. The heavy vehicles take
diversion in km. 31 near Village Salha and merge the existing

alignment in km. 33 near Hospital Chowk, Jandaha.

tOriginal notice of the question was received in Hindi.
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(b) Proposal for a new bridge in replacement of the existing old
screw pile bridge has been received by the Ministry, which is under

examination.
National Highways passing through Jharkhand

862. SHRI S.S. AHLUWALIA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of National Highways (NHs) passing through the
Jharkhand indicating lengths;

(b) the year-wise details of expenditure incurred on construction
and maintenance of National Highways in Jharkhand since 2003-04;

(c) whether any survey has been conducted with a view to
ascertaining the status of maintenance and upkeep of the NHs passing
through Jharkhand especially those used for transportation of mines

and mineral produces;
(d) if so, the salient details of findings thereof;

(e) the steps taken, if any, by Government based on such findings;

and
(F) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (@) There are 12 numbers of National
Highways (NHs) with an aggregate length of 1805 Kms passing through
the Jharkhand State. The NH-wise details indicating lengths are given
in the Statement (See below).

(b) Out of total 1805 kms length of NHs in Jharkhand, 190 km
length of NH-2 and 114 km length of NH-33 is entrusted with National
Highways Authority of India (NHAl) for development & maintenance under
National Highways Development Projects (NHDP). The balance length is
entrusted with State Road Construction Department (RCD), Jharkhand.
The year-wise details of expenditure incurred on construction and
maintenance of NHs entrusted with State RCD, Jharkhand and NHAI since
2003-04 are as under:

Year Expenditure incurred on NHs Expenditure incurred
entrusted with State RCD,

on NHs entrusted
Jharkhandwith NHAI under
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Construction Maintenance

(Rs. in crore) and Repairs

(Rs. in crore)

NHDP
Construction and
Maintenance

(Rs. in crore)

1

2 3

4

2003-2004

33.00 13.66

155.23
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1 2 3 4

2004-2005 14.04 12.42 230.06
2005-2006 39.97 14.79 198.39
2006-2007 34.86 21.68 91.27
2007-2008 57.25 23.38 60.51
2008-2009 96.41 18.56 61.92
2009-2010 117.90 17.51 36.84
2010-2011 73.75 19.31 288.95

(as on 31.01.2011)

(c) The development and maintenance of National Highways is a
continuous process and is taken up based on traffic need, inter-se-
priority and availability of funds. No such survey has, therefore,
been conducted.

(d) to (F) Does not arise.
Statement

Details of National Highways passing through Jharkhand

SI. NH Route Length
No. No. in Km.
1 2 3 4
1. 2 From Bihar Border-Chauparan-Barhi-Barakatha- 190

Bagodar-Dumri-Topchanchi-Gobindpur-Nirsa-upto
West Bengal Border

2. 6 From Orissa Border-Baharagora-upto W.B. Border 22

3. 23 Chas-Gola-Ramgarh; Omanjhi-Ranchi-Bero-Sisai- 250
Gumla-Palkot-Kolebira-Simdega-Thethaitanagar-
Orissa Border

4. 31 Jn. with NH-2 near Barhi-Kodarama-upto Bihar border44

5. 32 Junction with NH-2 near Govindpur-Dhanbad Chas- 107
West Bengal Border-Chandil-Jamshedpur

6. 33 Junction with NH-2 near Barhi-Hazaribag-Ramgarh- 352
Ranchi-Bundu-Chandil-Mahulia-junction with NH-6
near Baharagora
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1 2 3 4

7. 75 From UP Border-Nagar untari-Garhwa-Daltenganj- 447
Latehar-Chandwa-Kuru-Mandar-Ranchi-khunti-
Chakradharpur-Chaibasa-Jaintgarh-Orrisa border.

8. 78 From Chhattisgarh Border-Silam-Gumla 25

9. 80 From Bihar Border-Sahibganj-Talihari-Tinpahar- 100
Rajmahal-Barharwa- upto West Bengal Border

10. 98 From Bihar Border-Hariharganj-Chhatarpur terminating
50
near Rajhara at NH-75

11. 99 Chandwa-Balumath-Chatra-Hunterganj- upto Bihar 100
Border

12. 100 Chatra-Tutilawa-Hazaribagh-Meru-Daru-Kharika-Bagodar118

TOTAL 1805

Tendering process for highway projects

863. SHRI A. ELAVARASAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the National Highways Authority of India (NHAI) has
decided to take its tendering process for highway projects on-line;

(b) if so, the details thereof;

(c) whether the move is aimed at improving transparency and
speeding up the bidding process;

(d) if so, the details thereof;

(e) whether NHAI has already started negotiations with NIC for
implementing the proposal and will start the process of e-tendering by
April this year; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (@) to (f) Yes, Sir. It has been
decided to use e-procurement/e-tendering methodology for procurement
of Consultants, Concessionaires/Contractors Tfor highway projects.
Although, the existing bidding process is already transparent,
however, e-procurement/e-tendering will Ffurther instill public
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confidence. National Informatics Centre (NIC) has been asked to
facilitate implementation of e-procurement/e-tendering process for the
National Highways Authority of India (NHAI) for highway projects from
the year 2011-12 onwards.
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Proposal for Jodhpur ring road under NHDP

t864. SHRI ASHK ALI TAK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that Rajasthan Government has sent
proposals to the Government for Jodhpur ring road under NHDP phase-7;
and

(b) if so, until when these proposals would be sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (@) and (b) Government have approved
inclusion of a bypass to Jodhpur city connecting Nagour side of NH 65
with NH 112 and NH 114 under NHDP phase-7 and a consultant has been
commissioned for preparation of feasibility report. Since the actual
implementation of the project is dependant on its viability on BOT
(Toll), it is too early to indicate the time of sanctioning of the
project.

Proposals for declaring National Highways in Rajasthan

t865. SHRI ASHK ALl TAK: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of the proposals for declaring National Highways in
the State sent by the Rajasthan Government to the Centre, the details
thereof; and

(b) the time by which Government proposes to accord approval to
such proposals?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (@) The details of the proposals
received are given in the Statement (See below).

(b) Expansion of NH network 1is a continuous process and
declaration of new NH is taken up from time to time depending upon
condition of road, requirement of connectivity, inter-se priority and
availability of funds.

Statement

Proposal received from Government of Rajasthan for declaration of
New National Highways

Rajasthan 1. Mathura-Bharatpur road
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Nasirabad-Devli road
Kotputli-Sikar road
Khairwara-Doongarpur-Baanswara-Ratlam road

Swarup-Ganj-Kotra-Som-Kherwadaroad
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

Faludi-Nagore road
Shridungargarh-Sardarshahar-Pulasar-Jasarasar
Sawaimadhopur-Shivpuri (MP)
Koshi-Kama-Deeg-Bharatpur-Roopwas-Dholpur
Gaumti-Chauraha-Desuri-Sadri-Ahor-Jalore-Barmer
Phalodi-Balotra-Jalore-Sirohi
Nagaur-Deedwana-Khur-Sikar

Kirki chowki-Bhinder-Saiulumber-Aspur-Durgapur
Hodel-Punhana-Nharatpur-Roopwas-Dholpur
Chandwaj i-Chomu-Bagru on NH-8
Sirohi-Mandar-Deesa (Gujarat)
Gurgaon-Alwar-Sariska-Dausa-Swaimadhopur

Barmer (NH-15)-Jalore-Ahor-Sadri-Desuri-Gaumati ka
Chauraha-Kankrol i-Bhilwara-Mandalgarh

Jaipur (NH-8)-Jobner-Kuchaman-Nagaur-Phalodi  (NH-
15)

Mathura(NH-3)Bharatput-Banyana-Bhadoti-
Sawaimadhopur-Pal ighat-I1tawa-Mangrol-Baran (NH-76)

Bharatpur (NH-11)-Alwar-Bansur-Kotputli-Neem Ka
Thana-Sikar-Salasar (NH-65)

Fatehpur  (NH-11)-Jhunjhunu-Chirawa-Singhana-Namol-
Rewari (NH-8)

Pratapgarh(NH-1 13)-Dungarpur-Bichiwada(NH-8)

Jaipur (NH-12)-Diggi-Kekri-Shahpura-Mandal-Bhilwara
(NH-79)

Pali-Udaipur road

Gomti Chauraha (on NH-8) to Pali city via Nodal (on
NH-14) SH-16 and SH-67

Bharatpur-Mathura road (SH-24, renamed SH-1)

Surat-Hazira National Highway No. 6
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866. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

200



(a) whether NHAI has received any representations to be very
cautious in Hazira belt industrial area while construction of Surat-
Hazira National Highway No. 6 extn. as high pressure gas pipe lines

are passing in the area;

(b) if so, the fruitful actions that have been taken by NHAI in
this regard;

(c) the details thereof;

(d) whether NHAlI intend to TfTollow all safety measures while

constructing road in this area; and
(e) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) Yes, Sir.

(b) and (c) A joint meeting has been conducted with utility owners
and they have been given option to either shift their pipeline or take

protective measures.
(d) Yes, Sir.

(e) NHAI intend to inform work schedule to utility owners during
construction and take up excavation of trial pits to exactly locate
the pipeline in consultation with utility owners.

Medical call center for highway users

867. SHRI S. THANGAVELU: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government proposes to set up a call center which will

act as a medium between medical authorities and highway users;

(b) whether the rising number of fatal accidents on the National
Highways has forced the Government to take this step to facilitate
quick medical services for highway users; and

(c) if so, the details thereof and the follow up actions initiated

by Government?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) Yes Sir. NHAI is planning to setup
24/7 Call Centre

Services to assist road users for reporting road accidents and other
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issues related to National Highways.

(b) and (c) Request for Proposal (RFP) was invited twice for
providing Call Centre Services for road users on National Highways at
5 Regions. Due to the poor response in two attempts, it has been
decided to engage a Consultant for review/modification of the RFP
document and assist NHAI in evaluation, implementation and operation

of Call Centre Services for which bids have been invited again.
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National Highway from Muzaffarnagar to Rishikesh

t868. SHRI RASHEED MASOOD: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the construction of National Highway from
Muzaffarnagar to Rishikesh has started;

(b) if so, the time limit set for completion of this work;

(c) the reasons Tfor delay 1in floating tenders for this
construction work; and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b) Yes Sir. Work of 4-laning

of NH-58, from
Muzaffarnagar (Km. 131.00 Rampur Tiraha) to Rishikesh (Nepal Farm km.
218.200) has

been awarded by National Highways Authority of India. The work is
likely to commence
shortly with construction period of 30 months. The stretch from km
218.200 to km 229 (Rishikesh) is with State PWD which is mainly 2 lane
with paved shoulder except 1.75 km which is 2 lane.

(c) and (d) The delay occurred due to poor response to bids invited
by NHAlI and subsequent restructuring of the project. The work has
since been awarded.

India’s road death record

869. SHRI MOINUL HASSAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether India’s road death record has worsened from 1.18 lakh
in 2008 to 1.26 lakh in 2009, according to the National Crime Records

Bureau;
(b) if so, the reasons therefor;
(c) whether two-wheelers are most prone to accidents; and;

(d) if so, the details in the year 2010 and measures taken to
control this
hazard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
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HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (@) Yes Sir. As per report
"Accidental Deaths and Suicides in India" published by National Crime
Records Bureau (NCRB), a total of 118239 and 126896 persons died in
road accidents in the country during the years 2008 and 2009
respectively.

(b) Road accidents are mainly caused due to a number of factors

such as driver”®s

tOriginal notice of the question was received in Hindi.
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fault, mechanical defects in the vehicles, fault of pedestrians, bad
road, bad weather, cattle, fallen trees etc. Other factors that
contribute to road accidents are increase in vehicular population,
increase in population, heterogeneous traffic, modern high speed

vehicles, increase in road space, etc.

(c) and (d) As per data available with NCRB, the percentage share
of two wheelers in the road accidents works out at 20.66 % of the
total number of road accidents followed by truck/lorry (19.80%) during
the year 2009. State/UT-wise provisional details of road accidental
deaths during the year 2010 based on Monthly Crime Statistics are
enclosed as Statement
(See below).

To prevent the increasing number of road accidents in the country,

this Ministry has taken several steps as under-

(i) Road safety is an integral part of road design at the planning

stage for National Highways/Expressways.

(ii) Various steps to enhance road safety such as road furniture,
road markings/road signs, introduction of Highway Traffic
Management System using Intelligent Transport System, and
enhancement of discipline among contractors during
construction, road safety audit on selected stretches, have

been undertaken by National Highways Authority of India.

(in) Refresher training to Heavy Motor Vehicle drivers in the
unorganized sector being implemented by the Ministry since

1997-98 under plan activities.
(iv) Setting up of Driving Training Schools in the country.

(v) Publicity campaign on road safety awareness both through the

audio-visual and print media.

(vi) Institution of National Award for voluntary
organizations/individual for outstanding work in the field of

road safety.
(vii) Tightening of safety standards of vehicles.

(viii) Providing cranes and ambulances to various State
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Governments/NGOs under National Highway Accident Relief
Service Scheme. National Highways Authority of India also
provides ambulances at a distance of 50 Km. on each of its
completed stretches of National Highways under its Operation &

Maintenance contracts.

(ix) Widening and improvements of National Highways from 2 lanes to

4 lanes and 4 lanes to 6 lanes etc.
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Statement

State/UT-wise details of Road Accident (Deaths) during 2010

(Provisional)
SI. State/UTs No. of Persons Figures up to the
No. died month of
1 2 3 4
1. Andhra Pradesh 15441 December
2. Arunachal Pradesh 54 June
3. Assam 874 October
4. Bihar 3527 October
5. Chhattisgarh 3027 November
6. Goa 235 November
7. Gujarat 6735 December
8. Haryana 3800 October
9. Himachal Pradesh 979 December
10. Jammu and Kashmir 799 November
11. Jharkhand 451 May
12. Karnataka 8353 November
13. Kerala 3369 November
14. Madhya Pradesh 7066 November
15. Maharashtra 11299 December
16. Manipur 141 December
17. Meghalaya 78 October
18. Mizoram 38 December
19. Nagaland 0 November
20. Orissa 1720 June
21. Punjab 3220 November
22. Rajasthan 7565 November
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1 2 3 4

23. Sikkim 66 November
24. Tamil Nadu 6279 December
25. Tripura 208 November
26. Uttar Pradesh 14320 December
27. Uttaranchal 820 November
28. West Bengal 4506 October
TOTAL (STATES) 104970
29. A&GN Islands 15 December
30. Chandigarh 67 July
31. D&N Haveli 49 December
32. Daman and Diu 20 October
33. Delhi 1791 November
34. Lakshadweep 0 December
35. Pondicherry 226 December
TotAaL (UTS) 2168
ToTAL (ALL INDIA) 107138

Delay for National Highways projects in Punjab

870. SHRI BALWINDER SINGH BHUNDER: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the National Highway projects in the State of Punjab which are
lagging behind for completion with delay of more than one year and for

over two years along with the reasons for delay; and

(b) the specific steps proposed to be taken to expedite their

completion without causing further delay?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) Yes, Sir. Three projects of NH-1A
in the State of Punjab are lagging behind for completion. Details and

reasons for delay are enclosed as Statement
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(See below).
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(b) Steps taken for timely completion of these projects are as
below.

(i) regular meeting are being held under chairmanship of Secretary
PWD cum Nodal Officer of Government of Punjab to resolve the

problems related

to

land acquisition and shifting of

utilities. Further follow up meetings are also being held
regularly by NHAI to review the progress of these works.

(ii1) Additional advance for

to contractors.

improving cash flow has been provided

Statement

Reasons and details of delay in National Highways Projects in Punjab

SI. Package Awarded Schedule Anticipated
Reasons for
No. Date date of date of delay
completion completion
1 4-laning of Km. 110.450 22.11.200521.05.2008June, 2011

to Km. 117.750 and
Km. 4.000 to Km.
16.350 of
Pathankot-Jammu
Section of NH-1A in
the State of Punjab
(NS-36/PB) - total
length 19.650 Km.

4-laning of Km. 70.00 t022.11.200521.05.2008June, 2011

Km. 110.00 of
Mukerian Pathankot
section of NH-1A in
the State of Punjab
and Himachal
Pradesh [NS-37/HP &
PB] total length 40
Km.

4-laning of Km. 26.00 t022.2.201021.08.201221.08.2012

Km. 70.00 of Bhogpur-
Mekerian section of NH-

1A in the State of Punjab

[Package NH-38/PB (Bal)]
total length 44 Km (Re-

(Original
contract
scheduled
for
completion
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awarded contract after in May,
termination of original 2008)
contract in Sep. 2008).

Construction of subways on National Highways

t871. SHRI BALAVANT ALIAS BAL APTE: Will the Minister of
TRANSPORT AND HIGHWAYS be pleased to state:

ROAD

tOriginal notice of the question was received in Hindi.
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(a) whether Government/National Highways Authority of India has
started construction of subways on various stretches of National

Highways of the country including NH 57 in Madhya Pradesh;

(b) if so, State-wise and National Highway-wise details thereof

for each of last three years and current year;

(c) the details of the parameters adopted for selection of site

for construction of subways on National Highways;

(d) whether there has been delay in certain construction projects

or they could not be started, yet; and

(e) if so, State-wise and National-Highway-wise details thereof

and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (@) and (b) Yes, Sir. The details of
the subways being constructed for each of last three years and current

year are enclosed as Statement (See below).

(c) Subways are constructed as per IRC guidelines and requirement
at site to facilitate safe movement of pedestrians on busy junctions
especially where at-grade pedestrian crossing fails to mitigate the

safety concerns.

(d) and (&) Yes, Sir. Delay in implementation of highway stretches
has affected the completion of work. Delays are primarily due to slow

progress of the works by contractors, as per details in Annexure.
Statement

Details of the Subways where construction started in the last three

years and current year

SI. State NH Section Location of Remarks/Status
No. No. Subway
(in km)
1 2 3 4 5 6
2007-08
1. Karnataka 4 Bangalore- 16/035,23/194 Completed
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Neelmangla

Section
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2008-09
1. Karnataka 4 Chitradurga 2097380, 214/990, Project delayed
to Harihar 217/840, 220/425, due to slow
section 222/915, 225/300, progress by
(re-awarded) 228/122, 231/350, contractor.
Original
235/226, 236/500, contract was
238/390, 242/830, terminated
248/075, 249/650, and re-awarded.
250/920, 253/415,
255/936, 266/920,
268/400, 278/930
2. Karnataka 4 Harihar- 289/605, 311/400,Project delayed
due
Haveri 3217400 to slow progress
section by contractor.
(re- awarded) Original contract
was terminated
and re-awarded.
3. Tamil Nadu 45 Grade Two sub ways Completed

Separator at at Kathipara
Kathipara Junction in
Junction in Chennai City.

Chennai City

2009-10 and 2010-11

NIL

Upgradation of National Highways/Expressways

872. DR. JANARDHAN WAGHMARE: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government has received several proposals for the
construction/development/improvement/upgradation/widening of National
Highways Expressways from State Governments;

(b) 1if so, the details thereof;

(c) the details of the funds allocated/sanctioned/utilised for
various National Highway development projects in the country, State-
wise; and
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(d) the details of the projects completed and the steps taken for
expeditious completion of the remaining projects?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (@) to (d) (a) to (d) State-wise
details of number of proposals received from various State Governments
for the construction/development/improvement/ upgradation/widening of
National Highways, Expressways along with number of projects
sanctioned and completed during the last three years and current year
are given in the Statement-1 (See below). The State-wise details of
funds allocated, expenditure incurred thereon & sanctioned cost of
various National Highway (Original) projects during the last three
years and current year are given in the Statement-11 (See below).
Regular review meetings are being held in the field units as well as
in the Headquarters to remove bottlenecks if any, for expeditious

completion of the remaining projects.
Statement-1I

State-wise details of number of proposals received from various State
Governments for the
construction/development/improvement/upgradation/widening of National
Highways, Expressways along with number of projects sanctioned and
completed during the
last three years (from 2007-08 to 2009-10) and the current year
(2010-11 up to 31-1-2011)

SI. State Number of Number of Number of

No. proposals projects projects
received sanctioned completed

1 2 3 4 5

1. Andhra Pradesh 127 115 70

2. Arunachal Pradesh 2 1 1

3. Assam 52 52 23

4. Bihar 144 100 45

5. Chhattisgarh 101 53 32

6. Goa 84 35 32

7. Gujarat 89 79 60

8. Haryana 97 74 41

9. Himachal Pradesh 77 69 20
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10.

11.

12.

Jharkhand

Karnataka

Kerala

148

124

308

98

124

47

47

71

30
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1 2 3 4 5

13. Madhya Pradesh 220 93 63
14. Maharashtra 226 152 81
15. Manipur 16 16 4

16. Meghalaya 33 22 7

17. Mizoram 24 20 2

18. Nagaland 25 24 16
19. Odisha 178 134 70
20. Punjab 165 91 65
21. Rajasthan 213 90 67
22_. Tamil Nadu 342 134 117
23. Uttar Pradesh 307 228 164
24. Uttarakhand 213 152 99
25. West Bengal 88 64 27

Statement-11

State-wise details of funds allocated, expenditure incurred thereon
and
sanctioned cost of various National Highway (Original) projects during
the last three years (from 2007-08 to 2009-10) and the current
year (2010-11 upto 31-1-2011)

(Rs in crore)

SI. State Allocation ExpenditureCost of
projects

No. sanctioned

1 2 3 4 5

1. Andhra Pradesh 860.79 785.29 915.01

2. Arunachal Pradesh 14.10 6.75 4.78

3. Assam 549.92 460.09 699.00

4. Bihar 578.10 547.89 752.24

5. Chhattisgarh 231.28 215.74 234.26
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Goa

105.05

90.86

109.19
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1 2 3 4 5

7. Gujarat 390.55 381.11 731.15
8. Haryana 481.64 422.88 493.60
9. Himachal Pradesh 299.67 289.42 281.69
10. Jharkhand 391.56 345.30 450.58
11. Karnataka 846.90 790.65 971.97
12. Kerala 286.08 261.30 302.28
13. Madhya Pradesh 380.15 363.06 388.66
14. Maharashtra 873.03 806.51 766.74
15. Manipur 100.30 71.58 200.57
16. Meghalaya 199.31 160.19 262.91
17. Mizoram 77.07 45.14 112.19
18. Nagaland 120.06 81.98 207.08
19. Odisha 899.18 829.84 889.74
20. Punjab 594.22 508.34 610.08
21. Rajasthan 558.98 556.02 711.49
22_. Tamil Nadu 530.61 522.11 604.76
23. Uttar Pradesh 1201.02 1104.12 1576.89
24_. Uttarakhand 402.04 375.28 504.46
25. West Bengal 397.30 380.59 518.39

Accidents at various national express highways

873. SHRIMATI SHOBHANA BHARTIA:
DR. T. SUBBARAMI REDDY:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether Government is aware of increase in number of accidents
at various National/Express Highways in the country;

(b) if so, the number of fatal accidents reported in the last
three years on various National/Express Highways in the country;

(c) the action taken by Government to prevent such road accidents
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along with the steps taken to provide compensation to the victims;
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(d) whether the Committee on Road Safety and Traffic Management
has suggested various measures for improving road safety; and

(e) if so, the details thereof and further reaction of Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) and (b) Yes Sir. The year -
wise number of fatal accidents reported during the years 2006-2008
(the latest available data) on various National Highways (including
Express Highways) in the country are as under:

S1._No. Year Total Number of Fatal Accidents
1. 2006 34852
2. 2007 35432
3. 2008 37096

(c) Payment of Compensation to the road accident victims/legal
heirs is specified in detail under chapters X to XIl of Motor Vehicle
Act, 1988. This includes the procedure as well as the amount of
compensation payable in case of motor vehicle accidents. In order to
reduce the accidents on road, this Ministry has taken several steps to
improve road safety for road users in general, which are as under:

(i) Road safety is an integral part of road design at the planning
stage for National Highways/Expressways.

(ii) Various steps to enhance road safety such as road furniture,
road markings/road signs, introduction of Highway Traffic
Management System using Intelligent Transport System, and
enhancement of discipline among contractors during
construction, road safety audit on selected stretches, have
been undertaken by National Highways Authority of India.

(in) Refresher training to Heavy Motor Vehicle drivers in the
unorganized sector being implemented by the Ministry since

1997-98 under plan activities.
(iv) Setting up of Driving Training Schools in the country.

(v) Publicity campaign on road safety awareness both through the
audio-visual and print media.

(vi) Institution of National Award for voluntary
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organizations/individual for outstanding work in the field of
road safety.

(vii) Tightening of safety standards of vehicles.

(viii) Providing cranes and ambulances to various State
Governments/NGOs under National Highway Accident Relief
Service Scheme. National Highways Authority of
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India also provides ambulances at a distance of 50 Km. on each
of its completed stretches of National Highways under its

Operation & Maintenance contracts.

(ix) Widening and improvements of National Highways from 2 lanes to

4 lanes and 4 lanes to 6 lanes etc.

(d) and (e) A Committee set up under the Chairmanship of Shri S.
Sundar, former Secretary of Ministry of Surface Transport, has
recommended creation of a National Road Safety and Traffic Management
Board through an Act of Parliament. As recommended by the Committee,
the Board would have powers to set standards for the design,
construction and maintenance of National Highways, safety standards
for Motor Vehicles besides having powers to issue guidelines on number
of issues concerning road safety. The recommendations of the committee
were examined by the Ministry in consultation with State Governments
and other concerned Ministries/Departments including Ministry of Law
and Justice. A bill for creation of National Road Safety and Traffic
Management Board was accordingly introduced in Lok Sabha on 4.5.2010
which was later referred to Parliamentary Standing Committee for
examination. The Committee has submitted 1its recommendations on
21.7.2010. The Government has already examined the recommendations of
the Committee and has initiated necessary process to incorporate
certain amendments in the bill in line with the recommendations of the

Committee for consideration of the Parliament.
Guarantee period for repairing of roads

874. DR. T. SUBBARAMI REDDY:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the National Highways Authority of India have sought

funds from Government for repairing of roads;
(b) if so, the details thereof;

(c) whether Government has assessed the guarantee period for road

laying before sanctioning the amount;

(d) if not, the details of such roads which have undergone wear

and tear before the guarantee period; and
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(e) if so, the action taken by Government against the earrant

persons/officials?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b) Yes, Sir. National Highways
Authority of India (NHAI) has sought Rs. 555.8 crore for maintenance
and repair of completed stretches and Rs. 246.25 crore
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for the maintenance of stretches where development activities have not
been taken up for National Highways, under National Highways

Development Project (NHDP).

(c) to (e) Maintenance and repair of National Highways is a
continuous process and repair of wear & tear of the roads is the
responsibility of the contractors/concessionaire during defects

liability/concession periods.
Economic loss due to road accidents

t875. SHRI PRABHAT JHA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether a survey conducted by the Planning Commission in the
year 2002 had indicated that country has to bear huge financial losses

every year due to road accidents;
(b) 1if so, the details thereof; and

(c) the amount spent by Government during the last three years to
make travelling by road safe, State-wise and the details of
achievements made in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) and &(b) Yes Sir. As per the
Working Group on Road Accidents, Injury Prevention and Control set up
by the Planning Commission; the social cost of road accidents in India
in 1999-2000 was estimated at about 3 per cent of GDP. Further, the
economic cost of road traffic accidents was estimated at Rs. 55,000
crore in 1999-2000 as per the Tenth Five Year Plan (2002-07) document.

(c) The funds allocated for various Road safety programmes are not
earmarked State-wise but are based on approved schemes pertaining to
Road safety. The details of funds allocated and spent on various road

safety schemes, during the last three years including current year are

as under:-
Year Total Amount (in cr.) Expenditure (Rs. In crore)
2008-09 73.00 54.89
2009-10 79.00 22.39
2010-11 81.00 41.65 (till date)
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Road Safety schemes are a long term permanent measure essential to
ensure road safety which can only be attained through large efforts
over a long period of time. The Ministry has been providing funds for
following major schemes for improvement of the road safety in the

country:

tOriginal notice of the question was received in Hindi.
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Q)

Giii

(iv)

Q)

Refresher Training for heavy vehicle drivers: This Ministry
has a scheme titled "Two days refresher training to heavy
motor vehicle drivers in unorganized sector"™ to inculcate safe
driving habits and to acquaint the drivers with the rules on
roads. As against 15740 drivers trained during Ninth Five Year
Plan, 1,92,218 drivers were trained during Tenth Five Year
Plan. In the Eleventh Five Year Plan 1,33,550 drivers have

been trained so far.

Model Driving Training School: Financial assistance is being
given to States/UTs for setting up of Model driving training
school to produce good drivers as well as impart refresher
training to on the job drivers. So far 13 Driver Training
Schools have been sanctioned to various States/UTs. The
benefits of the training given to the drivers in these
Training Schools can only be assessed in real terms once each
State has at least one such school and properly trained
drivers gradually replace the existing drivers of vehicles

plying in the country.

) National Highway Accident Relief Service Scheme
(NHARSS): The scheme entails providing cranes and ambulances
to States/UTs/NGOs for relief and rescue measures in the
aftermath of accidents by way of evacuating road accident
victims to nearest medical aid centre and for clearing the
accident site. 307 Ten ton cranes, 70 small/medium size cranes
and 437 ambulances have been provided to States/UTs/NGOs under

the scheme since the year 2000-01.

Road Safety Equipments: The scheme entails providing road
safety equipment  to States/UTs for enforcement and
implementation of various rules & regulations relating to road
safety. Under this scheme, from 2001-02, 24 Interceptors have
been sanctioned for the purpose of detection of violation of
rules by the road users such as over-speeding, drunken

driving, lane-jumping, dangerous driving etc.

Publicity Measures and Awareness Campaign on Road Safety: With
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a view to raise road safety awareness among the general
public, the Government have been undertaking various publicity
measures through DAVP and professional agencies in the form of
telecasting/broadcasting of T.V. spots/Radio jingles, display
of cinema slides, hoardings, organizing Road Safety Week,
Seminars, Exhibitions, All India Essay Competition on Road
Safety, printing of handbills/stickers, posters, etc.,
containing road safety messages for various segments of road
users viz. Pedestrians, cyclists, school children, heavy
vehicle drivers, etc. painting on road railings on themes of
road safety, road safety games, calendars depicting road

safety messages, etc.
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Laying of roads to connect religious and tourist sites

t876. MISS ANUSUIYA UIKEY: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government provide economic assistance to State for
laying of roads to connect important religious and tourist sites and

if so, the details thereof;

(b) if so, the road-wise details of quantum of economic assistance
provided to various States including Madhya Pradesh during last three

years;

(c) whether State Government of Madhya Pradesh has sought economic

assistance in this regard; and
(d) if so, the details of action taken so far thereon?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): (a) The Union Government allocate funds
for development of
National Highways and such State roads (other than rural roads) as
proposed by
State Governments under the scheme of Central Road Fund (CRF).
However, there is no exclusive scheme for providing funds for

construction of roads to connect the religious and tourist places.
(b) Does not arise.
(c) No, Sir.
(d) Does not arise.
Encroachment on Sea bed

877. SHRI AVINASH RAI KHANNA: Will the Minister of SHIPPING be

pleased to state:

(a) whether there 1is an encroachment on Sea bed, i1if so, the

details thereof;

(b) the steps that Government 1is taking to remove the

encroachment, the details thereof and the results thereof; and

(c) whether it is an obstruction in the smooth running of the

ships or boats?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) There is no
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encroachment on Sea bed iIn any of the Major Ports except the
Visakhapatnam Port Trust (VPT). At VPT M/s Gangavaram Port Ltd. have
constructed a permanent rock bund (Gryone) for creating a Catamarine
landing facility within the territorial waters of VPT at Yarada
Village Beach.

(b) VPT has issued a notice under section 46(2) of Major Port
Trust Act to M/s Gangavaram Port Ltd., to remove the encroachment.

Government of Andhra Pradesh, too, has

tOriginal notice of the question was received in Hindi.
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been informed that it was not possible to allow the construction of

said Gryone within the territorial waters of VPT.

(c) The above Gryone, however, causes no obstruction to the smooth

running of ships and boats in the territorial waters of VPT.
Indian Port Act

878. SHRI AVINASH RAI KHANNA: Will the Minister of SHIPPING be

pleased to state:

(a) whether Government is planning to bring Indian Port Act, if
so, the status

thereof;

(b) whether it is a fact that the employees of the Kochi Port, are
having resentment
about their pay or other service benefits, if so, by when Government
would remove the

disparity;
(c) whether all the ports have these R and D Department; and

(d) if not, the reasons therefor and if so, the details and the

results thereof?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (&) Yes, Sir. The
Government is planning to bring a comprehensive Indian Port Act after
merging the provisions of the Indian
Port Act, 1908 and the Major Port Trusts Act, 1963. The proposal is

under discussion/formulation.

(b) The pay and other service benefits of all Officers and
Employees of all Major
Ports including Kochi Port have been revised in 2010. The pension of
retired officers/
employees has also been revised. As such there is no reason for

resentment among Kochi Port Employees.

(c) and (d) As Port Trusts are basically service oriented
organizations, only some of the ports like Kolkata Port, Kochi Port

and Visakhapatnam Port have R and D Department.

Membership to International Association of Classification Societies
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879. SHRI A. ELAVARASAN: Will the Minister of SHIPPING be pleased

to state:

(a) whether the country’s shipping tonnage has crossed 10 million
GT mark and Indian Registrar of Shipping (IRS) is getting membership

to International Association of Classification Societies (IACS);
(b) if so, the details thereof;

(c) whether the creditable performance of Indian Tonnage crossing
the 10 million
and getting the coveted status is turning point for the country’s
maritime industry
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and the Shipping Directorate has also launched 24x7 telecounseling

facility to seafarers recently; and
(d) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) The Indian
tonnage for the first time has crossed 10 million GT mark and as Oh
31.01.2011 the Indian fleet stands at 10.38 million GT. Indian
Registrar of Shipping (IRS) has achieved the status of full membership
of the International Association of Classification Societies (I1ACS) on
22.06.2010. IRS is the 11th Ship Classification Society in the World
to become a member of IACS and has joined the ranks of LLoyd"s
Register, American Bureau of Shipping (ABS) and Bureau Veritas (BVY).
This development is considered a step forward for India in becoming a

leading country in ship classification.

(c) and (d) The Indian fleet crossing 10 million GT marks India“s
entry
into the list of select countries in the World who have managed this
feat. The Directorate General of Shipping has launched a 24x7 tele-
counseling Tfacility for Indian seafarers from 02.10.2010 for any
stressed Indian Seafarers who can call on dedicated telephone number.
The call will be transferred immediately to professional counselors
according to the nature of call and the seafarer will be able to get

immediate counseling.
Wages issue of Indian seafarers

880. DR. K.P. RAMALINGAM: Will the Minister of SHIPPING be pleased

to state:

(a) whether Government received any representation for setting up

of a tribunal to resolve the wage issue of Indian seafarers;

(b) if so, the details thereof and reaction of Government in this

regard; and

(c) the follow up actions taken by Government to resolve the wage

issue of Indian seafarers?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (&) Yes, Sir.
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(b) In accordance with the judgment passed by Hon"ble High Court
at Calcutta in W.P No. 1276 of 2010 filed by National Union Seafarers
of India V/s. Lt. Governor & Others, the Central Government is
constituting a Tribunal for referring the dispute of non receipt of
victualling allowances between Crew members of M.V. Nancowry, Swaraj
Deep and Principal Director of Shipping Services, Andaman & Nicobar
Administration, Port Blair to the tribunal. The tribunal will consist

of the following members:

(i) Director General of Shipping, Mumbai.
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(ii) Deputy Director General of Shipping (Crew), 0/0 the
Directorate General of Shipping, Mumbai.

(c) The tribunal shall dispose of the reference expeditiously and
shall, as soon
as practicable on the conclusion of the proceedings, submit its award
to the Central Government.

Welfare of parents and senior citizens

881. SHRI NANDI YELLAIAH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government would enact a national law for the welfare
of parents and senior citizens who do not have any source of income
and are above 60 years, binding legally their aged children for
maintaining them, similar to the law as implemented recently by Madhya
Pradesh Government; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (a) The Government has enacted the
Maintenance and Welfare of Parents and Senior Citizens Act, 2007 in
December, 2007. The Act defines senior citizen "any person being a
citizen of India, who has attained the age of sixty years or above".
The Act inter-alia, makes maintenance of parents and senior citizens
by children/relatives obligatory and enforceable through tribunals.
The Act comes into force in a State on such date as the State
Government may appoint. As per information available, the State
Government of Madhya Pradesh has notified the Act on 23.08.2008.

(b) Does not arise.
Welfare schemes for physically and mentally handicapped

882. SHRI SANJAY RAUT: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the details of welfare programmes and schemes for the
physically and mentally handicapped persons in the country;

(b) the funds allocated for implementation of these scheme’s
during the last three years, particularly in Maharashtra;

(c) whether funds allocated for this programmes and schemes were
used properly;
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(d) if not, the details and the reasons therefor; and

(e) the steps taken or proposed to be taken for the proper
utilization of the funds meant for social welfare and empowerment of
physically and mentally handicapped persons in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (@) The following schemes/programmes
are being implemented
by the Government for the welfare of physically and mentally

handicapped persons in the country:-

(i) Deendayal Disabled Rehabilitation Scheme (DDRS):- Under the
Scheme, funds for the welfare of persons with disabilities are
provided to the non governmental organizations for projects
like special schools for disabled, Vocational Training
Centres, Half Way Homes, Community Based Rehabilitation
Centres, Early Intervention Centres for Disabled and

Rehabilitation of Leprosy Cured Persons etc.

(ii) Assistance to Disabled Persons for Purchase/Fitting of Aids
and Appliances (ADIP):- Under the scheme, aids/appliances are

distributed to the needy persons with disabilities.

ain) National Institutions (NIs):- The Ministry supports
seven autonomous National Institutes which provide
rehabilitation services and with the overall objective of
providing rehabilitation services for different types of

disabilities.

(iv) The National Handicapped Finance and Development Corporation
(NHFDC): Provides concessional credit to persons with
disabilities for setting up income generating activities for

self employment.

(v) Scheme for implementation of Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full Participation)
Act, 1995 (SIPDA):- Under this scheme, assistance is provided
to the State Governments, Institutions, Organizations under
Central or State Governments for various activities relating
to implementation of Persons with Disabilities Act, 1995
particularly for creating barrier free environment supporting
District Disability Rehabilitation Centres, Composite Regional
Centres

etc.

(vi) Scheme of incentives to Employees in the Private Sector for
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providing employment to persons with disabilities:- Under this
Scheme, launched in April, 2008, the government of India
reimburse the employers®™ contribution for Employees Provident
Fund (EPF) and Employees State Insurance (ES1) for initial
three years in respect of persons with disabilities employed
in the private sectors on or after 1.4.2008, with a monthly

salary upto Rs. 25,000/-.

(b) All the schemes mentioned in reply to part (a) above are
Central Sector Schemes, hence funds are not allocated state-wise. The
budget allocation under these schemes in last three years are given

below: -
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(Rs. in crores)

Scheme 2007-08 2008-09 2009-10
DDRS 70.00 79.00 79.00
ADIP 70.00 70.00 70.00
NI 49.00 49.00 49.00
NHFDC 7.00 9.00 9.00
SIPDA 18.00 20.00 20.00
Incentive Scheme 0.00 15.00 15.00

(c) to (e) Several measures are in place for effective monitoring
of the utilization of the allocated funds in the disability sector,
which includes inspection and review of the functioning of the grantee
organizations, obtaining their periodic progress report, audited

statement of accounts, utilization certificates etc.
Welfare of trans-gender people, drug addicts etc.

883. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government proposes to constitute a Welfare Board to
address the concerns of trans-gender people, people with different
sexual preferences, injectable drug users and those infected with
HIV/AIDS;

(b) if so, the details thereof;
(c) if not, the reason therefor; and

(d) the steps taken by Government to suitably amend the Immoral
Traffic (Prevention) Act in order to ensure respectability and an end
to harassment of those with different sexual preferences and also to

grant them sexual minority status?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (@) At present there 1is no such

proposal.
(b) Does not arise in view of (a) above.

(c) National AIDS Control Organisation (NACO) implements the
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"Targeted Intervention Programme"™ under National AIDS Control
Programme. This Programme focuses on primary prevention of HIV/AIDS
and Sexually Transmitted Infections (STIs) with high risk groups
namely female sex workers (FSW), Injecting Drug Users (IDUs) and Men
who have sex with Men (MSM), and high risk men, namely migrants and
truckers.
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(d) At present there is no such proposal.
Scheme of welfare of Safai Karamcharies

884. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the details of the schemes available for the welfare of the

Safai Karamcharies; and
(b) the details of caste-wise break up of Safai Karamcharis?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (@) National Safai Karamcharis Finance
and Development Corporation (NSKFDC) is a Public Sector Enterprise
under the "administrative control of the Ministry. The objective of
NSKFDC is to promote socio-economic upliftment of Safai
Karamcharis/Scavengers and their dependents by way of providing
financial assistance at concessional rates of interest for any income
generating activity through out the country through the State
Channelising Agencies (SCAs).

NSKFDC also provides technical and professional training, quality
control, technology up-gradation, and common Tfacility centers for

carrying out sanitation works.

The details of the various schemes/programmes being run by NSKFDC
for social and economic upliftment of the Safai Karamcharis & their
dependents through State Channelising Agencies (SCAs) across the

country are given below:-

SI. Name of the Scheme Sanctioning Rate of Interest
No. Limit
NSKFDC SCA to
to SCA Beneficiary

1 2 3 4 5
1. General Term Loan Scheme Upto Rs. 3% 6%
Utilization Period: 90 days 10.00 lac

Moratorium Period: 6 months

Repayment Period: 5 Years

2 Mahila Adhikarita Yojana (MAY) Upto 2% 5%
Utilization Period: 90 days Rs.50000/-
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Moratorium Period: 6 months

Repayment Period: 5 Years

. Micro Credit Finance (MCF) Upto Rs.30000/- 2% 5%
Utilization Period: 90 days

243



1 2 3 4 5

Moratorium Period: 6 months
Repayment Period: 3 Years

4 Manila Samridhi Yojana (MSY) Upto 1% 4%
Utilization Period: 90 days Rs.30000/-
Moratorium Period: 6 months
Repayment Period: 3 Years

5 Education Loan Upto Rs. 10.00 lac 1% 4%
Utilization Period: 90 days for study within
Moratorium Period: 1 Year India and
(after completion of course) Rs.20.00 Lac

Repayment Period: 5 Years for abroad for
4 years
6. Skill Development Training 100% Grant - -
Programmes (Stipend @
Rs. 1000/- per
month/candidate

of age 17 years
to 40 years.

(b) As per the Lending Policy & Guidelines (LPG) of NSKFDC, the
benefits under NSKFDC schemes are provided on occupational basis and
not on caste
basis.

Revision of ceiling in post-matric scholarship

885. PROF. ANIL KUMAR SAHANI: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the reasons TfTor delay 1in the vrevision of post matric
scholarship schemes for SCs/OBCs which was last revised during 2003;

(b) whether due to considerable price hike there is an urgent need
to increase the rates as per the present Consumer Price Index; and

(c) whether due to considerable increase in salaries of Government
employees consequent to Sixth Pay Commission Report and with no
increase in income ceiling many deserving SC students have been left
out of the ambit of scholarship scheme and if so, steps taken to
enhance income ceiling accordingly?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
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EMPOWERMENT (SHRI D. NAPOLEON): (a) to (c) Post-matric Scholarship for
SC (PMS-SC) students has been revised w.e.f. 01.07.2010.
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This includes:

(i) upward revision of income ceiling from Rs. 1 lakh p.a. to Rs.
2 lakh

p-a.
(ii) re-grouping of courses; and

in) upward revision of rates of maintenance and other
allowances.

The 1increase in Consumer Price Index for Industrial Workers and
increase
in salary of Government employees, consequent upon 6th Pay Commission
recommendations has been inter-alia taken into consideration, while

revising the Scheme.

The revision of the Post-Matric Scholarship Scheme for OBC students

is under consideration of the Government.
Amendments to Persons with Disability Act

886. SHRI ANIL MADHAV DAVE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government plans to amend the Persons with
Disabilities (Equal Opportunities, Protection of Rights and Full
Participation) Act, 1995;

(b) if so, the status thereof;

(c) whether Government plans to bring in a new law in place of the
above and if so, by when the new bill is likely to be presented in

Parliament; and
(d) the details of the proposals proposed in the Bill?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (a) to (d) Ministry has constituted a
Committee comprising of experts in disability Sector, representatives
of the stakeholders including State Governments, Central
Ministries/Civil Society organizations etc. to study the suggestions
and comments/views on the proposed amendments received from several
Ministries, State Governments and UT Administrations, Non-Government
Organizations, etc. and to draft a new legislation for persons with

disabilities. The Committee is still deliberating on various issues
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relating to new legislation for the Persons with Disabilities. The
Committee has been asked to submit the draft legislation by 30th June,
2011.

Amount allocated in budget for welfare of SC/ST

887. SHRI RAM VILAS PASWAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the amount allocated in the budget of 2009-10 for the welfare

of Scheduled Castes and Scheduled Tribes in the country as a whole;
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(b) the amount spent during the above year, in the country as a
whole;
and

(c) the various reasons for which the full amount could not be

spent as per communications sent by the State Government to Centre?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (&) and (b) The Budgetary allocation
(B.E.) and actual expenditure under the schemes meant for the
development of Scheduled Castes and Scheduled Tribes in the budget of
Ministry of Social Justice & Empowerment and Ministry of Tribal
Affairs respectively, for the year 2009-10 is shown in the table

below:
Rs. in Crores
Ministry Budget Estimates Expenditure
(B.E.) 2009-10 2009-10
Ministry of Social Justice 1899.00 1932.41
and Empowerment
Ministry of Tribal Affairs 3205.50 1996.74

(c) As informed by the Ministry of Tribal Affairs, there was
shortfall due to non receipt of proposals/lack of complete proposals
from the States/UTs.

Vacant posts in NSKFDC

888. SHRI SHIVANAND TIWARI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the date since when the posts in National Safai Karamcharis

Finance and Development Corporation (NSKFDC) are lying vacant; and

(b) by when the said posts are likely to be filled up from the
persons from Safai Karamchari Community either on regular basis or on

deputation?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (@) As per information provided by the
National Safai Karamcharis Finance and Development Corporation

(NSKFDC), 3 Posts of Company Secretary, Assistant Manager (System) and
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Assistant General Manager are lying vacant since 17.11.1997,
11.03.1998 and 23.02.2011 respectively. Out of the remaining 24 posts,
14 posts are filled up on regular basis, 1 on adhoc basis and 9 from

the persons hired from a manpower agency.

(b) The vacant posts are Tilled up by NSKFDC as per its
requirement, 1iIn accordance with the Recruitment, Promotion and
Seniority Rules of the Corporation. These posts are not reserved for
persons from Safai Karmachari community.
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Allocation of S-band spectrum

t889. SHRI MOHAN SINGH: Will the PRIME MINISTER be pleased to

state:

(a) whether Government 1is aware that Indian Space Research
Organisation (ISRO) has allocated S-Band Spectrum to Devas Multimedia

at a cheap rate without inviting tenders;

(b) the loss suffered by ISRO according to Government sources,
whether Devas multimedia is associated with any former scientist of
ISRO; and

(c) whether Prime Minister’s Office has got a probe conducted by
any
other organization except Comptroller and Auditors General of India

and the findings thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) No, Sir. Indian Space Research Organisation has not

allocated any S band spectrum to Devas.
(b) There is no loss suffered by ISRO.

A few former employees of ISRO are currently serving in Devas
Multimedia Pvt. Ltd., Bangalore.

(c) A High Powered Review Committee is looking into the technical,
commercial, procedural and Tfinancial aspects of the Antrix-Devas
agreement. The review is iIn progress and the report of the committee

is awaited.
Cancellation of deal between Antrix and Devas

890. SHRI SHIVANAND TIWARI: Will the PRIME MINISTER be pleased to

state:

(a) whether Government proposes to cancel the deal between Antrix

and Devas;
(b) 1if so, by when; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) Yes, Sir.
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(b) Antrix has sent the Agreement Termination Notice to Devas on
25th February,
2011.

(c) Does not arise.
Commercial activities of ISRO

891. SHRI K.N. BALAGOPAL: Will the PRIME MINISTER be pleased to

state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government would examine the commercial activities of
Indian Space Research Organisation (ISRO);

(b) if so, the major areas to be inquired; and

(c) whether the deals including the commercial contract with
Israeli organisations also would be re-examined?

THE MINISTER OF STATE IN THE PRIME MINISTER”S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) As mandated by the Space Commission in its
117th Meeting, held on July 02, 2010, a Committee has been set up
under the Chairmanship of Member (Finance), Space Commission, to
review the working of Antrix Corporation and make recommendations
regarding its restructuring.

Government has also constituted a High Powered Review Committee
with the following terms of reference:

1. (i) To review the technical, commercial, procedural and
financial aspects of the Agreement between ANTRIX and M/s
Devas Multimedia Pvt., Ltd., taking into account the
report of the internal review conducted by the Department
of Space;

(i) To suggest corrective measures;
(iii) To Fix responsibility for lapses, if any; and

2. In light of the above, to review the adequacy of procedures
and approval processes followed by ANTRIX, ISRO and Department
of Space, and to suggest improvements and changes, taking into
account the review mandated by the Space Commission at its
117th meeting, held on July 02, 2010.

Appropriate action will be taken on receipt of the Reports of the
above Committees.

(c) No, Sir.
Selling of S-Band Spectrum

t892. SHRIMATI MAYA SINGH:
SHR1 BRIJLAL KHABRI:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Indian Space Research Organisation
(ISRO) has sold S-Band Spectrum without inviting tender;

(b) if so, the quantum thereof;
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(c) whether any possible irregularity in the process of selling
spectrum by ISRO has come to the light;

tOriginal notice of the question was received in Hindi.
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(d) the rate of spectrum sold by ISRO and whether it was according

to the market rate; and

(e) the names of the officials by whom the consent for selling the
spectrum without inviting tender was given and the level at which the

same was given?

THE MINISTER OF STATE IN THE PRIME MINISTER”S OFFICE (SHRI V.
NARAYANASAMY): (a) No, Sir. Antrix, the commercial arm of ISRO, had
signed an agreement with M/s. Devas on January 28, 2005 for leasing of
90% of the space segment capacity on two satellites for 12 years. In
view of the policy decision taken by the government for not providing

orbital slot in S-Band to Antrix, the agreement has been annulled.
(b) Does not arise.
(c) No, Sir
(d) and (e) Does not arise.
Comparative figures of steel production

893. SHRI TARUN VIJAY: Will the Minister of STEEL be pleased to

state:

(a) the comparative figures of 1iron ore and finished steel

production capacities and actual production in India and China;

(b) the quantum of export of raw ore and steel to China in the

last five years, year-wise; and

(c) the demand of steel in India and the actual supply to Indian

consumers of steel and figures of steel import for last five years?

THE MINISTER OF STATE OF THE MINISTRY OF STEEL (SHRI BENI PRASAD
VERMA): (@) Production capacity of steel plants is expressed in terms
of crude steel and not finished steel. Data on crude steel production
and capacity and iron ore resources and production for India and China

for relevant periods are given in the table below:-

Item India China

Period Quantity* Source Period Quantity* Source
Million Million

tonnes tonnes

1 2 3 4 5 6 7
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Crude steel

Capacity 2010-11 73 JPC 2010 770 SBB
(full)
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1 2 3 4 5 6 7

Production Apr-Dec. 51.57 JPC 2010 627 WSA
2010

Iron ore

Resources As on 14630 1BM 2010 23000 MCS
1.4.05 2011

ProductionApr-Sept., 97.73 1BM 2010 900 MCS
2010 2011

*provisional; JPC: Joint Plant Committee; IBM: Indian Bureau of Mines;
SBB: Steel Business Briefing; WSA: World Steel Association; MCS 2011:
Mineral Commodity/Summaries 2011;

(b) Data on export of iron ore and total finished steel from India
to China during the last five years (2005-06 to 2009-10) are given in
the table below:-

Year Export of iron ore to Export of finished steel to
Chinal (Million tonnes) China2 (Million tonnes)

2005-06 36.75 0.403

2006-07 76.14 0.206

2007-08 58.95 0.017

2008-09 63.34 0.029

2009-10 87.02 0.045
Source:l = Directorate General of Commercial Intelligence and
Statistics

2 = Joint Plant Committee

(c) Data on real consumption (demand), availability (actual
supply) and imports of finished steel in the country for the last five
years (from 2005-06 to 2009-10) and April-December, 2010 and same
period of last year are shown in the table below:-

Year Finished Steel (Million tonnes)

Real Consumption Availability or Import

actual supply

1 2 3 4
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2005-06 41.43 46.07 4.31

2006-07 46.78 52.21 4.93
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1 2 3 4

2007-08 52.12 58.02 7.03
2008-09 52.35 58.57 5.84
2009-10* 56.48 63.75 7.29
April-Dec 2010* 48.15 51.73 5.36
April-Dec 2009 44 .22 48.26 5.24

Source: Joint Plant Committee; *=provisional
Bringing down prices of steel

t894. SHRI P. RAJEEVE: Will the Minister of STEEL be pleased to

state:

(a) the measures the Ministry has taken to bring down the price of

steel;
(b) the details thereof; and

(c) the mechanism in place to prevent manufactures from increasing

price of steel anticipating an increase in raw materials?

THE MINISTER OF STATE OF THE MINISTRY OF STEEL (SHRI BENI PRASAD
VERMA): (@) to (c) Steel sector operates in a deregulated environment
and in a liberalized market, prices are determined by a multitude of
complex factors such as cost of raw materials, production cost,
international steel price movement and the demand supply gap in the
domestic market. In a deregulated market the role of a Government is
limited to that of a facilitator. Nonetheless, the Government keeps a
close watch on the price movement of commodities such as steel and
takes appropriate fiscal measures whenever necessary, iIn order to

ensure domestic availability and create a level playing field.
Accidents in steel plants

t895. SHRI BALAVANT ALIAS BAL APTE: Will the Minister of STEEL be

pleased to state:

(a) whether a number of accidents took place in different steel
plants of public sector of the country during the last three years and

current year;
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(b) if so, the details thereof, plant-wise;
(c) the loss of human lives and property due to such accidents;

(d) the outcome of investigations made in this regard;

tOriginal notice of the question was received in Hindi.
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(e) the average annual expenditure incurred upon the maintenance

of these plants; and

() the amount of expenditure incurred upon the replacement of

plant’s pipelines, electrical repairing and mechanical maintenance?

THE MINISTER OF STATE OF THE MINISTRY OF STEEL (SHRI BENI PRASAD
VERMA): (@) and (b) Yes, Sir. The details of fatal and other
reportable accidents which occurred in different steel plants and
units of the Steel Authority of India Limited (SAIL) and the Rashtriya
Ispat Nigam Limited (RINL) during the last three years and the current

year (upto January, 2011) are given in the table below:

Plants/Units Fatal accidents Other reportable accidents
(fatality) (excluding fatal accidents)
Period 2008 2009 2010 2011* 2008 2009 2010 2011*

Steel Authority of India

Ltd.

Bhilai Steel Plant 6 2 0 0 2 11 3 0
Durgapur Steel Plant 1 1 4 0 2 2 2 0
Rourkela Steel Plant 4 4 4 0 14 16 10 2
Bokaro Steel Plant 4 10 8 0 21 12 15 0
11SCO Steel Plant 4 3 10 1 20 10 26 3
Alloy Steel Plant 2 0 0 0 3 3 2 0
Salem Steel Plant 0 5 1 0 3 4 2 0
Visvesvaraya lron and O 0 0 1 21 13 10 0

Steel Plant

Mines/Collieries and 4 3 6 0 75 50 39 5

other Units

Rashtriya Ispat Nigam 5 11 10 2 59 57 46 5
Ltd.

*upto January, 2011

(c) As reported by SAIL and RINL, the loss of life due to fatal
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accidents that had occurred in SAIL and RINL during the last three
years and for the current year (upto January, 2011) is given in the

table below:
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Year SAIL RINL

2008 25 05
2009 28 11
2010 33 10
2011 (upto January, 2011) 02 02

There has been no damage to property on account of these accidents.

(d) Based on the findings of the enquiry committees which probe
into the incidence of each fatal accident at the concerned plant/unit,
the cause of each accident is identified and measures are recommended
to prevent the recurrence of similar accidents in future. These
include inter-alia (i) development and adherence to safe operating and
maintenance procedures; (ii) spreading safety awareness through
training programmes and workshops for employees and contractors; (iiil)
enforcing usage of job specific personal protective equipment; (iv)
provision of automatic gas leak detection alarm in critical and gas
prone areas; (v) conducting periodic mock drills as per emergency

plan.

(e) and (f) The average annual expenditure on maintenance
(including that incurred on change in pipeline, electrical repair and
mechanical maintenance, store and
spares and remuneration to maintenance employees) at different plants
of SAIL and RINL for last three years and current year (April to

December, 2010) is given as under:

(Rs. in crore)

Plant/Unit 2007-08 2008-09 2009-10 2010-11
(April to
December, 2010)

1 2 3 4 5

Steel Authority of India Ltd.

Bhilai Steel Plant 1795.96 2032.60 1695.75 1391.63
Durgapur Steel Plant 616.34 684.43 547.11 387.44
Rourkela Steel Plant 772.49 792.20 798.77 663.11
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Bokaro Steel Plant 1143.46 1270.45 1178.62 830.15
11SCO Steel Plant 339.26 348.58 321.83 252.22

Alloy Steel Plant 118.13 133.69 142.36 108.86
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Salem Steel Plant 37.68 40.25 39.77 31.89

Visvesvaraya lron and 70.33 57.75 53.95 42.22
Steel Plant

Raw Materials Division and 137.97 164.50 83.49 117.59
other Units

Rashtriya Ispat Nigam Ltd. 632.23 860.23 858.49 622.31

Restriction on export of iron

t896. SHRI SHREEGOPAL VYAS: Will the Minister of STEEL be pleased

to state:

(a) whether it is a fact that restriction on the export of iron,

is under consideration;

(b) if so, the names of the States which have raised this demand;
and

(c) whether Government is duly considering, or would consider
these

demands?

THE MINISTER OF STATE OF THE MINISTRY OF STEEL (SHRI BENI PRASAD
VERMA): (a) to (c) The Chief Minister of Karnataka in July, 2010 had
inter-alia requested the Central Government for restricting export of
iron ore. With a view to conserve iron ore, which is a natural
resource, the Government of India has increased the ad-valorem export
duty on iron ore with effect from 1st March, 2011 to 20% on all sorts
of iron ore (other than pellets).

Loss of employment in handloom and textile sectors

897. SHRIMATI BRINDA KARAT: Will the Minister of TEXTILES be

pleased to state:

(a) whether it is a fact that handloom and textile sectors which
provide employment to lakhs of workers are facing a serious situation
resulting in loss of employment to large number of workers;

(b) the steps taken by Government to alleviate the crisis; and

(c) the outcome of the measures, if any, taken by Government?
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) to (c) The Government of India is
aware that handloom weavers are facing problems due to increase in
prices of raw material and chocking of credit lines. As per Third
Handloom Census 2009-10, 43.32 lakh persons are engaged in weaving and

allied activities.

tOriginal notice of the question was received in Hindi.
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To address the issue of increase in cotton and cotton yarn prices
the Government of India has initiated multipronged actions which

include:

1. Capping of cotton exports for cotton season 2010-11 (October
to

September) ;

2. Hank Yarn Obligation expanded from 40s counts to 80s counts
w.e.f.
31.03.2010;

3. Stringent checking of Hank Yarn Obligations on spinning mills;

4. Withdrawal of DEPB incentive of 7.67% on cotton yarn exports
w.e.f.
21.4.2010

5. Withdrawal of duty drawback on yarn w.e.f. 29.4.2010;

6. Constitution of a Cotton Yarn Advisory Board to monitor

domestic and international prices of cotton yarn; and
7. Capping cotton yarn export for financial year 2010-11.
8. Reduction in import duty on silk yarn from 30% to 5%.

Further, the Finance Minister has announced a financial package in
the Budget 2011-12 for the handloom sector, with a financial

implication of Rs. 3000 crore.

In order to ensure uninterrupted and timely supply of yarn at
reasonable prices to handloom weavers, the Government of India is
implementing Mill Gate Price Scheme (MGPS) since 1992-93 throughout
the country. Under the scheme, the expenditure for transportation of
yarn from the Mill Gate to the godown of the handloom agencies as well
as expenditure on depot operations are being reimbursed by the
Government of India. 3598.9 lakh kg. yarn worth Rs. 3391.98 crore has

been supplied during Eleventh plan period so far.

The Government of |India is implementing Integrated Handlooms
Development Scheme which provides need based inputs to clusters of

300-500 handlooms or Groups of 10-100 weavers for making them self
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sustainable by providing them financial assistance for margin money,
new looms and accessories, skill upgradation, marketing opportunities
and for construction of worksheds etc. So far, 521 cluster projects
and 1592 Group approach projects have been sanctioned during the
Eleventh Five Year Plan. In addition, Comprehensive Handloom Cluster
Development Scheme (CHCDS) has been introduced in 2008-09 with an
objective to empower handloom weavers and build their capacity to
enhance competitiveness of their products in the domestic as well as
global market in a sustainable and reliant manner. The scheme covers
clearly identifiable geographical locations with at least 25,000 looms

in which
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Government of India®s financial support would be up to Rs. 70 crore.
Four such Mega Handloom Clusters have been sanctioned so far at
Varanasi (Uttar Pradesh), Sivasagar (Assam), Virudhunagar (Tamil Nadu)

and Murshidabad (West Bengal).

The Government of India is concerned about the welfare measures of
the Handloom weavers and is implementing Handloom Weavers
Comprehensive Welfare Scheme, which includes Health Insurance Scheme
for providing Health Insurance cover to the Handloom weavers. 16.11
lac families of handloom weavers and workers were covered during the
policy period of 2009-10. During the policy period of 2010-11, it is

proposed to cover 18.56 lac families of handloom weavers and workers.

Clusters under IHDS in Andhra Pradesh

898. SHRIMATI GUNDU SUDHARANI: Will the Minister of TEXTILES be

pleased to state:

(a) the aims and objectives of Integrated Handlooms Development

Scheme;

(b) the details of clusters in Andhra Pradesh;

(c) the details of inputs provided to clusters in Andhra Pradesh

through IHDS; and

(d) whether any financial assistance provided to the above

clusters to become self-sufficient?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (@) The Integrated Handlooms Development
Scheme (IHDS) aims to focus on formation of handloom weavers®" groups
as a visible production group in a selected handloom clusters, to
assist the handloom weavers®" groups for becoming self-sustainable, to
up-grade the skills of handloom weavers/workers to produce diversified

products with improved quality to meet the market requirements etc.

(b) to (d) 52 handloom clusters have been sanctioned to the State
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Government of Andhra Pradesh from 2007-08 to 2010-11 (as on 28th
February, 2011) and an amount of Rs. 10.86 crore has been released for
implementing various interventions such as formation of Self Help
Groups, skill up-gradation of handloom weavers, engagement of
designers, corpus for setting up of Yarn Depots, purchase of new
handlooms/accessories/jacquard/dobby, margin money for working
capital, construction of worksheds, marketing of handloom products

etc. and details are given in the Statement (See below).
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Statement

Details of handloom cluster sanctioned to the state of Andhra Pradesh
from 2007-08 and 2010-11

SI. Clusters sanctioned to the State of Andhra Pradesh under
No. Integrated Handlooms Development Scheme from
2007-08 to 2010-11 (as on 28.02.2011)

1 2

1. Payakaraopeta, Vishakhapatnam Distt.
2. Pedana, Krishna Distt.

3. Isukapalli, Guntur Distt.

4. Muddireddipally, Ananthapur Distt.
5. Yemmiganur, Kurnul Distt.

6. Proddatorl, Kadapa Distt.

7. Sirirpuram Yellanki, Nalgonda Distt.
8. Gadwal, Mahboobnagar Distt.

9. Puttapaka, Nalgonda Distt.

10. Kothpalli, Krimnagar Distt.

11. Ampolu, Srikakulam Distt.

12. Kotragandredu, Vizianagaram Distt.
13. Veeravaram, East Godavari Distt.
14. Dagguluru, West Godavari Distt.
15. Polavaram, Krishna Distt.

16. Vetapalem, Parkasam Distt.

17. Sangham, Nellor Distt.

18. Madanapalli, Chittor Distt.

19. Yadiki, Ananthapur Distt.

20. Kodumure, Kurnool Distt.

21. Kosigi, Mahaboobnagar Distt.

22. Medak, Dubbaka Distt.

23. Jangaon, Warangal Distt.
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1 2

24. Khammam, Khammam Distt.

25. Thangallapalli, Karimnagar Distt.
26. Mothkurgundala,

27. Hasanbada, East Godavari Distt.
28. Bandarulanka, East Godavari, Distt.
29. Narayanareddypeta, Nellore Distt.
30. Moragudi, Kadapa Distt.

31. Rajoli, Mahabubnagar Distt.

32. Huzurabad, Karimnagar Distt.

33. Parkal, Warangal Distt.

34. Rajam, Srikakulam Distt.

35. Uravajbda, Anantapur Distt.

36. Tadipatri, Anantapur Distt.

37. Cherukupally

38. Mangalagiri

39. Dharmavaram-1

40. Bangarupeta

41. Jammikunta, Karimnagar Distt.

42. Ponduru, Srikakulam Distt.

43. Peddapuram, East Godavari Distt.
44 . Jogipet, Medak Distt

45. Amarchinta, Mahaboobnagar Distt.
46. Narayankhed, Medak Distt.

47 . Durries, Warangal Distt.

48. Siddipeta, Medak Distt.

49. Pochampally, Nalgonda Distt.

50. Pochampally-11 Distt.

51. Mandarada, Srikakulam Distt.

52. Laveru, Srikakulam Distt.
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Lull period in Indian textile industry

899. SHRI N. BALAGANGA: Will the Minister of TEXTILES be pleased to

state:

(a) whether the Indian textile industry is undergoing a lull

period now;
(b) if so, the details thereof and the reasons therefor;

(c) the annual export earnings of Government from this industry

during the last three years, year-wise; and

(d) the steps taken by Government to incentives the industry to

attract more FDI?

THE  MINISTER OF STATE IN THE  MINISTRY OF  TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) No Sir.

(b) Does not arise.

(c) The annual export earnings of Government from Textiles &

Clothing (T&C) industry are as follows:-

US $ Million

2005-06 2006-07 2007-08 2008-09 2009-10 2009-10 2010-11
(Apl .-Sept.)
(Apl .-Sept.)

17848.50 19441.55 22423.72 21483.51 23424.93 10113.07 11264.53

(d) 100% Foreign Direct Investment (FDI) is allowed in the textile
sector under automatic route, a plan scheme viz. Foreign Direct
Investment Promotion Scheme was also launched by the Government in
2008-09 to mobilize FDI from specific target countries, for India"s
T&C sector.

Traditional handloom weavers in Tamil Nadu and Uttarakhand

900. SHRI TARUN VIJAY: Will the Minister of TEXTILES be pleased to

state:

(a) the present number of traditional handloom weavers in Tamil
Nadu and
Uttarakhand;

(b) the schemes to preserve and develop their craft; and
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(c) whether Government is interested in starting an institute on

the lines of Institute of Fashion Technology in Uttarakhand?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) As per Handloom Census of India
(2009-10), the present number of traditional handloom weavers in Tamil
Nadu and Uttarakhand, are detailed below:
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Name of the State Handloom Weavers and

allied workers

Tamil Nadu 352,321

Uttarakhand 15,468

(b) The Geographical Indications of Goods (Registration and
Protection) Act 1999, which is a component of Marketing and Export
Promotion Scheme, provides assistance
for the preservation and development of handloom crafts. In addition
to this, an essential intervention under the Integrated Handloom
Development Scheme is for appointment of professional designers, who

also facilitate in preservation and development of handloom designs.

(c) As far as Handloom Sector is concerned, there is no proposal
to set up any Institute on the [lines of Institute of Fashion
Technology in Uttarakhand.

Mill gate price scheme

901. SHRI PRAKASH JAVADEKAR: Will the Minister of TEXTILES be
pleased to state:

(a) the objective of mill gate price scheme;
(b) whether the objective of this scheme has been served;

(c) if not, the other measures being contemplated by Government to

address the problems of hank yarn access to handloom weavers;
(d) the remote areas covered by the mill gate price scheme; and

(e) whether Government is contemplating to increase the hank yarn

depots across the country?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (@) The objective of Mill Gate Price
Scheme is to make available all types of yarn at Mill Gate Price to
the eligible handloom weavers so as to facilitate regular supply of
basic raw material to the handloom sector and help utilize the full

employment potential of the sector.
(b) Yes, Sir.
(c) Does not arise.

(d) The Mill Gate Price scheme covers all the remote areas of the
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country.

(e) Yes Sir. The number of yarn depots functioning during the last
3 years and current year shows an increasing trend, as is shown in the

table below:
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Year No. of Yarn Depots

2007-08 485
2008-09 536
2009-10 650
2010-11 (upto Feb, 2011) 715

Effect of costly cotton on handloom and industry

902. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of TEXTILES be

pleased to state:

(a) whether it is a fact that costly cotton in the country is
adversely affecting the handloom sector and cloth industry in the

country and in particular in Tamil Nadu;
(b) if so, the details thereof; and

(c) the corrective measures Government propose to take to give
relief to handloom sector and clothe industry in the country including

Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) The cotton yarn is the main
raw material for the weavers and rice in the price of cotton has been
a matter of concern for the weavers all over the country. However, the
Govt, of Tamil Nadu has intimated that costly cotton has not affected

the handloom cloth sector to a great extent.

(c) The Government of India is implementing following schemes for
overall development of the handloom sector in the country including

Tamil Nadu:-
(i) Integrated Handloom Development Scheme
(ii1) Handloom Weavers Comprehensive Welfare Scheme
in) Marketing & Export Promotion Scheme
(iv) Diversified Handloom Development Scheme

(v) Mill Gate Price Scheme
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In addition, Comprehensive Handloom Cluster Development Scheme
(CHCDS) has been introduced in 2008-09 with an objective to empower
handloom weavers and build their capacity to enhance competitiveness
of their products in the domestic as well as global market in a
sustainable and reliant manner. The scheme covers clearly identifiable
geographical locations with at least 25,000 looms in which Government

of India"s financial support would be up to Rs.70
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crore. Four such Mega Handloom Clusters have been sanctioned so far at
Varanasi

(Uttar Pradesh), Sivasagar (Assam), Virudhunagar (Tamil Nadu) and
Murshidabad

(West Bengal). Further, the Govt, of India has taken the following
initiatives to control the prices of cotton and cotton yarn:-

1. Capping of cotton exports for cotton season 2010-11 (October
to September);

2. Hank Yarn Obligation expanded from 40s counts to 80s counts
w.e.f. 31.03.2010;

3. Stringent checking of Hank Yarn Obligations on spinning mills;

4. Withdrawal of DEPB incentive of 7.67% on cotton yarn exports
w.e.f. 21.4.2010

5. Withdrawal of duty drawback on yarn w.e.f. 29.4.2010;

6. Constitution of a Cotton Yarn Advisory Board to monitor

domestic and international prices of cotton yarn; and
7. Capping cotton yarn export for financial year 2010-11.

The Government of Tamil Nadu is also implementing following schemes
for welfare of the handloom weavers and the development of the
handloom sector:-

(i) Free distribution of Sarees and Dhoties Scheme
(ii) Free supply of Uniform Scheme

(iin) Free supply of Electricity to handloom & powerloom

weavers
(iv) Interest subsidy Scheme
(v) Rebate subsidy Scheme
(vi) Old age Pension scheme
(vii) Savings and Security Scheme
Steps taken for expansion of textile industry

903. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of TEXTILES be
pleased to

state:
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(a) whether it is a fact that from the viewpoint of employment
generation and foreign exchange earnings, textile industry is one of

the biggest and most important sector of the country;

(b) if so, the steps taken by Government for expansion of textile

industry;

(c) whether weaving and processing sector has not been able to

work satisfactorily due to lack of modernisation;
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(d) whether lack of modernisation has affected export of processed

clothes and other value added items; and

(e) if so, the measures taken by Government for modernisation of
weaving and processing sector and to encourage export of processed
clothes and other value added

items?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Yes Sir. Government have
taken a number of steps for expansion of T&C sector including;
technology upgradation and modernization of textile mills under the
Technology Upgradation Fund Scheme, support for industry
infrastructure through Scheme for Integrated Textile Parks (SITP);
Integrated Scheme for Development of Powerloom Sector along with Group
Workshed Scheme Tfor the sector; Scheme for skill upgradation of
textiles workers under the Integrated Skill Development Scheme and
other capacity building programmes for the industry like Knitwear
Technology Mission. In addition, Tfiscal incentives are provided for
exports of T&C items under various provisions of the foreign Trade
Policy-2009-14.

(c) to (e) Weaving and processing sector are considered to be a
weaker sector for want of adequate modernization. Government have
initiated a number of steps for weaving and processing sector which
include interest reimbursement, margin money subsidy and capital
subsidy under TUF Scheme. The exports of readymade garments and made-
ups increased by over 10% in 2008-09 compared to 2007-08 but there was
a decrease of around 1% in 2009-10 compared to 2008-09. However, in
the current Tfinancial year (April-Sept.) provisional figure indicate
that exports have gone up by around 7% compared to 2009-10.

Heritage and Eco-Tourism projects in Gujarat

904. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
TOURISM be pleased to state:

(a) the implementation status of the heritage and Eco-Tourism
projects in

Gujarat;

(b) the details of proposal received and approved for the

development of “Holiday Camp Island” under the Product, Infrastructure
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and Destination Development Scheme during the last two years and the

total amount released, year-wise; and

(c) the programme finalized by the Ministry for conservation of

the cultural heritage of the Island?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHR1 SULTAN
AHMED): (@) to (c) The development, promotion and implementation of
tourism projects including the projects relating to conservation of
heritage & eco-tourism, are primarily undertaken by the
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State Governments/Union Territory (UT) Administrations themselves. The
Ministry of Tourism however, provides Central Financial Assistance
(CFA) for tourism projects, identified in consultation with them,
subject to availability of funds and inter-se-priority under various

schemes of the Ministry.

The Ministry of Tourism has neither prioritized nor received any
proposal for the development of “Holiday Camp Island® under the
Product, Infrastructure and Destination Development Scheme from the
State Government of Gujarat for Central Financial Assistance during
the current financial year, 2010-11 and last two years i.e. 2008-09
and 2009-10. However, the amount sanctioned and released to the
Government of Gujarat for development of tourism in the State during

the last two years is as under:

Year Amount Sanctioned Amount Released
(Rs. in crore) (Rs. in crore)

2008-09 21.33 14 .65

2009-10 7.33 3.93

Improvement of tourism infrastructure

905. DR. MANOHAR JOSHI: Will the Minister of TOURISM be pleased to

state:

(a) the efforts made by Government to improve  tourism

infrastructure in the country to promote tourism;

(b) the details of the funds allocated and disbursed therefor,

during the last three years, State-wise;

(c) whether Government has 1issued any guidelines to States to

improve facilities for the use of domestic and foreign tourists; and

(d) if so, the details thereof and the response of the State

thereon, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN
AHMED): (@) to (d) Development, promotion and improvement of tourism
infrastructure projects including the facilities for the use of
domestic and foreign tourists are primarily the responsibility of the

State Governments/Union Territory Administrations. However, Ministry
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of Tourism provides Financial assistance to the State
Governments/Union Territory Administrations for tourism projects based
on the proposals received from them which are complete in all respects
as per the Scheme Guidelines, inter-se priority and subject to

availability of funds.

State-wise details of the projects and amount sanctioned by
Ministry of Tourism during the Eleventh Five Year Plan (up to
30.09.2010) are given in the Statement.
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Statement

Tourism projects sanctioned during the Eleventh Five Year Plan (2007-
2008, 2008-2009, 2009-2010 AND 2010-11 upto 30.9.2010).

(Rs. in crore)

SI. State Number of Amount
No. Projects Sanctioned
1 2 3 4
1. Andhra Pradesh 32 160.87
2. Arunachal Pradesh 46 131.96
3. Andaman & Nicobar 0 0.00
4. Assam 18 66.07
5. Bihar 17 53.99
6. Chandigarh 13 22.83
7. Chhattisgarh 7 28.32
8. Dadra & Nagar Haveli 3 0.24
9. Daman & Diu 1 0.12
10. Delhi 22 75.19
11. Goa 6 67.92
12. Gujarat 12 34 .47
13. Haryana 25 92.25
14_. Himachal Pradesh 33 104.72
15. Jammu & Kashmir 88 202.45
16. Jharkhand 8 11.56
17. Kerala 31 137.43
18. Karnataka 23 109.94
19. Lakshadweep 1 7.82
20. Maharashtra 12 68.90
21. Manipur 25 71.51
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1 2 3 4

22. Meghalaya 17 41.44
23. Mizoram 19 54.53
24_. Madhya Pradesh 45 165.17
25. Nagaland 51 97.11
26. Orissa 32 102.70
27. Puducherry 15 29.34
28. Punjab 19 65.46
29. Rajasthan 21 88.90
30. Sikkim 73 167.26
31. Tamil Nadu 39 116.54
32. Tripura 40 68.33
33. Uttar Pradesh 34 117.39
34. Uttarakhand 13 75.94
35. West Bengal 34 120.32

GRAND TOTAL: 875 2758.99

Funds allocated to Himachal Pradesh

906. SHRIMATI VIPLOVE THAKUR: Will the Minister of TOURISM be
pleased to
state:

(a) whether funds are allocated by Government to States for
development and promotion of tourism;

(b) if so, the details of funds allocated to Himachal Pradesh
during the last three years and the current year;

(c) the names of the schemes being run in Himachal Pradesh with
the Central assistance in this regard;

(d) the details of achievement in respect of these schemes so far;

(e) whether the State Government of Himachal Pradesh has reported
difficulties in the implementation of these schemes;
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(f) if so, the steps taken by Government to resolve these
problems;
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(g) whether Government has ever monitored/reviewed these schemes;
and

(h) if so, the results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN
AHMED): (@) to (d) Development & promotion of tourism is primarily
undertaken by the State Governments/Union Territory Administrations.
However, the Ministry of Tourism, Government of India, provides
Central Financial Assistance to the project proposals under various
schemes of the Ministry like Product/Infrastructure Development for
Destination and Circuits (PIDDC), Rural Tourism, Fairs & Festivals and

Information Technology (IT) etc.

Funds sanctioned to Himachal Pradesh Government for Tourism

projects during last three years and in the current year is as under:-

(Rs. in crore)

Year No. of projects Amount Sanctioned
2007-08 12 34.81
2008-09 10 34.58
2009-10 07 25.95
2010-11 (upto 30.09.2010) 04 9.38

(e) to (h) Implementation and monitoring of projects is the
responsibility of the State Governments/Union Territory
Administrations. A State level monitoring committee has been
constituted by the State Government of Himachal Pradesh for this
purpose. Ministry of Tourism also monitors the progress of the

projects through review meetings and site visits from time to time.
Displacement of tribals from their habitats

907. DR. MANOHAR JOSHI: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(a) whether it is a fact that tribal communities have been
displaced from their traditional habitats on a large scale in the

country;

(b) if so, the details thereof, State-wise;

287



(c) the action being taken by the Central Government to stop this
trend; and

(d) the steps being taken by Government to rehabilitate these
displaced
tribals?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHR1 MAHADEV S. KHANDELA): (&) and (b) Ministry of Tribal Affairs is
required to issue

288



clearance in respect of Rehabilitation & Resettlement Plans relating
to irrigation and flood control projects. The State-wise details of

persons affected is as below:

S1. State No. of Total No. Total No.
No. R&R proposals affected affected ST
cleared Persons population

1. Andhra Pradesh 16 329526 123986

2. Jharkhand 1 70820 21000

3. Chhattisgarh 2 455 155

4. Himachal Pradesh 1 836 9

5. Kerala 1 20 20

6. Maharashtra 10 114599 12115

7. Madhya Pradesh 4 19508 12261

8. Orissa 11 64674 42036

9. Rajasthan 11 34452. 4258
TOTAL: 57 634890 215840

(c) and (d) To address the issues related to displacement &
rehabilitation, the Department of Land Resources in the Ministry of
Rural Development has formulated the National Rehabilitation &
Resettlement Policy, 2007 (NRRP-2007). It has been published in the
Gazette of India on 3lst October, 2007 and its objective is to
minimize displacement and to promote, as Tfar as possible least
displacing alternative. It also ensure, 5 adequate rehabilitation
package & expeditious implementation of the rehabilitation process

with the active participation of the affected families.
Report on displacement of tribals

t908. SHRI KALRAJ MISHRA: Will the Minister of TRIBAL AFFAIRS be
pleased to

state:

(a) whether according to the 2008 report of Centre for Science and
Environment
(CSE), nearly 2.5 crores of people have been displaced from mining
since independence
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and most of them are tribals and 25 per cent of such displaced persons

have not been rehabilitated;

(b) whether Government of India has taken steps to rehabilitate
these displaced

people;

tOriginal notice of the question was received in Hindi.
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(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (@) According to information received from
Ministry of Mines, information regarding population affected/displaced
due to acquisition of land for
mining s not maintained since State Government grant mineral
concessions as the owner of minerals and relief and rehabilitation

measures are treated as integral to the conditions of grant of lease.

(b) to (d) Central Government has enunciated National Mineral
Policy 2008 which seeks to develop a sustainable framework for optimum
utilization of the country®"s natural mineral resources for the
industrial growth in the country and at the same time improving the
life of people living in the mining areas, which are generally located

in the backward and tribal regions of the country.

NMP 2008 also enunciates that special care will be taken to protect
the interest of host and tribal population through developing models
of stakeholder interest based on best international practice. Further
Ministry of Rural Development, Department of Land Resources has
informed that the National Rehabilitation & Resettlement Policy, 2007
aims to minimize displacement and to promote, as far as possible least
displacing alternatives. It also ensures adequate rehabilitation
package & expeditions implementation of the rehabilitation process

with the, active participation of the affected families.
Decreasing sex-ratio in country

909. SHRI T.K. RANGARAJAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it 1is a fact that the sex-ratio 1is alarmingly

decreasing in the

country;

(b) if so, the details of sex ratio for the last three years,

State-wise;

(c) the reasons for high number of incidence of female foeticide
and the steps taken to prevent it; and

(d) the details thereto?
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THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Details of sex-
ratio in the Country and State-wise, as per Census 1981, 1991 and 2001
are given in the Statement (See below). This indicates that sex ratio
has declined from 934 (as per 1981 census) to 927 (as per 1991 census)

and has increased to 933 (as per 2001 census).
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(c) and (d) The reasons for high number of incidence of female
foeticide in India include a deep rooted traditional son preference,
continued practice of dowry and concern for safety of the girl child

and exploitation and abuse of women and girl children.

In order to curb female foeticide and improve the sex ratio,
Government has adopted a multi-pronged strategy which includes
legislative measures, advocacy, awareness generation and programmes

for socio-economic empowerment of women.

Under the Pre-Conception and Pre-Natal Diagnostic Technique
(Prohibition of Sex Selection) Act, 1994, sex selective abortions are
made punishable. The Government in the Ministry of Health and Family
Welfare is responsible for administration of this Act and its
implementation is the responsibility of the State Governments/Union
Territory Administrations. Further, foeticide is also punishable under
Section 315 of Indian Penal Code (IPC), with imprisonment of either
description for a term which may extend to ten years, or with fine, or

with both.

Legislations such as Dowry Prohibition Act, 1961 and the
Prohibition of Child Marriage Act, 2006 seek to penalise the

perpetrators of these social evils.

As a part of the measures taken to change the mind set of society,
Government of India has been implementing on a pilot basis
"Dhanalakshmi®, scheme for incentivising birth of the Girl Child. A
number of States have been implementing their own schemes to
incentivise the birth of a girl child and encourage families to place
a premium on her education and development through Conditional Cash

Transfer schemes.

Socio-economic empowerment of women is essential for making
informed decisions
and for change of the mind sets. The Government of India has
undertaken a number of
initiatives for this, such as Support to Training and Employment
Programme for Women

(STEP), The Mahatma Gandhi National Rural Employment Guarantee Act
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(MGNREGA), National Rural Livelihood Mission (NRLM) and loans through
the Rashtriya Mahila Kosh.
This should go a long way in empowering women and enable them to take
decisions about the birth of children, their spacing, retain girl

children and improve the nutritional and educational status.

To create national awareness on issues relating to girl child, in
2009, Ministry of Women and Child Development has declared January 24
as the National Girl Child Day - on this day,
besides the Central Government, the State Governments/Union Territory
Administrations undertake advocacy measures to improve the status of

girl child in their respective States/Union Territories.
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Statement
State-wise details of Sex Ratio in India

(Sex Ratio: Number of Female per 1000 Males)

SI.No. States/UTs 1981 1991 2001
1 2 3 4 5
India 934 927 933
1. Andhra Pradesh 975 972 978
2. Arunachal Pradesh 862 859 901
3. Assam 910 923 932
4. Bihar 948 907 921
5. Chhattisgarh 996 985 990
6. Goa 975 967 960
7. Gujarat 942 934 921
8. Haryana 870 865 861
9. Himachal Pradesh 973 976 970
10. Jammu and Kashmir 892 896 900
11. Jharkhand 940 922 941
12. Karnataka 963 960 964
13. Kerala 1032 1036 1058
14. Madhya Pradesh 921 912 920
15. Maharashtra 937 934 922
16. Manipur 971 958 978
17. Meghalaya 954 955 975
18. Mizoram 919 921 938
19. Nagaland 863 886 909
20. Orissa 981 971 972
21. Punjab 879 882 874
22. Rajasthan 919 910 922
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23. Sikkim 835 878 875
24_. Tamil nadu 977 974 986
25. Tripura 946 945 950
26. Uttar Pradesh 882 876 898
27. Uttaranchal 936 936 964
28. West Bengal 911 917 934

Union Territories

1. Andaman and Nicobar Islands 760 818 846
2. Chandigarh 769 790 773
3. Dadra and Nagar Haveli 974 952 811
4. Daman and Diu 1062 969 709
5. Delhi 808 827 821
6. Lakshadweep 975 943 947
7. Pondicherry 985 979 1001

Anganwadi workers and helpers in villages

910. SHRIMATI GUNDU SUDHARANI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government recognizes the significance of voluntary

efforts put
in by Anganwadi Workers and Helpers in the area of child care and
development in the
village;

(b) if so, the reasons for not acceding to their basic demands for
increasing the salary and improving their service conditions;

(c) whether it is not a fact that workers in Mini-Anganwadis get
only Rs. 250/- per month; and

(d) if so, the rationale or justification that the Ministry has to
pay this meagre
amount?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
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DEVELOPMENT  (SHRIMATI KRISHNA TIRATH): (a) and (b) 1CDS Scheme
envisages the Anganwadi Workers (AWWs) and Helpers (AWHs) as 'honorary
workers'" from the local community who come forward to render their
services, on part-time basis in the area of child care and

development.
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They are not government servants and are hence only given an
honorarium for the services given by them.

Government of |India, is conscious of the significance of the
voluntary efforts put in by these honorary workers. That is why
continuous efforts have been made to improve their working conditions
by extending the facilities such as paid absence on maternity of 180
days, 1insurance cover under the Anganwadi Karyakartri Bima Yojana,
providing reservation of 25% of vacant posts of Supervisors for
Anganwadi Workers, recruitment of 25% of Anganwadi Workers from
amongst Anganwadi Helpers, provision of uniform, awards etc. The
States/UTs also provide additional honoraria to AWWs/AWHs.

The honoraria of AWWs has been enhanced by Rs. 500/- per month on
the
last honorarium drawn by them and that of AWHs and Workers of Mini-
AWCs by Rs. 250/- per month w.e.f 1.4.2008.

Further enhancement has been announced by the Finance Minister in
the Budget Speech of 2011-12.

The State Governments have been requested to set up AWW/AWH Welfare
Fund at the State/UT level and Grievance Re-dressal Machinery at the
State/District level for prompt redressal of their grievances. Some
State Governments/UTs have extended Retirement/Pension benefits to
AWWs/AWHS .

(c) and (d) No Sir, Anganwadi Workers of Mini-AWCs are paid an
honorarium of Rs. 750/- per month at present.

Malnourishment among children and women

911. SHRI GOVINDRAO ADIK: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government is aware that there is increasing number of
cases of malnourishment among children and women in the country;

(b) if so, Government’s response thereto, while taking the note of
high inflation
rate;

(c) whether many State Governments have demanded hike in fund
allocation and linking the Government’s ICDS with consumer price
index; and

(d) if so, Government’s response thereto?
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THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): () and (b) As per the last
National Family Health Survey (NFHS-3), in 2005-06,42.5% children
under 5 years are underweight, and 69.5% (children 6-59 months) are
anemic. 35.6% of women in the age group of 15-49 years are underweight
(measured as low body mass index) and 55.3% are anemic.
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The problem of malnutrition is complex, multi-dimensional and
inter-generational in nature, the determinants of which include
household food insecurity, illiteracy and lack of awareness especially
in women, access to health services, availability of safe drinking
water, sanitation and proper environmental conditions and adequate
purchasing power etc. Besides, early age at marriage of girls, teenage
pregnancies resulting in low birth weight of the newborns, poor
breastfeeding practices, poor complementary feeding practices,
ignorance about nutritional needs of infants and young children and
repeated infections, also aggravate the malnutrition amongst children.
Being a complex and multidimensional problem, cannot be tackled by one

sector or programme alone.

There are complementary approaches to reduce under-nutrition
through direct nutrition specific interventions and multi sectoral
approach. The Government has accorded priority to the issue of
malnutrition, and, particularly, in respect of children, adolescent
girls and women. Besides the ongoing efforts under different
schemes/programmes of the Government, it is proposed to (a) strengthen
and restructure the ICDS scheme, (b) bring a focused multi-sectoral
approach to address the maternal and child malnutrition in selected
200 high burdened districts, (c) bring a strong convergence and
nutrition focus in various programmes of Ministries that deal with
Health, Drinking Water Supply & Sanitation, School Education,
Agriculture, Food and Public Distribution and (d) a nation-wide
improved Information Education and Communication (1EC).

(c) and (d) Some of the State Governments have demanded hike in
fund allocation
and its linkage to Consumer Price Index. The proposal is under

consideration of the Government.
Malnourishment among children and women in Jharkhand

912. SHRI S.S. AHLUWALIA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether any survey was conducted during the last five years to
ascertain the status of prevalence of instance of malnutrition among
women and children in general and among the scheduled tribe families,

in particular, in the State of Jharkhand;
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(b) if so, salient findings thereof; and

(c) the details of programmes launched, if any, with a view to
facilitating mitigate the problems of malnutrition especially among
lactating mothers in the State, indicating mechanism put in place for

monitoring implementation thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c) As per the National
Family Health Survey-3, 2005-06, in Jharkhand, 56.5% children under 5
years are underweight and 70.3% are anemic. 43%

301



of women in the age group of 15-49 years are underweight (measured as
low Body Mass Index) and 69.5% are anemic. Among Scheduled tribes in
Jharkhand, the prevalence of underweight children below 5 years is
64.3% and anemia is 79.5%. 47.2% of women in the age group of 15-49
years are underweight (measured as low Body Mass Index) and 85% are
anemic. In the State of Jharkhand, Dular strategy having key
components of household counseling, village contact drive, regular
weighing etc. 1is being implemented to check cases of malnutrition.
Besides, there are 48 Malnutrition Treatment Centres and 10

Malnutrition Treatment Extension Centres functional in Jharkhand.

The problem of malnutrition is complex, multi-dimensional and
inter-generational in nature, the determinants of which include
household food insecurity, illiteracy and lack of awareness especially
in women, access to health services, availability of safe drinking
water, sanitation and proper environmental conditions and adequate
purchasing power etc. The Government has been implementing several
schemes/programmes of different Ministries/Departments through State
Governments/UTs which impact directly or indirectly on the nutritional
status. These  schemes, inter-alia, include Integrated Child
Development Services (ICDS), National Rural Health Mission (NRHM), Mid
Day Meals Scheme, Drinking Water & Total Sanitation Campaign,
Swarnjayanti Gram Swarozgar Yojana (SGSY), Mahatma Gandhi National
Rural Employment Guarantee Scheme (MNREGS), Public Distribution System

etc. The schemes have their inbuilt mechanism for monitoring.
Implementation of schemes under ICDS in Maharashtra

t913. SHRI [ISHWARLAL SHANKARLAL JAIN: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(a) the programme/schemes being implemented under the Integrated
Child Development Services (ICDS) scheme in the State of Maharashtra,

district-wise;

(b) the number of women/children covered/benefited in the State

through these programmes of schemes during the last three years; and

(c) the details of the funds sanctioned and released to all the

non-Government organizations/trusts of the country including the State
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of Maharashtra under ICDS programmes/schemes along with the funds

utilized by them?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (@) The Integrated Child
Development Services (ICDS) Scheme provides a package of six services

viz. (i) supplementary nutrition, (ii) pre-school non-

tOriginal notice of the question was received in Hindi.
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formal education, (iii) nutrition & health education, (iv)
immunization, (v) health check-up and (vi) referral services. Three
services viz. immunization, health check-up and referral services are
provided in convergence with Public Health Systems. In the State of
Maharashtra, it 1is being implemented through a network of 553
operational 1CDS Projects and 106231 operational Anganwad i
Centres/Mini-AWCs in 34 Districts as on 31.12.2010.

(b) In the last three years, the number of women and children who
received supplementary nutrition under the ICDS Scheme, in the State

is as under:

Year ending Women/Children received Children (3-6 years)
Supplementary nutrition received pre-school
education
Children Pregnant and Total
(6 months to Lactating
6 years) Mothers
31.3.2008 5627249 925763 6553012 2957159
31.3.2009 5814138 1006745 6820883 3040925
31.3.2010 5763108 948233 6711341 3098490

(c) Under 1ICDS, Government of India releases Grant-in-aid to the

State Governments/UT Administrations only.
Promotion of history heritage and culture of States by airports

914. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether Government is considering to formulate a policy to
make it mandatory for all airports being modernized, to incorporate in
their design and architecture the local history, heritage and culture

of the city and State it serves; and
(b) if so, the details thereof and if not, the reasons therefor?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (@) No, Sir.
(b) Does not arise.
Case registered under Domestic Violence Preservation Act

915. DR. GYAN PRAKASH PILANIA: Will the Minister of WOMEN AND CHILD
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DEVELOPMENT be pleased to state:

(a) the number of cases registered under the Domestic Violence
Prevention Act 2005, till date and their disposal, State-wise

percentage challan/conviction;
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(b) the effectiveness of this legislation to prevent/curb domestic

violence;

(c) whether above Act has resulted in decreased dowry demand and

dowry death cases, if so, statistics thereof;

(d) the findings of National Family Health Survey-3, regarding
prevalence of domestic violence and its willing acceptability by

housewives; and
(e) the reaction of Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (e) As per the National
Crime Records Bureau (NCRB) data, total number of 1868, 4908, 4688 and
5329 cases were reported under the Protection of Women from Domestic
Violence Act, 2005 during 2006, 2007, 2008 and 2009 respectively.
State-wise details of cases registered, cases charge-sheeted and cases

convicted are given in the Statement (See below).

The National Family Health Survey ill (2005-06) data also shows
that in the age group of 15-49, 35.4% of all women and 40% of ever
married women experienced physical or sexual violence, while 6.7%
experienced both physical and sexual forms of domestic violence.
Further, the data suggests that both the physical and sexual forms of
domestic violence against women are higher in rural areas as compared

to the urban areas.

The Government is aware of prevalence of domestic violence in the
country. The Protection of Women from Domestic Violence Act, 2005
(PWDVA) was enacted in order to protect the rights of women who are
victims of violence of any Kkind occurring within the family. The
aggrieved woman can seek various reliefs such as protection order,
shelter and medical facilities under this Act. These reliefs and
services are being accessed by aggrieved women as would be seen from

the increasing number of cases under PWDVA.

However, the NCRB data shows that there has been no perceptible

change in the cases registered under Dowry Prohibition Act, 1961 or
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dowry deaths after implementation of the Protection of Women from
Domestic Violence Act, 2005. As per NCRB data, total of 5623,5555 and
5650 cases under Dowry Prohibition Act and 8093,8172 and 8383 cases of
dowry deaths, were reported in 2007,2008 and 2009 respectively.

The Protection of Women from Domestic Violence Act, 2005 is
implemented by the State Governments/UT Administrations. The Central
Government reviews the implementation of the Act from time to time for

its effective implementation.
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Statemen

t

Number of cases registered, cases charge-sheeted, cases convicted,

persons arrested, persons charge-sheeted and persons convicted under

protection of women from

domestic violence Act, 2005 during 2006 to 2009

(a) During 2006

SI. State/UT Cases Cases Cases Persons Persons Persons
No. RegisteredCharge-ConvictedArrestedCharge-

Convicted

sheeted sheeted

1 2 3 4 5 6 7 8
1. Andhra Pradesh 126 44 10 0 1 0
2. Arunachal Pradesh 0 0 0 0 0 0]
3. Assam 1 0 0 2 1 0
4. Bihar*
5. Chhattisgarh 1421 1214 139 2028 1977 182
6. Goa 0 0 0 0 0 0
7. Gujarat 150 147 1 382 371 0
8. Haryana 1 0 0 0 0 0
9. Himachal Pradesh 0 0] 0 0 0 0
10. Jammu and Kashmir Central Act and its provisions are not
applicable
11. Jharkhand*
12. Karnataka*
13. Kerala 2 0 0 0 0 0
14 . Madhya Pradesh*
15. Maharashtra 9 8 0 21 22 0
16. Manipur 0 0 0 0 0 0
17 . Meghalaya 6 6 0 8 5 0
18. Mizoram 0 0 0 0 0 0
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19. Nagaland 0 0

20. Orissa*
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1 2 3 4 5 6 7 8

21. Punjab 17 11 0 43 41 0
22 . Rajasthan 3 2 0 4 4 0
23. Sikkim 6 5 1 6 5 1
24_ Tamil Nadu 0 (0] 0 0 0 0]
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh 13 7 0 20 29 0
27. Uttarakhand 0 0 0 0 0 0
28. West Bengal 1 1 0 1 0 0
TOTAL STATES 1756 1445 151 2515 2456 183
29. A&N Islands 10 8 0 16 14 0
30. Chandigarh** 102 68 0 199 160 0
31. D&N Haveli 0 0 0 0 0 0
32._ Daman and Diu 0 0 0 0 0] 0
33. Delhi 0 0 0 0 0 0
34. Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0
ToTAL UTS 112 76 0 215 174 0
TOTAL ALL INDIA 1868 1521 151 2730 2630 183

Note: "*" indicates data not available
"*** jncludes IPC cases also.

Data is provisional

(b) During 2007

SI. State/UT Cases Cases Cases Persons Persons Persons
No. RegisteredCharge-ConvictedArrestedCharge-
Convicted
sheeted sheeted
1 2 3 4 5 6 7 8
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1.

Andhra Pradesh

1979

345

53

42
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1 2 3 4 5 6 7 8

2. Arunachal Pradesh 0 0 0 0 0] 0]

3. Assam 2 0 0 1 1 0

4. Bihar*

5. Chhattisgarh 1651 1249 89 2206 2066 101
6. Goa 3 1 0 5 3 0

7. Gujarat 883 862 27 2491 2231 6

8. Haryana 17 10 0 21 21 0

9. Himachal Pradesh 3 2 0] 2 2 0
10. Jammu and Kashmir Central Act and its provisions are not

applicable

11. Jharkhand*

12. Karnataka*

13. Kerala 14 9 1 11 12 1

14 . Madhya Pradesh*

15. Maharashtra 117 109 1 480 495 3
16. Manipur 0 0 0 0 0 0
17. Meghalaya 5 5 0 13 5 0
18. Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0

20. Orissa*

21. Punjab 37 14 (0] 68 35 0
22. Rajasthan 25 14 0 14 14 0
23. Sikkim 6 4 0 10 9 0
24_ Tamil Nadu 0 0 0 0 0 0
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh 25 20 0 33 51 0
27 . Uttarakhand 0 0 0 0 0 0
28. West Bengal 5 2 0 2 0 0

TOTAL STATES 4772 2646 171 5358 4987 112
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1 2 3 4 5 6 7 8
29_ A & N Islands 20 6 0 37 7 0
30. Chandigarh** 112 37 0 142 75 0
31. D& N Haveli 0 0 0 0 0 0
32._ Daman and Diu 1 1 0 3 3 (0]
33. Delhi 3 2 0 7 2 0
34 . Lakshadweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0

ToTAL UTS 136 46 0 189 87 0

TOTAL ALL INDIA 4908 2692 171 5547 5074 112

Note: *"**

-k w

Data is provisional

indicates data not available

includes IPC cases also.

(c) During 2008

SI. State/UT Cases Cases Cases Persons Persons Persons
No. RegisteredCharge-ConvictedArrestedCharge-
Convicted

sheeted sheeted
1 2 3 4 5 6 7 8
1. Andhra Pradesh 2267 485 76 1 17 1
2. Arunachal Pradesh 0 0 0 0 0 0
3. Assam 0 0 0 0 0 0
4. Bihar*
5. Chhattisgarh 361 426 1 987 1020 0
6. Goa 1 0 0 0 0 0
7. Gujarat 324 324 1 1058 1058 0
8. Haryana 9 8 0 27 27 0
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9. Himachal Pradesh 1 1
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1 2 3 4 5 6 7 8

10. Jammu and Kashmir Central Act and 1its provisions are not
applicable

11. Jharkhand*
12. Karnataka*
13. Kerala 30 27 0 25 33 3

14. Madhya Pradesh*

15. Maharashtra 376 278 103 217 325 197
16. Manipur 35 0 0 16 0 0
17. Meghalaya 5 5 2 29 6 2
18. Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0

20. Orissa*

21. Punjab 52 36 3 99 97 2
22. Rajasthan 60 50 0 55 55 0
23. Sikkim 5 8 0 5 8 0
24 _ Tamil Nadu 765 437 129 30 320 146
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh 16 12 1 13 19 1
27. Uttarakhand 0 0 0 0 0 0
28. West Bengal 328 80 0 118 280 0
TOTAL STATES 4635 2177 316 2681 3266 352
29. AGN Islands 35 22 0 36 30 0
30. Chandigarh** 0 0 0 0 0 0
31. D&N Haveli 0 0 0 0 0 0
32. Daman and Diu 0] (0] 0 0 (0] (0]
33. Delhi 18 15 0 15 15 0
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34 . Lakshadweep 0 0
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1 2 3 4 5 6 7 8

35. Puducherry 0 0 0 0 0 0
TotAL UTs 53 37 0 51 45 0
TOTAL ALL INDIA 4688 2214 316 2732 3311 352

Note: "*" indicates data not available.
**** jncludes IPC cases also.

Data is provisional

(d) During 2009

SI. State/UT Cases Cases Cases Persons Persons Persons
No. RegisteredCharge-ConvictedArrestedCharge-
Convicted
sheeted sheeted
1 2 3 4 5 6 7 8
1. Andhra Pradesh 2710 608 97 0 103 0
2. Arunachal Pradesh 13 8 3 12 8 3

3. Assam*

4. Bihar*

5. Chhattisgarh 22 23 0 18 18 0
6. Goa 0 0 0 0 0 0
7. Gujarat 67 67 0 234 234 0

8. Haryana*

9. Himachal Pradesh 4 3 0 4 4 0
10. Jammu and Kashmir Central Act and its provisions are not
applicable

11. Jharkhand*
12. Karnataka 18 6 8 1 4
13. Kerala 53 46 0 61 72 0

14. Madhya Pradesh
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15. Maharashtra 1395 121
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1 2 3 4 5 6 7

16. Manipur 25 0 0 28 0
17. Meghalaya*

18. Mizoram 41 4 1 4 4
19. Nagaland*

20. Orissa*

21. Punjab 38 34 1 76 77
22 . Rajasthan 45 29 1 37 37
23. Sikkim 6 6 0 8 8

24. Tamil Nadu*
25. Tripura 0 0 0 0 0

26. Uttar Pradesh

27. Uttarakhand 0 0 0 0 0
28. West Bengal 923 0 0 0 0
TOTAL STATES 5323 834 232 483 569

29. A&N Islands*

30. Chandigarh** 0 0 0 0 0
31. D&N Haveli 0 0 0 0 0
32. Daman and Diu (0] 0 0 0 0]
33. Delhi 6 4 0 5 4

34 . Lakshadweep™

35. Puducherry 0 0 0 0 0
ToTtAL UTs 6 4 0 5 4
TOTAL ALL INDIA 5329 838 232 488 573

Note: "*" indicates data not available
**** jncludes IPC cases also.

Data is provisional
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Pilot without DGR training certificates

916. SHRI T.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that it has been detected that many Air
India pilots were Fflying without key permit such as mandatory
Dangerous Goods Regulations (DGR) training certificate, etc. for more

than months;
(b) if so, the details thereof;

(c) whether the Air India has ordered any enquiry or investigation

to unearth more such serious lapses; and
(d) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No, Sir.
(b) to (d) Do not arise.
Allocation for Sabarkantha, Mehsana and Amreli districts

917. SHRI NATUJI HALAJI THAKOR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the details of amount allocated under centrally sponsored
schemes of the Ministry to Gujarat during 1998 to 2004 and 2004 to

2010 scheme-wise, year-wise and district-wise;

(b) the details of amount released against the above allocation

during the above period, scheme-wise and year-wise; and

(c) the details of amount already spent on various programmes
against the above allocation in the district of Sabarkantha, Mehsana

and Amreli?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c) Under Centrally
Sponsored Schemes (CSS) of the Ministry of Women and Child
Development, funds are released to the States on the basis of the pace
of expenditure reported/Utilization Certificates received. The funds
under these schemes are not allocated district-wise. The entitlement
is worked out in accordance with the schematic norms. The
unspent/excess balance in a particular year 1is adjusted in the

subsequent financial year.
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The scheme-wise details of funds released to Gujarat under the
Centrally Sponsored Schemes of the Ministry during the last three
years are given in the Statement
(See below). The details of funds released to the State during the
period prior to 2007-08 are given in the Annual Reports of the
respective years of the Ministry, which are available in the Library

of Rajya Sabha.

321



Statement

Funds released to Gujarat under the CSS Schemes of the Ministry of
Women and Child Development during the last three years

(Rs. in lakhs)

Year Integrated Child Development Kishori Swayamsidha A Programme
Services (ICDS) Scheme Shakti for Juvenile
Yojana Justice/ICPS
1CDS Supplementary  (KSY)
(General) Nutrition

Programme
(SNP)
2007-2008 11050.69 3855.01 139.15 69.96 140.27
2008-2009 16491.86 7464 .33 188.85 Swayamsidha 134.59
ended on
2009-2010 15631.96 8696.39 143.00 31.3.2008 269.42*

(*)Released under ICPS as the Programme for Juvenile Justice Scheme
was merged with Integrated Child Protection Scheme (ICPS) during the
year.

Plan to increase allocation under 1CDS

918. SHRI KALRAJ MISHRA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government is contemplating an increase in the amount
allocated to each child in the Integrated Child Development Services
(ICDS) as fixed by the Supreme Court Rs. 2/- per child for
supplementary nutrition;

(b) if so, the details thereof; and

(c) if not, the manner in which Government plans to maintain
quality in the days of price rise?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c) The Government of
India revised the Tfinancial norms for supplementary nutrition for
different categories of beneficiaries under Integrated Child
Development Services (ICDS) Scheme in 2008-2009, as under:

SI. Category Pre-revised rates Revised Rates effective
No. from 1.4.2008
1 2 3 4
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1.. Children (6 months Rs.2.00 per child Rs.4.00 per child
to 72 months) per day per day
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1 2 3 4

2. Severely malnourished Rs.2.70 per child Rs.6.00 per child
children (6 months - per day per day
72 months)
3. Pregnant women and Rs.2.30 per beneficiary Rs.5.00 per
beneficiary
Nursing mothers per day per day.

Foreign tourist arrivals

919. SHRIMATI KANIMOZHI: Will the Minister of TOURISM be pleased to
state:

(a) the total number of foreign tourist arrivals during December,

2010 and January, 2011, State-wise;

(b) the total foreign exchange earnings during this period, State-

wise;

(c) which countries do the highest number of foreign tourists

arrive from; and

(d) whether Government could develop its Incredible India campaign
based on the statistical information to better target potential

tourists?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN
AHMED): (@) The Foreign Tourist Arrivals (FTAs) in India during
December, 2010 and January, 2011 were 6.55 lakhs and 5.38 lakhs

respectively. State-wise break-up of FTAs is not available.

(b) The Foreign Exchange Earnings (FEE) from tourism during
December, 2010 and January, 2011 were Rs. 7039 crore and Rs. 5777

crore respectively. State-wise break-up of FEE is not available.

(c) The FTAs from top five countries in India in 2009 and their
percentage share are as given:

Country FTAs % share
USA 8,27,140 16.01
UK 7,69,251 14.89
Bangladesh 4,68,899 9.07
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Sri Lanka 2,39,995 4.64

Canada 2,24,069 4.34
Other Countries 26,38,345 51.05
TOTAL 51,67,699 100.00
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This information for the year 2010 is not available.

(d) The Ministry of Tourism formulates the international media
campaigns after identifying Kkey source markets on the basis of
statistical data regarding FTAs.

Allegations on census by COPTAM

920. SHRI P. RAJEEVE: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether the Ministry is aware of the allegations made by the
Committee on Protection of Tribal Areas of Manipur (COPTAM) regarding

census of tribals in Manipur; and

(b) the action being taken by the Ministry to ascertain the truth

or lack thereof in these allegations?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) No, Sir.

(b) Does not arise in view of above.
Financial assistance for promoting games in rural areas

t921. SHRI OM PRAKASH MATHUR: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) the names of games for which financial assistance is provided
for promoting the same among young boys and girls in rural areas under

different schemes of Government of India, scheme-wise;

(b) whether any benefit seems to be accrued out of this

expenditure being made under these schemes; and

(c) the details of the level or agency to which this amount is
provided in rural areas and the details of amount provided in

Rajasthan during last two years?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (@) Government has launched a nation wide rural
sports programme called Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA)
under which financial assistance is given to State Governments and

Union Territory Administrations for development and maintenance of
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playfields, training and engagement of community sports volunteers,
and organization of rural sports competitions. Apart from annual PYKKA
competitions at block, district, state and national level, the scheme
also provides financial assistance for holding national women

championships, inter-school competitions and north east games.

tOriginal notice of the question was received in Hindi.
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(b) Since the inception of the scheme in 2008-09, the Tfollowing
assistance has been given to State Governments and Union
Administrations during the years 2008-09, 2009-10, 2010-11 upto 31st
January, 2011:-

(Rs. in crore)

SI. Year Budget Budget utilization
No. allocation
Development and For holding Total

maintenance of Competitions

Playfields
1. 2008-09 92.00 83.85 8.15 92.00
2. 2009-10 135.00 105.00 30.00 135.00
3. 2010-11* 413.00 189.75 84.85 274.60
TOTAL 640.00 378.60 123.00 501.60

*Figures upto January, 2011.

The Scheme has received very good response from the States and
Union Territories Administration. In the PYKKA competitions, more than
seven lakh athletes participated during the year 2008-09, 22 lakh in
the year 2009-10 and 40 lakhs athletes are expected for participation
in the current year.

(c) With regard to Rajasthan, the details of funds released are as

under:-
(Rs. in crore)
Year Development and For holding Total
maintenance of Competitions
Playfields
2008-09 3.71 - 3.71
2009-10 4.72 1.93 6.65

Honoured sportspersons

922. SHRI MOHD. ALl KHAN: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether Government has honoured sportspersons for their
outstanding performance in the Asian Games 2010 and Commonwealth
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Games, 2010;

(b) if so, the details thereof, category-wise; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (@) to (c) Yes, Sir. All medals winners of
Commonwealth Games 2010 were felicitated by Prime Minister of India on
15th October, 2010. The winners of Gold Medals in Asian Games 2010
were felicitated by Her Excellency the President of India and the

Prime Minister of India on 4th December, 2010.

Further, all medalists of CWG-2010 and Asian Games-2010 have been
awarded the
cash awards under the Scheme of Special Awards for winners of medals
in International
Sports Events and their coaches. Gold medalists have been given award
money of Rs. 20 lakhs, Silver medalists Rs. 10 lakhs and Bronze
medalists Rs. 6 lakhs. Winners of medals in team events have been
given award money not less than half of individual award money. Award
money worth Rs. 26.82 crore has been disbursed to 323 medalists of

CWG-2010 and Asian Games-2010
Complaints of sexual harassment by women athletes

923. DR. T.N. SEEMA: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a) whether it is a fact that the Ministry had received many
complaints on sexual harassment from the women athletes during the

last year;
(b) if so, the actions taken on these complaints so far; and

(c) the mechanism that exists in the various sports institutions

under the Ministry to handle complaints on sexual harassment?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (a) and (b) No Sir, The Government had received one
complaint against the National coach of the womens®™ hockey team. The
Ministry®"s Committee on Prevention of Sexual Harassment against Women
was asked to conduct an enquiry into the matter. The Committee found

him guilty of inappropriate verbal conduct against a member of the
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women Hockey team, and recommended that he should be kept away from
coaching for some time. The national coach has since been repatriated

to his parent department.

(c) The Government has issued detailed guidelines for prevention
of sexual harassment of women in sports, a copy of which is enclosed
as Statement-1 and 11 (See below). Guidelines at Annexure | are also
incorporated in National Sports Development Code notified by the

Ministry on 31st January, 2011.
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Statement-1

Copy of the detailed guidelines for Prevention of Sexual harassment of

women in sports
dated 12th August, 2010
To

The President/Secretary General/General Secretary of

All National Sports Federations
Subject: Prevention of sexual harassment of women in sports
Sir/Madam

With a view to addressing complaints concerning sexual harassment
of women sports persons and to promote healthy environment in sports,
a need has been felt to put in place, an effective redressal mechanism

to deal with the issue.

2. Hon"ble Supreme Court, in the case of Vishakha and Others vs.
State of Rajasthan and Others (JT. 1997 (7) SC 384), had laid down
guidelines and norms to be observed to prevent sexual harassment of
working women. It has been laid down in the judgement, that it is the
duty of the employer or other responsible persons in work places or
other institutions to prevent or deter the commission of acts of
sexual harassment and to provide the procedure for the resolution,
settlement or prosecution of acts of sexual harassment by taking all
steps required.

3. The Parliamentary Standing Committee attached to Ministry of
Youth
Affairs and Sports has also raised issues about the mechanism within
various sports bodies and the Ministry to deal with cases of sexual

harassment of women sportspersons.

4. The Government, after taking the above into account, has
concluded that it shall be the responsibility of National Sports
Federations and other sports bodies to prevent sexual harassment of
women in sports and to ensure their safety. All the National Sports
Federations, including Indian Olympic Committee and CWG Organising
Committee, are therefore, directed to take appropriate measures, as

per the Vishakha judgement (copy enclosed) issued by the Hon"ble
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Supreme court to prevent sexual harassment of women in sports sector.
All institutional sports promotion boards are also requested to take
action in this regard.

5. While following these guidelines, the NSFs should necessarily
take the following steps:

(a) Notify, publish and circulate in appropriate ways, express

prohibition of sexual harassment.
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C))

©

@

O)

™®

@

Q)

Include rules/regulations prohibiting sexual harassment in
their rules and regulations and provide for appropriate

penalties in such rules against the offender.

Provide appropriate conditions in respect of work; leisure,
health and hygiene to further ensure that there is no hostile
environment towards women and no employee woman should have
reasonable grounds to believe that she is disadvantaged in

connection with her carrier.

Women should be allowed to raise issues of sexual harassment
in appropriate forums and it should be affirmatively

discussed.

Complaint Mechanism: The NSFs should set up a complaint
mechanism for redressal of the complaint made by the victim.
Such complaint mechanism should ensure time bound treatment of

complaints.

Disciplinary Action: Where such conduct amounts to misconduct,
appropriate disciplinary action should be initiated in

accordance with rules.

Criminal Proceedings: Where such conduct amounts to a specific
offence under the Indian Penal Code or under any other law,
the NSFs shall initiate appropriate action in accordance with
law by making a complaint with the appropriate authority. In
particular, it should ensure that victims, or witnesses are
not victimized or discriminated against while dealing with
complaints of sexual harassment. The victims of sexual
harassment should have the option to seek-transfer of the

perpetrator or their own transfer.

Complaints Committee: The complaint mechanism, referred to in
(g) above, should be adequate to provide, where necessary,
Complaints Committee, a special counselor or other support
service, including the maintenance of confidentiality. The
Complaints Committee should be headed by a woman and not less
than half of its member should be women. Further, to prevent
the possibility of any undue

pressure or influence from senior levels, such Complaints
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Q)

Committee should involve a third party, either NGO or other

body who is familiar with the issue of sexual harassment.

Awareness: Awareness of the rights of female employees in this
regard should be <created in particular by prominently

notifying the guidelines in a suitable manner.

Third Party Harassment: Where sexual harassment occurs as a
result of an act or omission by any third party or outsider,
the NSFs will take all steps necessary
and reasonable to assist the affected person in terms of

support and preventive action.
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6 All NSFs are requested to take necessary action as per above
guidelines latest by 1st August, 2010, under intimation to this
Ministry.

7. The MSFs may also issue similar instructions to their State
and District federations.

8. These guidelines shall become part of comprehensive guidelines
for recognition of NSFs.

9. This may be treated as most urgent.

(DEEPIKA KACHHAL)
DIRECTOR

Copy to:

President/Secretary General, Indian Olympic Association
All State Sports Secretaries

All officers in MYAS and SAl

Technical Director (NIC) for uploading on the website
All Sports Promotion Boards

Guard Folder
Copy for information to:

PS to MYAS

PS to Secretary (Sports)

PS to Secretary (Youth)

PS to Joint Secretary (Sports)

PS to Joint Secretary (Youth Affairs)

Statement-11

Copy of the recommendations of the Committee to prevent incident of
Sexual harassment

dated 4th February, 2011

The Ministry®s "Committee to look into the complaints of female
employees on Prevention of Sexual Harassment of women at work place"
has recommended following systemic measures to prevent incidents of
sexual harassment of female sports-persons while undergoing training
or participating in competitions:

(i) Putting systems in place to ensure healthy relationship
between the coach and the players especially when they are of
different gender.

336



(ii) Setting up mechanisms to make the female players aware of
their rights and also to give them a window to air their
grievances and seek redressal without fear of any kind.
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(iin) Stopping of one to one interaction between players and
the coach, particularly when they are of different gender.

(iv) Inclusion of sufficient number of female members in the
coaching/supporting staff attached with Women®s teams.

The above recommendations of the Committee are circulated for
information and strict compliance.

(Shankar Lal)
Under Secretary to the Govt. of India.

To
(i) The Secretary, Sports Authority of India, J.N. Stadium, New Delhi.

(i) The President/Secretary General, Indian Olympic Association,
Olympic Bhavan, B-29, Qutab Institutional Area, New Delhi-110016

ain) The President/Secretary General of all National Sports
Federations

Expenditure and earning in CWG

924._. SHRI RAJIV PRATAP RUDY: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) the total Government estimates of expenses involved in the
conduct of CWG 2010;

(b) the details of total earning arising out of the games;

(c) how much the Organising Committee of the games owes to the
Central Government; and

(d) the details thereof and the mode and condition of repayment?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (a) Government of India sanctioned a total budget
of Rs. 2,587.73 crores to the Organising Committee (OC) for the
Conduct of Commonwealth Games as per following breakup:

Rs. in crores

(i) Budget for Conduct of the Games : Rs. 1,813.42

(i1) Budget for Overlays : Rs. 687.06

(iin) Budget for Timing,
Scoring & Result : Rs. 52.00

System (TSR)
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(iv) Budget for Sports Equipment : Rs. 35.25

TOTAL : 2,587.48
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Out of the above, an amount of Rs. 2500.48 crores was sanctioned
as loan and Rs. 87.25 crores was sanctioned as grant. The total
expenditure by the OC till 21st February, 2011 is Rs. 1809.89 crore.
Out of the sanctioned loan amount of Rs. 2500.48 crores, till now a
total of Rs. 2226.82 crores has been released to OC out of which Rs.
1,669.42 crores is for Conduct of the Games and Rs. 557.50 crores for

Overlays.

(b) to (d) Out of the total released loan amount of Rs. 2226.82
crores, an amount of Rs. 429.00 crores has since been repaid by the 0OC
to the Government. However, final figures would be known only after
the final reconciliation of accounts of OC. The Organizing Committee
is required to repay the loan at prevailing Government rate of
interest. Government of India has also undertaken to meet the

shortfall between revenue and expenditure of OC.
Setting up of sports training centres

925. SHRI B.S. GNANADESIKAN: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether Government contemplated any plan for setting up of

sports training centres with the help of State Governments;

(b) if so, the details thereof and total allocation made by

Government for this purpose during the current year; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (&) No, Sir. Sports Authority of India (SAl)
already has a good network of training centres throughout the country
in which nearly 15,000 trainees are receiving training, across
different sports disciplines. There is no plan at present for setting
up new centres. The focus 1is on consolidating facilities in the

existing centres.
(b) and (c) Do not arise.
CAG audit of CWG overlays contracts

926. SHRIMATI KUSUM RAI: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether recent Comptroller and Auditor General (CAG) audit of
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Commonwealth Games overlays contracts has found that the organizing

committee has inflated the rates of items;
(b) if so, the details thereof, item-wise;

(c) the details of fund allocated to organizing committee for

overlays;
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(d) whether in many cases, rental charges were higher than actual

purchase cost of items, even to 185 per cent;
(e) if so, the reasons thereof;

() whether Organsing Committee has deliberately inflated the list
of overlays to favour vendors; and

(g) the details of action taken by the Ministry to book the real

culprits in this regard, till date?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (@) Organizing Committee (0OC), CWG has informed

that audit report from CAG has not yet been received.
(b) Does not arise.

(c) Rs. 687.00 crore has been allocated to OC for overlays, which
includes Rs. 53.23 crore for temporary score boards, network switches

etc.

(d) to (g) These matters are under enquiry by Investigating
Agencies. Action as appropriate would be taken by them on completion
of enquiry.

Foreign consultants for COC

927. SHRIMATI KUSUM RAI: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) the details of foreign consultants hired by the Commonwealth
Organizing Committee (COC);

(b) the details of consultants who attended the games and who

never visited India;

(c) whether COC has paid consultants who never visited India and
yet their attendance was certified by top OC officials;

(d) whether payments for their hotel stay and other remuneration

were also given; and

(e) if so, the details thereof and the details of action taken by
the Ministry in this regard, till date?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (@) The details of foreign consultants hired by
Organizing Committee (OC) CWG are given in the Statement (See below).
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(b) OC has informed that there was no such consultant.
(c) No, Sir

(d) and (e) Do not arise in view of reply given at (c) above.
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Statement

Details of foreign consultants hired by organising Committee, CWG

SI. Name of the Name of the Total Contract Value Amount Paid Total Contract Amount Paid
No. Consultant FA and Purpose (INR in Lakhs) (INR in Lakhs) Value
1 2 3 4 5 6 7
1. David Payne Catering Cleaning 133.47 133.06 Us$ 2,96,600.00 USD 295700
and Waste
Management
2. Bruce Wilkie Ticketing: General 96.48 83.38 USD 214400.00 USD 185300
3. Brain Nourse Technology: General 175.29 110.65 AU $ 382,560.00 AUD 241507
4. John Lade Games Village: Consultancy fee is 95.35 Consultancy fee is AUD 208143.63
General Rs. 73312 per AUD 1600 p.d. &
day & Per Diem Per Diem is USD
is USD 50 upto 50 p.d., up to
22nd Oct 2010 22nd Oct 2010
5. Matthew Venue Operations: Rs. 17.1 Lakh plus 17.1 USD 38000 USD 38000
Jankowski General taxes per month plus taxes
6. Samantha Overlays: Competition Rs. 13.5 Lakh 209.25 UsS $ 30,000 per USD 465000
Cotterell Venues per month Net of month Net of

Taxes,

344

later reduced to
Rs. 10 Lakh Per Month

Taxes,

to USD 22500 Pm

later reduced



10.

11.

12.

Greg Bowman

EKS (PPM)

EKS Workforce

EKS

Fast Track

Patrick

Furlong

Sports: Sports

Presentation

Overall - Project
Planning and

Management

Workforce -
Workforce Planning

and Management

Venue
Development

General

Consultant-
Righttiold

Broadcaster

Broadcasting:

General

77.4

2,253.45

1166.83

1458.00-
reduced to 1309.5

15% commission against
amount received from

Broadcasting right

Rs. 4.50 Lakh Net
of Taxes for min

5 days from Rs. 10.8
Lakh Net of Taxes
for 12 days from

01-05-2009 to 31-10-2010

73.4

2,253.45

933.46

1309.5

965.4

273

UsD 17200PM

USD 5007656.00

USD 2592959

USD 3240000
-reduced to
USD 2910000

15% commission against
amount received from

Broadcasting right

US $ 10,000 Net of
Taxes for min 5 days
from 01-06-2007,
and US $24000 Net of
Taxes for min 12 days
from 01-05-2009 to
31-10-2010

USD 163123

USD 5007656

USD 2074367

USD 2910000

usD
1623826.09
GBP 322428.98

USD 606612
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1 2 3 4 5 6 7
13 Tom Cesweski Accreditation 3.78 3.78 UsD 8400 UsD 8400
General
14 John Pauline Overlays Non 44 .32 44 .32 USD 98500 USD 98500
(RMIM) Competition venues
15. Richard Ceremonies-Scenic 54.34 54.34 USD 120750.00 UsD 120750
Hartman Engineering and
Scenic Rigging
16. Mark Fisher Ceremonies- 89.78 71.65 USD 199500 USD 149227 .6
Creative, Technical
17. James Lee Ceremonies- 26.15 3.73 USD 58125 USD 8303.57
Production Rigging
18. Scott Willsallen Ceremonies- 33.08 33.08 USD 73500.00 usb 73500
Audio Director
19. Durham Marenghi Ceremonies- 157.83 70.21 USD 350740.00 USD 156026
Lighting Designer
20 Andrew Garrod Ceremonies-Technical 49.14 49.14 USD 109200.00 USD 1092Q0
and Staging Director
21 lan Baidwin Ceremonies- 47 47 USD 104400.00 USD 104400
Technical System
22 Piears Sheppard Ceremonies- 72.21 72.21 USD 160475.00 USD 160475

Technical Production
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23 Laurence Esinn Ceremonies- 79.18 79.18 USD 175957.5 USD 175957.5

Communication Designer

24_. Rich Birch Ceremonies-Opening 1032.75 886.44 USD 2295000 USD 1969875
(Spectak and Closing
Production) Ceremonies

25. Ola Melzig Ceremonies -Technical 39.92 41.79 EURO 64400 EURO 67400

(including 1.86 Lakh (including

for 5 extra days EURO 3000

for 5 extra days

26. Stage Safe Ceremonies-Health and 32.9 31.75 GBP 45200 GBP 43615.93
Safety Consultant

27. Knut Stockhusen Ceremonies- Roof 3.02 3.02 EURO 4875 EURO 4875
Loading Study

28. Laurra Thatcher Ceremonies- 10.25 10.01 GBP 14080 GBP 13760

Show Caller

29. Stage One Ceremonies- 164.5 164 .39 GPB 225963.61 GBP 225810.60
Rigging Consultant

Note:1. In Addition to the payments shown above, most of the consultants were provided air ticket, local
accommodation, transport and communication expenses

2. 0C had conveyed the contracted amount/amount paid in different foreign currencies which have been
converted into INR at current
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exchange rate
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Recruitment of sports coaches

928. DR. JANARDHAN WAGHMARE: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether adequate number of coaches of different sports
disciplines are not available in the country;

(b) if so, the facts and details thereof;

(c) whether Government propose to recruit more coaches to meet the
demand; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (a) and (b) Sports is a State subject. Further,
development of elite Sports is the responsibility of the National
Sports Federations (NSFs). Nevertheless, the Central Government
supplements the efforts of State Governments and the NSFs in the field
of sports coaching through the Sports Authority of India (SAl). There
is a heavy demand for SAl coaches from State Governments and NSFs. Due
to stoppage of recruitment of regular coaches since the year 1996, the
actual strength of regular coaches has been dwindling and coaches have
been appointed from time to time on contract basis.

SAl has 1212 regular coaches and 151 contract coaches in position.
The
details of deployment of discipline-wise regular and contract coaches
and
scheme-wise deployment details are given in the Statement-1 and 11
respectively
(See below).

(c) and (d) SAl has been instructed to recruit regular coaches to
the full sanctioned strength of 1524. The recruitment action has
already been initiated by SAI.

Statement-1

Discipline-wise details of regular and contract coaches of SAl

SI.No Discipline Regular Coaches Contract Coaches

1 2 3 4
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Archery
Athletics
Basket Ball
Boxing

Badminton

10

154

90

36

48

12

04

01

22

04
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1 2 3 4
6. Cycling 10 04
7. Fencing 07
8. Football 128 04
9. Gymnastics 75 01
10. Handball 66 01
11. Hockey 120 05
12. Kabaddi-Kho-Kho 82
13. Karate - 04
14. Taekwondo - 22
15. Table Tennis 45 01
16. Volleyball 126 02
17. Wrestling 51 09
18. Weightlifting 35 05
19. Shooting - 07
20. Rowing - 02
21. Swimming 41 03
22. Judo 39 08
23. Silambum - 01
24 . Kayaking & Canoeing - 03
25. Wushu - 11
26. Sepak Takraw - 05
27. Soft Ball - 02
28. Lawn Tennis 10 -
29. Yoga - 1
30. Cricket 46 -
TOTAL 1212 151
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Statement-11

Scheme-wise details of regular

coaches of SAI

SI.No Scheme Number of
Coaches
1. SAl Training Centre (STC) 458
2. Army Boys Sports Company 29
(ABSC)
3. Centre of Excellence (COE) 26
4. National Sports Talent Contest 69
(Indigenous Games and Martial
Art (IGMA), Jawahar Navodaya
Vidyalaya (JNV)
5. Special Area Games (SAG) 67
6. Staida/Monitoring Cell 132
7. State Coaching Centres (SCC) 276
8. Academics 93
9. University Field Station (UFS) 47
10. Akhara 14
11. PSCB TT Academy, Ajmer 01
TOTAL 1212
IPL scam
t929. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of YOUTH

AFFAIRS AND SPORTS be pleased to state:

(a) whether a scam of crores of rupees was made by the Chairman

and office bearer of organising committee of IPL cricket competition;

(b) whether it is a fact that CBI,
Directorate are investigating the scam;

©

Income Tax and Enforcement

if so, the details of the allegations that are found true and

the action taken thereon; and

@

if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (a) to (d) Allegations pertaining to IPL are under
examination by the Parliamentary Standing Committee of Finance.
Separately, investigations by the Enforcement Directorate, Income Tax
and Service Tax authorities are also underway. Further, on the advice
of the Central Board of Direct taxes, the matter concerning award of
media rights by BCCI/IPL to MSM Group and WSG Group, has been referred
to the Ministry of Corporate Affairs, to enquire into these issues,
under the provisions of the Competition Act, 2002, as preliminary
investigations, have shown prima facie evidence, of the monopolistic
nature of working of the BCCI, and the companies involved in these
agreements. Competition Commission of India has informed that an
information filed u/s 19(1) Act, 2002 regarding the subject issue is

under investigation with the Director General of the Commission.
Visa fee on skilled workers

930. SHRI RAMDAS AGARWAL: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether the Indian Information Technology industry has
expressed concern over the latest United States law to increase the
visa fee on its skilled workers so that they may share the healthcare

burdens of 11 September victims;

(b) whether this law is inconsistent with the statement exchanged

during the last visit of US President to India; and
(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E.
AHAMED): (@) The United States has enacted the Emergency Supplemental
Appropriations Act in August, 2010 to vraise $600 million for
augmenting US Border Security by hiking the fee applicable to H1B and
L Category visas until 2014. This would apply to those companies,
which have more than 50 employees and 50% of these are on H1B/L visas.
In a legislation enacted in December, 2010 termed 9/11 Health and
Compensation Act, the period of enhanced fee on H1B and L visa

categories has been further extended by a year to 2015.

(b) The Government believes that this measure is inconsistent with
the commitment contained in the India-U.S. Joint Statement of 8

November 2010, issued during President Obama®s visit to India, to
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facilitate movement of professionals, investors and business
travelers, students and exchange visitors between their countries and

enhance their economic and technological partnership.

(c) The Government of India has .conveyed its concerns to the
United States Government over such protectionist legislative measures.

354



RE. ISSUE OF CVC — Contd.

o MW@ aET g @@ ): W, CovC Fe SR Her

o FE ..(@mEuE ).

o sywmfay - A, Afkw A& & ...(3mIUA  )... Papers
to be laid, Shri S.M. Krishna. ...(Interruptions)...

ki L] AT g WER CoBC I gar

9 L. (@FEUET )... W, AW Afem o ...(@FIuE )... gH
HAwr  do L. (AU )... WA Cara qAo .. (TEIUE ).

i T SATESHT (FERTSE ): W, gEH FE Fo
CVC & S@&Ed Fer  Bo...(F@IUET ).

HLi i AT g W, I§ §gd TFAR afsT
go .. (q™@IUET )... W, Tg g FIE:IEd T o ...(FFIUET )... A
T SIF W AEE T g HogH Aer S L. (FFEUE ).
(G Afew B g The Government has to explain.
---(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no, papers to be laid on the Table of the
House.

PAPERS LAID ON THE TABLE
Notification of the Ministry of External Affairs

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S_M. KRISHNA): Sir, 1 lay on
the Table, under sub-section (2) of Section 42 of the Nalanda
University Act, 2010, a copy (in English and Hindi) of the Ministry of
External Affairs Notification S.O0. No. 2809, dated the 19th November,
2010, notifying the date on which the provision of Nalanda University
Act, 2010, shall come into force.

.(Interruptions)..
[Placed in Library. See No. L.T. 4003/15/11]
Notifications of the Ministry of Civil Aviation

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND THE MINISTER OF CIVIL
AVIATION (SHRI VAYALAR RAVI): Sir, 1 lay on the Table —
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(i) A copy each (in English and Hindi) of the Tfollowing

Notifications of the Ministry of Civil Aviation, under sub-
section (3) of Section 14A of the Aircrafts Act, 1934,

together with Explanatory Memoranda on the Notifications:—

(1) G.S.R. 11 (E), dated the 10th January, 2011, publishing
the Aircraft (Amendment) Rules, 2011.

[Placed in Library. See No. L.T. 3891/15/10]
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(2) G.S.R. 28 (E), dated the 17th January, 2011, publishing
the Aircraft
(2nd Amendment) Rules, 2011.

[Placed in Library. See No. L.T. 3892/15/11]

(3) G.S.R. 240 (E), dated the 12th December-18th December,
2010, publishing the Aircraft (5th Amendment) Rules,
2010.

[Placed in Library. See No. L.T. 3893/15/11]

(4) G.S.R. 928 (E), dated the 29th November, 2010, publishing
the Aircraft (Carriage of Dangerous Goods) Amendment
Rules, 2010.

[Placed in Library. See No. L.T. 3894/15/11]

(5) G.S.R. 1001 (E), dated the 22nd December, 2010,
publishing the Aircraft (6th Amendment) Rules, 2010.

[Placed in Library. See No. L.T. 3895/15/11]

(ii) A copy (in English and Hindi) of the Ministry of Civil
Aviation Notification No.G.S.R.50 (E), dated the 25th January,
2011, publishing Corrigendum to Notification No. G.S.R.1001
(E), dated the 22nd December, 2010.

[Placed in Library. See No. L.T. 3892/15/11]
-..(Interruptions)...
Report and Accounts (2009-10) of CDLB, Kolkata and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN
THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, on behalf of
Shri G.K. Vasan, 1 lay on the Table—

A copy each (in English and Hindi) of the following papers,
under Section 5(E) of the Dock Worker’s (Regulation of
Employment) Act, 1948:—

(a) Annual Administration Report and Accounts of the Calcutta
Dock Labour Board (CDLB), Kolkata, for the year 2009-10,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Board.
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(c) Statement (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 3967/15/11]

...(Interruptions)...
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Notifications of the Ministry of Personnel, Public

Grievances and Pensions

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND THE MINISTER OF STATE IN THE PRIME MINISTER”S OFFICE
(SHRI V. NARAYANASAMY): Sir, I lay on the Table, under sub-section (1)
of Section 37 of the Administrative Tribunals Act, 1985, a copy each
(in English and Hindi) of the following Notifications of the Ministry
of Personnel, Public Grievances and Pensions (Department of Personnel

and Training):—

(1) G.S.R. 16 (E), dated the 12th January, 2011, publishing the
Andhra Pradesh Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-

Chairman and Members) Amendment Rules, 2011.

(2) G.S.R. 17 (E), dated the 12th January, 2011, publishing the
Himachal Pradesh Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-

Chairman and Members) Amendment Rules, 2011.

(3) G.S.R. 18 (E), dated the 12th January, 2011, publishing the
Karnataka Administrative Tribunal (Salaries and Allowances and

Chairman, Vice-Chairman and Members) Amendment Rules, 2011.

(4) G.S.R. 19 (E), dated the 12th January, 2011, publishing the
Madhya Pradesh Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-

Chairman and Members) Amendment Rules, 2011.

(5) G.S.R. 20 (E), dated the 12th January, 2011, publishing the
Maharashtra Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2011.

(6) G.S.R. 21 (E), dated the 12th January, 2011, publishing the
Orissa Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and Members)
Amendment Rules, 2011.

(7) G.S.R. 22 (E), dated the 12th January, 2011, publishing the
Tamil Nadu Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2011.
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(8) G.S.R. 23 (E), dated the 12th January, 2011, publishing the
West Bengal Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2011.

[Placed in Library. For (1) to (8) See No. L.T. 4040/15/11]

...(Interruptions)...
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1. Notification of the Ministry of Textiles
11. Report and Accounts (2008-09) of BIC, Kanpur and related papers

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): Sir, 1 lay on the Table:—

I. A copy (in English and Hindi) of the Ministry of Textiles
Notification No. S.0. 2094 (E), dated the 27th August, 2010,
notifying the commodities to be packed in jute packaging
material for the Jute year 2010-11, together with delay

Statement on the Notification.
[Placed in Library. See No. L.T. 3904/15/11]

I1. A copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act,
1956:—

(a) Eighty-ninth Annual Report and Accounts of the British
India Corporation Limited (BIC), Kanpur, for the year
2008-09, together with the Auditor’s Report on the
Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Review by Government on the working of the above

Corporation.

(c) Statement (in English and Hindi) giving reasons for the

delay in laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 3905/15/11]

Report and Accounts (2009-10) of the Development Planning Centre of

the Institute of Economic Growth, Delhi and related papers

SHR1 ASHWANI KUMAR: Sir, | lay on the Table, a copy each (in
English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Development Planning Centre
of the Institute of Economic Growth, Delhi, for the year 2009-
10, together with Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Centre.
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(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.

[Placed in Library. See No. L.T. 4073/15/11]
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MESSAGE FROM LOK SABHA
The State Bank of India (Subsidiary Banks) Amendment Bill, 2011

SECRETARY-GENERAL: Sir, 1 have to report to the House the following

messages received from the Lok Sabha, signed by the Secretary-General

of the Lok Sabha:—

“In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in the Lok Sabha, 1 am directed
to enclose the State Bank of India (Subsidiary Banks) Amendment
Bill, 2011, as passed by Lok Saha at its sitting held on the 1st
March, 2011.”

Sir, | lay a copy of the Bill on the Table.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON RURAL DEVELOPMENT

;M. WA GO GRamr ): #JA@ew , #He  gf@wr gEflRg

IRTEToT gt el EaL: AR AR afafa
(2010-11) o ABATAET qRfddeat P THTH WA
€l aur ghedr Fo ) | ged W @dr
feaeNii -

(i) Fifteenth Report on Action Taken by the Government on the
recommendations contained in the Sixth Report (Fifteenth Lok
Sabha) on “Demands for Grants (2010-11)" of the Ministry of

Panchayati Raj;

(ii) Sixteenth Report on Action Taken by the Government on the
recommendations contained in the Seventh Report (Fifteenth Lok
Sabha) on “Demands for Grants (2010-11)” of the Ministry of

Rural Development (Department of Land Resources);

i) Seventeenth Report on Action Taken by the Government on
the recommendations contained in the Eighth Report (Fifteenth

Lok Sabha) on “Demands for Grants (2010-11)° of the Ministry
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of Rural Development (Department of Drinking Water and

Sanitation); and

(iv) Eighteenth Report on Action Taken by the Government on the
recommendations contained in the Ninth Report (Fifteenth Lok
Sabha) on “Demands for Grants
(2010-11)" of the Ministry of Rural Development (Department of

Rural Development).
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STATEMENT BY MINISTER

Status of implementation of recommendations contained in the One
Hundred and Fifty-fourth Report of the Department-related
Parliamentary Standing

Committee on Transport, Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN
AHMED): Sir 1 lay a statement regarding the status of implementation
of recommendations contained in the One Hundred and Fifty-fourth
Report of the Department-related Parliamentary Standing Committee on
Transport, Tourism and Culture on Demand for Grants, for the year
2010-11, of the Ministry of Tourism.

oo TEeTRTIOT afor 3T ): W, Y &HAT T T go 2
...(@EEaE ).

i symwmMfa  : Hoe T W W g ? ... .(@EaUE )... #H
g3E "l W e ...(FFEYUE )... T FW W ¥ g ?
..@EEuE )... He g3 g W g ...(@@EUE )... 37939
iz W AT .. (@ FEUd )... ATIGA g Fod w W W
g ...(@@IUE )... & §Fd g0 ? ...(FWAUE ). . IO FA
®A AW Fe ...(@FEUE ). FOABT . (qFEUE ).

@ 4. ggEa mwm 3y A ): W, HeAled Fo Aw

A (@A )... B §@R STTSeT=T T Fn 9=
FU ...(@"IUET )...

MR. DEPUTY CHAIRMAN: Now, Special Mentions. ...(Interruptions)...
ki i AT Eyr: W, Fleh P g
AT co.(@@m@EUE )... R @ TSCTAR F o

R ...(@EIUET ). ..

RE: DEMAND FOR A STATEMENT ON THE CIRCUMSTANCES
THAT LED TO THE APPOINTMENT OF CVC

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, a large
number of Members are concerned and agitated over the fact that
corruption has become a very important issue in this country. And, the
principal agency, for making inquiries into all those matters, has

been the Central Vigilance Commission. Today, the appointment of the
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Central Vigilance Commissioner has been struck down on the fact that
the criterion of corruption, in his own case, was not applied by the
Government. So, it is a very important issue. In one sense, it
vindicates great national aspirations; it is a serious stricture
against the Government. Therefore, is the Government going to fix the
accountability for how and why this happened? We would like the

Government to come out with a statement before this House.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE
IN THE MINISTRY
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OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE MINISTRY OF
EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, I will convey the sentiments

of the hon. Members. We will discuss it and will come back to you.

SPECIAL MENTIONS

Demand for Central Monitoring of various cases registered in the

wake of 1984 Anti-Sikh riots

SHR1 BALWINDER SINGH BHUNDER (Punjab): Sir, with a sense of
profound grief and sorrow, | draw the attention of the Central
Government to the fact that the culprits of 1984 anti-Sikh riots are
at large and moving freely in various parts of the country. In many
places, an F.I.R. was lodged with the Police, but due to slackness in
the investigation, no progress has been made to get the culprits

convicted by the appropriate courts.

Recently, it has been reported that an incident happened in the
Chillar (Rewari), Haryana, in which 20 men, women and children were
burnt alive, an F.I.R. was registered against many persons, but no
action has been taken by the Police and Civil Officers of that area
till date. On the contrary, they have closed the cases. 1, therefore,
demand from the Central Government that all the cases registered
during the 1984 anti-Sikh riots may be monitored by the Centre so that

Justice can be done to the victims.
Need to start Air India Flights to important cities from Vijayawada

SHR1 JESUDASU SEELAM (Andhra Pradesh): Sir, the Vijayawada airport
is ready with all the infrastructural facilities. A large number of
passengers travel from Vijayawada to Hyderabad, Delhi, Mumbai,
Chennai, Bangalore, Vishakapatnam and Kolkata. The Air India has been
planning to run services from Vijayawada, as has been learnt from the
newspapers. It will be helpful to the public at large. The Air India
is, hereby, requested that the services be started immediately in view

of the difficulties being faced by the passengers.

Request to discuss the Fragile Nature of the Coalition Government
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at the Centre and the States

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, the Government of a
single political party has become a rarity today. This is a world
phenomenon. Coalition is a necessity. It comes into existence out of
political compulsions. In a federal polity coalition, Government is
very difficult to run. Coalition in the Centre and the States are
often at loggerheads and likely to create aberrations which hamper

development.
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A coalition Government should adhere to certain principles, such as
Common Minimum Programme, rule of consensus, mutual respect and
cooperation, accountability and good governance. These principles
constitute Coalition Dharma. Dharma is path and Karma is destination.
Welfare of the people is the destination. Dharma leads to karma.
Failure of Government leads to anarchy. Survival of democracy depends
upon leadership of vision
and wisdom. Coalition may be apadharma but it becomes Dharma if these

principles are followed.

Like the quakers, constituents of coalition should behave with
utmost responsibility and act with mutual consent and consensus. They

should learn how to walk together, talk together and sing together.

No constituent of coalition should cross the laxman rekha drawn
around it by the Constitution and coalition dharma. The leaders of
these constituents of the coalition should consult the Prime Minister
before they select their Ministers. The Prime Minister has to run the
Government. His hands should be strengthened. The Council of Ministers
should be cohesive and not divisive. Every Minister should be above

suspicion like Julius Caesar’s wife.

I urge upon the Minister of Parliamentary Affairs to take up this

matter for discussion in political fora of the country.

SHRI RUDRA NARAYAN PANY (Orissa): Sir, | associate myself with the

Special Mention made by the hon. Member.

Demand to ensure the safety and security of fishermen in the

Coastal Regions of Tamil Nadu

SHRI D. RAJA (Tamil Nadu): Sir, the Government is aware of the
turmoil facing Indian fishermen from Tamil Nadu. Tamil Nadu fishermen
are frequently harassed by the Sri Lankan Navy. There are many
occasions where they have been shot and killed. Many a time, Tamil
Nadu fishermen lose their fishing boats and lives have also been lost.
Every time, our Government has to intervene at the highest levels to

get our fishermen released.
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In the last few years, Government has invested huge sums in the
Coast Guard and made it strong and viable. It is supposed to guard our
fishermen and our EEZ. It is surprising that they are nowhere in the
picture whenever the Sri Lankan Navy drags our fishermen and seizes
their boats. The Coast Guard is aware of the sensitive areas and
should always be present there, both to protect our fishermen and also
ensure that they do not go anywhere near ambiguous areas. But the

Coast Guard is strangely always absent.
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Similarly, we find that on the Gujarat coast, Indian fishermen are
caught by the Pakistani Navy alleging that they have strayed into
their waters. But here again, the Cost Guard is never there to guide

our fishermen or prevent them from being caught.

These incidents expose that either the Coast Guard is not active
and present where
there is danger or they avoid helping our fishermen. The Government
should carefully monitor the Coast guard to ensure that it protects

our fishermen in Tamil Nadu and elsewhere in the country.
1 hope the MEA will take note of it and protect our fishermen.

SHR1 B.S. GNANADESIKAN (Tamil Nadu): Sir, 1 would like to associate
myself with it.

Concern over the increasing interests of China in

neighbouring countries

SHR1 RAJEEV CHANDRASEKHAR (Karnataka): Sir, it is a matter of grave
concern that the Government is not responsive enough to the lurking
dangers in our neighbourhood due to the fact that China is increasing
its presence in our neighbouring countries by grabbing various

projects and making significant investments.

Sir, for the record, there are various development projects shown
as routine international trade, but the hidden agenda of China seems
to be something more significant. It has built up pucca roads along
the Indo-China border right from Jammu and Kashmir to Arunachal
Pradesh. Pakistan has, in fact, according to media reports, handed
over Pak-occupied-Kashmir areas to China where, as per reports, more
than 11000 Chinese army personnel are in position. Due to these pucca
roads, the Chinese army can now reach Indian borders within 48 hours

and in Nepal too, Sir, China has made its presence very strong.

In the recent past, more than 900 Indian Companies reportedly have
had to close shops in Nepal and Maoists are welcoming Chinese
companies. Myanmar too has reportedly
agreed to allow China to build up a pucca road up to Bangladesh which
will pass through its territory. Chinese companies have also got

projects to develop Colombo Port recently and its companies are
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already developing Hambantota Port in Sri Lanka. Surprisingly, neither
any PSE of the Government of India nor any other Indian company has
showed any interest in these projects. In fact, China is slowly

surrounding India from all fronts using our neighbouring countries.

Sir, it is high time that the Government takes a comprehensive
strategic review of the increasing Chinese influence and takes
strategic measures to address this influence and presence of China in

our neighbourhood.
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SHR1 NATUJI HALAJI THAKOR (Gujarat): Sir, 1 would like to associate
myself with
it.

o 3o gEAREOT e GEr ) Agled , Hoo 3OS WO 39
gy Ieo@ Ao TEEg EG I

Need to pay more attention to the State of Orissa to

check Naxalite problem

W EERE ot GEEr ): WeT , ...(FF@EEE ...
ESE) kiE) g e o HIAFT CEREIS
gfar F: TYe  Ho NIAT B AFEA Ho AH G AWIEN dca
_ I e gra g g 3 Her
ADEAPIN FE Fo e U T sfEss 3t F: 3UEIOT
dRI@E Fn cTea [EIYT far | T

Ig Had e 3R qEaEd FL @At el g Sl @b
=R Fo dgd Ao GER JTcsRaTfeat F: OIFAT A
gafiaqoy g zw@  gRw wn Fewa  afRr g 3
HIRTATIRY S #Ar e SenrE #A: A Sh Idc g S d@o 31
greraehar ¥ W W IW Ip FRewe #: TR IR 17
BIERERED) F g FT A WA A s Ho gUAR o
el 3g o #Ae  wfaRe g W e Tewliae aeuH
Jqo AFger  ghar 3g afd  #de widfes g W g Teelfae
FTERAT3iT S P SIS, RO IS 3nfearfaat &
‘g Wi U & FAH W A HE R A W ¥ "R
S W g g @ #Aoe div guees I . Ao I§ A gged CaE
go *fo sf@ar s Sl Har o gh, Sifemerer Fr Faly oo
@ geTed Ho 3G A Ho A gEAT  @iRUl CIel Ho
AT dc g o o A je ST e MBw @merR Ao 000087 20Y0
10070, 80,000 d& @t Vo dgod @3RATe iR dwgues @o @
g Fn o2 gEle gAY Ho AEIH o I I AT,
dfhT A dp afaw @, o ABURYE e € afteh ot
Fr: i Ao AT T=m gl TF FT AT e o FIW N
Ay g I\ Fn FA¥E b o W&

¥ AY e fo F0 3w wER @ Al T @R @
e Ci= eic) g R Sfamedrer
U0 HIE D STAERT <15 My o1 MR |1 Iy o F: FAFgel
R W owm w3y a9 ARy e &
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W wEr FEIR (FERTE y: #c wEd @ 3w afsw
do T HEG Far &

3. U AN FEew @y ): A gEg Fn o3H amg @
Yy HEE EDG I CE

@ e AmE @ @ Ry ): He  ged N T AT
do WY TEE AT B

MR. DEPUTY CHAIRMAN: Shri N.K. Singh. (Interruptions)
SHRI BAISHNAB PARIDA: *
SHRI RUDRA NARAYAN PANY: *

MR. DEPUTY CHAIRMAN: Nothing will go on record. 1 have called Mr.
N.K. Singh. ..._(Interruptions)... Nothing will go on record.

*Not recorded.
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Concern over the alarming situation arising out of the political

Turmoil in the Middle-East

SHRI N._K. SINGH (Bihar): Sir, 1 would like to bring to the
attention of the House the alarming situation arising out of the
political turmoil in the Middle-East and the need to be prepared on
account of two concerns; first, quick evacuation and safety of Indians
in case the contagion effect spread to other countries as was the case
with Libya; second, the volatile behaviour of international prices of
oil as they hover around over $100 a barrel. Unrest in Egypt and Libya
has sparked fears of supply shortages and pushed up the price of crude
oil, spiraling out of control, which could deliver a devastating blow
to the fragile global economy it also struggles to recover from the

financial crises.

The Government should make efforts to be prepared on both these
fronts so that the Indian people and the economy are not unduly and

adversely affected because of the ongoing contagion.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, 1 associate myself with what

the hon. Member has mentioned.
Request for speedy evacuation of stranded Tamil Nadu workers in Libya

SHRI S. THANGAVELU (Tamil Nadu): Sir, 1 rise to request the
Government, through this House, to accelerate evacuation measures to
save trapped Indian workers in Libya. Even though the Government has
evacuated some hundreds of Indians during the last one week from the
unrest in Libya, thousands of people are still stranded there,
particularly, 32 workers from my district of Tirunelveli in Tamil Nadu
who were stranded due to the revolt against the Government. Also, two
contract workers, Mr. Murugaiah and Mr. Ashok Kumar, from my district
who were employed with a Korean group were killed. Other injured
workers are admitted to Al Vatnam Medical Center in Tobruk. The rest
of the workers have been living in distress at Denkasi Sheba in Libya
without food or water for the last one week and with the hope that the
Central Government would rescue their lives. The safety and health
conditions of those stranded workers are still not known to their
family in Thalaivankottai and other neighbouring villages. This has
led to a lot of annoyance and distress among the family members of

these workers who are the only bread winners of their respective
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families. The Government of Tamil Nadu has already announced a

compensation of one lakh rupees to the families of the victims.

Therefore, | would request the Government to take immediate steps
to evacuate the remaining workers safely and bring back the dead
bodies of Murugaiah and Ashok Kumar for final rituals. I would also
request the Government to provide compensation to the families of the
victims and provide employment to the family members of the deceased

since their families are already languishing in extreme poverty.
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, 1 associate myself with what

the hon. Member has mentioned.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, 1 associate myself

with what the hon. Member has mentioned.

Demand to resolve the issues relating to pension of retired

Seamen in the Country

SHR1 SHANTARAM LAXMAN NAIK (Goa): Sir, retired Seamen presently get
a meager amount of Rs. 200 as pension in spite of their working on
board the ships in rough and choppy sea. The Seamen sometime vomit
blood during sailing of the ships iIn rough weathers. They remain
separated from their Tfamilies for several months. During their
service, they contribute towards Seamen Fund $ 100.00 per month, and

that, nowadays, contribution has gone up to $200.00 per month.

National Union of Seafarers appear to be not interested in
improving the financial conditions of retired Seamen. In fact, NUSI
Office bearers receive hefty salaries and around Rs. 12,000/- as

pension.

Late Dr. Leo Barnes, former General Secretary of NUSI had assured
the Seamen that
he would grant a pension of Rs. 1500/- per month. The Union Shipping
Ministry has also promised the Seamen that the Ministry will intervene
in the matter. NUSI had also agreed in principle to enhance the
pension but the promises of NUSI have always turned out to be empty

and hollow.

NUSI has invested in commercial activities like building hospital
in Goa, purchasing plot in Panvel but have no time or money to solve

social problem faced by Seamen.

Although the matter is basically between the NUSI and the Seamen,
the Union Ministry of Shipping has to step in and direct the NUSI to
be more responsible in dealing with the pension matters of Seamen. The
Ministry has also to seek some additional funds from the Finance
Ministry and prepare a scheme to give financial assistance to retired

Seamen.
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SHR1 RAMA CHANDRA KHUNTIA (Orissa): Sir, | associate myself with

the Special Mention made by the hon. Member.

Demand to issue commemorative stamps in honour of medal

winners during Commonwealth Games 2010

SHR1 AMBETH RAJAN (Uttar Pradesh): Sir, the players and athletes of
India, who participated in the Commonwealth Games in Delhi, brought

laurels to us and our nation. India
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stood second in the medal tally with total number of 101 medals — 38

gold, 27 silver and 36 bronze.

Players and athletes were honoured in their respective States and
by the organization in which they are working. They were also honoured
and facilitated in one fora or other. Felicitation of players who
brought honour and laurel to our nation acts as a motivating force for

the aspiring athletes and players.

Sir, there is a need for honouring those medal winners at the
national level under one common platform. In view of this, the most
appropriate step would be to bring out commemorative stamps of those
players and athletes who won medals for the nation and brought glory

to us.

1 urge upon the Government through this august House to bring out a
comprehensive commemorative stamp in honour of all the medal winners

at Commonwealth Games.

MR. DEPUTY CHAIRMAN: Shri Vijay Jawaharlal Darda, not present; Shri
Prabhat Jha, not present; Shri T.K. Rangarajan, not present; Shrimati

Kanimozhi, not present; Shri Brijlal Khabri, not present.

Need to remove problems being faced by Passengers at Terminal-3 of

Indira Gandhi International Airport in Delhi

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, the problems for VIPs
start right from collecting boarding cards. There are no separate
boarding counters for them; even the VIPs have to stand in queue for
collecting a boarding card. The MPs have to wait in queue to collect
their boarding cards. The strange thing is that PAs are also not being
permitted to enter into airport along with MPs. The unfortunate part
is neither DIAL providing its staff to get boarding passes and guide
VIPs up to flight nor are allowing PAs of MPs to get boarding passes.
This has to be changed.

The second hurdle is at the security checking point. In view of
non-availability of separate security checking points for VIPs, they
are forced to stand along with other passengers in queues. The irony
is, at any given point of time, all the security checking points are
not operational. At most, 30 per cent of them are in operation which

compounds the problems for VIPs.
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It is a joint venture of AAl and GMR. But, airport is being used by
GMR as its private property. This kind of a situation is not only in
Delhi but also in other private airports. There is a callous attitude

of people of GMR towards MPs.

So, 1 request the Government to kindly ponder over the issue
seriously and direct the DIAL to strictly adhere to the principles of

protocols and courtesies towards VIPs.
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DR. BARUN MUKHERJI (West Bengal): Sir, 1 associate myself with the
Special Mention made by Shri M.V. Mysura Reddy.

MR. DEPUTY CHAIRMAN: Now, the House stands adjourned till 2.00
p-m., and the Railway Budget will be discussed at 2.00 p.m.

The House then adjourned for lunch at twenty-six minutes

past twelve of the clock.

The House re-assembled after lunch at two of the clock,

THE DEPUTY CHAIRMAN in the Chair.
SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAYS) 2010-11
MR. DEPUTY CHAIRMAN: Km. Mamata Banerjee.

THE MINISTER OF RAILWAYS (KM. MAMATA BANERJEE): Sir, 1 beg to lay
on the Table, a statement (in English and Hindi) showing the
Supplementary Demands for Grants (Railways) for the year 2010-11.

THE BUDGET (RAILWAYS) 2011-12

MR. DEPUTY CHAIRMAN: Now, the Budget (Railways) 2011-12. Shri M.
Venkaiah

Naidu.

SHRI M. VENKAIAH NAIDU (Karnataka): Hon. Deputy Chairman, Sir, |
would like to start my speech with what the Hon. Minister, Km. Mamata
Banerjee said while presenting the “VISION-2020” document. She said,
“When 1 was the Railway Minister last time (1999-2001), Indian
Railways was the second largest railway network under a single
management in the world in terms of route length, after the Russian
Railways. It has now slipped to the third position. Our Vision is to
put it on the road to regain the Number Two position in the coming
decade, and, thereafter, gain the Number One position in the
subsequent decades not just in size, but in every other significant

respect.”
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Sir, it further says, “The VISION-2020 will address four strategic
national goals: (i) Inclusive development, both geographically and
socially; (i) Strengthening national integration;
(iii) Large-scale generation of productive employment; (iv) and,
Environmental sustainability. This 1is the preface which the Hon.

Minister has written for the VISION-2020 Document.
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Now, let us look at the Budget. Is the Budget in accordance with
the “Vision” that was placed by the hon. Minister before the country
and the Parliament? Sir, the present Budget is a perfectly window-
dressed populist Budget without any fresh and pragmatic ideas. It
lacks vision and direction. Sir, there is no focus on expansion and
modernisation also, except Delhi Metro, which, of course, is out of
the purview of the Indian Railways. The Budget always provides an
opportunity to announce strong measures, take bold initiatives, and,

even to mop up resources. This approach is missing, Sir.

1 thought the hon. Minister, keeping in view the Vision Statement
and also the White Paper published by her, would take bold initiatives
and steps to take the Indian Railways forward. But, unfortunately, it
has not happened. Announcements are full, allocations are dull,
amenities are nil, and, where is the political will of the Minister

and the Government? This is what | want to ask from the hon. Minister.

L T TG @EBR ): Faa =S g, R qAo

gar v

SHRI M. VENKAITAH NAIDU: Paucity of time is there.
...(Interruptions)... gk , dolc 3ol ger Rl Many of the
Chief Ministers are unhappy with the Budget because the interests of
their States are not taken care of. Sir, | think, rather than the
future of the Indian Railways, the hon. Minister seems to have in mind
the ensuing elections in West Bengal, Tamil Nadu, Kerala and Assam.
Just now, one of my friends from Kerala was saying, elections are no

issue, and, Kerala is also equally disappointed.

Sir, what is the mandate for the Railways? Its mandate is to
provide safe and dependable train services to the people; adequate
passenger amenities in trains and at stations; safety and security of
passengers, tracks and trains; safe drinking water; cleanliness;
better linen in trains; better catering services; time management;

and, strengthening of track renewal.

This mandate, unfortunately, is forgotten. | am sorry to say this.

The basic function of the Railways is to provide safety, comfort,
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efficiency and join the entire country through a network of railways.
Railways are a symbol for national integration, but, unfortunately, we
are not moving in that direction. While disinvestment is the buzz word
of this Government, and it has got benefited in reducing its Tfiscal
deficit, the Railways seems to be more interested in business and
commercial activities. Where is the collective responsibility? 1 only
hope that the earlier announcements made by the hon. Minister about
commercial establishments, restaurants, medical colleges and nursing
colleges are given up. If she has given it up, | will be more than
happy because of the simple reason that the Railways has to focus
their attention on the core issues rather than the commercial

activities.
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Then comes commercial viability versus social responsibility. An
economically unviable organisation cannot truly afford the social
responsibility. Unless you have funds, unless you have capacity, you
will not be able to take the responsibilities. The Indian Railways
finances have gone from bad to worse last year. Economic viability
needs efficiency and acceptable operating ratio. Social responsibility
means carrying passengers to their destination safe and on time. What

is happening? We are all aware of it now.

Sir, 1 welcome the Minister’s proposal to set up a diesel
locomotive unit in Manipur, | congratulate the Minister for that, a
bridge manufacturing factory in Kashmir, 1 congratulate her for the
same, and an Institute of Tunnel and Bridge Engineering at Jammu.
These are all welcome measures provided they become reality.
...(Interruptions)... Yes, | am happy. 1 openly congratulated. But, 1
only added in the end, “provided they become reality”. What has
happened to the projects already announced? Now, why is this doubt
there? You may say why 1 am doubting Thomas? Thomas is a bad word for
today. Many of the projects and trains announced in the earlier two
Budgets have not, unfortunately, seen the light of the day. Not many
of them have moved beyond the foundation stone and laying ceremony
stage and the hon. Minister do not have time to go around the country
and see herself what is happening there. ...(Interruptions)... 1 have
no objection in her going around Bengal. Bengal is a part of India. It
is an important State. But other States also do deserve the same

generous treatment. That is my point. ...(Interruptions)...

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): You ask your MPs
also. 1 prefer the local MPs and local Government must do it.

SHRI M. VENKAIAH NAIDU: Some projects are reportedly not even
started. Sir, power plant at Adra, West Bengal, at an estimated cost
of Rs. 7,000 crores is still on the drawing board of the Railway
Board. The projects at Madhepura and Marhaura in Bihar are still in
the bidding stage. The backlog of ongoing projects requires an
investment of 98,352 crore rupees. What is the use of announcing new
ones when you are not able to find resources for the old ones? That is

the big question.

KUMARI MAMATA BANERJEE: Everything we have announced 1is in

pipeline.
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SHR1 M. VENKAIAH NAIDU: Some of them are still there in the Railway

Board office. | said it.

The backlog of ongoing projects requires an investment of Rs.
98,000 crores. If the Minister is able to mop up resources, 1 will be

more than happy for the same.

Special Task Force to clear private investment proposals within 100
days is another promise made. How many proposals have been cleared by
the Task Force? If the Minister enlightens the House about this, |
will be more than happy. Multilevel parking complexes through the PPP

route
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at stations in large cities is another promise made by the Minister.
What has happened to it? A few pilot projects were to be taken up
during 2010-11. What is the status of these proposals? Double-decker
train sets in two trains each from Delhi and Kolkata as pilot project.
What 1is the progress of the same? Setting up of five wagon
manufacturing factories in PPP mode was the promise but only one joint
venture has been signed with SAIL for a wagon factory in Bardhaman,
West Bengal. What has happened to other projects? Introduction of
modern trolley at all important stations was a promise. Some of the
stations have been provided with the facility, but what about the

remaining stations, what is the target and what is the progress?

In your speech of 2010-11, the hon. Minister announced that Anti-
Collision Devices (ACDs) would be extended to three more zonal
railways. Madam, in this year’s speech also, it has been announced
that the ACDs will be commissioned in three zonal railways, namely,
Southern, South Central and South Western Railways. Same is repeated
this year also. This shows that the Railways could not do any work
throughout the year on its last year’s proposal other than naming the

three zonal railways.

There was a proposal to introduce four Train Protection and Warning
Systems (TPWSs) covering 828 km for improving safety and preventing
collision and accidents. This year, there is no mention of TPWS. What
happened to last year’s proposal? Why has it not been extended this

year? | would like to know about this from the hon. Minister.

Where is the Mahila Vahini, which the hon. Minister promised? Have
all the twelve companies been deployed? The hon. Minister did not
utter a word about Mahila Vahini this year. Do you feel satisfied that
all the twelve companies have been deployed? If “yes”’, then I will be

more than happy. Kindly enlighten the House.

Many of the new railway projects announced last year have not taken
off the ground so far. Eleven such projects have not even been cleared
so far by the Planning Commission. 1 do not know why the Planning
Commission is taking such a negative attitude. When the Railways have
promised a new project and they call it economically viable, why
should the Planning Commission come in the way? 1 would like to know
whether the proposals of the Railways are not viable. Some of the

populist announcements made in the Budget of 2010 are yet to be
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approved by the Planning Commission. Not even a paisa has been
released to Kadapa-Kothakota, Kanbhum-Proddatur, Nandyala-Macherla
routes, though it was approved. No allocation has been made. I am just

giving some examples.

Madam, on Obulavaripalli-Krishnapattanam sector, out of Rs. 557
crore, Rs. 249 crore were spent. The amount of Rs. 311 crore is
required. Sir, unfortunately, this year the allocation is only one
crore rupee. It is a port connectivity project connecting Rayalaseema
to Nellore district of Krishnapattanam Port which will take iron ore.
It will reduce the distance of nearly 80 km. It is going to be the
lifeline for the backward area. Your allocation in the Budget for this

year is only
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one crore rupees. | just gave an example. 1 don’t want to go into the
details, because of paucity of time. And 1 would like as many Members

as possible to participate in this debate.

For Nalgonda-Macherla section, Rs. 50 crore were allocated last
year. I am told that not even one rupee was spent on that. The hon.
Member of Parliament from Nalgonda told me that Rs.50 crore were

allocated but not even a paisa was spent last year on that route.

Your Vision Statement says that the Indian Railways shall provide
efficient, affordable, customer-focussed and environmentally
sustainable integrated transportation solutions. It
shall be a vehicle of inclusive growth connecting regions,
communities, ports and centres of industry, commerce, tourism and
pilgrimage across the country. The reach and access of its services
will be continuously expanded and improved. That is the objective that
you have outlined in your Vision Statement. But in reality, today,

when we go through the budget, that is not reflected.

The vision of the Railway Minister is to put the railways on the
road to regain the number two position. What are the steps taken in

that direction?

In the Vision 2020, a target of 25,000 km of new lines in the next
ten years has been set which means 2,500 km per year. One year is
already over. Just see the performance. It means only 180 km per year
since independence. 1 agree that the speed of Mamataji is better on
that count. But that will not be sufficed to meet the target. Because
you have a target of 25,000 km by 2020. We are already in 2011. Last
year the target was 1,000 km. But the achievement so far was only 700
km. This year’s target is 1,300 km. This Vision 2020 should not go up
to 2040. That is my worry. This figure is nowhere close to 2,500 km.
There is this annual addition. How is it possible to achieve the
targets of Vision 2020? This will take another 30-40 years. 1 hope |1

am proved wrong and the Minister is right.

The Railway Minister spoke of Rs. 14 lakh crore of investment by
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2020 and the PPP would be a vehicle for doing so. Madam, what is the
progress made through the PPP Model so far? What are the bottlenecks?
What are the problems? The projects are yet to take off iIn a
significant manner. The Planning Commission has brought down the
private investment from Rs.50,000 crore to Rs.8,316 crore, as much as

83 per cent down.

I am not able to understand what is happening to the Planning
Commission. How do you realise your vision by 2020? PPP models on
infrastructure projects are a major success in telecom and national
highways like the Swarna Chaturbhuj Yojana. Madam, you yourself were a
partner in that Government. It is a national highway programme, a

four-way highway. It has
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really created a lot of economic activity and developmental activity
in the country. So, please expedite the PPP model in Railways also. It
is not too late now. Things have come to such a pass that Railways
have not made any headway in achieving the vision goals. We are not up

to the mark in any of the goals.

Sir, then, 1 come to fiscal and financial performance. We could add
only 10,677 kilometres of new lines since Independence at an average
addition of 180 kilometres annually. Last year, the Railway Minister
announced a target of 1000 kilometres. Only 700 kilometres have been
completed so far. That backlog will come to this year. That means,
this year, you have to complete 1300 kilometres. Given the financial
constraints, how can the Ministry achieve this target? If she explains
to us, we will be happy. Similarly, the targets of gauge conversion,
doubling, electrification, etc. have Tallen short of targets. For
example, as per your Outcome Budget, so far only 366 kilometres of
route is electrified out of a target of 1000 kilometres. Mr. Deputy
Chairman, Sir, I am not making a general speech. 1 am referring
pointwise and if the Minister can correct me at a later stage — if
there are any mistakes or if there is better performance — we will be
more than happy. But, unfortunately, | have to bring to the notice of

the House that the performance is not at all satisfactory.

Last time, you announced 33 new line sections covering 1021
kilometres for completion. The Minister informed the House that a
giant leap in completion of new lines projects has taken place. What
is the giant leap? What is the performance? Will you please publish a
performance sheet on the trains announced and introduced, gauge
conversion announced and completed, and doubling of tracks announced
and completed from 2005 to 2010? Will you please do that favour for
the sake of Members and also for the sake of the countrymen? Let the
people decide themselves about the Government’s promises versus Iits
performance. Government is concerned about the fiscal deficit. You are
resorting to a massive high cost borrowings, staggering to Rs.20,594
crore. Will it not defeat the purpose and damage the long-term
interests of the country unless you augment future earnings to service
these loans? How are you going to service it? You don’t want to
increase the fares. | am not suggesting you to increase the fares. You

don’t want to revise freight charges. Then, how are you going to mop
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up additional resources to service this debt? That is a big question.
The Railways internal resource mobilisation is projected to decline
from Rs.14,523 crore to Rs.14,219 crore. There is a decline in your
internal resource mobilisation. You are depending mostly on gross

budgetary support and also on external debt, which is not good.

Mr. Deputy Chairman, Sir, during the Eleventh Plan, so far, the
Railways could spend Rs. 1.43 lakh crore as against the projected
outlay of Rs. 2.51 lakh crore. Sir, Rs. 2.51 lakh crore was the target
and so far, they have spent Rs. 1.43 lakh crore. Whatever speed you
may take this year, is it possible to achieve the remaining target?
That is the question. The Budget skirted
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a number of issues vital for restoring the financial health of the
organization. Sir, the Minister herself had said earlier that the
financial health of Railways is not satisfactory. Now, of course, she
said that it is good. If it is good in real terms, | will be more than
happy. Operational costs have risen from 72.8 per cent a couple of
years ago to 92.1 per cent this year. Even this figure of 92.1 per
cent seems to be a jugglery of accounts. Three important heads of
accounts have been revised downward in the Revised Budget Estimates
for 2010-2011. The Budget does not reflect the true and honest picture
of the Railways” accounts. Operating ratio of 10 out of 16 zones of
the country was over 100 per cent for April-December 2010. Operating
cost for ten zones out of 16 is more than 100 per cent. Then, how do
you expect it to come down to 92.1 per cent? In the Revised Estimates,
the total value of the downward revision under the three crucial heads
— Dividend, ADRF and ADF — works out to be Rs. 4,033 crore which is

close to the figure of Rs. 4,105 crore shown as surplus.

It is, therefore, anybody’s guess as to where the finances stand.
As against the Budget estimates of Rs. 6,608 crores to be paid in the
form of dividend to the Union Government, it has been now revised to
Rs. 4,917 crores. Even the dividend you have reduced. And also the
appropriation to the Depreciation Reserve Fund, ADRF, has been revised
downwards from the proposed Rs. 7600 crores to Rs. 5,700 crores. Even
the Development Fund head has been revised downwards by Rs. 442 crores
to Rs. 2358 crores from the Budget Estimates of Rs. 2008 crores. That
is how you arrived at this operational ratio. This is the charge which
has been widely reported in all the newspapers. 1 will be happy if the
Railway Board and the hon. Railway Minister can explain to the House
and take the House into confidence on this vital issue about the
operating ratio because operating ratio speaks about the health of the

organization.

Sir, where are the wagons, where are the locomotives, where are the
coaches iIn keeping with the rising demand? Where is the capacity
expansion? The Railways has to face stiff competition from a fast
improving road network and a rapidly changing trucking industry. The
two cardinal requirements, that is, raise revenues from freight and

passenger businesses and cut costs across the system seems to be given
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a complete go by. It may appear to be populistic. People are very
happy. But do they want a stagnant railway? Do they not want national
integration of connecting all the areas which are not connected so
far? Is it not your duty to take care of the unserved areas so far by

taking new initiatives?

Sir, a slew of new trains-56 new express trains, 3 shatabdi and 9
duranto trains, besides other passenger and sub-urban trains, have
been announced. But how they run without any corresponding line
expansion? There is already congestion. Will they all see the light of
the day? Mere announcements to gain populist image is no good for the
country. Even the market and the industry, they were not enthused by

these budget proposals. You have seen how the market has
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reacted. I am not simply going by market alone because market has got
its own way of functioning. The Minister has conveniently postponed to
12th plan period of the 251 updating surveys/new surveys for new
lines/gauge conversion/doubling projects. She has postponed them to

Twelfth Plan.

One of the important aspects which is really worrying and causing
worry to all of us is the safety has been given the go by. This is
evident from the fact that the Railways have drawn heavily from the
ADRF created to replace the old assets to boost its balance-sheet this
fiscal. This is not fair. There is no money for the Railway Safety
Fund. Railway Safety Fund has been given low priority. Sir, given last
year’s record of accidents and sabotage incident, it was expected that
the Railway Minister would accord priority on safety and security
issues. They do not seem to have been deal with adequately enough. As
in the last year, no money has been spared for the Railway Safety Fund
even in the year 2011-12. On the Budget day, even UP Salwant Wadi-Dira
passenger headed for Mumabi derailed, and when the Minister was
presenting the Budget, there was a derailment in Mumbai. One incident
alone will not speak for the functioning of the Railways. | do agree.

But, at the same time, that is a signal how things are happening.

The only Railway Safety Programme which was launched during the NDA
regime when Shri Nitish Kumar was the Railway Minister; Madam was also
there; Rs. 17,000 crore was granted as a Special Railway Safety Fund
for upgradation of over-aged railway assets. This resulted in the over
all strengthening of the railway infrastructure and reduction of
accidents. That is why the subsequent Minister could do that so-called
magic, which was not a magic of overloading trains. The methodology
used during the UPA-1 and 11 by overloading the wagons with loads was
possible only on account of the fact that Special Railway Safety Fund
has been effectively utilized to strengthen the railway track and
upgrade the signals all over the country. We should not forget that.
That is a lesson to us. Creating a National Railway Safety Fund on a

continuous basis is the need of the hour.

Sir, most railway accidents occur due to old state of bridges, poor

state of bridges. India has over 52,000 railway bridges that are
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nearly 100 years old. Another 90,000 are more than 75 years old.

Hundred-year old bridges are 52,000 and 75-year old bridges are
90,000. How do you expect them to function? When I read these figures
1 get frightened. What is going to happen to the safety of the people?
Substantial work need to be done on this front. What happened to the
implementation of the Khanna Commission recommendations with regard to
the railway accidents? Out of a total of 5,533 diesel engines, 1,382

engines are outdated and not conducive
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for operations. About 86,000 posts responsible for railway safety are
lying vacant. This is really shocking. With as many outdated engines
and inadequate staff, the passengers’ lives are at stake every day. |

hope that the Minister will take it very seriously.

Sir, track renewal is another aspect. The allocation for track
renewal for the current financial year was Rs.408 crores. The revised
figure is Rs. 325.5 crores. This year, unfortunately, it is pegged at
Rs. 330 crores. You see the callous attitude of the railways towards
track renewal. From Rs. 408 crores it has come down to Rs. 329 crores.
Now, this year it is only Rs.330 crores. There is only an increase of
Rs.1 crore from the Revised Estimate. For Appropriation to
Depreciation Reserve Fund (ADRF), it is only Rs. 7,000 crores this
year as against Rs.7,600 crores last year. For Appropriation to
Development Fund, it is only Rs.2,400 crores this year as against Rs.
2,800 crores last year. Are we moving forward or looking backward
making the situation awkward? The Minister of Railways has to think

seriously about these things.

Thirteen hundred kilometres of new lines, 870 Kkilometres of
doubling of lines and 1017 kilometres of gauge conversion targeted in
2011-12 are all unrealistic, given the track record of the Railways.
IT they do this, it is wonderful. We will be more than happy if they

have some jaadu to do this.

The dedicated freight corridors to be completed by 2012-13 have now
been pushed to 2016. They require Rs. 77,000 crores. Where is the
money? We are the finances? Can the Minister meet this deadline,
though she has postponed it from 2012 to 2016? On her own admission,
the Tfinances are tight. Execution, discipline and availability of

requisite funds are of urgent necessity.

Then come the passenger amenities. Another area of disappointment,
Mamataji, is the amount of money that you have given to passenger
amenities. What a great pity! Don’t passengers deserve better
treatment? For passenger amenities, in the next fiscal year, it is
only Rs. 19 crores as against the revised figure of Rs. 511 crores

last year. Rupees nineteen crores! What a pity! On employees you are
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spending Rs. 1,100 crores. | have no problem. They deserve good

treatment. At the same time, passengers too deserve better treatment.

Sir, when we travel by the railways we will have an enjoyable
experience. Our stations are overcrowded; food 1is substandard;
hygienic standards are not satisfactory; waiting rooms are dirty and
the toilets are dirtier and unusable. This is the situation in the
railway stations. This is not what Mr.Venkiah Naidu says, but anybody
who travels by the railways. If you just simply confine yourself to
the First Class AC compartment and don’t move to the other areas, then
you are not going to understand the real situation. Lack of safe

drinking water and poor sanitation add to the woes of the passengers.
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We talk of green toilets at stations. What happened to green
toilets? The courts had to intervene in the case of passenger
amenities. Here is a specific case. On a PIL, the Mumbai High Court
had directed the Railways to set up adequate toilets, drinking water
taps and suburban connections for commuters. The court had to remind
us what we, as a civilised society,
have to do. The court said, “Let the General Manager, Railways travel
from Church Gate to Virar during the peak hours”. There are no toilets
at Vile Parle. There are no urinals at Vile Parle.
There is no water. There is no toilet for women at Grant Road, Khar,
Dadar, Bandra and Vile Parle. This is not what Mr. Venkaiah Naidu is
saying. This is what the High Court has opined. The Mumbai High 1is
talking about the simple things like water and sanitation in a place

like Mumbai.

There is a talk of making Adarsh Railway Stations. 1 will be happy
if the Minister can make all stations in the country as Adarsh Railway
Stations. ...(Interruptions).. It is not about the Mumbai Adarsh. She
will not do it. That much 1 am sure. She will never get involved in
such things. That is the only silver lining, as far as Mamataji is

concerned, so far. ...(Interruptions)..

Yes, so far. You do not know what is going to happen. She will keep
it up to the extent possible. That is the credibility she is enjoying

as of now.

Now I come to world-class stations. What about upgradation of
railway stations? Where are the world-class railway stations? “Ten
stations to be upgraded to international standards’. The Minister has
claimed that with regard to setting up of world-class stations, not
much headway could be achieved because of their high costs and are
searching for alternatives. 1 would like to put one straight question.
Before making such proposals, does your Railway Board not apply its
mind in making such statements? Now you say that feasibility is not
there and we have to revise the feasibility report and then think of
alternatives. That means, they first make announcement, call it as a
pronouncement, and then, afterwards it becomes a denouncement. What is

this?
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Now I come back to the White Paper. The White Paper is an important
document that the Railways has published. 1 compliment the Railway
Minister and her staff for bringing this White Paper and placing it
before the nation. It is really a good thing. But the purpose of White
Paper is not to find fault with anybody, as the Minister rightly said
at that time. The purpose of White Paper is to make the people of
India, the Railway employees, the Railway Board and the people
concerned, to understand the reality of the situation, the gravity of
the situation; accept the challenges and move forward. That is the
purpose of the White Paper. That being the purpose of the White Paper,
what 1is it that we are doing now? How are you moving in that
direction? That is the big question where my disappointment rises. The

Minister released the White Paper on the
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Railways in December, 2009. You said in the Foreword, “Our biggest
concern today is the financial health of the Railways and the need to
generate resources Tfor development and growth of capacity in an
inclusive manner. Strategies for upgradation and growth of railway
infrastructure as well as improvement of service to the customer will
be formulated based on the findings of this Paper.” Please don’t let
the White Paper remain as a white paper. Please act on the findings.
Please fill it up with remedial plans and actions. Otherwise, it will
be a futile exercise of just placing the White Paper and not acting

upon that. The White Paper will remain only a white paper.

You yourself have concluded in that document, “If the Railways are
to break from its past and move forward rapidly to meet the challenges
of growing India, the issues such as freight and passenger business,
infrastructure creation, declining market share of the Indian
Railways, cross-subsidisation, network capacity expansion, line
capacity augmentation, project cost escalation and organizational
changes would need to be addressed boldly.” Where is the follow up?
Where are the steps that reassure the nation? Where is the boldness?
There is only baldness so far. That is the problem today. So, please
do something on the White Paper. Start moving forward and come with
concrete steps before the Parliament. Network capacity expansion and
line capacity augmentation 1is the biggest challenge facing the
Railways. Market share of rail transport has reduced drastically from
89 per cent in 1950-51 to 30 per cent in 2007-08. It is a major
challenge. You have come down from 89 per cent to 30 per cent. 1 am
not holding this Government or this Minister responsible for this, but
it has happened over the years. It is a challenge, as you have rightly
outlined. What are the steps taken to regain the market share? There
is nothing. Missing deadlines, shortage of finances and new project
announcements without any commensurate cash funding are all leading to
project cost escalation. How are you going to prevent it especially

when inefficiency is so apparent and finances are so tight?

Sir, | would only urge upon the hon. Minister to please concentrate

on the core issues, on your mandate; make the stations clean, make the
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toilets clean, provide safe drinking water, provide safety and
security. A train was kidnapped. It is something very surprising. Then
the guards were kidnapped and the drivers were taken away. But, still
nothing happens. Drivers are Kkidnapped,guards are Kkidnapped, but
nothing happens, unfortunately. So, | only urge upon the Minister — 1|
don’t want to be harsh on a lady Minister — please, Madam Minister,
hold the White Paper in one hand and in the other hand, please have
this Vision 2020 on Indian Railways. These are the two documents,
whether you call it the Bible or the Bhagwat Gita or the Quran or

whatever it is, for the guidance of the Railways for the future.
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New ideas may come; but please try to act upon these two documents.
Let us not spoil the health of the Indian Railways for the sake of
short-term political gains. Everybody will have compulsions of
politics. | may also be asking the Railway Minister for a new railways

line in my area. At the same time, the feasibility issue is there.

Sir, as 1 told you, it is not a general speech or a political
speech. This is a speech with specifics, with promises made, with
targets achieved, or, targets yet to be achieved, and shortages and
shortcomings that have been outlined. 1 only hope that the Minister

and her officers will be able to act upon them.

At the end, before 1 conclude, 1 would like to wish the Minister
the “Best of Luck” for her West Bengal endeavour. At the same time, |
wish “Best of Luck” for the Indian Railways. | think people understand

when 1 say, “Indian Railways’. Thank you very much.
T  Ad@r ew &R Bcd@e ): AFGE g #Agled

W oA 1 -Cin asg 2011-2012 FT: Sb dolc GTEIA g3
go, 3@ #He QR Qregr He AT WA &

W, 3 Jagar 1 =B el ) S 1 do dar s
HESHIGAT  FAAAT S Ho A g I 3¢ Yegare o
R g, ofFa daar S #n swWuT gEe Hoe 97 o, 9
ThRIcHS 3¢IR J&ar S e
REI A O, Ay W A W U FO gEHad - R 3t
F oA, o dgar ArTg S, UH D TSN faeT I &h

THd  go , dfhd TS 3B @n oE @ as @ 3

afee 2020 dRage 9R  @Ho aR Ho  FE fo, 39 W OHH 4@
g ey He gwa g go, dw Ao  aR g fo 3R
RECT I F HET §@ o #Ae W AR do W Ao
AAQT  Seloll s & g8 dmr ay g Ak zm IR ay o
AR W dolc & 9¥ wd AT AAGT S0 S0 @ §rar HT

e @ g e ddar S JAo dele & 3T 3t F U &b
3R 3OS A% @Rhe  oeld A% Segiey Tg A @ &
golc & qEqd g & 9% o o olEl He , o @ SlAdT

Ao I Uy o WHEIEH Ho 3R FEAT FET UST B

Ho 3w 9@ Y FT Be Uge TG Hgel  dABAT g B0
Jear S, #Ho URE TEAT AT P Fo A WEF
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ast Jo aRfa & AfFT L, 3w 9RRT 8w &o s;E @b
&= Y T Ve Fr oA &S afeh ol o Th Al &

#Ae o AORr IR Fo S ZER g, do 3@ 9@ do e

FS A 3T gt dAo g Fr g daar S,
T R®REA FT Ho 9gd IEAd faeg Arer

U Hfaar  Uh  HHAS  qTEd HAT TR

ghar
FHe 39T
&R Ea

“SITE arAeRer #c geg  wmEy a4 gb,

el gEiREe do 3oaid A @R,

el gEe qafed Fo AW 3eAFd g,

e Egad Rt Jqo TER @l A STF@ 8n,

Sl s T N IEISAT o dAad B ...

AAGT S &o g FT Fn IRl Jqo Ao &P Sigr
afsopa W w @ aR LL.(@@EEE ). ¥ Fw &0
Ho A A& & c.(@@EYE ). A g & sEr B0
Ho  Hifdew & @ ...(@FUH ).
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#: HMW F@ FE W ge  HO TR WG WA IR IEUSAT
g ATeeld g L7 . (THauT )... §9lC #Ae  AAGT S S S PEl go o,
o qeg  HT  Ph IEUSAT [qo Aol d& g

“STeT RS e T Be dAC HATH TEY
qadt  Fe Ferdr  gh,
Ao @ F I g,
de  do SEr 8,

¥gd dq@@ar , Hoe 39 99 Ao go WAl , AW Q¥ SR
t_ﬁ‘-i' o

H:  Hg A e HO AW 2y S g3 Bo 3R ag sdem

S g g0 Hio...(FEEUE ).
ki TR L G ): EsiE E
Ho .. (TEAUE ).

@ AR W a1 3yEANfd FRled , Ao IE S Tl
g &0 & AT g5 S @ gg b qar g T 2w
ST gam go 2

@ FEdR gw Fafeer GRIRICE] Ho JeThe AT #:
ar I oerar g ... (@"aUET ). ..

SHR1 SHYAMAL CHAKRABORTY (West Bengal): Sir, it 1is a wrong
translation. He is saying in the past tense & I SaId g3 AUmi

It is the future case.

SHR1 MOTILAL VORA: Sir, | have quoted Gurudev Rabindranath Tagore
and it is not my style. What Mamataji has said, “Give me strength,
never to disown the poor or bend my knees before insolent might.”
‘AR sdell U dfo ap &fo Ao IEl oWy W J B kicy
FEs oEn Fo I F A F® . TE e FET o
(@AY )... & UR MdegArd & P are TqHG
a& go 2

FS AFSNE  WGET : §gd 996 &b ...(@@EOUST ).

L AR W @ HAe T FE dEA ge FO 2010-11 Fa
gt A FHoe W dRaes ¥ P I o U WY
@AT g AAGT S, Hoeo UE Sw$ ganml He  FUR TH IE B
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gus  gam FT 1 @ 75 IR Tdar  Hk Hdr F: TA IS Fer
g Ao AWaar T I0 WA Fo U gy d R 1 W@ 75
FAR ol F ARar Al , dr 3EY  ®H ¢ HF 10 "
giant F THART M oA P MO WMHOT @% g 16 goR

& AT F 9 #doe S & P oTIT FE T

9§ Fe , == g @ AR Fr: T&Tm . go,
StiEgle duy @ @ Fo go AR IR S S 1
T8 o go, 34 16 AR @ At F: G Ho Al

dam  WE O @A A6 g¢ ¥ AT amg S ®n @l
TRT Un, WAfhd G 90 S8 F Gl

i AEAR eaTH CEL) G qEA -
W, ... (U )...

g U 3AR Y §1F dn d@d v s FHo
FHe  Fa WA ,dn B ¥ gEm 2. .(@™IUE ).

AN awm ARt AW IuEHNfd ®Ele , W9s¥ aId Ao
el -sTifT oRfag & &0 geRaEl Coeli )« 2 B 1 = S - | =) S T
qTHR @ el CEGIGH EEG] go IR @ TR HL
CACGIER o ek Qo
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3R I A AERen 9sar ¢ do dafee I HTTRISHATHT Eas
G o R T UE| 306 A% HUS A 10 IR HASeT
A Fn A0 afar &, 9§ deEve a&F &

S, #He  @ESAT g FO WU ST @R & F @ geml

AT 3oaHafa e , W A W™ S o o S Seie
go , Ifad aF ar R derar I AR T IR Ao AT WHR
F Tl F RN , S O IFINHIEAH Do @ F: @ A,
CLUE AHAT VI AL HiD 2009-10 FH aY 3r¥egaET F
e o ggd @ gEdg oy

3E SER T @I WEd WA GAY AEGE HE
HWeledr Ao W S @D YA @Il 39 ¥E 73,000 I3 IWC FL
sifaRea I FA TA Hoe A€ g ? TS dET AT @n
FimRert F AR WA Ho A€ 118 ASer &o R 73,000
EIEHE Gy F 3faRea G o T A oS
R N T F OGS PG I HA AL T}
H:  FgASFAT go FO I afedd Hicagar Ho  SEE ofr:
3egiet S ST qTEgd FRAT  go, FH  zEH  weEr FIT
&

AT W AS Aglear  An 2011 @0 delc Ao 57,620 IS
e @ afts @ @ # ¥ e aRar T e af
ST GEdT g, ok ¥ TR @@ o e Sme , gHe
gH 39 8T . qued #o  ET B

AR 39ATIT S, W §9c #Ac  §gg d@n =wone &Y
e H: FAARAT S Fn 3T I HL IUE g@lm Ff 3@ dolc Aw in
Segie 128 T a=F Fr: ghg gy Fn & gu - 56
[ERoec £ , 9 &ar [l , 3 udredr T
13 Y8R = , 22 D.E.M.U., 10 =T U= T T
T4 T TEeniEar gy Po aERw guTr W “FeA  HqA
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dIiRgA sk 7 Fo AF Fo T FL A0 FAT & wW T FA
AgcaquT oo go 2 déar St oA 9%e a¥ Hr: EINOT3T
FT 3edd AT FHT 3AA do §ga dn O @ g
el e T IRy S fo FO @A™ @p @wor @ 9y #o
@ gr Sml gH 5 @r&r Ho Hogl 39 G =TT F qU
T B

ERCEIIG S, 3 Ho o O R g9 AR gfamEr A B
Fo @™ a@m #Ae [N g g6 &b 157 Wi g HES
Fo M He S 21 aE FL: FAAT o AT Ggell  eIaEr Jo 34
COCIE [y F AW O AT ATl 157 WA Tgd TG 34 FllAY B0
AR AWM & SEAT Hk JEEmET ganT g s W U 99 §@o
AW olde o B UH AR To g g dE | e CIRIES
aroghr go IR 3ER aRumHEEww g9 &g Thd Eo & 63,974
HIAFAT W Am W oA s gEr  ge dRamr s
Sfam g S Afd go, FEe T@A FL RE @AW AG gF 3
63,974 HfAERI L] AT W W o e T g AR
sqa do 18,297 FiAEHRT L AT F: FEGcARIOT gn
ger B¢ A sfEEl & AfATT - 2,19,931 @ S& - 8,889
diRmarr st FI: Mholsb1,030 o HIY o | 3T 8 auf o
&t Ao g T Ao gAr g gp dear S, e
FET  &HfC EMET  &e §F 10,677 HiaHRT Jfr  rEar F: SET IET
g 2010-11 #FHc  FA wgel o 1,000 HiAHRT Fo dEg EdE
omor @k IS o 3R
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o Ay Hz  gA 700 FHiAERT ds 38 F @ B Ho
FhTEn dW e Vision 2020 W 14,000 &3 [T & GRIT  3MCEA
Vision 2020 @& @wom  9fde ¥ ARG S Ao H9SA ¥ Folc Ho
Fp dp 3INEHEA 39 S Av W@ quaun T go , IEE gA 34
et Q@ F Gl Segiat G GERC] dFt &l
sreif ERlC s B S 7

AT 3yEHEfS Agled  , A 9Radd Fo 800 HFAHI
GIEIRIOT e 700  FHiAHRT AR afggeeor F: 1 gaR
FAHR Fo o8 O FLA @ TIIHRAT 3H dolc Ho
T W ¥ W o 3N AR golc W 23U Fn SedT P IE
e Wl ge REpdAR S99 @ qwgd gl Fo d9E 9N
do Yo W ERERT ¢ Al g W AN §EW 93T YR
gE ¥ wwdc yyRe  gm #de 5§ yuPwaR @ @
FClIBED kGRS C o |

AAAT S, Ho HOR §UE dEm go O Y@ guCHdr Fr
bl Ho AT Ho TR %eH 3610 AT| IMYfAhEOT  FH Ay
Ho dolc H HET T go, @ G® 3Ux Ae U FI:
gera T gr #Eed , W gheansit #o Wl a¥ g
o 30 X U: 1 o 50 golX ohE AR s &
TFRIET 3YRIOT B YOI qafee W WA
F  Alead F WS go 3N H Soc Ao 3H SE  F0 3ead T
I ge & W & - gfgor , afeor = 5 S 1
gfaror  —gfRasl do WA T T 3T 39N Fr: 39T
RRH I FE GRT Hoe  HEA 3O o T et AAGT S, #Ho
Ao g gfAfa w8y F Ieod AT g Ao IR Y
FHEIT HT R U P qAIEAT gn Sw , ap genfeer FHARG  F
Hodr Ho 9E 3@ AR AUSA aRfy e & F: EISRAT g,
gde ATt @b Ak Fn T Ao FwW g B

Gl He  SIarear i 3card IR g &
13 S I e Ca R Fo A W KA  FEQ A aHT
g SEr g aHEeie dedl Ho AL Qo @r Fr: e
TS WA @lar & § aiewler , % -BIg , & TEalk ar
nfg geam3t @ §gg @& o @Y Qe N 3TERTRAT g
=g THRT & FAT  an & go , kT Uy FarEary
W goest FpogRr #Ho d§gd & FAWES d& g 3
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#do T @ Ig qTHeAT Fp and g HO AU dgd  H/B  Folc Ho
afar g

Y4 AR, HOeeR  , g9, #fAES geel  URas Ao
5 gieheiaaTed P AT F o9 HE g FEE Ao d¥
F: FIH 8T FEAA L EE g dfiza SaEl o R o
2 I o B 1) P G@T & dn, S gy o R -FhAc Jo
I T S 8 wforg s FRETY Ho U S Oifokelew
e @0 o"wor @ ge, de e 9t U sgd  -s9gd 9es

gy Ao ARgfde ENGIEIEE FI:  Sgrar o= Fr: g
Ho e 'H'R—Tﬁﬁf EIES Cas i) ﬁ %-»?- ,
oo F FHGATN gffaer TR afe R FL
afer W AR QW ERfd gse Qo 9gd  3eeid
52

H9T  IEST gty & %o Sfed &g WX 150w
TS AR @6 AREE SR 3R 39 AW WU Eeepa
T gogs IS, Sf@ 18 uwA FT GRT ®F@m 39A
& e, @y &k @ erfar , 3% e, 3e®
IMITcHATG Fr: qrAr P RITT I, A 18 TEAT H
AT
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24 org el Jqe ST gt Ameam gl A < I 1
ey [ Ry F: 15087 ST Fo I W ARIR
TSET

T Fr ST o o 1 3 [T FHo ey

o
P

q

qTERR FL ONUT F B

U §ole Ao CED] gRFIRHAT , AT FATETSTET
afeer , A o , 114 gRAmst , @& gw & #o
gdeyor T o Fo, @ 128 W@ Ho  afdd &
o Ao gy , S emget F1 |deTor Jur 584 g
Fr: T TN o @ Hoe  JWIE FT FL oTd S B
FAM S, STe wgd We W wouew g, IR e
e AT Fr: AT o

ST P PR IPIA Ho bar=) @ T Cae
Blebig 3egiel 37Tt NG o dR Fo P A
e Tt F: R WS gH ST go
H WIrdr g &0 I Hmer So 'Y 39 WSt Sn YEHNT @
oAy, 3o Asemit  wn HUNA  ATREd W Qo @ Fee Fn g
#o A FRAT B 442 TR F o H EEEln) W g,
AT IS §drEm g

AT 3ggamafa S, S #wg T rail crossings &o
unmanned rail crossings &: , & AU  gdearT 2 &
3R 37 geeaat o HRUT T Jo A g HoagEl W railway
crossings & & TTHR F: FUIEAT qET gEn g7 2500 rail
crossings @I: AT , TR Y W  aEm  d@eer &
3Eaa e dAffed aRAsEns P RIS A P ardw
Ugdl Solic Ho  @p IS gf I g U4 3§ Seic Av 3@ S &n b
3ood HRAT  go &HfC 200 39U HSH AT, 325 AW HSH @l AR
YT UR At @n A g doc Ao HfAT  Swan|

HAAAT S, AU §gd FRAT B, wAmE  go el Fg T
g0 ...(@@IUSE  )... WdfRa  Ho  3AY  Hgel  IEAT go , T AR
Cir ar e d@ o A mua g & el uweeld #o
I g g, WAk Hoe  HUR GHH SodG qR T G
W gAEEn R AT FEAT TATEAT g AgeT
Bl HIG L) & e d8 drell 3H S Ho ®@EH &30
TR eT go 3R oedreTe Az S FER GHET go, 9@ W #n
gl F: AT FE FET o gRdf@dg g o g He
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FgAT I FIT TH IS HE " #F oI dr Fogo,
AfeRe B3RS EIA Fr 11 gRASEIT , @ ogatr Fo qUoeC

e o afFsg & , sofow 3@ IRUR A dEr gEm

AFAT IgEHfd e, H| afder a¥ Er - B | B O
3oo@ AT U IR ARG S I WS HEHNA AT un &Y
gealr TS Jo FEAR  F An Infear geflhl  go, FET
Fe 235 FRAWHR F W oIS SO F: oa@ A AR 3W W 700
s WC @I g Foad @b s A Agew , W AFar so
Ter go , Afhd  doc Ho  WEYe g Hoc g i 3ede 39
TMET W e i 9 FR OFh FH ORRA AT gaml et I
A o & 3o nfeardr ERIE FHe gHBE PR Wb ST agd
& I 3PN fdardr  gereRl Ho  gfEm P RRH T go,
ar  afRaa T ¥ 39 S Hn U e S 1) S o PRl i
AT P gRuw , 3 g Ho , Sn oafeERh g go
CIELT T " TR F SARI , WWEG  FL AR, WG F
golRr , dgf  3aT & SW| AIGT , Ho  SedrIg o AT g
IR A gar o FfY Scdere de e @ 399 UGS
go 3R T AT o Iuorser gt Dty s e s
THR @ g, M gEr F: OWHER 9@ e To  geaEr
& Fo d¢ R g0 weem , do wuw  AmEw Jo Fga
ELCOl H qeell T Ao SGAR  HL W AR FOH A
T dRT g AW
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3.00 P.M.

Ed H [ F HE HGER ST i 8o IR Ioe He  qEy
o g, Ak F ATEE Al , 3STds 3@ g dome F 3R
S FHEATEr CrI <]

Qo AT UH SR EA B 3H SAUAA aEA P qUSISA

Ao oRafda T Ho de HS FS IR ARGIE  AE Ei
Fr: AT R NT AT o IR AR Tg Fead  Ac g Fo &
3egiet sH ad @ ogwon i @h 4 & g Ao I ¥
AT F qUSAS #o  aRafda 3| Ho o 398 3UET
M, g g goic #o dn 3EE & i A et
g , kT 3 HTaRISRdr go B gATY , S TEH FAgaqur

AT o, TR o GHIT SR areir IRgAT T aiEmr S
TH FAHE Ho @& SEr A, S Jnfearlr gerRr go, 3@ dgl
Jh Sl do ofit gusde W B P HEITRAT o

I Tedl e He G HMOTT o RR )1 Ho 379t
Yogdic gan FfT e oA e ™ He Sk HUA 236
i) o owwom @0 g, 38 Scdg Ao PSR ,
IR, T, TR IR TFeCIa F AT et
aEleoT do A Ao HYS W RO dd RSP -
EXCay FoHET SRT B¢ 12dke AEEr Ao TR do: SIRGITET
F W OARd , TR A3 Jo #w T o JEEdR , SNGaqX "o
gaarst 3R eI Qo FwRaT S ¥ e T AH g
AT g ARG, Bedl|IG TH a7 qRY g &
qTReT Ao W gRwms F HAT IS AN T AGHE & W
& tEmE anfgat Fo O SRR Yo VelrRerd
FRETE T F BET U g@  Ho A€ @WOT @ g g
ClEo) Ho  HUS gFId @ FEW W drd &o §d &I
Jea@  HfAT B¢ e Femar  SE AN TR §Ee &
3qA oo FAT AT

AT 3yEeald HEled , 1998 Ao W W @D HGET B
o T #d 5 91 L Jedd FRAT  an T TcdEee o 3T
ar get Ao, STl Ela G ) GEIC go -
TG Qo E , G o AWR , AW o AT
Agr  Wo APTR  GF o A A 39 9 Fn Soo@  HAT AL
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agr do @ Fo 3 FE @ & T Al g 3R ST
g dr 3% TSI INa 3T gZem| AFAT EXREICIn]
[ CICTIC] qo W, e [ Hadr ga  ge  SEAaR
el HT: FAaTor HRAT SWl #FY  sE G Fn gl gy Ao
Hfo Tdeor Ao 3H AW P S IR AL, dARRT AW P
W woc #c  gdetor L I HE gar  drp 3§H gl awl
AT W W o doE @ S| P HE HAT -UaT A
B oem gp Ho 3O g GEen FT SPEAR HE FHS
A B s B &o andhe S 3Mealeled aoad FwE W W,
o Aglear  Jgr AlEEr & #o, 399 9@ET S0 HN
AT W Al w olo RO GHECREY TFHIH F HRIYE Ao
EEICTICY GERC O @ AR Fn R A, gg ww 3oyl

g gHEeREr TN , S SRYS [ grEsT o @M FoIdr
go, @@ FRIE Fo o 11 §oF  Ugd SEr g AR @ 6
g9 g@l ¥ wEN go, I 9F & | e ds agl @9
Tl g Fe  mww Af¥ed FET HT 38 HEET  Fo SHGAR
de ST S §hAT g W FBA q@WUE , @ dc e
CIRItGIE T Ea Fo o S @n gfeRY o W, SWEAR o
dET s AE Fb ds JEfad g Ao B SEeR @o &S

Fo d¢ W go, SWGAR Ho gaarsm , &aarst Jqo FE Fo
At s od F: Jeold HET
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o, AT TEAR o TW AT BHo AT , IR FA  F THEIR  Fo
FEHRAT GBI gR AR $RIYC F: S T A o, FHREY

Ao g Qo S A dgl o @l F: AT ThHAT T W,
CH Fo o F: TH AW , HF TH 9T Ho FARGH [
AT AR Aear  Jo @n dn o g o AR I &
g Ao ww A gedr go, 38 ap g SRR gy SR
% ST SmEl @ e do g@ SwR L S ogwd He el
Tga W g, 30 RS HAe @R | demr Swl A FAE

o= g W, AP sE T en gRad g o @t L BT
EECIEIRI) o DD &t He FH R arer 14 o9
HAARY WM 80 gark  ARemit  Fw FRW W@ de I @
oa Az S §H JmeIdd hadr A @ go, I 9RomA
A w® &, Wa Ao Sp et A g A Ac J©
T/ go , ST AEN o A -g@ L el w0 HROT  IMMSIEd
- gy Fo  ggd  IRGAe IS

W T W Sy o & FART T T3T Fo e fNioRn Fr
gt AT AAGT oS do o am@E 394 gAER CE) :
efeaforgt F S@m  gEml AT FHe AR AN T T H
FgAT AT g QT FH 3 . AAAlET @@ s A,
FEH F T RHA i arefy qo U HAS
Gicl do 3 dolC B R -HR i L g HfO T AW -
#do gy g R T el T A IR g5l gy &
ST Thehl OEMT SH A S gAE W Ao &0 MM W ol Ho
AAGT S FHET o arst & 39 HFAGHT JFo 3@ ST o
T Joo™ FRAT  Fo  TE SAcleS 3THIOT F: AT
g O sTaeEr He @@ # I go, T§ TH T g &
CIE T K R a9 ARE 93 T TEH  HRICITA Her
o dAgn Ao FESA g B sER  GRIead F ogRw Ho
AFAT S, UARET T o A I FLM|

HAFAT 3qgHTafa AT , ¥WwEad He I IR e Fn
kG o zEH Fhr  gRa W & g8 39 Wl §Er Cae
g STl kA IYAT  ABT g0 PO NS TG SE AT geic
Ao S 39T o oAs go do q@ giafr| & AT &9
IO O Ao oS gl 38IA 0 WK oF Fr: T
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F T A FEAT 3UEHNS AQlGT , U T EET Hio THA
Mg HAST A WA ® TH @A M 3eFA MG &fT
Ik TR W 3EHh  ARIEOT #n S FE W ARSI gEE un
Hio W Fn AT w gRr Sml #Ao o @G S @ 3d
g Ho A I dUE gam HfT 37 A L] F: BR dAo
BodT -R@aT  af@mer e o ARI® b FAT B} AW T
FEAT o HO FEA Ao #n 3MaRFeAr oTer g sEA
gurR Cae T JTIRAT go, 3 HAWR SEIl o
ATIH o 9 HEUGHIT Hoe  3elh  GEUGH Jqo AT Crore
o R Ao AU -HT T g F go gAr 3ger @ 3R
YR TH F ARE Ho HF HHaT go SO 2011-12 Fn TH @ W
§olc 3egiel qy  HAT g J@T AS g @EIH: ¥ & 3o
el sl #  o@r  -oEl GO g & , Sl awone
gfder ay¥ ge dn, af@  oomsd F o3 TF T FHo
FHAE ¢l e ®@H go , do O@NOme q@ g

S CIEGIE) go &S #AFEaGT S e 3eEdr CEGII g,
AT F A WA R do 3G AeT go , o 39 =@
A FD 3YeT qE I IR FHA FHO Ae PG AT o
T Ao @ oS @ d@en| HgemET &t #w FH  an
FrRTET FT e  FACT S FR 3 SIF HL FUS canm
HfT Iegiel T #do  AwRat F: SBL Sl &3 dEG
#Ao  SUSE I OFAEAT  F PG GG dh gl A HD RRA A
go R Ame sumwmfa AlGT , BT AT Fo  HRIATIT
Fo  3H S L wHAEAT  Fn QO T o
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ISR SE2 1151 1) FT g aftReT G FG dh AU P
qEET [ AfFa g F: ogfr  HAe AR el SR
QM|

Eadl erse do WY AT HAGT  Seef Fo S o
T FRr go, Ho @A ER o wAYT @
&  wEacl

o A g 3rrarer GeR W ) geFER
ERCEIRIT) ci 3T 5| Ageaqur CE W
AF  3uq @R, gena 3R FeiC @ /G WAl H HD qAT
gar g  3Ra g #Ee ™ FE S Tt d§8 ST

I ar oo ARG GRSt Fn dalw 9dg Sl IS I o
Jelreel  garell  Agr =W, 39 @ar 3R A FEr dodi v
FH Yo HH 3T Al W AT oo TiEl (I )...

™ ey #A: TS #h @ sTafie @Edr )
Jo W W Ao g ... (TFIUE ).

T AAe 9w aRr  : 3EEe S, s e &, de o
ST g, do gl 3B I o wwr Hoo, #@el Ee g
% Agl 98dTl ... (@FAUE ).

o TEqTer afg d=h Gk qReeT ): amr S, 3O

'~

g He  @E Ho AR Hp AE Al &N L. (@Eaue ). ..

W Wy G JFaT : Hed , 9 SR AR &o @y
FCE ) Fo AT S U g ge W Ad S o g o wfo
¥ s gz @E @e Qo JG CrE S R - B o 5
yaike g H: ST , dbr 3@ W & U g@ER ddT FEn
g s SR He oode He o T Fgw ST g1 AR g an
% Fh g Fh, W W Co®R ar gaer gl M e @
§olc F: d3T R Capl

AT , 3R SEHA st & STy ®@ , BRI EINOm3T
FI: Folc g I SaOe wo gad Fr golc dp, dp 3faaEa
e gl sds7 §3 Y@ g@mEr @ 30T & 3T g
Hr M IR qe Ao FHE G g & AT gETfer
FARST  Ho ITH G FOqEE o M AL FH WU TERd
qanfaer FARE  wb gfar 2 Jo FO 3cadk @Y Jo A I
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gar| geTfeiaT FeeeT  3TH 60 WIT S 2ar ar: 3N gH
dlz S o 3R e #Ho  w@ER Wcd Vo B REY T
IO, FH W Fn GA  BH 7 FOIR HUS @R o HUge , 9
ay o gHA @ gor  gr g ufEe , o9 3@ HAo
e AT A ab AV HA 40 Fo 50 Riaed g9l T Sl AL, 30T
@ golc HT: g B, IR A, db I IO @ wE B
EXE I IR G 2:1CY IgEg oo U T e ™ OHS e 37
FHAE A M W S9c ¥ SR AR ®o 9¥ gar 9N 38
RER grar qr:  &fo gfeg Ao glegedT Fr TEa JA
Jfeel  wefa #n go, 3d@ wEfa & a8 gdl o S ap
gfeer HAo  awor o JE Yo, FS g O oMl Fr W
GE] o gEEe &

gogiol gg der &0 W S aJo
Sfaar  denr wed e, 3HT @@ ¥E 3 & ge amd
go , I W Ry G} g AT , W -9A SR
g Fk §F IS AR FEr A & 3@ A Fo AIIT A

FAo wE AT JE F, Sn Wwms g® AU, Jo Tod o, WA P
germ gb  Fol U Wi W wET  SWAm |, 3R HYS HE
I THS g W@ g TWhaT go &0 Hoo meer W
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W g , dp WOH g W W@ BN, Al O ARET go
Ao o galed AT H gAE e o, ek
o, E”ET  F FHST AGT go, on g@leda gerar

EEIRG] o dar go, & gEled TSAT Ho o @A Fedr B
St dc @E cRr Fusl gH b WUer Suig o go O

Hoe S AT FHem  go, 98 4@ g sEY B

S G Fh ST @k 37T go, S AT go, 98

gEr TiRul S O 3T g, 379eTU g

gl TRT

[3TesmeTeT @ . db sl Ry ) dede g 1

434

?:J,Hl'q’
Jo

ay

AT , av 2010-11 & S Y@ F: U go, T
57,630 @3 H o, ob Al AT FHo o qREdT CIE BT
sHA 20 IR FWs W F goC BEY TETIAT qo
qued R I ge, 1041 3 IFA 39 W o [ Ho
afmar  go 3R 14219 w3 T aRes  wEmer i 1y
SR TS SE R H Q@ WA Ho A%, TR At
Q@ WA B A€ 20,594 WE TR fCE] AT Qo AT
et 3R 10 IR wE TR o T8 S wE SR
IS @ o ™ oAS do HG UMY F A FTFEE W
FA I q@ FAT S| Ho  TEgen HIT FTHEGA A dar o
FT gfdsr T YA goic Ao S N @0 IR FET HiO gA AW T
o HfAar o ol , BA P a9 g ExC) , dg "o gA
A HAT F LT , Yo S AUS =Iwone Fr ot | U3A
ot DY g Fa ? HAIA do ) He  3H Hed He
g &, dn 39 FfAEr F: 2@T PP afeR I S T
go 2 UR Y AT ert go , 3@ &R Fe @R
I gafa Al SR, v A g 3R af¥ e @eEw
g5 #¥ W @ o, A g9 glegede o Y@ g@E &

sdifor sEer  Soic gifedde Ao FeETHe 9G¥ HEAT ST
o, ST gf@mEn P dofC T A UY gl HEAT  SATl 3R SR
aReTeT Fo @@y HEAT I go, db o TR F dE g
FRAT T B U TG FE 0 W e AGT [ALCIR) go &fY 3R 9o -
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HARE  Ho  dede ¢, ar WOFE  Fe @ FA ? W A
St DA Jee 9sar g, 98 el Ho Q@ FLT ? 5T &0 T TG
® go AR e AW wy W dr W Ugd S«
glagedr F: Folc 9 BT Un, db X FR @l 3R Er 39er

OE X P dolc & o Jo HfT Y Fp SeC U g T go IR TH
e de TS W W@l 3EE FANT  FES  FD Jofc db dF gn I
FO AN Fn TecdA gen 2 g@Eg S ap 78 e g

g e FOgeeH: g g @ IR A A W T §o
A g dAW Hwon g WS, eSS ggr gRr g
wEcH  deT  &fl

S9 afed S S oo dofe 9 &fAT , dn 39H 9gTe g
SIS ®o FE G A del AT , 3 cfEr g &
dw  NfST , 3neh sr@ent Ao  WMIAT g Ff0 A do X ar AC
om ([T dH e on W ge AR UGS Ho gl H Fdd|
PR [T Do A TG ar W99g Er &g "o @ HET ?
S FEIMS g¢ W go, JI3FH  HF 0 Hoe @ FLr ? NIEH
Tg ar: aar do & IS S Sele REdiad s@r  go, S s
g o , Sn Uwr AT AT B, IR Y el FGr ?
safar  #Ho  Fg TEer  GEen N lED U FL ST IE S eel
LS I < L St Ao @ FE o HO RNT -9 Tl &3
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iy o qATA ART Ao dole @ T @ gF AR
IR GRR @ AFCE JEgg H#S , g HEAN AT
S A i wEr &o FO HEg Ho Aged aEll UPA &R
CEiRY TG W oade #do 3eaR® T®Ay @ 30T F TS
g  §H dgd  Teleid Fo gAE Vo T T HL A8l FE W &
gAY qrEt FAT TSNS ggof @ HIET  do o AT Fedr
g gAR 3ccR qTeer H: 98T F IS go , @A §HAA 3T

AT {EE AH g6 HER ArETE S Ao 3PR FEr
go, db ®G WEe g HE b 3ege FE g0 O YA Feak
@ @ W AR adRe @ AR @w @ @ 0
aEE W B o Ad #n B WO gAR 93 3R sl
L R Wew AW e w
39aT g Ao T -d@n R S o 9w ap
o= ug @ gt H:  Ggar  go &2 SC, ST I OBC & @ft  IeW
A T IRTEd 9l @ W SNl 3R qTEA Ho
59T Mgl afegfasior o HALE HUA A AT @ EwoT
W 3R qRA F AN qE Ty T S (R R 1
&t 3caR 9 F ONEE 20 FT P go, A wfo Iy o
giEd g Ho W go 3R IUA FEH AT FFd  TE
=Sal @ & f % ody IR @A @n gHieY 2
ST arsl CoelR: I IER go, SR g FT WA o HD
K IBETE W A agr o T30 ] 3PR AT &g an Fo @
Ho a" i AfEar E@RaT g FAR ek QTR Jq: 85 MP
gER WA g, A B0 #n gHer gEed g R
TR Jo FS U F T ge , dafka  BR M IeR
REL Fr: 39eT gy W go, o o &

¥ o S, InEAS S, A ®ER S, AW St @
L) g1 REER T @o o F@Igl QAT SO §o
xor IR 3 e Tariedr Ho STATHT o o ElLy
g .. (q@IUT  )... I @A gn  AfEc Sfder  =gwone e
go , @9 SR 3R s o g dAr g o v oAt go,
AR 3@ TR go & a8 e (@AY )... TOAT Fo
T Fg W g B AR gueT g & e T
e gAR RELT Fo g §4 g, o wR i IR
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qTeer F: 3UeT & W & He IJgId s@HAHA: WS B
FE W@ &P o A e e @ en T #h Wisde dt @ &g
W g , safav e wE @ AT & ST W Ogd AT
W T e S, IUIR WY F NG AT g A
g3 X NfSlTl R gH an §3 gl Al , av & F wE
aRr el , g Ae afaul #Ho o M e o SFAIHT

@o W mE AW W g Ho ged Ao WOgH HO IR EAR
qRET Fr: 3UeT F S an 3T FJE g FHo awr S oo
e aE A W FRAT , Ak S @ §@ o, 3@ @
T IS Tea e, 3HA I FHga

LFT , B ey ol #He o wwom #p 1 A &0 owds,
AR, TARE , IRER Ho gorwl I affEEdd ST
SN WS dF H - FH g, FE ot FAAo-HA T §ar
e IS A@AZ He:  Folc §IEd ATAT Fr: oawor & A, 3ger
A I YA A A PPP @v 3T EIGEELS anx
CEIS W F o=Emonr @ A, HoAn Jg oET ? AW e™ e
[T el Ao S BhEed A P I W EF ar T g
IRT W FR W WER e aa ds @ g, T
WHR AT hEed qE o do W go, ¥gd S Ao ged
Hfar F&H O SfHT N AT ae RIE hEedl Fo o€ AT
FAAT  FH W U g ? HT FH Feldr , SEfdh A FIRS @b
®A go? ...(FFE@UE ... g: db Swem @, 5 @ &b g g
AR I 9ST o A9 o S @b elmer & W ge ., 5 9
Eiry

422



IR AT It P R TAT W TE permanency FET wafar
go? ofhT  , BH W @ e go &0 JE A Fr HINOT 379
g% ay @ odn, do q@ & g, ap 3§ Ay S =T
oA go , do q@ gt , §H @ A oo ? NER o a@AS
see @n AR CCI) g, A gH OER THW T s
@ AU AR FHAC-FA 25 W A o, I wd I
g A0, AT U T@r 9w go , @it CEUCCH FHFTA
G T SSEIEAG] STer & o dn @ e o
Had  REAT CElE c@@EUE ). @ qTRem Fo 114
qeEdTT o3 ge g dRww w & A e 114 #o
111 pending #x 3@ W & §H Y 37U F FEF  TolC
Ao 3ok q@Y a0 H/E  S@T I

AT , 39 Soc #Ac W9 Ao  (@-@E  qHIEDT L P
A AGT PR IS R TR T go ! T.ER. @ A e
S st gar  Smar go, 3@ A& I degd  ga go
ar o gg sRRa T e F: provide I AT ST g  AIHeC
P gEIEAT g fifm YA -9 S gEaedr Crogc |
qar  S@r YA & AT F:, HEd I @@ P WE -UIE L
3@ o @ B IE NUSHAT &0 wieg o W@ oo, dfkd R
Qo -FA AT dr FRT  Hfo 3P @ infection 7 g Ha qfSelr
TR o @@ YR, GGG Fh 64 WE gk 90, ofd  glegeae
F: T D gHS FI: average 55 3R 60 HfAEHRI o FR AT AR
e E GG R ACE Rt = AEAFHAE Tt of 98
10 ¢ U@  Tadr o dIRFEE 7 I Efedr et g0, IWM  HJT500
FHideex 9 ¥ #Az  cover O g U gls FHidar
He g WS? ... (FWAUE )... Few AT o 3
FHAY Jo Iugs , T 8 e AT S| ... (TWAUE  )... 3T, 8
tar-3 dT IS

W #Aeew AgAd Gk Ry ) He wa@ o+ 11 §9
g A4 RIS MR 1 S ggar &

U AAAT  WEET 1 YW Ugd A, T dgd  of

ERRER ) @ . @S, FgRIT ) wEE S, 3gERT

9

arf Fo TP IR ghe o go AR emA 20 W@ € g
zafelt  you concentrate on speech.
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oy Ny A 3rerare o AT , Fe wem @ @
g L, dnr 3@ dr 9w 9@ Al

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That | agree, J9gaem  &d
et g ST

W My Teg 3rrare o AT , e &g Cate
golc #Ae A JAIEATHT Fo oaR He Fo oo oS W &
go , s sgd  go, gER 9| ATEREISAr Fr: Hn Sifar
EH) g , AW @ TS a N, JUYS IFA dceprelle
FaET AT Hp, HOIE A dp gar e

AF , AT Yo F goeam @ gRId STEer HT HA go?
qfder 10 aut e Bl g Ho
9 3,061 gdeard g8 o ARz we @ 450 S
ey F Gec) garml I
@ s g, IUHRT , db uR #¥Far o O 10 W Ao
YRl HFAT  HIMESN &M Ul 3N HUST HfAAT  gHEE gl 10
ay Ao 39T
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450 Fs  TT AT JEAW G FEH AR FA o qEEEm  F TR?
AT Tolc Ac HUS  FHS  AG N  provision @ Hf ghea

W LA owe L b mEd cEma R f #0 wEm
o,

FE  goea e, apad A, WdfkT 3T Awal a7 ? S«
AT [ T TRy , db B Fer 9 T@A ? 3R gieelr

Ao d8 & control W SW , dr @S HG  control g ¥ Sw
afeelr control & & o

AT , 39X 39 3 |a el Fo oA B gy qde
G ) AR g HC §HAS  FdaT  dolc So g@T o, el
qEdTad go, db A9 3T dolc Ho HARIH Qo dJo @ Cax:y
S[eTder St YT S @R, Sih WU ARSd 8¢ HA Q0 FF 96
g AT & 39 3@ ot B Y o HaT ? 3N Al
LIl ar ¥ HmA Jedm  ?

WHT . IR W @ e ud TR go , dp W
Ao ATl Har go 2 39 il
AATT A wfw IR 3 WEde TqEX Fo  gUsdT
e Ea go fifaT) IR qRfaETET
grlt |, sifFgdee gemr dn dmn Fnoedr  gRwm AT g
ar Fgad g &0 NUSY FARIT FESR FfoT|

qhAT , 39 Ao HUS HAS WU 3 A E e )
HYHT TEH WS g THdn dEas ¢ oI o T FE
= e JeIar g Fo gEl & U gr usar Cos
Tsrenfaar 58 A UH g@ -TEFEId Tt go, S U
HEE] o A g R &@as 3R oG o M HA Ao HA TH
e A gl @ TR

U ARG WG @ g@  -UdEud el g Al

o qA TGeg 3T : g, dg gmEer Qo wdr go, @
HEASBe FAR  Fp go N dE@AFdE AT -Hd w®HE gh omer g dgl
Qo 3FH 95 J WUG dERe g g sEfar Ao Gwar go &
TEARAHR eI , S an uEar F: e g, 39 3R
s b gga  @o @ gRear s ge , BRe@r Qo
el I TH NEA JH ge oo, sHTAT HEY 3 & Fo
e wEr B
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gga  amar Tga  da THRE  qEd i 3o un, AO§W
Gl LT ) S 1 HYTA Fo W R S #X dn o
R e AN TEAFzHe S Wd AEA gAFwS g IS B,
an g AT At et Tl & s T AGAS D
dg g U TEET 20,000 FHSR JoId &t 39s  fEEr g
qo ARH 0 AE Ugd ¥ SI¥ o @1 HfD daFAS  4000-5000
REEry goId  ge , AT g Ao I FUR AT T a9
3egiel AT Fio 20,000 YESR TJId B LA o "
A @\ wmE AE ger & S ? WudEd §o B0 gER
g8 & go, apy G g, 3R AGT g dn 3T SeTehr
ERER) AUl §ga  gfar o TH RAW M, g€ o THH
(al @R S go , Wk @ agl g o W
dF B¢ zHe AR Ha gy o afr H A O, dfed 3T W
S TS T gl

qGAS W dewAg, SAIE 3R gerrare LoE
Lo Tr do , AR AR F: TIT Ao B
qreA , S el & NEIE #T GRE go , @@l
o gl AT Gl 3 TR Ho oopr #/e ger S
HYAT  FH  F el dGAFAE Ac  JAH Wy S @ ®
S uig T9s g ARI@EE  sRUT g AE SH @l ot
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AR Hoe TS R Farerdrar g0, 3THAN AT ar
Tl LG F: & -qaEe g1 CP THHAR e
gL Ao wlideR N FER g3 Sfar go, ofkdT agl Ty
W F: P & -gaEc & go, s@foT T @ndr AW 3
a5 wgw A& @ & W an ¥ A dmwm A
SEr ge I JETR qo oS & R FEAR Fr: Scell
39T A 2

TEAFHETS  -q@r o dw an ar T gt go
3% T dp  AEASHUCE el ad Fn afggdEor
amem € ogam go, 3W e & W@ ERCIIE A
RidTeTe go, AT afggfaeor sl amem & gam &

TGAFAHAR Sl ds S % ogad OiRG gy go, 39
Sedr g Y@ a4

WFET  , R WeEd ... (@Hg A @ ... @ dn gd
A T wT AG  WaT AR 9@ dE & I g =
FA B A WEE g0, UA AF F9 A¥ed  awY A
g
..(FFEUA ).

ITHHTEET @ . 9o, FRIT ) JUH S g @n
TWRd AGT go, Y UH IR TAN & o @EywcEr ¢

W My T= a1 AR Wl S, HIFR TR
o 3 go .._(@™IUET ). =y S
HIATHY TR P @ g @ HIAFHT MR, 3ccR I Cas
o Sifar g, STet &L RIT -
CEIET] IS SErer g 3R 9wy He PR HEAT FE
F: el SehA IR JEEr g0, db 98 HIAFH IR & e
HIAFHL AR T Had LT I T go, @A
wh g T -2 & sfEr B¢ gF U dEa g Fogw 0 0w T -1
FIh o TH sfRar SELN
gr  Smw e 3Ed ymemr T -1 AR mr wdr -2 @n SR S
it AW  -AGIR o Ci)
e IfE siEd M B WHOT Fn g, IR WERAR GED
et aw ar: FH o

: : FH
HERAYR . HEE JR, WS 3R g 3R qTeer B
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it F AEARAE  Ho  HNH  EL ST

HACTEE -TEh AR Ho e IS do s INERAT
S w gH OGP dad ge HogEs AW L SR e W
F O IR HUGEIG o Ho IS -FFFRL TR #c 9" & do 3R
S -TERAR o 9w oEd F GIEET Far &t
EGTICES FAR R 1 dg gredr go, Sgl W& Ao
e ad aREr g

SEl UeEA &o ear AREg qEu T G S
gl HER AT 1S R ¥: 80 IR W T[T FL
dast At an: aifd 3EY §H dEods @ gAr Yo guR
o, o 9§ @@ gRT AT FEA 0 EART 3UaT @ TS| gH
TES Fo FO T Fo AFS Ho gAY 3UeT T
AR ggd oW §@p Awm @ ARG s WRor S &g Hi
g FAR TR T TEEH ac] S Terd g, ... (WET
o ). FAR -TfEERC Ho g Sn sEd =) ECEl
go , 3UHT  UH gonS w@iter AT FHoe T Swl .. (@FEausd ).
agl N FREATST W B ... (@IS )... W& Y F H Wia
Ho o SEET Jml sEe @M & Sh oy ufEd TFEH
T go, ...(q@EYE  )... 3§ & d% der g’ e |

..(@@EUE ). ..

<
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T W WO (R Y ): Tg FAR  db o fo, 3@

SiET de & AT SE| ... (AU ). ..
it WA o ara e , gl HEA) Co
Wy He  FE 39T AT ge  HO AT EEer @b i ged

AR dfAT STEam| IR A A &Hg Asg Yo dIr  gg @ dn
He 3 A€ F¥AT  FEAAT g, ofhed  TE FH & GoTuan| Kl
T3 e @ f RSN S@  Twa g T TH g3 9@ G
go dur gAY  He WEHR Faa AR sf@sa 58 gH A
go B0 I AIINTA §olc F FANMST -HNOT o, gH oAl do gga
S &Ho §F  FEOE o, db 3EH I R F AR o
Foa e H#Aw g de , I@T W/ qReT Fr: 3L o gHl
9gd -9gd  GegaGl

SHRI P. RAJEEVE (Kerala): Thank you, Mr. Vice-Chairman, Sir. At the
outset, with all responsibility, | question the authenticity of the
Budget figures. Sir, the Railway Budget for 2011-12 is a Budget that
has been cooked up with * figures and reeks with *. It has hence sadly
misinformed this House and misled the nation. Sir, the Ffirst example
of malpractice is that the Railway Minister, in her Budget speech,
page no. 5, claimed that 700 kilometres of new lines has been laid and
that doubling in 700 Kkilometres, electrification in 1000 kilometres
and gauge conversion in 800 kilometres have been achieved last year.
Sir, this is the mid-year analysis of the Finance Ministry 2011.
According to the Finance Ministry’s mid-year analysis, achievements
have been given in above categories up to September, 2010. For new
lines, achievement is only 59 kilometres...(Interruptions)... This is
the achievement. 1T you want, | read the sentence. Achievement till
March, as claimed by the Minister in her speech, is 700 kilometres.
That means, completion required between September, 2010 and March 2011
for the Budget claim to be true is 641 kilometres. This is for the
country where the annual average is only 180 kilometres. Same is the
case with gauge conversion. Target in the Budget is 800 kilometres;
Finance Ministry’s mid-year review shows only 140 kilometres. So, the
completion required is within five months is 660 kilometres. Regarding
doubling, the target in the Budget is 700 kilometres; achievement as

per the Finance Ministry’s mid-year review is 55 kilometres only. She
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claimed 700 Kkilometres. Actually, this 1is trying to mislead the

country, * the country...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Minister will reply to

that...(Interruptions)...

SHRIMATI BRINDA KARAT (West Bengal): Sir, there is a saying in
Hindi. 39 &gd 8o - “@&men 1 I

SHR1 P. RAJEEVE: Sir, coming to the second malpractice, in the
Explanatory Memorandum on the Railway Budget at page 15, under Revised
Estimates for Traffic Receipts, the same figure has been mentioned in

the Budget and the Revised Estimates, that is, Rs.26,126.47 crores.

*Expunged as ordered by Chair.
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I congratulate the Railway Minister for her ability to predict
accurately the volume of passengers who use Indian Railways and their
travel plans so as to determine the exact amount that could be

incurred under that head.

Sir, 1 tell you the malpractice number 3. In her speech while
introducing the Railway Budget, 1in paragraph 69 on page 17, the
Minister says, “loading target had to be reduced by 20 million tones”.
It is admirable that the Minister was still able to ensure that
receipts of Rs. 62,489.33 crore under Goods Earnings would be
achieved, which was the exact figure budgeted for
2010-11, as is indicated on Page 15 in the Explanatory Memoranda under

the Revised Estimates for Traffic Receipts.

Sir, now, I come to malpractice number 4 relating to optical fibre
cable. In her speech of 2011-12 Budget, she has claimed laying of
37,000 kms. optical fibre cable; 12,000 kms. up to March, 2010. But,
according to the Year Book (2009-10), page no. 31, it is only 35,000
km. The Figure in the Budget of 2010-11 is 49,000 kms. while the
Annual Report mentions only
35,000 kms. See the figures, Sir.

Therefore, Mr. Vice-Chairman, Sir, 1 urge the Prime Minister to
constitute a Committee to look into these Budgetary figures and find

out the truth. Actually, it is*

I hope the concerned Parliamentary Standing Committee will
physically check all these claims made by the hon. Railways Minister

in her Budget Speech.

Sir, during the last three Budgets, the Railway Minister made so
many declarations. Due to time-constraint, | would not like to go into
the details of the declarations. But 1| would like to know a few
things. How many Estimates of Cost have been prepared? How many
Project Reports have been prepared? How many sanctions have been
sought either from the Planning Commission or from the Finance
Ministry? And, what is the status of declarations made by Minister,

Ms. Mamata Banerjee in the last three Budgets?

It was declared last year that a special task force would be set up

to clear investments for railways within 100 days. What has been the
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status of this task force? What has been
the quantum of investment that was attracted through this force? There
has been no mention of this in the Budget. Sir, in the last Budget,
for the employees of the Railways, the Minister announced a scheme
called “House for All’. Nothing has been mentioned in this regard in

this Budget.

Sir, it was also mentioned that recruitment of 1.7 lakh employees
in Group “C” and Group “D” would be taken up this year. | would like
to request the Railway Minister to deploy licensed porters who have

been employed by the Railways under this.

*Expunged as ordered by Chair.
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Sir, now, I come to my own State, Kerala. | am grateful to the
Minister for granting
twelve new trains but one train is only extension from Trivandrum to
Kochuveli, which is
merely three Kkilometres. Sir, because there 1is a constraint of
platform space at Trivandrum,
it has been extended to Kochuveli. Another declaration is for
increasing the frequency Six days
to seven days. Another declaration is for Link Express, which means
linking three or

four compartments to the main train. Actually, 4 or 5 weekly trains

have been allotted in this Budget.

Our long standing demand of a daily train to Bangalore from
Ernakulam has been conveniently discarded by providing a weekly train
in the same route. 1 urge the Railway Minister to club the weekly

train and allot a new daily train from Kerala to Bangalore.

Sir, in spite of repeated demands, the frequencies of Rajdhani,
Sampark Kranti and Garib Rath trains to the State have not been
increased. As the number of local trains running in the State is
minimal and there is lack of adequate unreserved coaches on long
distance trains, it was a constant demand of passengers to allow
season ticket holders to travel in 2nd class coaches of such trains.
Sir, this demand was also not looked into by the Minister. 1 request

the Minister to provide more trains from Delhi to Kerala.

Traffic congestion in cities like Cochin is a very serious Iissue,
which is why the State Government had demanded suburban services which
have not been addressed by the Railway Minister. She has allotted 88
services to one city, 38 Metro-services and 50 suburbanservices. |

know these are only declarations. We want more EMU service also.

Sir, we demanded Automatic Signalling System. The State Government
has
already ensured a major share for this project. But nothing has been

mentioned for it in the Budget.

Another important thing is that 430 acres of land had been acquired
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by the Kerala State Government and made available to the Ministry of
Railways for the Palakkad Coach Factory which was proposed during UPA-
I regime and yet, there has been no move from the Railway Ministry to
commence work in the proposed site. Funds have not been allocated for
the same either. It has to be noted that the Coach Factory at Rae
Bareli, which was declared at the same time as that of the Palakkad
Coach Factory, will roll out its first coach in the next three months
as mentioned by the Railway Minister herself. For the Rae Bereli
Factory, it was the Ministry of Railways which directly bought land
from the people, not from the State Government. In the case of
proposed Coach Factory at Singur, the Minister in the Budget speech
blamed the concerned State Government for not making land available
for the project and now ventures to buy land directly under the

Ministry. This is a serious discrimination against Kerala.
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Finally, I would like to conclude by saying that the confidence of
women commuters in Kerala has been shaken by the tragic death of Ms.
Soumya which was caused as a result of inadequate security for women
passengers on railway coaches. However, 1 demand that the brother of
Ms. Soumya be given employment by the Railways. 1 do hope that the
Minister would do the utmost to ensure safety and security of

passengers and their belonging in the Indian Railways.

W  HEeR wEe @ @BR ) 3ugemeger s, 3
Az W Folc W Sl o ¢ @IT g &P e Uger SR
TgT W T W O W g AT sl HER S @o G
5 guf T o SwEmer AT dh 39  WIBAC Tghedr He
W #Ac wH AT go INW §o S Ho gH @R GRS i
B EED] wTar  dn A= Fesg IR o @ doc H @, an S
g &S AR IR der gsl 1998 #Ho 9 AET  SErr

FAN o Ygel IR W AW g4 o, 37 gAT A Fr: g
ggd W 91 3" AT S freight traffic 9, 9§ ARS Jo 412-
413 ARw T g1 FaT UM IH GHI Egd Sl TFdSeH

B Iy A AT THY AET  FA Fr: I o 3mS oy
geaT  Ho o TEHIST g3 UL, 3§ dE el AN F IS

AT wr an gRfa Sl @WUE  ¥n &Y UF RE TH MY F:e
derailment 8T  aT:, ST 3TN AF S o o€ gl s 9o 3R
3@ §HT gElr WRE gad M F TFAEC g Sar gn 39
AT NDA ITAHC Ho §HY JAEa W qae overaged assets 2o,
3d#  renewal FA  Ho AT 17,000 F$ [T Hoe SRSF FHE IS HAT
T AR IE W ggd & TS monitoring F AG, AR e 3T
aFEa g Wdwm W gE FoeE W doc #Ho  AwEw W

4 ARCAT oo el go &0 A #Fo & improvement §§
g 3@ improvement ®T: HRUT JE o HiT Weell FHE Fr: S
afeiRet IS, 3\ @Rt Fr AR T Wn 3N 3E §AT
10 Tt %o @@  Us Corporate Safety Plan §&I™T 91”7 AT:, Sib: odTdeT
32,000 U3 [T  &H U 3HEA  Fo HT B FEIHC g
gRr g, ®/B P oG gr gmr g 99 §gd SEr =
gheaATY g W O, 38 §AY dewleie T AS < S £

gy SEg Ao S 5 Ao Y Ja Ao JATHT Eﬁﬁ A Y
e A Jo AR gl @ T SrEdd e wEr AR
AT AT, F@Y §d Ao TwdEscH Fr: T FT FH

435



g5l NI UE T g & WA #o o b FT renewal T
go AR Sk gm infrastructure & renewal g&T  go, 3#% ¢
Sf@ear % eRr  Smen  wRv , §9e #¢ g a8 g@r  on W@l
e

e BT TE gEm o dR -eR FH S overaged assets
gz , da¢v ¥ accumulate g IR 3 g9 = wR awd Caw
gt Td el safoT AT WA o gART
WY gEm & S dRURE 5 O TEE AT T o9,
3R BR Fo @ ST IR IEH BR de gEed AT SWl g
g F ST o@m HO B Fo o anti-collision device M WRH
FRAT  wr B @A S gt d% 38 T Ao @ I
TR Ugel  HIHUT  &d Ao aBfa FRAT ap IR ugN IR ST
T T A1 R W Ao U¥EC RoeC do @
Hoe AT T U TG AH R GTHeSIdT g oy 3§ El e
WP T S W gk U8 TH AT aF g0, ok @S df¢
e Ul P JEaET e e | S L] JEY Ho
TR Ao zEfOT FEr , HAEF L] Ao AWy & gy
HEcaquT afeg gar g 3@ do YEW g T go AR
TR L g gl B
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e He @ W g & @A Foe T oy I9ad P
AT g 3l Sk W d9lc g AT T go, 3@
g HAc  wEq 99 A Member (Finance) & gndn 8o, 9 &%
Ta #o  Member(Finance) &v Yg R g Additional Member
(Finance) & Member (Finance) Y&d L HH W W ob #FHex g
T xS O Tl B i A IRAS TR 3Teled oIl g ?
3§ 39 9™ Finance Commissioner &gf gy , ar YEd FHe
finance &k A maintain T g, SHA P ST 2 ofw
TR W AORAN  SWAT G P A g

g WE, TS TH 7 §gIR T AT qeu" gz 3R 15
WX ¥ SEer mfzar AT FaAdr g, WfRd IS EHR dRE
do A Ho Member (Traffic) &« ug @ & Member (Traffic)
R YR x| Foodmdar g IRQ@ @ @ s &b
a@dr g S 3E  dEe 1z ) - ST )i g8 oA gt
C IR ) Whd afdw Ho  HHE3TASY  TqG go ?

LCE] §olc Ho A Gh el #T:, Finance Commissioner 3R Member
(Traffic), 31 90l AT grer g e er dR@ #Ae o Ao
At areeH @l g $EE T Ul godl  go &io W@ o
A /B dH A6 gb HUFE Hhd  go HiO gHG  QHT  SHAU AT
go , FHEis gH economic drive ol W &¢ 3 TH de Coslicor:)
ALY [ oo W B afhd  qEd WE 39T F Folc Ao HINOT
o ogo &Y W ST W AR HAR AFA  Ho HEW ARG
T , Sb R F AT HN Th @& ar ed
A @ dgd W Al -gh HI P 9eH @y ge R eEd
WG T Reaed F A I B oAiF SeRol AdAoR ogd o
HEE L AGFd HLr ! g1 W SR AR HA Hr ? 3T
BT L STeRel HASR WY U Ugd  Oo g0 3N sEe dw cAO
(Construction) 9% FH B SWAT g 3T IISTHA T&h AT ACHT Hi:
9Rc FL| S SRl HAoR F @ empanelled gBT ,3g db
gE g8 AW discontented @I HfD gAA  NIAomEA  Hoeo oY
W T HECaAT Ao @@mAT AT g @A CAO (Construction)
F: HHE e Am To AL T, HAH g STeRel HaoR Gt
qEA ) F A, sfew TR Hao”k @ ) @ I
FIM I S g ™ W] go FT =@ Riciaed
implementation #H: WEEr  gRT  , dg oAaf g aer g SHfev
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FEH  Ugd oW to 0 WA EIE] gwR W oS i ded
@ g, 3% T Wy oSw , Jf FH e Ao dgfead
g

gr-dem | ggel # Sphosh. @Ed &b IR 9Red H:
FHRTCT AT T U A g3 UE ¥ HC TS particular service
iRy @ S He e T FRE  Fn Afereiar
FT| 3T ST g & W9 #Ao: &% services go 3R e
e gedler AR FER AT Wgd o™y g dm -@w #Ao S osH
Re #n ot gt g, I e #r: functioning W sgd
EECIC I I B S

5 IR Ho W9 golc #Ae g B 57,630 S T[T FL
W@ I g 3R sAA -1l ar 3ueAr  aih 14 IR g
™  FHoogp FEA @Y surprising 1@ I g &0 S 20 §OR
ERCEE Gy IRFC & o&r o, 33H ¥ 10 AR H3 [T FHo
I dn: 98 g e df 8¢ 3ET 98 rolling stock TlEdr gt
¥ Tligew a8 WA F ol W ocEr go 3R W 38R @
T Jo w50 IORR o d F: FH T B NI
10 &R s [T F HY  §w3 soQdo W oge , 3@9 T8
FAT  HEN , T§ H@H oA HWM 2?2 IRFC TR A Fo Jfg
T F: AHA AG o ThAT go , HAR LCEC
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sovereign g  IRFC dgl W HFFP T HET  ? T§ S JT10 §OR
S [T IS Tqe AT F oI @ W g, T FHEl [
e 2 9 g FHo  S@ @ WU Rieeed Fo TR
Ao 3MBea gfr  go, 3@ dwg I oot of @ go, an
zgs e @ Codl Jo WM ? 3O sHA S 10 gAR WU
Elickr:) o A F S@ & o, d8 on wRfa F WAoo TG
e G gt

39T gross budgetary support 20 g F3 [T Fr BT I8
Ugell IR ST §&T g0, Ig ST 9 gh  q@y % Ig oW
® 3k gross budgetary support 20 R &Us I@T  FGIC AT g, TE
20 gIR &I I[WT  F@ Vo WA ? T AR WHR &n dn @9
Coslicrc =5 M T e

a ARd WER 9 @d F g€ wWIT , db HEr o Fer
Jqe ar  dew eEEr 9w 9 SEREC & dwT @ I
SASRREC =230 g I S FE Sn W g o uBd S
rsr Qo HIE  HWIE AGT ST o W go, dg A% go , dolc Ho
TA g &o, A FU3HE JHES  o@T  FfO 20,000 IS HRA
WHR gt , dn @ We Y@ 3mwn ? dEw 9T P g car
a3 gafar  FE S S HE S W Bo A WIET AG Serdm
R go, 39 2@U Hf3 20,000 S 3MYHT S .db .TH. go, Gross
Budgetary Support g, i &gl o @ar  Fo ab 3R Em e
g TRE gH g go IS = dR gamr , #H: A
He W g , & WA I -ai SR commodity &k freight
Jord & e g & Ac AR T Unstarred Question &% g@r
uar:, Ffas A AT SO 9iger Sead #Ho @ 3§ET §erar 9T
g6 dr I8 ua W9 Ac  FH@e  uwmr @ o & freight S@T
goear go? fm -fw A Ae e Td g AR S &0 AT FEd
go SO AT FF  wmEr AST goram go, T 3@ implications
af@u et Jg g0 FoIgd  HER trains FE o i TR
Erl Il W &P WM §ar ®@ o HD T@IF AT S Northern
Railway & HaiRIg T g, I8 AT HSHAR I gH e G
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ugd W B YU I g i CAEC LU 1 T S
A=A A TH o W& AR #e  Uge A A IS e,
including  Rajdhani ...(@gEUE )., UcHl Cas S sy
sFareT =T go, FFgol Hufa , 3R g gRAT

IF g O §o  3cielg  ggddr g 3R gfee #A:  Tqd ST
agac go - FE g g W 3T U KRG Hge HfT A
WA AE F@ W g, Wdfkd S 9ERT N 37 X Jo
MW g, 3HA  FARIR T ar @ #o g g Swem|

AY  war g HfY trains Fn @R safor wue g & g
FifF ELEa) EiE)
monitor A&l H W & UgS S @ HA g o, 39 gAY
He CIGEI important”’
trains gl&r i , 36T punctuality @& monitoring 3Td ¥R WK
grelr o kiicy kic) ST
go HfD 34h B @ar g A B¢ g@loe o A8 dwar &
39 AT AR e ad go IRAT @ Fo RO @ wE
e X FEIAe A AW B T §gd  @n g@e S %

@l AR, 9gl IR »E del AT g Hio Wd #o  freight &b
AT Hoe AC [T ER FEAeR g, @i ot us
& WET  #L subject ¥ IR FE SE agitation @@ &, @S
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Ter grer 58 AT S go COrEl C e C L G ECY

FIaEAT whr , S’ S ofr:  gEEIT giafr , o W P
AR FATEN € #E Ugl WK A jo, ®F W HUW
it #fT agitation g&A R o @ ofau| 39 30 ARG
9 3T ST HT HIA  HT 98 trains & g ARSFRAT e Ha
AT I ensure gF: oIal T gha g0 o0 g F¥ agitation &
gem EaL TE T (A o o
e AE 3 39X Ig ABS @ dn HidST Ao 9ga W
e , Sgl trains & 9§ g, 3N Hc AT YS9 g
NG AIA Fgl  Hio A projects dH: Iogl e F oar , S
gf@r &  disturbance %o trains ® G run &3r , ar gEdr
IRET FIF do FhdT {2 W RE  Tec gr gn S8 Fhdr e

T , ATT  AA S afgy afa  go , 3@ FE gedr
T gt AR qeT T e e o ar IR
7Y arRlr , uBe  doe #Ho o oy L, 3@ IR on aRr |, afka
Th Eox o Sa Ter g |
39 SWT  , 39 same trains 3o W g O geAr  do o gZar
&= a AR &gl & Eiy o a2
AMNHR FHoe A &rl & SR afgr Jf@ #fT 9 gear Jo
el Fo e ggar go &fST , 3MUsr same loco oRBEM , 3de
[ |G o o B ) &g EE St o wEr Wiy SfER EaE
SIdT  F Tg ITET go, ofFa U T do o w g, dp
MHAR [ UeAT  Ho A¢ o W o 3HT AR H@S #:n g,
FEH 9aT @ A dedr g

BT S TH IS important ST g0, ARG ¥ AS AQear
& g &, #He I AR FEAT AT HfT JAS  , 2009
Ae  sfEgr Fo ARG HET A it dfder wER S
9 A A gear Ao UF gUd o o, Sih dET o ger
SEee el gf 9% ofige  dfedmd & FAN fo, MW IFAT TH
e A - ge, J@w W9 F oEMhr =R g@ar g 39
SeGEN  zEA QW gw W@ g Agwm A St TR
AR o IR FwET A FO 3T FHT F FH I FT car|
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Tg @ gy T oun N TH T EWER S0 Oy #t g’ &Y 5w
AqET P I W gl oME HRIFS  ded Il FHT TSI THR
) # oo 4o, Afhd  ode g A6 g3l T IHA  Fg Fel o
w ¥ O o Fdlew  3Ed & S W g, @ JHA 3ES
equivalent rate #%: &l g0 Adeld 300 HUS [T 9 5T TR
gat  , dn g9 S THEW FT , d g JHAT A W FA
go? ag ab right of way g0, 3H W 3OH A TJad g NS T8
XA IR TAAG W F93EH g JUger o , d9 g
APl IE W AT & o

8T T AU 38 equivalent oF | AR Ao YT
I WIS §T W B0, dET  HES Ao HUR HH T Gl
go, @ S & AT TE W AR Ao @ T
el & go B0 ggP FdeT  Hee gelt e B ey Eos
JEa  wa T FE o O ®@h ws @ & ? 39T
T ogEm , R Tol® W AR Feem & oA Tl Fr Ay
JHT  Felr Shwelt|  gdfT AW W AW S de Wy gem
HT BT Ao 39 BB o HAE c@ W gfgr  Taeee Coe
IEaTe g2, F¥  unreasonable I&dTc Aer g SR AW
afr Sl sEd Ea Fr oy oeam @ET , BH W 3T
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equivalent SHET o dar 3R IR T Fr i HoT gEM ST
AR Fg W TR ST GSH a9 S| saH FT o 3 RE I
NG e oIt &Y FHE eR 3%  equivalent g dn UAE
g Foe W I BT AuH FHT encroach g SEN| . (T &
).,

i al¥eeg afardy @E®R ) W, TR #AsT ghT B

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You take two more minutes.
...(Time-bell rings)..

SHR1 SHIVANAND TIWARI: It is his maiden speech.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is only a warning bell.

It is only for giving a signal.

ke WA TG g : W9 F: S BB R
Hﬁ]ﬁ go, 3@ SR Ho  Pgell BT ai:- 3 TEr gl I
FfT 1 AW 75 AR @ Casli 1y MY S | ot [y Y | Eas

o|myor g go dp @ae 3o T g dfRT @ dm N T

& @a Ao Ugd 16 & HHANT I @ Col Y
FErr SE , 38 A% 39 gear g I T Aty gam  un

accordingly gl W S dEAr o , 39 gea & St |, ImEr
% g AUSWUT  FO e i@ Ao e S dEd @4l 2o,
3gHT 42 WRIc staff expenditure W SaT g0, 17 TAC dereT

W S g0, 16 WIAT YT 0 W Shar g F9sy AT an 39
g HfT AI75 9T W g

WIS e o JeHar F recruit FHET ar YR 6 WHe
T dRSE Smwem| AdEE Y@ 75 GRT T FHAATRAT Co
GEECEIR 3R wge W ST 39 S e golc &1 W #o
F: TSIl 3R 39 R BTl AL ar WIEeTel 39T
g F@ T ? SR ap o e o recruitment F T 3T

FWE go , IJgdr 9T & WU TE AWM Hlfh EIICE O 1 T

a&F gl H 37T it F: JE o TS W, T dE AR o
sf@s TR Hoe  SERT @ FIRTT g 39 3erd #He
qar & ot I 6 Fee #d  E Hz  SfEe &

EREEAA Ao A OEr W go , dfae TR Fo gl g
w® g, s sy 9de &Y & W & a9 e safr
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SeET  ® Al gk T o & I ey a3 T FH
@ul @8 FE HEE g awenm da g6 @A #h W

TN WA TifRT , 3EHT B T ARBR FeAr

TRT , 3 Jo A F OWHS @A TRT , Jift ¥ea F: T

gl

i@ He , Ho UH S BR o Fgem  dEgm o |3 FHo
sports persons @&o W@ U 3ol @A g3 b 3o ol JAo AT
dey dww IR TREE deww dAc s 3@ #Hsa S E¢
B3 s, FHex CRICH
picul , T J9 Mfdr HFER s ¥ #E ¥, dr A
e qTARIA s AT T I 3@ wEw
) F SR Sl guRkH FE  Ac 9L, 3P SEd HEAT  IAT
ol 3TH oo et 3aeh
T gH ORd Ffo sl Rg Qo gEEH o dR FHo
Ho STer pCe B £ (oA ey @ deEr afer
o saA 3R SrmEr Y W gl g He , Ho
kiRl FLAT g FT I\ e S
IR URAT Bo ., T e AwS go, 3R IRy @ do @
gr  Sw | qeleed Fo IR #do ww AR
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4.00 P.M.

DN S P R o, 98 R i W CICar: B T B
e o Ud@ Wil ST Weer R Ace § el Ao §d’r 9@
g M0 388 S surveyed projects gz , du AT @@ Fo go , A
FeAdatel &o go , sfeder Ho gh A ®gl AT go &Y 12d
AT Ao A dfar S| SAH e 114 qhoFCH Ho
IR FHoe  HEr I go B GRE A W gem  Oeer #o
SAP AT S, AR I AGT garar  dar go &0 Twelfth Plan
#Ho g Yar el Qo HWET , i SE:] @ S gsIr 2
safor & FEle F O cfr Sw S| dei @ Fg o HO
3R T goic Ao HE Qodc o db 3OHT SFECEHCAUS

d& EEmM W, AU H{Y  EW g, $Ee @ #qoe  g|@ o oo e
Hegare L

SHRI A.A. JINNAH (Tamil Nadu): Mr. Vice-Chairman, Sir, before 1
talk about the Budget (Railways), | would like to say something about
the Railways in general. Railway is the main mode of transport for the
poor people, the so-called aam adami referred to by everybody in this
House. The normal bus, luxury bus and flight charges are very high. So
the poor people and the middle-class people prefer the railway. To
quench their ambitions, we are spending crores of rupees in the
Railway Budget. Even then the benefits are not reaching the poor.
Unreserved compartments of trains are clear evidence. They are dirty,
unclean and not fit for human use. Even First AC compartments are not
cleaned and properly maintained. | have seen rats and cockroaches
often in the compartments. 1 also made a complaint about it to the

higher authorities.

I would like to quote Thirukural. 1 am not attacking or saying
anything negative against the hon. Minister. It says, “(hon. Member

may please fill in)”

It means, if the king is not properly informed about the handicaps

of his Government, no enemy is needed to defeat him.

Now I would like to make my comments on the Railway Budget, 2010-
11, placed by the hon. Railway Minister. 1 have got a very great
regard and respect for Mamataji. If any Member makes a request to her,
she immediately gives attention to him and does the needful. When the

Classical Language Conference was held in Tamil Nadu, after getting
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advice from my Chief Minister, Dr. Kalaignar, 1 requested Madam
Mamataji to arrange some special trains. She immediately arranged
special trains for the Conference. You have done full justice to some
of the States, like West Bengal; whereas, some of the States have been
deprived of the benefits, which the people of these States were

anxiously expecting, which includes the State of Tamil Nadu.

I would like to congratulate the Railway Minister for allowing
Chendur Express, which 1is called Tiruchendur Express, which was
allowed to run daily, instead of weekly at the request of the hon.
Chief Minister of Tamil Nadu, Dr. Kalaignar and the hon. Minister for
Chemicals and Fertilisers, Shri Alagiri. 1 also thank the Railway

Minister for proposing to introduce Madurai-
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Chennai AC Duronto biweekly express, Chennai-Thiruvanthapuram AC
Duronto biweekly express, Janam Bhoomi Gaurar Express - Chennai-
Puducherry- Trichy-Madurai-Kanyakumari-Trivandrum-Ernakulam and back
to Chennai. This was for the purpose of education and historical

studies for the students. It is a special train for pilgrims also.

Then there are the Madurai-Kottayam gauge conversion and doubling
the line; doubling the Rameswaram-Danushkodi line; introduction of
Coimbatore-Mettupalayam new passenger train, which is in the schedule;
introduction of Dharmapuri-Bangalore DEMU service; extension of
Chennai Egmore-Nagoor Express to Karaikal; making Trichy-Karur weekly

train to daily and doubling of Omalur to Mettur Dam.

New surveys in respect of Salem-Karaikal via Perambalur,
Mayiladuthurai, Karaikal-Sirkhazhi, Sriperumbudur, Guduvancheri with
Spur to Irungattukottai, Avadi and Sriperumbudur; Madurai-Tuticorin,

Dindigul to Kumuli routes have to be carried out.

For want of funds the work has not yet been fully executed in the
following case: gauge conversion between Tiruvarur and Karaikudi;
doubling the [line between Chengalpattu and Kanyakumari; gauge
conversion between Mayiladuthurai and Tiruvarur which is my place.
When I go to my place Tiruvarur from Chennai, | have to go through

that way only.

Even the native place of our beloved Chief Minister, Dr. Kalaignar,
is Tiruvarur, that is, Thirukkuvalai. Mannargudi via Thirukkuvalai and
Pattukottai-Vedaranyam are the important lines to reach the residence
of the Chief Minister. Sir, train services for Karur-Salem started ten
years back. Funds were allotted step-by-step, and the work is going to
be completed. For that, we have to congratulate the Railway Minister,
Mamtaji, for having done a wonderful service to the nation,
especially, the people of Tamil Nadu. In fact, one of my friends is
arranging a function for giving an award to the Railway Minister,

under the patron of the Chief Minister.

Now status has been given to Salem as a separate division. But the
work has not started as no funds have been allotted. People are

suffering, and | would request the hon. Minister to see to it that

447



this work is started immediately. In Telugu, there is a saying, “Peru
pedda peru, daaga bottu neelu leru”, meaning to say, “The name of the
place is very big, but there is no drop of water to drink”. The status
of the Salem Division is also like that. But the work has not started,

and there are no funds allocated.

Then, the train from Sengottai to Coimbatore via Tirupur has
suddenly been stopped. The request of the people of the place is that
this train service must be reinstated. Then, Sir, “Podhigai Express’
running from Chennai to Sengottai is overcrowded. Generally, certain
areas of Tamil Nadu are not having enough trains, to fulfill the needs

of the people. I would request that
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additional trains must be allowed to run, or at least, additional
compartments may be added in the same Podhigai Express at the
earliest. Also, shuttle train services between Madurai and Sengottai
may be provided to avoid the excess rush. Then, Dharmapuri-Morapur
line, which extends to 27 kms, at an estimated cost of Rs.109 crores,
has been pending for a long time for want of necessary funds. Also, a
new train service, a daily service, from Nagarcoil to Bangalore should
be introduced. People residing in Tamil Nadu are travelling every day
to Bangalore for their education in schools and colleges and also for
employment. For the past two years, repeated requests have been made.
But people are disappointed as their request has not been fulfilled in

the present Budget.

Then, Chennai-Kanyakumari railway line, as requested by our Chief
Minister, has not been given much attention. 1 would also urge upon
the hon. Minister to have doubling and electrification of the
particular line. Immediate attention may be given, and our request may
kindly be fulfilled. Then, the broad gauge conversion work on the
Sengottai-Punalur line, which is 29 kms in length, running through
tunnels, should be completed at the earliest. This train service
between Kerala and Tamil Nadu will be useful for the economic growth
of both the States, and also the Cochin Port and V.0.C. Port in

Tuticorin will be benefited.

Finally, 1 would request the hon. Minister, Madam Mamataji, to
attach two unreserved compartments in the front and two unreserved
compartments at the back, in every train running in the country, for
the benefit of the poor people. As our Chief Minister used to say,
“The smile in a poor man’s face is a great wealth for us. We see God
through the smile of the poor man.” So, you kindly try to attach two
unreserved compartments in the front and two unreserved compartments
at the back so that the people can enjoy the benefit of travelling in

the Railways.

Finally, Sir, enough funds should be allocated to the the metro
rail project, which is going on in our State. The work is going on
nicely. But enough funds have to be allocated. Our Chief Minister is

also taking utmost care to ensure successful completion of the
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project. The Metro Rail is an important mode of transport for Chennai,
and for Tamil Nadu, as a whole. 1 request the hon. Minister to extend
her helping hand to Tamil Nadu. I wish all success in her career. May

the God bless her! Thank you very much.

DR. JANARDHAN WAGHMARE (Maharashtra): Thank you, Sir. 1 rise to
support the Railway Budget. 1 also congratulate hon. Railway Minister
for this good Budget. Sir, Railways are engines of development of the
country. They promote and foster the growth of economy. The Railway
Ministry has been giving invaluable service to the nation since the
very beginning. It has almost knit the country and contributed greatly
to national integration. The ever-moving wheels of railway trains
symbolize the progress of India. Railway trains are aam aadmi’s means

of
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travelling and transportation. Hon’ble Railway Minister Ms. Mamataji,
her colleagues and officers in the Railway Ministry have taken immense
pains to prepare the Railway Budget for 2011-2012. It may not satisfy
all the States and regions. Needless to say, there is a huge pressure

on the Railway Ministry. But, it is the result of hard work.

The country as a whole puts its appreciation on record. She has
taken utmost care of the aam aadmi. No hike in the fares. Hon. Railway
Minister had announced last year that the local people would be given
service opportunities in the Railways. That announcement has raised
high hopes and expectations in the minds of the people everywhere. The
local people everywhere in India have feelings of frustration and

alienation.

Sir, you know why certain unfortunate and untoward things are
happening in Maharashtra. The Railways should be made corruption free.
That challenge is enormous and should be accepted courageously. Our
Railways need to be modernized. There is ample scope for innovations.
Unemployment is a big problem throughout the country. It is our big
concern. Why not introduce a quota system on the basis of population
of each State? Some such remedy should be found out. Some such

principle has to be evolved.

Sir, backward regions in the country should be given priorities in
constructing new Railway lines. The North-Eastern States should be
given priority in having Railway projects. As a matter of policy there
should be uni-gauge throughout the country. The work of broadgauging
should be taken up logistically in a phased manner. Timeframe should

be decided for the completion of this particular work.

Sir, the Maharashtra Government has submitted 27 projects to the
Central Government. | draw the kind attention of Hon. Railway Minister
to the following two most important railway projects in Marathwada,
which 1is a very backward region in Maharashtra. Firstly, it Iis
Ahmadnagar- Beed- Parli (Vaijyanath). The length of this project is
only 261.26 km. It was approved in 1995-96 and its revised estimated
cost is Rs. 1010 crores. So far only Rs. 67.40 crores have been spent
on it. Sir, the Government of Maharashtra has released Rs. 25 crores

in 2009-10. Last year Rs. 100 crores were provided in the budget. The
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progress of work is
very slow even after 15 years of its approval. This year, no Budget

money is allocated for this project.

Sir, the second project is Wardha-Nanded via Yavathmal. The length
of this project is 270 kilometres. It has been approved in 2008-09.
Its estimated cost is Rs.1503 crores. So far only Rs.15.19 crores have
been spent on it. The Government of Maharashtra has released Rs.25
crores. These two railway projects are in the most backward regions of
Marathwada and Vidarbha. Please provide substantial budget to expedite

their completion.
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Sir, | also suggest a new railway project from Nanded to Latur Road
in Marathwada, again in the backward region. Its length is only 100
kilometres. It goes through Tfour talukas of Marathwada, namely,
Nanded, Loha, Ahmadpur and Latur. A delegation has already met Her
Excellency Shrimati Pratibha Patil, President of India and the
officials in the Railway Ministry, New Delhi. It is a legitimate and
genuine demand of the people there. |1 request the hon. Railway
Minister to give approval to it and undertake its survey. The hon.
Railway Minister has graciously announced an express train from Nagpur
to Kolhapur via Akola, Latur Road, Kurduwadi and Pune. It goes across
Vidarbha. 1 request the hon. Railway Minister to give name of Anand
Vana to this particular train, which is the karmabhumi of late Baba
Amte. This place is very important in that particular region. 1
request the hon. Railway Minister to give this name to this express

train.

Sir, | draw the attention of the hon. Railway Minister to all the
projects that have been submitted to the Government of India by the
Maharashtra Government. 1 hope she will consider all these very

sympathetically. Thank you very much, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you Mr. Waghmare
for sticking on to the time. Now, Shri Baishnab Parida, not here.

Prof. Ram Gopal Yadav.

™ . WA Ame 9Ed Gk T ): Eg , W

A S dc S S qEgd AT go, 3@ & afegH W
IR Agcaqer afagai W EAR @ gFa |, AT
Jahar S, IrdEr .. @ d@me RNy g 3rarer il
sgd  sRw Ao FWd 9 @FE gB g Hx  3AQ  gFEeaE

T e Rl Ho arel e
Hgam , SHEF cgA o §gd HALE  THAr Ho  AUS  AmIA
e AT LR St e Ig gl

qEAT g HO UGS 18-20 AT o Ho T@eW W Oge  HO A
dx W TEf St Ewond gt Bo, 3o owoms W IFATG gl
go | uifoRmee S Hgcaqur ey F el S
N @ AW, 38 W OANAGER , I8 AR dRl G@gd goe 3RER e
ELET 138 I3 g go , 3@ ar I|@ @ 3FAE
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gt Bo FfO var  gem dftheT Al IR Ho I $gdT IS IET
g Came HACT S qo gger
FAHT:-FA G IR §AR Y F: PR Fd  §E 3¥ gad
e T EEETy Ere 4t TeaT Fo golc
awuT o AR et ge S Al F FERd ar,
wfeheT 3 Ky 37T GED S HIA
TRIAT  TF d W BT Ho A% AT Ted Ao gESe o
g, Afhed 38 W M FE IAGSAS g ap Hoe  TE FET  A@EAT
g  HfY TR =wone FH I, dGd  dET Fode Ho o
by J ®_ , e S oo awume o, o &
qUSFCH YE  H®, 39 qUeFH F AT H: o e
<1 I |

qSFed go oo AR I @@ W IAR o, oAl QT
T gw # Ray  wowew Ao @ W de

LG , 1984 Hz  godleld W™ AR BSETIR) ATt
Fas: | afferar S e @ -Ferar ed oGl
qEed @ 9 38 Wa AT W KA YE GBI, HOR HH Eh
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g s w #& ,  gwag W T @ a8 g W
SR 3R R #Ao o ST g O IET W@ AT dh T
@ & o

@I, PRI -FC@Er arEr SR L] MBS Fo A% gEd
e S A R o Ta gC TR FHo 3g&T
s @@ w38 o @ ey Ao S g o
AT 38 W AHAE F Y@ wale @@t 2o ARag FE eaw i
@ B g B AEgd -gerar W d’ad o ot JAFEd
FHEY S Ao HEr ge He He @ FXar  ganl Sfar S Ao
T AS ®d e IEH A gn 3R 3eEr  3uReufa o
BSER glegedme Fo  useula el w.dn LS. 3ege
FoTH S Ao ggl o | il 2 o M =l e 2 AT 39 dF7d W@
2E] S Ao g gmor o @h 9 g @ od R 3€ked ofr:
CIE 1 B+ M S , Ofhd 3@ W I3 T dad AR LS El
g 3W AWEE FJE S F W ¥ 39 WA REC TN
g % g and 1 am thankful to the Minister for this. T& W &
Y& 8@ T go IRFY  IEAE Fo HOFE W e @ FH O
g

Fear  Ho T GREA go B0 Jo S qewed g, T
@ g dc g g dgd &3 AW W A qeded 3
qEINT @I S wRU ot F AT SR o HfD g EINOT
g WS go, sHfAT FE A q@ gn Smenr , Afkd & @ S8

IEHT dFT  25% 3T WA do oo AT go , 3@ @
& AR 750 o g I dn B A ¥o 3rgar
ARAe ¥ borrowing & IRT g @0 el

gr WH  9ge A @rer goan aXa ¥o & d@d g &R
s T Ho GG Hoe WA W@ go, BT Ig dAlEd gHAr go ?
FE ARG A -FHEARE W ogeft , @@ ¥E Al
Ea) k1 G 1T U S Gl SRR G F AT A HBA g,
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sd4  §3 Y\ W IFH dwr S Wo o oW, BR¥ g§ 49
QoW HEAT W HEd & T geer AR FF auf Qo HIAT

A g, UE HY  Fgd  Hgcdqul FE g go, Swr &0 ek
IR . AF A Ao s FET U 3PR uws @ , oo #o semEr
Srer  ge  dn o u@ TFENH Ao wdl -1 do TgA AT
Rofr #o gn SR e d ge | 39 "@AT sfeat He
Tt Fr IB e ot IRNTH & S8 JAET  USAT o
W I e @ WAL W WA Fh e Ho o gl
ST o, @ Waw W Ysa @ gEd T e fo I wS
IR = dT w oI g, A S8 SmEr g W B &l
dAnde | oS go, sTo ¥ S & ol FAo TR Tg
FRAT I FO vrEmyw [x2s) FHo , GERERC [Xx2c) o
I SRy AT groft S I elfthed AR v B ) o
geeT Tg go FO 80 wwG  FESH Fo A W FHo
FFT 20 BT oWE go 3R 20 whEdr ey Fo o€ 80 WA
SoE & 9 dEe R S WS WA gad ge , do TEdRe

arer st Ao Ao A gerw &o sfEEl Ao AR SR W
CERE e A HREr & §erwdr Wk Sn A
P W WA A go , R AR dox Ho A G F AR
1 R PR S - Starer & 9dHe &N i S )
ECd Afar A& go, REle sfey EEIGNE B - I €
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CIE 3RS ge , dfs W WA @ TF T THI
Lo ny T HOTgr T g, S@Y HE  gredl do gEST  de
T S FhdT , dEl dh 98 THOE X Qo Swen A
3@ dn W8 o HE SEE En Aer go, 3WA 0 w8 §@ew @
Tl gt s A mar g, dE wEaT  go HIO EHA
HRAT A Fedr , FE §gd S W B¢ ok, IF wgd
3T gl aTet go CRUIE] ENE #
g @ Wed W9 gE ¢ N U -§gd &R CEEN
ARt T e A Ela i Eliy S
sfer g #e , 3A@ e Fn B T In T

T T FR FA HEOU| JOdEe o Hiod@T TET g

AR F , S o vdn. FRE #Av W g ge , do Od
12 I TR O Pl Fo e @E @k ap gRfa go, d@E
Sgd W B WA Sl HRER g g o - TE U I3
o dgel @ ST AT U - HAT UM ARE  go HO 3@Y @l el
FUSER gr 9w, JfEdr T @n g U ww A 2 I
87 —ATRRAT aa g, X & e Az 8 @R £
ATRRaT g A g @Y g3l 3T I Bell o g go 3R
agt Jqe TR hgwed A o g dw AN geafew
FH TR dy Hoe  gEe de w® & E1CU I v B | O )
Jgl o wA W B To, do §F WK gr AU 39 gewd Ly
TH  AGr AT g TEr @R W o9 #Ho  erdedr Tehgel
Fo A€ AT g , db IR T 9 @ IWd 93 db 9§ oW
AT Jo Harer gt , HEilE Tgr St @ e, Jo
e g gh TS | .. (@EE I v ). W, H & T AR
Ao 3wh S w@ew  wX qm A AW B @@ Fgd  qw@r
& G g Jo @ FFAEC Eir gt I know that.

That is why I am not going into details.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The total time of your
party is over...(Interruptions)... &% &= , 3UTs Afaec AR SifaT)

PROF. RAM GOPAL YADAV: You are always very generous towards me.

W, H: Ig FF W@ UL KO SH GWHEUE  HD gRET Hde  f Cas
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Y o Ig N AT ¢ SIS TE Ahel U GG g, @ a8
M FFWF AR ¢ TEW T EFRd g o HO @ Eos
W T 9B W& ST 9saT g

e AT gAR gerar R Fo TR #dAo  wEr IEw
FD T W FH TH G {AST  Fedar| o o Ae T W
qg IAEEAC @A I9 Ao 3 W Jo wgRI Aar g d
T N S EE I C Q| 1 N £ R 2 B = 5 Qo g g A
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e Wgd  gUR  Fn ey

AAGT S, 398 &Eir F ggd  3FAG go , afFa sad
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BESl AR IO eEE FEr i g g@ dn e @h S| go, ofed
S % H9Tg  g¢ , O9 do A 3FAG go & ygme et Fo
At go @ St o e FH  AG Td EHS , S
.. FHoe A8 gd hd AR En uhr W o FgIH ST AT
& GW AP o, 3R 3oa AT WU H/B & g, dn o
JOR gERT TE (& o g} Hoe gROT Ug & &0 W9
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S W Yo, I@AE HTRET T 100 e o o/
STaTer art W, 3R Tear F IH H Ho A% 3EH
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AT MRE T F S e an:, IGH T g HMAT
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W oo gsar g S FRUT S racks F: HOAS g Fe, IRA
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Shrastrareft FEJE gar g, JfEer  wehr quufEedar AT
TRT , AR AfASAT & #@fE R, Jf@E R e W
FH W ISAT g TS IR Hoe WH dgd -¥o I&OT g
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oTer g1
gHS A® I an TIPRT ore i | g ST A Yo QSAT
ariear bl T L 3T AT TEAT
& A E f gF AR My ST FRSR WS &® R
ELJ 153 s ) FIRSR qReT

g I 9 IBHcs e FIRSR qaSae g, 31 ad
® TR Ho Foglel el g COTER R
it A He o el I RISACBAAA Ao d®mC 3TEEn|
gl d% &fo e o @e -9 Fo AW, S W9 qq o
A UL, 9 . quSdesaere Ao "er AT gAR W™ Ao
oIy £l
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3T S GERGH] 95 e go, dfew S galed afy
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Sl [ rxc B L LT I | F AR S F IR P g
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W, T HINUT o eI O d@ RT3 Ee
AU gEFded dAr  FEr g IR IW@ W s CIEL gATeT
g go & s RISdT qeRRY Qo FreEEd sl
Seaiel FE 3w FIAY Qo

o, afFT W9 Jo JF S0 T go , Sb @9
aer o, 3R 3w Flr S@ G L go &
IRIpR  saa Fo AT ®AT HEAT AT ARU| ELSED
Ao segled 39 gFdT Ao F8 FEr o, dAfFT
kI i #d: ¥ @ g FO qUsAc EERE) Qo
Sogiel T sfwww #n g iswer W He W@ g,
STT&eT g W iy I w go HfT T SR
CLECUMET R P WH o S W g

W, AU3W 3T W| o 3INFA: o W @A @A &b FHe
A A HEleAT W U S Hgell  ARIN FTT Sogia
BIRGE) s $o A% FAT 175-176 ESOIT P g, 3AH e
o S oo g do gaag HEed INoTTe go , dAAC
FH PP W dr Feaie o oI Casl S O, TEUT
s oS sawr T W® o, 3R dE e gam AR AEar S, W@
FE AgIear FAor W, db @rar go Hio do gfiRger e o
TR IE Fr @ o e dalr , &H Yo FHH HET W dr
Sns g &l g & Jo e AT W o T, dfehed
FIFTSAT W oar Ac AT s & & ®o S Eirl
s gl #u g s s A e S et
go, o FE 0 W IR -IR  §HS  HET UL &S UH el s "o
SIRTSAT g ge ey gH  $o Jdf¢ Tdar A, S oEr
e il e W B g @0 SRUT S do, 3EAr FHel
U o, agi TAlegelTd &R ESI CEATA Fo AT W
FRS  F AT e 175 WH  TEd  YE g un,
gogia HF A HAT

Folr -l gaTr aNoTIT F: d W dw -dm Foe o Jo
givomy smamr g, ok He  wmEar g &% Jo Owong
Wdd T AT aIRU| I8 S glageart F: HYfed
go, ST FEHT  OMOT R glageart Fo of¢  gEr  aiRT
qg dad  USENAS gwor @@ gelt =@iRul g Ewom3iT I
ATRTd TAEET o W I FAT  FTET IR 2 CC Y
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CIEIR QLT Fr S qEaEdm gt TiRT |, 98 I SISOt
Ao &G A o &0 gIwr I R I Qo T o
F L, UG AR W HA FRAT FW| A -G WO

& gl ot 3R mEenE F FEN o W Ao gEuw Aferr
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ey go , 3P SwEelg b g L, ARk SEr SRed ¥, T
d& gL Wl W A car  WRUl A gAY @ safelr
@k #Ao @@ m A s T @ um F0 e Ao
HAMGIR AF g g€ , 3 g5 er &0 qar 4T 3k
@R @b Sied Al oee @b safewr @b Se wRT |, A
Ig v SRl S HAN T W oa@T  dIRTI ool  —TTET
@ 9@ A @RS Hg W AP Sega FE U B T@l
nfearfaar F PE ST W & WA Ao wEl g0 oo JAfEdr  3med
UHE Hoe o ST T S g, e e #o AR efr
smeam| #He  FgAT GRS ge B0 Sff@e U $Ed I Uss oHE
g, S anfeard g0, 3R 3T q@ SHT gl Sy go, dn
3R ek Afeer =@iRe R aE @ Ty WHR Ao s 15
o @e qwfa THg Ho HIEA B HA dF I ogo, 39 FEE 0 "o
AqAES R SEm =@iigul T IIE 3nfearfaat F SaTET B
IR Ig Anflalg o QRETAd go, safow @gr Fo @AW Fo o
Ig qUIEAT I Emp AR @Rl

STFHTETET @ . 9o, FRIT ) 3G Y FATT FFT
39t TH AT STTer qAg oo CIE
o

i W' . | : 3ugemeust S, A FEwd TS Af@C Fn
FFg AR 2z AT AW FEA  TE po HO 40 WA ad Wo QT
e safety related g Segiel Fgr o w0 glageae
Ao ARG Ho o s dEr go , 3P gA o ST
go W o, oAk S glgEa HAx 5 ®F  Fo ARl
orees AleasT oer ARl Fo A% Heh I go , BAH
9§t -t @sfRar IRz e afAa E EoCOC I L Ho
R P S gEae g wWEar A, ofkd W A
HAgrear dqo: YT Folc HG BoT APl P A% PE  guIEAT er
o B AE Aglear A 1,69,813 dadeT @ S F g,
AT FARl WA do W gH & W gueed = @

Jf@E SC/ST o F Jo B AT whdT A
s’ #Ae 3 HT A FET B

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, okay. That is all.

g,
., 3EH

SHRI R.C. SINGH: Thank you, Sir.

SHR1 KUMAR DEEPAK DAS (Assam): Sir, though this year’s Railway
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Budget has not brought many cheers to the people of Assam, many
significant proposals — to connect the capital of Manipur by railway
tracks, promised railway industry in Manipur and Bongaigaon and non-
lapsable fund for Railway projects in the North-Eastern region — have
been introduced. For these, 1 must congratulate the hon. Railway
Minister. Since this Budget has laid special emphasis on development
of railways in West Bengal, 1 must say that this is a populist Budget,
but, at the same time, it is also an ambitious and a creative Budget.
We are eagerly waiting to hear from the hon. Minister how this non-
lapsable fund for railway projects will be operated, when it will
start operating and how much will be spent every year. That should be

clarified in the House itself.

Sir, the North-Eastern region needs an adequate and focused funding
for railways network. The Government has declared many of the railways

projects as National Projects in Assam, but
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most of the projects are progressing extremely slowly because of the
paucity of funds. So, | request the Railway Minister to take necessary

steps to address these issues.

My third point relates to the long-standing demand to connect the
North-Eastern region with the other parts of the country by way of
electrification and double tracking railways. It is still an illusion.
This Budget has failed to address such important issues, which is one

of the main reasons for the backwardness of the North-Eastern region.

Sir, in this Budget, the Ministry of Railways has introduced some
new services, but 1 am sorry to say that there is not a single sub-
urban service, Duronto train, Shatabadi Express, Double Decker AC and
Janambhoomi Gaurav — Sir, this is a special tourist train that has
been introduced. Sir, for the growth of tourism in the North-Eastern
region, this type of a special tourist train is very much required.
But, Janambhoomi Gaurav has not been introduced for our region. No
express train, connecting other States with the North-Eastern region,
has been introduced. Sir, there is a need for DEMU in Assam, specially
between Lumding and New Bongaigaon. 1 request the hon. Minister to
look into this proposal. It has not been included in the Railway
Budget. The Hon. Minister has said that tough times are now over. So,
| would
like to say that since for railways, tough times are now over, 1 can
hope that the North-Eastern region, including Assam, will get some
special attention with some specific projects. Sir, railways has a
total length of 63,322 kilometers, while in the North-Eastern region,
it
is only 24,000 kilometers. About 17,000 kilometers of railway lines
were constructed by the Britishers. Except gauge conversion of some

part of it, it, largely, remains the legacy of the British period.

Sir, we need a separate zone for the inclusive and exclusive growth
of the economy of the North- Eastern region. So, a separate zone for

Railways in the North-Eastern region should be introduced.

Sir, 1 urge upon the hon. Minister to stop using all dirty and
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deplorable coaches which have been discarded by other Zones in the
North-Eastern region. These coaches are used Tfor short and long

distance trains which are running between Dibrugarh and Guwahati .

We need a wagon factory. Hundreds of bighas of land are lying
vacant with Railways. So, a wagon factory at Dibrugarh can be set up
easily which we need very badly. We also need a Railway workshop at

Amingaon and some Railway industry at Sorbhog and Mariani.

Then, Sir, the BG Extension Programme which was started long back

between Rangia and Rangapara has to be speeded up.
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I also urge upon the hon. Minister to introduce a Duranto train

between Howrah and Guwahati.

I would also like to add here that doubling and electrification of
railway lines in North-East should be started forthwith and 1 request
for immediately starting the electrification of first phase line from

Dibrugarh to Guwahati.

With these few words, 1 conclude my speech. 1 thank you for having

given me this opportunity to speak on the Railway Budget.

o sorg |fE Y AT GeRr@s ):  3UTHTETE S,
AAAT S #0 ART WAr  go - A, AR ARY - 3aH TF Qeg
offr g WA g0 FAAA  Ho 9 @p e auf o AFAGT S

W decd@ W oge ARFE v @ o TS gAR
TgT HG  APT A qred go iR aF Jo Fgd  go - 3:]'13
s, dw gH - 7 AR A afeme TH -TH O @ear g

3g IR zAd SO oo , IEA L) ar #  §gd  minor
change & gPT , &Y ab as it is oFlal g o d@er TH -TH En
S W go 3EA o #JAAT S Sy, SfEdr ARy Ho e,

AET %o A% FdaT WA g, 3% §olc Av IR P AdeldT o g6
..(@EUT )... 3R AP Ja  gF ol ar 3o Tgam
HIfH Ho AT wE T Fo AC g S W gl

3FegRrer Ig go, AFRAT S dAo 3OS MO FHo en Fiadl Sreir
o -@WR O I Fgd F I FO AAA  Sn o, J@Eer &
JeE @b A FEd go - Sedied gl HfC “gH 3Mg oM IR
go @ gr I & el " AAGT S, PR NOYE Ao g 3E
RFL Feard gt Fr oI SreiEl , dr W Tged gffesar

S # & A $el @0 GRE ? &gl A ®E HY AT ST
go #AAGT S ¥ FeR  ge  R3IEH W9 P dolc HIMUT  Ho g
ddear B & S, W e 3@amm dAe &S smzam gAY
AneT HE AgledT ¢ HEl g0 — “TREE W WA gem & dR
U HRAQTET , 9 fie ge g0 3FR S WE H el

F ARG S Fo g @R wAT W Ag ST AgdT

9

gAR ARG Aar dahar s o ek gfEar W &gl g
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RS AWy e o S w g, db #FEAr S Jo Sn el
to, % WEar g L TWWF @0 a4, T A% o o
aft A& ... TE A& T, TS g An gifeaTEe Po AT
g go, wmg  agey g o A gp S AFAT S S o
N HFT  FH W BEHH  we  glegEdle F dofc gaT SfEr dn
ggd 3wt gl #Ho  @ESA ge PO do TH dES FeAReW &
a T & g, e AT A wF fEr @e , Weg &
R 3d%  Hd e Hel o del U FToT geft |, Jfgs #wmor g
g Sl gt 3R arEdd dA: Jo @ Ho s O P S go
ar Y AT A S o Ig dgel  go Hio AR T CE
F: ST Fo 91 UET oElaT go - gAR TgT qThHd #dr U
HEEIc go ., wgr S go  Hfo “@deg AAERRH Feuad
sy 3R FRU , el  HRC , W FHT , TA
FRU , 98 @9 dyaH  Riaesld g dg e U @n omer g0 -
T @@dar g O AR W See #o , b Fo Hh ARG S & @
g , 98 @a ¥ doedq |, I wferesfa go, @ W9Iar
o &Y ST FeFEr Fo [ & oam W o, dEma P [ S
W g §ma Ho qwfa e, S §d fo, AW FE F
d& # Heg , HAoe dd o ROTED SWdT gd
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Fo FHAT g FOI@ g AERHA 7 FL OEH ET aEd g
- 39 dr “deg ART 7 Sl Ao o g @l Fr I8 HSC
gar g - Ak I@ g AEH 7 Ho HROT o FH U Hn
I o TSIUTEATT o A [ e Jo  §ard Fo
dff 3R &/T  Pr go ar e 3T e He a9
gigroeay "I Ho o oS g dr #q® §gd & g
go , wRiERe Ao S@ET ge  dp HY 98T &S gar go &0 gl
AR HEAW -§gel FE WHER o @ A AT g sdfav PR
IS Ho A€ H/HG B, dv JAHF PG FS gl g0, 98 o¥
FOHET g, @S WIAE  FEd g0, A FE W e ¥
g O dgel #n Sem 9 &fS AFar S, SEr , efdr #n HJ3E
o dt TR ST P AT , ST I FAAdT P A HAAAT P GET
JET B0, @ §@AAT i §gd IR0 ¢ ER S9C @b d@H @O
& HE VAT AT g HO TG dHFA UHElT go AR 3 T
e, & WEar N §dF  HAAT S A wEr go, Fo
& T IR FH Folc PR HAT AT g dn ag

P TEar AR g Fqo #AFAGr St o Sger

o, dafFT A dn AT ST IE B0 @O FE o HEI AR S FolC
o, 98 ST TN go, s uifSTa go & 3@ d@e
WA go HfY USRS T go, 98 30 I gfesT Fo
portico #Hu  Ugdel Fo TgF  FEl IR T g o]

IqHATETET eI , FAAAT S &gl  TAIT A9 SEHT
Ao @ d&@ go L, 3We SR #Ae Ho  HUS ARIA Qo Hed
Ho T TRy UGl ABA §P #: §9gd ORI @R 3ERROT oo
woOog A uw el dm e wgd  Uw e @E 21
ol P g go i T AR A SR HASR Ao AR
T Iogia FgT &= ST “l am glad to inform you that the hon.

Minister for Railways has nominated you as member of the Zonal Railway
Users Consultative Committee of the Northern Railway for the term
16.09.2009 to 15.09.2011.” IR  HEFRK , 2009 e & HiEFR
2011 ds HqB Ush Zonal Railway Users Consultative Committee &I HoET
AT T , df@s §R HAoe  3egie E; k) 21 Wall & TH
afgr afdr , b oAy 28 W&l , 2011 & A W §  ZEE TS
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Seqr ds W g Ao w@AEIG g S sE8 SR @ 3R
®/G A6 B WA g A EES FAA A HUS WA dgd W 8o,
dffhe  Ho  Sdel AW Sgel HT IR 38 WHR o ogHs S
JgT g0 HO M 2009 Hr o gH AR W | go 3R waEl
2011 #:  HY  SERET T dafgr F: TERT T@er Al W g
ar #He @mar g FD . (mauE ). ..

T TH.UH. Igoarfeaar GREs  ): W g @o gl

@ wd @R Fnamd : R o wm o TR
9§l 3PR 3 TSl g g F do @ f Gy wgEr  am@mr
H@AT efficient 20, I 9aT  orar B4 W, gAR o
go FOTET TH Fo WL AG TR go, FE US AW HO AT ST S
g

HIER wE wAE o, BH W @o owpr i §gg wa §
AFT  HP UdT Uk Ii@d Qo PT Sel  go, db SHY UdT ol Sl gv
FogAr W df@er A RN d Ta W 8 WU EEar Ca
sd FEr go, Hoe o WO AfGed AT TEAT g, e
= S, e @E @S gAR o Bo, &
gar & , 2011 Aw 3R 1950 FHe IR gH W an a9
ARG ¥ GH N A TN F FIAN HEAMAI W@
g FHe @ ER Ao dgd HUER H g™ A& o
oty A ® &
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B wWeR W ge IR I s afar Fr amT g gAR 2o
Ho A FAFAGT  3UgHTETel S, Ho o YR ABAT B 3GTEIOT
aan & TIEAT Fo I qiSer Jqo e e g gk
HAHA W ard TtHEw Ac  &@ go dARude 5 oamEn Hz 70
IR HEE W OB AR A0 s gF 319 39 $Hoedel
AT, A WGl o W/ pe , Wedl Ww S dfees ge
® & 3@ qW I W/ §o , dgd  HOT TE g0 HO EH I
qE W W} g, AR AUR W dE giEd g | T
A o FHO O  WRT G TH ok @ A gar aar 3R
TWEar Fo i@ YA Higer @ sRr g FHe e A€
FEAT  TEA g B HSTABAT o NI Fgl g AT, ST WU

A WL ... (TEIUSH ). Tg o wEaT  Fn gEe CUTIy
o Fe T A 9 GED S #Ho Pl
TH HA gy P af® S W W g T 3T

, Ho
eI Jo T aer Ee R i1 ATdesT T g

FAEAT HAGT ol : 3T S EIET) T AT

-

FE ... (@EEuE ). ..

¥ HagaEld Syl Sh 3OY S W W ge Hoo 3ae
e @ W g, dmr T ARTST A g 3T HAt ERGI
STl AR @ g CE:] Eare W dr AR 3Ol g
aEr Rl

ITHHTETET @ .9 I, gRET ): U F% IR #Afac
ST ¢ L. (@@aus ).
SHRI S.S. AHLUWALIA: Ministers are talking. ...(Interruptions)...

SHR1 BHAGAT SINGH KOSHYARI: After all, Ministers are talking

throughout. .._(Interruptions)... They can consult, 1 Kknow it.
--.-(Interruptions)...

SYHATETET @@ . 9. gFRIT ) de  ga @
g ...@cgausd )...

SHR1 BHAGAT SINGH KOSHYARI: They are diverting the attention of the
Minister. ...(Interruptions)...

SHRI S.S. AHLUWALIA: He is mentioning about Dayanidhi Maran and
S.S. Palanimanickam. ...(Interruptions)... They are not here at all.

...(Interruptions)... They are not here at all. .._(Interruptions)...
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Why are they disturbing? ...(Interruptions)... They are talking here.

...(Interruptions)... He is mentioning that. ...(Interruptions)...

W swwER Fnad - AEIR , AW NN Afed IF &0

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Only half a minute.

i oITT W IRI D OSTAET  gar F FEY AT
W, ARG @t Sl do SF@Er 3l olEEr R I

Fo 9T W dr W ge, gEN ¥ gewwm  o*
A @ W MW B OfkT @R Tl ®ar  glRfd go 2
I AT AT g HO HUA D i =+ T &
Ho  wwOT T A, He WA g HO RO H: o I WY

A go ., HUIEH @ 3WEET &, WS 9F b
dr 39 RE ¥o JUh  dgd IO o s g dAfhT AW A
IJg go HO AL IS FFH g, W ggfa o A IR ger
Ao FaEr AT HET| EH anfsar @ WHE  Ho A0 T
FHOT  Ho ARl SR W A FWOT Ho 760 HiAHIT & et
TAST A Ho wH HEAT dAT g e AW Y Al Ig go
FT T ToAd AR Ho .. (FFIUH ).
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3UHHTETET @ .. gRaw ): @ s AfFe|

@ AR Fnad W, Ao YT HATWR WA &
m Jar do #HY SEd @A o df¢ &el go 3der gn o
e e, #Aw AT @w g F sfeey For oY
qE dh S A% AR S el o @A WA % A g
AT 190 A5 ¥ gl F ol SR &d ®o A del ol
AMA TR R  Fo AN W W aERE % Fe TgaIn IR TE
BT W o oF FT AN 2 gER G e W
r:) F: SANH  AGl HEAT gF e YA UF  dFE 27 W oA
grar g Sfge Y A go o gA 12de W Ao YE
Cxofl ar @ dn , df@er & , 9§ @1 ga”m g

SYEHTETET @ .9 Sl gRIT ): WA W

@ pmraa® wnad : g afar T & ar W aar
dqo A wEr g 3aar & W?ﬁﬂ'l

SYUHHTETET @ . @ .F. FRIT ): HT 5.00 ¥ GHA
FRT|

ki T WIE FRIN DY EREal CoelC ) B I

T I AT g B *fo e i@ o= AETS Fqo el
FIBANCTH JEE S o

IUHHTERET @ .9 o, FgRIT  ): IHTA  FRT YIS
e

¥ HaT w® FnRIad DAT HOE ey go 0 AEES
[ HIBMSTH T T ECICC

SUHHTEET @ . 9. ghRIT ): wds Smwul CEsK
5.00 §<f 9T g

ol T WE FRIAN || B S S, 3T
dgd  -Sgd  Yegdic|

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, this speech is over.
The House is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at one minute past five of the clock till
eleven of the clock on Friday, the 4th March, 2011
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